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LOK SABHA DEBATES 

LOK SABHA 

Monday, FsbfVSty 20, 200tVPhs/guna " 1927 (SlIkll) 

The Lok Sabha met at Elsvsn of the Clock. 

[MR. SPEAKER in the Chair] 

(English} 

'" (Inmrruptions) 

MR. SPEAKER: We have foreign guests. 

WELCOME TO HIS EXCELLENCY MR. 
JAIME GAZMURI, VICE PRESIDENT 

OF CHILEAN SENATE 

MR. SPEAKER: Hon. Members, at the outset, I have 
to make an announcement. 

On my own behalf and on behalf of the hon. 
Members of the House, I have gr~at pleasure in 
welcoming His Excellency, Mr. Jaime Gazmurl, Vice 
President of Chilean Senate who is on a visit to India as 
our honoured guest. 

He arrived in India on Saturday, 18th February, 2006. 
He is now seated in the Special Box. We wish him a 
happy and fruitful stay in our country. Through him, we 
convey our greetings and best wishes to the President, 
the Parliament and the Government and the friendly 
people of Chile. 

11.01 hrs. 

INTRODUCTION OF MINISTERS 

(English! 

MR. SPEAKER: Hon. Prime Minister. 

THE PRIME MINISTER (DR. MAN MOHAN SINGH): 
Hon. Speaker, Sir, with your permission, I wish to 
introduce to you and, through you, to the august House 
my colleagues who have been inducted in the Council of 
Ministers recently but could not be Introduced to tM 
House earlier. 

Cabinst Ministsm 

Shrimatl Ambika Soni 

Shri Sontosh Mohan Dev 

MinisfBr of State 

Shri Dinsha Patel 

The Minister of 
Tourism and Culture 

The Minister of HeaVy 
Industries and Public 
Enterprises (Promoted 
to the rank of Cabinet 
Minister) 

The Minister of State 
in the Ministry of 
Petroleum and Natural 
Gas 

... (Interruptions) 

(Translation} 

SHRI PRABHUNATH SINGH (Maharajganj, . Bihar): Mr. 
Speaker, Sir, I have given a notice for Adjoumment Motion 
regarding dissolution of the Bihar Legislative Assembly. 
The matter is with the Supreme Court ... (Intsrruptions) 

/Eng/ish! 

MR. SPEAKER: At 12 Noon, after the Question Hour, 
I will allow you. Thank you. 

(Trans/ation! 

PROF. VIJAY KUMAR MALHOTRA (South Delhi): 
The matter is so important that ... (Intsrruptions) 

MR. SPEAKER: I will allow. 

PROF. VIJAY KUMAR MALHOTRA: The Constitution 
has been grossly violated and the hon'ble Prime Minister 
is directly responsible for it. ... (/ntsrruptions) 

MR. SPEAKER: You please take your seat. 

SHRI PRABHUNATH SINGH: It is a serious matter. 
... (InfBrruph'ons) 

/English} 

MR. SPEAKER: At 12 Noon. 
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{Translation} 

PROF. VIJAY KUMAR MALHOTRA: Hon'ble Prime 
Minister has left, but we want him to resign. 

/English} 

MR. SPEAKER: In his absence also, you can ask 
for it. Please take your seat. 

... (Intsrrupllons) 

{Translation] 

MR. SPEAKER: All right, you may raise it at 12 
o'clock. 

{English] 

Question Hour is very important. 

ORAL ANSWERS TO QUESTIONS 

(English! 

11.02 hrs. 

MR. SPEAKER: Shri Prabodh Panda, Q. No. 21. 

Cut In food Subsidy 
+ 

"21. SHRI PRABODH PANDA: 
SHRI RAJIV RANJAN SINGH "LALAN": 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

(a) the stock position of various foodgrains including 
wheat in the country as on date; 

(b) whether the stocks have declined considerably 
below the buffer stocking norms; 

(c) if so, the details thereof and the reasons therefor; 

(d) whether the Government has decided to effect a 
cut in food subsidy on foodgrains being distributed under 
Public Distribution System,' Targeted Public Distribution 
System and Antyodaya Anna Yojana; 

(e) if so, the details and the reasons therefor; 

(f) whether the Government is considering to reduce 
the monthly supply and hike the price of foodgralns under 

various food based welfare programmes to overcome the 
situation; 

(g) if so, the details thereof for both the Above 
Poverty Line and Below Poverty Line categories, 
separately; 

(h) the quantum of foodgrains released/likely to be 
released during 2004-05, 2005-06 and 2006-07 under the 
said programmes; and 

(i) the steps taken to improve the stock position and 
contain the price rise in the country? 

{Trans/alion! 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) to (i) A Statement is laid on the Table of 
the House. 

(a) ~o (c) The stock of foodgrains in the Central Pool 
as on 1 .1.2006 were 126.41 lakh tonnes of rice and 
61.88 lakh tonnes of wheat against the buffer stocking 
norm of· 118 lakh tonnes and 82 lakh tonnes respectively 
as on 1st January 2006. The stock of wheat was around 
20 lakh tonnes below the buffer stocking norm of 1 st 
January. 

The decline of wheat stocks has been, infer alia, 
due to increased offtake of foodgrains under the Targeted 
Public Distribution System (TPDS) and other welfare 
schemes, and lower procurement of wheat in cornparison 
to the offtake. 

(d) to (g) In order to rationalise the allocation of 
foodgrains under the Targeted Public Distribution System 
(TPDS), ensure that the food subsidy remains targeted 
towards poor households, and, keeping in view the 
reduced availability of foodgrains in the Central POOl, the 
Government took the following decisions on 6.1 .2006. 

(i) For Above Poverty Line (APL) households, 
allocation of foodgrains to State Governments 
to be fixed on the basis of 20 kg. per family 
per month frGm the earlier allocation of 35 kg. 
per family per month, or the offtake during 2004-
05, whichever is lower. 

(Ii) For Below Poverty Une (BPL) and., Antyodaya 
households, the allocation of foodgrains to States 
to be fixed on the basis of 30 kg. per family 
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per month from the existing 35 kg. per family 
per month. 

(iii) The APL Central Issue Prices (CIPs) of 
foodgrains, which were last fixed in July, 2001, 
to be revised upwards by Rs. 85 per quintal 
and Rs. 95 per quintal for wheat and rice 
respectively. 

(iv) The BPL CIPs, which were last fixed in July, 
2000, to be continued at the same level. 

(v) The Antyodaya Anna Yojana (AAY) CIPs at Rs. 
2 per kg. and Rs. 3 per kg. for wheat and rice 
respectively to be continued without change. 

However, the implementation of the above decisions 
has been postponed keeping in view representations from 
State Governments and political parties. Had these 
decisions been implemented, the resultant savings in food 
subsidy in a full year would have been around Rs. 2496 
crore. 

(h) The quantity of foodgrains released and likely to 
be released as per present projections during 2004-05 
and 2005-06 is as under: 

(In lakh tonnes) 

Year 2004-05 2005-06 (Projected) 

Rice Wheal Total Rice Wheat Total 

TPDS 165 130 295 175 296 

Other Scheme 65 41 106 61 

121 

50 111 

Total 230 171 401 236 171 407 

In respect of the year 2006-07, at the current levels 
of scales of issue, the offtake is likely to be around the 
same level as in the year 2005-06. 

(i) To improve the stock position, the following steps 
have been taken: 

(i) Measures to increase the procurement of wheat 
and rice in the coming procurement seasons; 

(ii) Import of 5 lakh tonnes of wheat. 

For keeping a check over prices, the following steps 
have been taken: 

(i) Daily monitoring of prices of foodgrains; 

(ii) Release of additional stocks of wheat in the 
open market to contain the price rise in the 
country; 

(iii) Freeze in the Central Issue Prices (CIPs) of 
foodgrains under the TPDS; 

(iv) Ensuring adequate availability of foodgrains for 
TPDS and other welfare schemes in all States 
of the country. 

[English} 

SHRI PRABODH PANDA: Sir, the object of the Public 
Distribution System is not only to safeguard the interests 
of the poor masses but also to eliminate the hoarders 
and black-marketeers. As far as the Common Minimum 
Programme Is concerned, the desired state of the 
revamping of the Public Distribution System still remains 
invisible. The demand for the Public Distribution System 
and Food for All is there. In this regard, a high-level 
Committee to formulate a long-term grain policy was set 
up by the Union Govemment. 

MR. SPEAKER: What is your question? 

SHRI PRABODH PANDA: I am coming to the 
question, Sir. As far as I know, the Report of the said 
Committee was submitted in 2002. One of its 
recommendations Is that there should be Universal Public 
Distribution System in all parts of the country, 80 also a 
Uniform Central Prices. 

How does the Union Government respond to the 
recommendations of the Committee? Is the Government 
ready to introduce the Universal Public Distribution 
System? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): This particular 
subject was discU8sed on many occasions. The 
Government has taken a conscious decision to 
concentrate only on the particular section which is really 
poor in the society. The entire thing is applicable to those 
who come under the Below Poverty Line and those who 
are the poorest of the poor. It is not possible to accept 
the Universal Distribution System. 

SHRI PRABODH PANDA: It is the recommendation 
of the Committee and that is why, I raised it. 
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MR. SPEAKER: Very well. He has given his reply. 

SHRI PRABOOH PANDA: The second supplementary 
is that most of the State Govemments are failing to 
purchase the Centrally-allotted quota of food grains due 
to dearth of funds, and restriction imposed by the Reserve 
Bank of India. In some States, VAT has been Imposed 
on food grains from the POSt There is a lack of viability 
of Fair Price Shops. This problem is there due to poor 
rate of commission and poor rates of transport rebate. 
My question is, whether the Govemment is ready to 
review all these constraints and restructure the whole 
system in this regard. 

SHRI SHARAO PAWAR: In fact, we have introduced 
a system of discussion with all the State Govemments. 
Recently, a meeting was called in Kolkata and we had 
invited the Food Ministers and Food Secretaries from 
around the States. The next meeting was called in 
Guwahati and all the Ministers and Secretaries from the 
North-Eastem States were invited. We discussed aU these 
issues in detail. There are certain genuine issues and 
those issues have been resolved. But the question as to 
whether enough off-take is there or whether monetary 
support is there, is altogether a different question. Our 
experience is that most of the States, barring one or 
two, are practically lifting their food grains which have 
been allotted to respective States. That problem is not 
there. 

[Translation} 

SHRI RAJIV RANJAN SINGH 'LALAN': Mr. Speaker, 
Sir, in my area sowing season starts in November and 
harvesting is done in April. Hon'ble Minister has made a 
mention of the decision of the Government taken in 
January with regard to the reduction of the quantity of 
wheat being distributed through the POS and hike in Its 
price on the ground of its shortage under buffer stock 
with the Govemment. On the contrary the Govemment 
had adequate buffer stock for four months. Moreover, 
FCI has asked all the State Govemments to purchase 
the grains locally and distribute them through the POSt 
It signaled that there was not a shortage of foodgrain 
and the Govemment ordered for its import. New crop 
arrives here in April, but, policy of the Govemment was 
that ... (Interruptions) 

(English} 

MR. SPEAKER: You need not discuss the entire 
policy in the Question Hour. You can put a specific 
question for information. 

rr,.."..lIon} 

SHRI RAJ IV RANJAN SINGH 'LALAN': It created 
artificial shortage of grains here. I would like to know 
from the Government under what circumstances and under 
whoae pressure the Govemment decided to import grains, 
whereas they had enough buffer stock? ... (Inttlrruptions) 

(English} 

MR. SPEAKER: You can discuss it under the Motion 
of Thanks. 

[Tmnslslion} 

SHRI RAJIV RANJAN SINGH 'LALAN': I would like 
to know under what circumstances the Government had 
to Import grains . ... (Inftlrruptions) 

(English} 

MR. SPEAKER: This does not arise out of this. Even 
then, If hon'ble Minister wants to reply, he can do so. 

... (Inttlnuplions) 

[Translation} 

SHRI RAJIV RANJAN SINGH 'LALAN': Sir, it is not 
just a matter of subsidy only . ... (Inftlnuptions) 

MR. SPEAKER: You have diverted lrom your 
question. 

... (Inftlnuptions) 

SHRI RAJIV RANJAN SINGH 'LALAN': Mr. Speaker. 
Sir, there is a question about the buffer-stock too. 

MR. SPEAKER: Please speak about the buffer stock. 

... (Inftlnup/ions) 

MR. SPEAKER: You would get a full chance. 

(English} 

, 
This is very important lasue which has been raised 

just now. There is an occasion to discuss this under the 
Motion of Thanks. 
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[Trans/atlon} 

DR. AKHllESH PRASAD SINGH: Mr. Speaker, Sir, 
hon'ble Member has raised an issue other than buffer 
stock. I would like to say that as on 1 January, 2006, 
we required to maintain a stock of 200 lakh tonnes of 
both wheat and rice, which has now fallen to 188 lakh 
tonnes. Our rice stock is 8 lakh tonne more, whereas, 
there is a shortage of 12 lakh tonnes in the wheat stock. 
Newspapers have been reporting of constant increase in 
the prices of wheat. Last year, the procurement. 
... (Interruptions) 

[English} 

MR. SPEAKER: Nothing to be recorded without my 
permission. 

... (Interruptions)' 

[Trans/ation} 

SHRI PRABHUNATH SINGH: Country's production . 
... (Interruptions) 

DR. AKHILESH PRASAD SINGH: Please listen to 
my reply. . .. (Interruptions) 

MR. SPEAKER: Why are you replying to him? 

... (Interruphons) 

DR. AKHILESH PRASAD SINGH: Hon'ble Member 
has raised the second issue about import. The 
Government have reviewed the stock position. Economic 
cost has increased a lot. In the year 2000, the 
Government decided to allot 35 kgs. of grain in place of 
10 kg, because, in 2002, our godown were packed to 
full and with a view to vacate some space, we hiked the 
distributable quantity from 10 kgs. to 20 kgs. under the 
Antyodya Anna Yojna (AAY) to the families belonging to 
the BPL category. Subsequently, it was increased to 25 
kgs. form 20 kgs. and then to 35 kgs. During 2001-02, 
120 lakh tonnes of grains were distributed under the PDS, 
whereas, now in 2005-06, the Government have 
distributed 295 lakh tonnes of grains under the various 
schemes and under the PDS. From the date the UPA 
Government come to power, the number of families 
covered under AAY scheme has been increasing by the 
rate of 50 lakh families per year. So far as prices are 
concerned, the wheat which was available to us at a 

"Not recorded. 

price of Rs. 283.48 a quintal, is now also available at 
Rs. 1137.70 a quintal. Similarly, the price of rice, has 
also increased from Rs. 1030.80 to Rs. 1334.46 a quintal. 
It means, price of wheat has increased by 16 per cent. 
... (Interruptions) and that of rice by 17 percent. 
... (Interruptions) 

/Eng/ish} 

MR. SPEAKER: There has to be brevity and 
relevance on both the sides . 

[Translation] 

SHRI RAJIV RANJAN SINGH 'LALAN': Mr. Speaker, 
Sir, he has changed the issue. I would to like· to submit 
that the date since the UPA Government has come to 
power, an artificial shortage is being created . 
... (Interruph'ons) 

DR. AKHILESH PRASAD SINGH: The food subsidy 
which in the year 1999-2000. . .. (IntenuphOns) 

MR. SPEAKER: If your reply is lengthy, please lay It 
on the Table of the House. 

... (Interruptions) 

DR. AKHILESH PRASAD SINGH: The food subsidy 
which was Rs. 9200 crore in 1999-2000 has swelled to 
Rs. 25746 crores in 2004-05. 

[Eng/ish} 

MR. SPEAKER: Very good, that is the point. 

[Translation} 

DR. AKHILESH PRASAD SINGH: We have taken a 
decision to import five lakh tons of wheat in order to 
bring down the food subsidy and the increasing prices in 
southern States. 

MR. SPEAKER: You have said everything. 

... (Interruptions) 

MR. SPEAKER: It took six minutes to answer your 
supplementary question. 

.~. (InterruptiOns) 
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/English! 

SHRI DUSHYANT SINGH: Sir. under the APL 
household. they have revised the wheat allocation to 20 
kilogram and for the BPL families. they have revised the 
wheat allocation to 30 kilogram. But they have reduced 
the wheat allocation to the Aam Aadmi, which is the 
motto of the UPA Governrnent. 

But how is it that those States which are going into 
election-there are s~ven States. which are going into 
election in the corning months-are getting proper rations 
and proper PDS? Why can you not increase the allocation 
for APL families and BPL families in other States and 
the rest of India? 

MR. SPEAKER: His point is that you are Indulging 
in discrimination because of coming elections. 

... (In/snvplions) 

SHRI SHARAD PAWAR: In fact. there is no change. 
The entire decision stays there. So. there is no question 
of any reduction at this point in time. This decision was 
taken deliberately. As the Minister of State has rightly 
mentioned, when we started the Public Distribution 
System. initially our allocation was 15 kilogram per family. 

[Tl'llnSla/ionj 

Then we increased the allocation from 15 kg to 20 
kilogram, then from 20 kilogram to 25 kilogram. then 25 
kg. to 30 kg and at last from 30 kg to 35 kg. since we 
had surplus stock which had to be disbursed. However. 
in the present scenario things have changed. So the 
decision to increase the price has been taken only for 
people above poverty line (APL). The Government decided 
to reduce their allocation and for rest of the BPL and 
AA Y it was increased from 25 kg. to 35 kg. only and 
nothing beyond that and despite that the decision has 
been stayed. .. , 

/English! 

SHRI P. KARUNAKARAN: Sir, in States like Kerala. 
the Public Distribution System is functioning with a broad 
network for a very long time. It is really a very good and 
effective instrument to control prices in the open market. 
The proposed enhancement of the pnces· and al80 the 
reduction in the quantity of food g~ains would really affect 
adversely the common people. 

I am glad to note that the decision is postponed. 
which is given by the hon. Minister. in his reply. I want 
to know from the hon. Minister whether the Government 
will take a decision not to Implement the decision in 
future also because it Is only a 'postponement' now. In 
the Interest of the common people, will the Government 
take a decision not to implement the decision of 
enhancement of prices and reduction of quantity of food 
grains? 

SHRI SHARAD PAWAR: The Government of India 
has received a request from some Chief Ministers of 
States of West Bengal. Andhra Pradesh and Kerala. They 
have written and communicated to us saying that they 
have a definite view on this subject. So. we have decided 
that we should first understand their views and then. we 
would also like to explain the position of the Government 
of India to the respective States. Unless and until we sit 
together and exchange our views, we are not going to 
execute the decision. 

SHRI ADHIR CHOWDHURY: It is true that this 
Government has been providing adequate sums of money 
to sUq&;dize the food grains for the poor and vulnerable 
people of our country. it is equally regrettable to note 
that large quantity of subsidized grains are being diverted 
to the market. Already. 31.5 per cent of food grains and 
36 per cent of sugar have found their way to the market. 

The number of fake ration cardholders has been 
increasing menacingly in various States particularly West 
Bengal. During the course of the election process, the 
Election Commission has noticed abnormally high number 
of fake ration cardholders; even people living in 
Bangladesh are found to be drawing rations in India. 
May I know whether the Government is devising any 
mechanism to restrain the issuance of fake ration cards 
to the people. depriving the vulnerable sections of our 
SOCiety of their dues? 

Secondly, does the Minister have any figure to offer 
as to the quantum of foodgrains that has been lifted by 
the State Government of West Bengal under Antyodaya 
and Annapoorna Yojanas? 

SHRI SHARAD PAWAR: As to the second question 
regarding detailed information about how much food grain 
has been lifted by the States •. particularly West Bengal. 
I will collect the information and pass It on to the hon. 
Member. 
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Regarding the other issue, there 18 no specific request 
from the Govemment of West Bengal that we should 
aUot additional food for new ration cardholders. In fact, 
recently I had a meeting in Kolkata with the hon. Chief 
Minister of West Bengal and the hon. Civil Supplies 
Minister of West Bengal; my complaint is this. They are 
supposed to Identify the families who live Below Poverty 
Line and for whom cards have not been issued. That Is 
why, we have requested the Govemment of West Bengal 
that they should aHot additional cards to the needy people 
who come under the category of Below Poverty Line. 

/Tmns/stion} 

SHRI MOHAN SINGH: Mr. Speaker, Sir, the purpose 
of this system was to provide remunerative prices to the 
farmers for their crops and on the other hand it was to 
ensure that the people belonging to the weaker sections 
of society get commodities as per their requirement but 
something on the contrary has taken place. The fanner 
has not sold his crops to the Govemment or to the 
Govemment's procurement centres because of increase 
prices in the market. The Government took the decision 
to import wheat in a haste and in the process the big 
companies were allowed to procure wheat from the 
market. They procured wheat directly from the farmer at 
higher rates than that of the Government resulting in 
-shortage in the Govemmenfs stock. I would like to know 
from the Hon'ble Minister the extent to which the rate of 
5 lakh tonne wheat being imported by the Government Is 
higher than the one being procured by the Government 
directly from the farmer and how five lakh tonne of 
imported wheat would meet the shortage of the 12 lakh 
tones of wheat? Besides, whether the Minister propose 
to review the permission with regard to procurement of 
wheat given to the major companies of private sector 
and to take the procurement of wheat back in the hands 
of the Government. 

SHRI SHARAD PAWAR: There is no monopoly over 
procurement of wheat. In certain States there exists 
monopoly system for certain crops. These days, both the 
Food Corporation of India and private traders aUke can 
procure wheat from the market, there is no restriction in 
it. Why this problem cropped up, is It because of shortage 
of foodgrains in the reserves? It is not so. The demand 
of foodgrains is high in the month of April. In Maharashtra 
the new season starts on 15th of March and procurement 
will begin from 19th March In Haryana, Punjab and Uttar 
Pradesh. Our problem Is that what will be the situation in 
the month of April since there was a shortage of 12 lakh 

tones of foodgrains in April as per the norms of buffer 
stock. Undoubtedly. there is stock to meet the demand 
of the people under the Public Distribution. Sometimes, 
more foodgralns have to be disbursed because of some 
emergency or if a problem crops up. Since the 
Government does not want to take any risk, hence 8 
decision was taken to import five lakh tones of wheat. 
What will be its effect is an important question. The 
decision to import wheat was taken only in respect of 
the southern States. The imported wheat is not meant 
for the Central or Northern India. The prices of wheat 
were the highest in Karnataka, Tamil Nadu, Kerala and 
Andhra Pradesh and some Import of this wheat Is being 
done with the objective of enhancing the stock of imported 
wheat in these four States, otherwise there is no need. 
Our procurement as per the assessment will meet the 
requirement in the country, however, there is a need to 
increase the buffer stock since there may be some 
shortage therein. In the event of drought or flood in a 
State, more foodgrains have to be distributed. For such 
a situation, there is a need to keep more stock in reserve 
and this decision has been taken to handle the problem 
of food security. 

(Eng/ish} 

Shortage of Fertllizera 

+ 
-22. SHRI ANANDRAO VITHOBA ADSUL: 

DR. CHINTA MOHAN: 

Will the Minister of CHEMICALS AND FERTILIZERS 
be pleased to state: 

(a) the demand and supply of fertilizers recorded in 
the country during the last three years and current year, 
State-wise; 

(b) whether there is shortage and delay in availability 
of fertilizers for the ongoing Rabi season; 

(c) if so, the reasons therefor; 

(d) whether the Government has made an 
assessment of the demand and shortage of fertilizers for 
the Rabi season in each State; 

(e) if so, the details thereof, State-wise; 

(f) whether the Government proposes to set up a 
buffer stock of fertilizers to meet the shortage; 
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(g) if so, the details thereof; and 

(h) the remedial steps takenlbeing taken to monitor 
the prices and check black marketing the production of 
adulterated and spurious fertilizers in the country? 

[Translation! 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) to (h) A statement is laid on the Table of 
the House. 

(a) Statements indicating the State-wise demand and 
availability/supplies of major fertilizers namely Urea, DAP 
and MOP for the years 2002-03 to 2004-05 and tho 
current year are at Annexures-I to IV. 

(b) to (e) The demand of major fertilizers namely 
Urea, DAP and MOP is assessed for each StateJUT for 
each crop season, before the commencement of the 
season in the Zonal Conferences by the Department of 
Agriculture & Cooperation in consultation with the State 
Governments. The assessed demand and estimated 
availability for Rabi 2005-06 season is as under: 

Name of Fertilizers 

Urea 

DAP 

MOP 

(Oty. in Lakh MTs) 

Assessed Demand Estimated Availability 

119.86 125.56 

44.61 48.92 

14.99 25.49 

The State-wise demand and availability for Rabi 2005-
06 is given at Annexure-IV. 

(f) and (g) Yes Sir. Urea is the only fertilizer that is 
under partial distribution control and 50% of the urea 
produced in th~ country is allocated to States under 
Essential CommOdities Act (ECA). In case of the major 
decontrolled fertilizers' such as DAP, Government 
maintains Buffer Stock to meet any exigent situation. 
During the current financial year 2005-06, keeping in view 
of the lower production of DAP in the country due to 
tight availability of raw materials/intermediates in the 
intemational market, the Department enhanced the buffer 
stock by import of DAP to the extent of about 8 lakh 
MT. 

The entire demand of MOP Is met through imports, 
as there are no exploitable reserves of MOP in the 
country. Keeping in view the adequate imports of MOP 
of importers during the year, no buffer stock of MOP 
was required. 

(h) In order to ensure the adequate availability of 
the right quality of fertilizer at reasonable prices to the 
farmers throughout the country, the Department of 
Agriculture & Cooperation (DAC) the Govemment of India 
declared fertilizer as an Essential commodity and the 
Fertilizer Control Order (FCO) promulgated under Section 
3 of Essential Commodities Act, 1955 to regulate trade, 
price, quality and distribution of fertilizer in the country. 
The FCO was subsequently revised In 1985. At present 
Urea, Zinr.ated urea and anhydrous Ammonia are under 
statutory price control while other fertilizers are 
decontrolled fertilizers. The other decontrolled fertilizers 
are sold in the country at indicative MRPs fixed by the 
Govemment. It is mandatory under Clause 21 to print 
the MRP and all other particulars on the bags of fertilizers. 

The FCO provides for compulsory registration of 
fertiHzer mixture manufactures and authorization of dealers, 
specification of all fertilizers manufactured/imported and 
sold in the country, Regulation on manufacture of fertilizer 
mixtures and packing and labelling on the fertilizer bags, 
appointment of enforcement agencies, setting up of quality 
control laboratories and prohibition on the manufacturer/ 
importer and sale of non standard/spurious/adulterated 
fertilizers. The order also provides for cancellation of 
authorization letters/registration certificates of dealers and 
mixture manufacturers and also imprisonment from 3 
months· to 7 years with fine to offenders under ECA. 
Offence under FCO have also been declared as 
cognizable and non bailable. 

The specification of the fertilizers are specified in 
Schedule I Part A of FCO, 1985 and FCO strictly prohibits 
the sale of fertilizers which are not of the prescribed 
standard as laid down in Schedule I. There are 67 
fertiliser quality control testing laboratories in the country 
which includes 4 central laboratories set up by the DAC 
at Farldabad, Chennai, Mumbai and Kfllyani for testing 
the samples drawn by the Fertiliser Inspectors from the 
fieldlimporterslmanufacturer8 having total annual analyzing 
capacity of 1.25 lakh samples p.a. A statement indicating 
the State-wise number 0' fertilizer sampl~s analysed and 
found non standard during 2004-05 is enclosed at 
Annexure-V. The enforcement of FCO has primarily been 
entrusted to State Governments. The DAC provides 
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training facilities and technical guidance to States and 
need based amendments in FCD, besides supplementing 
of their efforts through random sampling and inspection 

In the field through their Inspectors. however, the results 
of these samples are also sent to State Governments for 
further follow up action on non-standard samples. 

State 

Andhra Pradesh 

Kamataka 

Kerala 

Tamil Nadu 

Gujarat 

Ma~a Pradesh 

Chhattisgarh 

Maharashtra 

Rajasthan 

Haryana 

Punjab 

Uttar Pradesh 

Uttaranchal 

Bihar 

Jharlchand 

west Bengal 

Assam 

Tripura 

Manipur 

AnntlXUI'tI I 

StaIB-wise fiBfT1IInd, availability, sa/ss and closing stock of Urt!18 

Oly. COO'MTs 

Kharil 2002 Kharil-2003 

ReqWt- AVIlla· Sale CloIIng Require- AVIlla- SlIt CIoaing FIeqIj,.. AVIlla- Sale CIoIing ReqIire- AvaJIt. 
men! billy Slack men! bUy stock men! biIfty Stock men! billy 

2 3 4 5 8 7 8 9 10 11 12 13 14 15 16 17 

1050 1105.02 747.87 357.15 1056 1098.63 837.6 261.04 1050 1081.14 841.58 239.56 1000 929.06 898.85 30.21 

680 602.6 520.12 82.48 330 392.69 315.39 n.3 640 479.73 369.52 110.21 340 367.74 322.85 44.9 

tiS 72.74 61.33 11.41 60 59.64 47.74 11.9 65 66.82 57.76 9.06 50 53.17 47.97 6.2 

375 365.4 212.93 152.47 550 535.54 445.42 90.12 325 247.04 m.31 69.73 450 439.6 405.01 34.59 

52S 466.95 433.36 33.59 825 445.11 429.02 16.09 500 574.92 562.5 10.42 575 661.06 652.75 8.31 

400 386.73 291.21 95.52 600 486.28 417.4 88.88 350 442.38 371.66 70.72 460 889.69 660.7 28.99 

300 296.29 227.79 88.5 75 118.35 82.73 35.82 300 310.27 266.12 44.15 50 104.42 83.31 21.11 

1050 1100.39 997.5 102.89 700 846.95 575.38 71.57 1050 1054.43 898.85 155.58 825 512.07 468.47 43.6 

400 321.23 290.29 30.94 600 489.75 471.64 18.11 375 431.4 409.16 22.24 650 667.29 650 17.29 

S60 603.22 529.42 13.8 900 930.97 875.94 55.03 570 649.22 586.82 62.4 890 889.82 874.22 15.6 

1000 1093.88 1021.43 72.45 1100 1197.85 110624 91.61 1100 1111.11067.01 44.09 1150 1132.4 1108.48 23.92 

2400 2405.91 2046.16 359.75 2300 2636.14 2427.66 20828 2400 2404.312026.92 377.39 2470 2565.99 2423.42 142.57 

107 102.14 86.72 15.42 72 91.05 82.79 8.26 102 66.85 64.74 22.11 80.4 92.72 82.17 10.55 

650 660.22 570.24 89.98 680 764.68 682.83 82.05 660 724 652.64 71.36 720 719.19 668.21 50.98 

100 109.47 93.73 15.74 40 5023 43.16 7.07 100 107.19 100.46 6.73 35 3724 36.95 0.3 

330 256.84 231.6 2524 160 131.7 95.57 36.13 320 305.43 258.67 46.76 120 113.33 91.97 21.36 

470 439.08 379.66 59.42 680 674.91 584.79 90.12 470 436.48 386.77 49.71 630 656.69 603.62 53.07 

80 84.88 70.32 14.56 84.55 82.15 68.58 13.57 90 85.46 13.33 12.13 100 88.27 58.28 9.99 

11.57 11.35 5.78 5.57 12 11.66 7.15 4.51 13 12.44 7.87 4.57 12 12.92 6.45 6.47 

32 37.8 35.81 2.19 9.3 11.46 11.04 0.42 37 35.01 34.66 0.35 11.4 14.26 13.91 0.35 
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MePIaJa 

Nagaland 

Sikkim 

Mizoram 

Goa 

Jammu & Kastvnit 

Delhi 

AIllndia 

State 

AnctII'8 Pradesh 

Kamalaka 

KeraIa 

Tamil Nadu 

Gujaral 

Madhya Pradesh 

Maharashlra 

Rajasthan 

Haryana 

P\Iljab 

UIIar Pradesh 

Utlaranchal 

FEBRUARY 20. 2008 20 

2 3 5 6 7 8 9 10 11 12 13 14 15 16 17 

3 2.95 2.45 0.5 2.5 3.38 3.09 0.29 3 3.38 2.18 1.18 3 1.92 1.66 0.26 

0.25 0.4 o 0.4 0.13 o o o 0.2 o o o 0.32 o o o 
0.35 0.83 0.14 0.69 0.43 1.2 0.11 U19 0.46 0.79 0.03 0.76 0.38 0.76 0.09 0.67 

0.9 1.2 0.2 0.5 0.76 0.15 0.61 0.85 1.11 0.4 0.71 0.2 0.71 o 0.71 

0.6 1.3 0.06 124 0.4 0.6 0.03 0.57 0.5 1.38 0.12 1.28 0.5 0.76 o 0.76 

1.5 1.89 1.55 0.34 2.2 1.21 1.21 o 1.5 1.7 1.7 o 1.25 1.33 1.31 0.02 

32 31.04 30.22 0.82 25 16.28 16.15 0.13 32 31.68 31.52 0.16 23 20.54 19.68 0.86 

60 SO.95 43.95 7 48 61.86 49.13 12.73 60 58.94 49.81 1..13 60 83.59 58.33 5.27 

5 2.18 1.42 0.76 20 6.~4 4.95 1.19 2 0.63 0.63 o 15 1.15 1.15 o 
10699.52 10626.51 89-44.5 1682.01 10744.15 10964.03 9699.24 1264.7910630.42 10758 9311.85 140C6.15 10529.1 10838.55 10258.87 579.7 

Stslrm1tlnf-wisg dsmand, SViliIabiI/ty, S8/s$ and closing stock of UffNJ 

KhIriI 2004 

Requi.... AVIlla- Sale 
men! biIity 

2 3 4 

Rabi 2Q04.OS 

Closing Requi.... Avafta. Sale 
SIock men! biiIy 

6 6 7 8 

Closing 
Stock 

9 11 

(Oty. '000 MTs) 

Kharif 2005 

12 

Closing 
Stock 

13 

1000 913.69 861.81 51.88 950 993.47 884.26 109.21 1100.00 1105.54 1008.98 98.56 

580 585.02 569.61 15.41 360 404.68 357.24 47.44 560.00 664.27 649.36 14.91 

68 68.26 66.53 1.73 65.17 48.73 43.75 2.98 86.00 68.18 64.53 3.65 

250 248.12 229.43 18.69 410 537.79 515.29 22.5 380.00 343.33 326.95 16.37 

570 594.35 553.1 41.25 600 709.02 672.15 36.87 600.00 620.61 607.11 13.SO 

375 468.37 406.36 62.01 760 89U5 627.52 71.43 430.00 461.39 421.57 39.82 

325 326.69 310.39 16.3 51 96.33 73.21 23.12 386.00 358.37 351.78 6.60 

950 986.93 939 47.93 575 641.17 575.03 66.14 1000.00 1061.95 1042.78 19.17 

475 362.8 309.6 53.2 675 730.47 706.19 24.28 480.00 457.37 411.70 45.66 

615 704.05 603.08 100.97 900 956.52 871.28 86.24 675.00 845.11 742.49 102.62 

1125 1162.16 1089.02 73.14 1175 1339.03 1314.89 24.14 1220.00 1207.22 1178.74 28.49 
I 

2250 2391.7 2117.92 273.78 2460 2880.04 2392.63 287.41 2500.00 2401.62 2170.31 231.31 

97 92.69 81.42 11.27 84 85.23 76.59 8.64 95.00 104.66 94.76 9.90 
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Tripura 

Manipur 

Meghalaya 

Nagaland 

Sikkim 

Mizoram 

Goa 

Himachal Pradesh 

Jammu & Kashmir 

Delhi 

PHAlGUNA1, 1927 (s..a, 22 

2 3 4 5 6 7 8 9 10 11 12 13 

710 668.88 621.55 47.32 720 721.29 857.69 83.8 710.00 870.04 8ft.. 2115 

126 133.59 128.87 4.72 33 41.38 34.57 6.81 130.00 118.03 115.30 0,73 

330 286.21 269.12 17.09 100 105.8 90.19 15.01 340.00 304.93 291.70 13.23 

470 438.03 417.11 20.92 880 698.19 865.7 30.49 470.00 421.17 413.98 7.19 

90 80.19 78.34 3.85 95 94.86 91.6 3.28 85.00 82.48 81.87 0.81 

13 10.61 8.86 1.75 10 14.14 11.25 2.89 15.00 14.33 8.17 B.16 

37 26.64 26.29 0.35 12.55 12.54 12.41 0.13 38.60 20.11 20.11 0.00 

3.5 2.74 2.62 0.12 3 3.23 3.22 0.01 3.50 3.46 3.32 0.14 

~3 0 0 0 0.21 0 0 0 0.30 0.08 0.08 0.00 

0.5 0.67 0 0.67 0.39 0.01 0.01 0 0.50 0.17 0.15 0.Q2 

0.5 0.58 0.4 0.18 0.22 0 0 0 0.50 0.15 0.15 0.00 

o 1.26 0.5 0.76 0.55 0.03 0.03 0 0.40 0.40 0.40 0.00 

1.5 1.n 1.72 0.05 1.25 1.26 1.19 0.07 1.70 1.90 1.85 0.05 

34 33.08 31.11 1.97 24 22 21.26 0.74 32.00 33.98 33.90 0.08 

60 55.42 45.86 9.56 60 55.94 47.88 8.06 60.00 88.07 5928 8.82 

6 1.12 0.17 0.95 10 1.19 1.19 0 6.00 0.04 0.04 0.00 

All India 10573.28 10660.16 9781.63 878.53 10834.91 11708.18 10787.32 940.84 11439.06 11451.85 10785.58 888.27 

AIIMXUffI /I 
StaIB-wise d6msnd, aVllilabl1ity, $8111S and closing stock of OAP 

(Qty. '000 MTs) 

KhariI 2002 

Stale Requlr. AVIlla· Sale CIoeIng Req\D AvaiIa- Sale CIoIIing Requite- AVIiII· S. CloIing ~ AvIlla-
men! bIiIy Stock ment billy Stock man! billy Stock ment billy 

2 3 5 6 7 8 9 10 II 12 13 14 15 16 17 

Ancllra Pradeeh 425 264.29 186.n n.52 325 210.16 170.29 39.87 425 254.89 202.72 52.17 280 280 199.08 60.92 

Kamataka 250 207.8 156.54 51.26 155 148.61 128.46 20.15 260 161.97 134.55 27.42 140 137.4 99.75 37.85 

Kerala 6 7.n 6.54 U4 5 5.5 4.63 0.67 5.5 9.39 8.96 0.43 5.11 5.12 4.67 0.45 

Tamil Nadu 135 109.71 74.48 35.23 160 113.92 100.49 13.43 100 88.6 78.07 10.53 130 130.67 124.06 6.61 

Gujarat 210 173.94 133.57 40.37 225 284.86 252.53 32.33 240 199.27 154.55 44.72 225 262.88 255.62 7.26 

Madhya Pradesh 225 301.73 209.68 92.05 343 270.29 156.72 113.57 210 278.56 198.95 19.61 300 355.51 2n.75 n.76 



Uttar Pradesh 

Bihar 

Manipur 

Meghalaya 

NagaIand 

Arunachal Pradesh 

Mizoram 

Goa 

Himachal Pradesh 

Janmu & Kashmir 

Delhi 

Altndia 

S1aIe 

Andhra Pradesh 
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2 3 5 6 7 8 9 10 11 12 13 14 15 16 17 

75 7125 46.9 24.35 18 48.61 23.38 25.13 75 75.44 52.n 22.67 12 49.82 19.98 29.84 

300 311.95 229.31 82.64 225 226.42 191.45 34.97 280 205.04 173.84 31.2 200 245.06 187.n 51.29 

2IiO In.96 11827 59.89 250 194.44 129.n 84.87 225 230.41 188.37 42.04 220 208.14 174.97 33.17 

160 259.14 167.87 91.27 310 384041 332.45 31.96 155 252.76 139.14 113.62 356 378.62 356.91 19.61 

225 40624 247.41 158.83 430 451.15 368.35 82.8 215 m.41 258.11 119.3 450 471.63 413.81 57.82 

450 594.72 370.76 223.96 975 1069.89 887.8 171.89 500 657.16 393.89 263.47 935 1036.06 839.n 196.29 

9.5 8.31 4.69 3.62 26.08 16.05 13.74 2.31 6.8 9.58 5.02 4.56 27.5 17.71 15.88 1.85 

120 91.7 88.54 5.16 200 5.84 1.15 4.69 150 13.96 6.43 7.53 200 60.38 46.14 14.24 

60 73.35 65.15 8.2 

75 58.58 43.15 15.43 

15 75.69 67.7 7.99 60 69.19 52.47 6.72 40 26.2 22.11 4.09 

50 27.01 15.39 11.62 95 49.36 36.28 13.08 40 25.35 8.57 16.78 

150 167.17 105 62.17 320 319.3 261.48 57.82 150 141.68 88.99 62.89 300 285.22 228.45 Y.n 
23 22.23 14.64 7.59 36 16.58 11.94 4.64 40 21.18 15.34 5.84 45.24 6.88 5.57 1.09 

0.3 0.02 0.02 

4 0.12 0.12 

1.5 

0.2 

0.07 

0.54 

1.54 

o 
o 
o 
o 

1.54 

o 
o 
o 
o 

o 0.1 0.06 0.06 

o 1.5 

o 
o 

0.8 

0.18 

o 0.24 

o 0.45 

o 0.6 

o 
9·52 

o 
o 
o 
o 

o 
0.52 

o 
o 
o 
o 

o o 
o 4.35 

o 1.8 

o 025 

o 0.07 

o 0.5 

o 0.8 

o 0.03 .Q.03 0.5 

o 
o 
o 
o 
o 
o 

o o 1.6 

1.02 -1.02 0.8 

o 0 0.32 

o 
o 
o 

o 0.24 

o 0.32 

o 0.6 

o 
o 

0.48 

o 
o 
o 
o 

o 
o 

0.48 

o 
o 
o 
o 

o 
o 
o 
o 
o 
o 
o 

0.5 0.34 0.34 o 0.15 021 02 0.01 0.5 0.41 0.4 0.01 0.29 0.31 0.3 0.01 

0.1 0.49 0.49 o 0.5 o o o 0.1 o o o 0.4 0.41 0.41 

35 19.84 17.34 2.5 29.23 16.32 16.15 0.17 30 22.94 17.14 5.8 30 32.14 25.44 

3 0.01 0.01 o 5 0.05 0.05 o 3 0.08 0.08 o 5 0.27 0.27 

3198.45 3334.32 2289.88 1044043 4f10.112 3860.97 3140.17 720.8 3238.32 3113.48 2211.07 902.41 3950.88 3998.97 3312.97 

o 
6.7 

o 
686 

SIIIIe-wis8 titlmllnd, 1II's/lability, sslss lind c/osing slock of OAP 
(Oty. '000 MTs) 

Kharif 2004 Rabi 2004-05 Kharif 2005 

Reqlire- AvaiIa- Sale Closing ReqIirt- AYIiIa- Sale Closing Recpire- Availa- Sale Cloaing 
men! bIIiIy Stocll men! billy Stocll men! biiIy Stocll 

3 4 5 . 6 7 8 9 10 11 12 13 

400 302.25 _ 226.88 75.39 22S 239.18 220.97 18.21 372.00 305.51 304.45 1.06 

240 293.68 258.26 35.42 150 188.31 151.07 15.24 260.00 303.29 289.65 13.73 
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K.-

Tamil Nadu 

GujaIII 

MacIIya Pradesh 

Chhattisgam 

Maharaehtra 

Rajasthan 

Haryana p. 
Uttar Pladesh 

UIIaranchaI 

Bihar 

JhaJIdland 

Orilla 

Weal Bengal 

Assam 

Tripura 

Manipur 

Meghalaya 

NagaJand 

AnmachaI Pradesh 

Sikkim 

MizorIm 

Gee 

HtrnachaI Pradesh 

Jammu & Kaslvnir 

Delhi 

All India 

2 

5 

95 

225 

200 

75 

225 

225 

160 

275 

450 

12 

150 

76.7 

80 

141 

50 

0.5 

4 

2 

0.3 

0.07 

0.25 

o 
0.5 

02 

40 

3 

3 

11.4 

162.77 

223.05 

295.81 

81.96 

317.59 

172.36 

199.74 

343.31 

571.26 

7.64 

37.56 

71.26 

56.28 

137.92 

20.83 

o 
o 

1.32 

o 
o 
o 
o 

2.37 

o 
24.52 

0.02 

4 

10.61 

132.45 

182.31 

186.91 

69.52 

284.56 

135.03 

64.16 

198.61 

310.87 

6.68 

23.61 

62.75 

4321 

102.81 

18.73 

o 
0.01 

1.32 

o 
o 
o 
o 

0.3 

o 
22.47 

0.02 

3120.84 3330.67 2365.26 

PHALGUNA 1,1927 (S8~ 

5 

0.79 

20.32 

40.74 

108.9 

12.44 

33.03 

37.33 

115.56 

144.7 

260.39 

0.96 

14.05 

8.51 

15.07 

36.11 

2.1 

o 
.0.01 

o 
o 
o 
o 
o 

2.07 

o 
2.05 

o 
965.41 

6 7 B 

5.11 7.02 7.02 

125 157.67 148.47 

225 332.68 329.75 

400 314.27 275.38 

• B.8 42.8 33.2 

200 260.98 246.48 

200 221.16 209.06 

375 400.32 383.74 

450 501.93 464.12 

950 897.44 822.48 

18 16.77 11.91 

150 9.06 74.96 

38 49.25 43.64 

20 24.78 22.44 

320 254.78 230.36 

36 8.48 5.48 

1.09 0 0 

1.47 0 0 

0.3 0 0.64 

0.19 0 0 

0.2 0 0 

0.15 0 0 

000 

0.4 2.82 0.23 

0.3 0.47 0.21 

30 29.76 27.85 

5 0 o 
3939.37 4023.44 3712.61 

9 10 11 12 13 

o 12.00 9.14 8.80 0.33 

9.2 150.00 170.65 157.50 13.15 

2.93 270.00 243.34 138.27 105.07 

38.89 220.00 259.59 192.48 86.13 

9.6 80.00 73.35 71.34 2.00 

15.52 325.00 283.97 247.34 36.62 

12.1 250.00 225.86 139.76 85.91 

16.58 160.00 253.74 131.03 122.71 

37.81 275.00 369.55 197.15 172.40 

74.96 500.00 582.51 304.85 mJlJ 

4.88 12.00 6.88 '5.29 1.59 

15.64 100.00 76.20 61.58 14.64 

5.61 76.00 48.03 42.79 3.24 

2.34 65.00 58.61 55.10 3.50 

24.42 130.00 145.94 130.53 15.41 

3 30.00 13.37 12.06 1.31 

o 1.00 0 o 0 

o 4.17 0 o 0 

.0.64 2.20 0 o 0 

o 0.24 0 o 0 

o 0.08 0 o 0 

o 0.25 0 o 0 

o 0.50 0 o 0 

2.39 0.56 0.72 0.36 0.37 

0.26 0.20 0 o 0 

1.91 40.00 28.21 23.97 4.25 

o 3.00 o 0 o 
310.83 3344.285 3459.89 2518.59 941.1 
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AncI1ra Pradesh 

Uttar Pradesh 

Bihar 

Jharlchand 

Orilla 

Arunachal Pradlah 

Sikkim 

Mizoram 

FEBRUARY 20, 2006 28 

Ann.xUM HI 

Sts.wiIJtI dtImIInd, .VIikIbiIHy, __ 8nd closing 8Iock of MOP 
(aty. '000 MTI) 

Raqun- AVIiII- S. CkIIing ReqUII- A_ Sale CIoIing Raqun- AvIiII- Sale CIoIIng A"*,, AVIlla-
men! billy Stock manI bIIy Stock ment billy Stock men! billy 

2 3 4 5 7 8 9 10 11 12 13 14 15 16 17 

125 112.5 105.86 6.84 150 128.42 123.89 4.53 125 126.98 115.62 11.36 150 156.3 148.49 7.81 

180 141.21 124.4 1 16.8 85 90.72 85.69 5.03 180 103.96 95.85 8.11 90 101.01 87.86 13.15 

80 61 53.82 7.18 80 73.13 58.47 14.86 80 65.36 47.54 17.82 64 34.55 26.38 8.17 

150 123.37 103.88 19.49 205 183.71 141.8 21.91 120 111.48 92.32 19.16 170 108.1 105.51 2.59 

40 59.8 33.55 26.25 50 90.51 79.1 11.41 45 57.73 35.91 21.82 65 80.43 67.6 12.83 

25 20.59 11.63 8.96 14 27.42 17.9 9.52 30 27.02 20.08 6.94 14 25.83 18.57 7.26 

3Q 30.35 17.65 12.7 4.3 20.3 13.41 6.89 30 34.88 22.93 11.95 6 12.07 7.48 4.59 

140 12721 101.51 25.7 125 134.76 119.54 1522 130 82.51 74.19 8.32 120 88 57.51 30.49 

5 6.01 3.49 2.52 6 6.38 5.98 0.42 6 3.26 2.43 0.83 10 11.56 8.27 329 

10 12.22 6.73 5.49 11 10.19 7.76 2.43 6.5 13.57 11.68 1.89 11 14.69 9.08 5.61 

35 39.76 27.96 11.8 15 25.48 18.41 7.07 32 40 31.21 8.79 20 27.58 19.15 8.43 

65 47.45 33.58 13.87 90 140.86 129.29 11.57 70 43.65 32.9 10.75 125 127.88 107.48 20.4 

4.5 2.08 1.17 0.91 6.2 5.59 2.87 2.72 3.15 2.86 1.39 1.47 6.2 3.06 2.46 

40 20.05 19.75 0.3 70 0.3 o 0.3 60 4.32 0.8 3.52 70 30.46 28.66 

5 2.34 2.33 0.01 15 9.33 9.32 0.01 5 6.81 4.48 2.33 5 4.18 4.18 

0.6 

1.8 

o 
60 33.27 29.85 3.42 30 26.44 19.65 6.79 81 43.n 35.47 8.3 26.8 22.91 18.49 4.42 

120 92.89 87.84 4.85 225 194.62 186.72 7.9 120 81.64 65.26 16.38 225 179.03 167.41 11.62 

35 31 25.79 5.21 40 38.54 :fl.95 5.59 40 28.83 24.24 4.59 45.24 26.21 24.95 1.26 

4.95 0.02 0.02 o 2.33 0.09 0.09 

2.5 0.06 0.06 o 1.3 o o 
0.2 0.08 0.08 o 0.25 0.08 0.08 

0.03 0 0 o 0.06 0 0 

0.03 0.01 0.01 o 0.12 0.01 0.01 

~12 0 0 o 0.09 0 0 

0.5 o o o 0.35 o o 

o 2.33 0.57 0.57 

o 2.05 o o 
o 0.2 0.08 0.08 

o 0.04 

o 0.05 

o 0.05 

o 
o 
o 

o 
o 
o 

o 7 3.49 3.49 

o 1.35 

o 0.25 

o 0.08 

o 0.11 

o 0.18 

o 
o 
o 
o 
o 

o 
o 
o 
o 
o 

o 0.6 o 00 0.3 o o 

o 
o 
o 
o 
o 
o 
o 
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PondiNny 

Goa 

Jammu & Kaahmir 

Delhi 

2 3 4 5 1\ 7 8 9 10 11 12 13 14 15 18 17 

3.1 3.38 3.11 O.'l/ 4.57 5.18 5.05 0.13 3 2.43 2.38 0.05 5.5 5.11 5.09 0.02 

0.5 0.56 0.56 o 0.25 0.23 0.21 0.02 0.5 0.86 0.86 o 0.25 0.3 0.3 o 
0.4 0.08 0.08 o 4 4.67 4.67 o 0.4 o o o 4.2 4.64 4.64 o 

6 0.12 0.11 0.01 7 2.34 2.23 0.11 10 3.61 2.26 1.35 7 9.86 3 0.88 

0.6 o o o 1 o o o 0.5 o o o 0.3 o o o 
All India 1148.56 987.21 714.63 172.58 1223.02 1197.3 1063.07 134.231123.39 885.98 720.25 185.731249.93 1071.07 92IUI5 145.02 

. State 

Andhra Prade8h 

Kamataka 

Kerala 

Tamil Nadu 

Gujaral 

Madhya Pradesh 

Chhalti8galh 

Maharuhtra 

Rajasthan 

HBfY8Il8 

Uttar Pradesh 

Uttaranchal 

Bihar 

Jharkhand 

Orissa 

Weal Bengal 

Slals-wise demand, avail8bi1i1y. 8II/t1s and closing stock 01 MOP 
(Qty. '000 MTs) 

KhariI 2004 KhIriI 2005 

Require- AvaiIa· Sale CI08ing R'" AYIiIa- Sale Closing 
men! biIiIy Stock men! billy Stock 

2 3 4 5 6 7 8 9 10 11 12 13 

125 16221 158.73 3.48 160 19924 180.13 19.11 186.00 166.26 144.83 20.42 

150 169.32 168.06 1.26 95 132.52 121.41 11.11 175.00 191.50 174.97 16.53 

75 57.43 57.06 0.37 64.21 41.43 40.64 0.79 66.00 71.08 67.47 3.61 

125 145.05 141.29 3.76 175 178.11 173.98 4.13 200.00 150.25 142.72 7.54 

40 n,68 53.3 24.38 55 93.13 88.87 4.26 50.00 86.25 62.17 24.08 

17 43.9 33.72 10.18 25 24.26 18.89 5.57 25.00 47.33 32.29 15.04 

40 4224 34.64 7.6 8 16.86 11.31 5.35 37.00 50.71 38.90 11.81 

100 117.22 106.53 10.69 100 126.24 109.55 16.69 125.00 129.83 106.22 23.61 

5 12.04 6 6.04 8 12.38 10.19 2.19 10.00 12.98 4.57 8.41 

12 22.75 17.28 5.47 10 8.16 7.5 0.66 20.00 30.41 18.86 11.75 

35 49.73 36.63 13.1 20 28.07 20.3 7.n 40.00 78.50 51.62 26.88 

50 119.49 83.68 35.81 135 109.99 92.83 17.18 110.00 132.31 56.90 75.42 

5.B 1.94 1.94 0 5 3.15 2.26 0.89 6.00 3.25 2.87 0.38 

60 1.78 1.34 0.44 50 54.96 49.76 52 50.00 52.23 42.83 9.40 

12.95 3.27 3.26 0.01 6 0.02 0.01 0.01 15.00 5.05 5.02 0.03 

59.5 6223 56.53 5.7 30 31.2 25.25 5.95 80.00 n,51 62.13 15.38 

107 133.31 115.14 18.17 225 210.71 201.32 9.39 180.00 122.25 92.54 29.72 
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2 3 4 5 6 7 8 9 10 11 12 13 

45 24.63 17.96 6.57 40 43.5 37.84 5.66 35.00 29.60 21.()9 a.sl 

2.33 0 0 o 3.65 2.34 2.34 0 2.00 2.13 2.13 0.00 

200 o 1.33 0 0 0 131 0 0 . 0 

0.2 0.09 0.08 o 0.13 0.2 0.2 0 0.20 0.22 0.18 0.04 

0.1 0 0 o 0.06 0 0 0 O.oe 0 0 0 

0.05 0 0 o 0.09 0 0 0 0.05 0 0 0 

000 o 0 0 0 0 0.00 0 0 0 

000 o 0 0 0 0 0.20 0.00 0.00 0.00 

3.7 4.96 4.66 0.29 7,(12 5.83 5.83 0 6.00 3.15 3.32 .(l.18 

Goa 0.6 0.66 0.65 0.01 0.35 0.31 0.31 0 0.60 0.67 0.67 0.00 

D.3 0.1 0.1 o 5.5 4.87 4.87 0 0.30 0.10 0.10 0.00 

10 0.69 0.62 0.07 7 5.64 5.57 0.07 10.00 4.93 2.82 2.11 

0.5 0 0 o 0.3 0 0 0 0.01 0 0 0 

All India 1084.17 1252.61 1099.21 153.4 1238.86 1332.92 1210.96 121.96 1389.88 1447.50 1137.00 310.50 

AnIWXUIW IY 
RtK/uilflmsnl, AVlJiI8bi1i1y, SsIBs of UfM, DAP & MOP Rabi 2005-06 (Up to 15.02.20(6) 

(Oty. '000 MTs) 

Urea DAP MOP 
~ .tliIIIIIIIy Up SIIII Up" a.Ing IIodI ~ AVIIIIbIIy" SIIeI Up" aoq... ~ A¥IIIIIIIIy Up SIIII Up" CloII1g" 
RIll! ~ III 15.2J11 15.2.08 AI GIl RIll! 3JD5.GI To 152.08 15.2.06 AI GIl RIll! 3JD5.GI To 152.08 15.2.08 AI on 
(0cHIIIdI1 15.CUOO6 (Ocl-Mlldll lS.al2OO6 (Od.-Mlll:hl 15.02.2006 

2 3 4 5 6 7 8 9 10 11 12 13 

1250.00 1023.48 948.15 75.33 333.00 258.45 220.38 36.07 200.00 253.99 202.03 51.96 

375.00 356.67 320.92 34.75 200.00 143.38 112.26 31.12 110.00 155.35 118.08 37.27 

10.00 48.45 45.79 2.66 8.00 5.99 5.37 0.82 65.00 49.80 42.99 8.81 

TniiNadu 570.00 474.80 433.82 40.78 200.00 187.52 164.94 22.58 250.00 162.n 146.39 16.38 

650.00 839.13 583.09 56.04250.00 331.55 234.47 97.08 a).00 93.33 58.61 34.72 

725.00 553.24 532.87 20.37 375.00 237.76 174 63.76 25.00 39.37 22.45 16.92 

85.00 58.93 42;40 16.53 36.00 36.7 13.4 23.30 12.00 2$."9 7.28 18.21 

675.00 584.18 502.16 82.02 260.00 200.69 138.43 62.26 120.00 142.92 98.80 46.12 
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2 3 4 5 6 7 8 9 10 11 12 13 

750.00 719.96 694.48 25.50 240.00 286.99 234.23 51.76 10.00 18.52 11.84 8.68 

Uttar PIIIdeIh 

Bihar 

Orissa 

Will Bengal 

Assam 

Janvnu & Kashmir 

Other Stales 

925.00 818.74 792.88 25.88 400.00 315.21 314.47 80.74 10.00 22.02 13.82 8.20 

1250.00 1026.46 997.88 28.58 490.00 488.24 406.49 91.75 25.00 46.80 31.49 15.31 

2700.00 2190.44 2053.04 137.40 1050.00 893.46 773.61 119.86 150.00 184.22 102.97 61.25 

82.00 76.86 63.87 12.99 15.00 20.71 14.16 6.55 5.00 2.33 2.08 0.25 

720.00 829.91 588.07 43.84 200.00 I1U7 73.78 41.21 90.00 103.78 87.96 35.81 

~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ 

135.00 87.31 70.72 16.59 25.00 29.71 15.81 14.10 40.00 32.12 21.28 10.84 

720.00 478.56 420.03 58.53 280.00 191.44 186.45 25.99 230.00 167.68 123.07 44.61 

110.00 81.44 61.19 10.25 13.00 14.86 6.06 8.80 40.00 25.84 14.83 10.81 

31.57 15.67 11.44 4.23 5.61 0.00 0.00 0.00 6.18 1.56 1.50 0.08 

27.00 21.95 19.78 2.17 0.30 0.82 0.04 0.78 5.00 4.83 4.83 0.00 

60.00 23.41 13.70 9.71 30.00 27.03 16.49 10.54 7.00 4.54 0.82 3.92 

31.02 16.36 14.87 1.49 10.81 4.95 4.09 0.86 8.82 4.89 3.42 1.47 

All India Total 11986.59 9942.32 9231.67 710.65 4461.72 3880.84 3102.68 778.16 1499.50 1522.31 1084.18 427.65 

S1.No. 

1. 

2. 

3. 

4. 

5. 

6. 

AnntlXUM V 

Stahl-wise numbtlr 01 Fertiliser SIImp/ss Analysed lind Found Non-Stllndtlnl during 2004-tJ5 

Name of State 

2 

Assam 

Mizoram 

Jharkhand 

Bihar 

Orissa 

West Bengal 

Total East & NER 

No. of Labs AmIaI 

3 

2 

3 

9 

Analysing 
capadIy 

4 

250 
250 

1500 

2000 

3500 
4500 

12000 

No. of samples 

5 

167 

o 
6n 
881 

2429 

3286 

7440 

6 

2 

o 

34 

184 

218 

439 

7 

o 
o 
o 
o 

13 

33 

46 

Total 

8 

2 

o 

34 

197 

251 

485 

9 

66.8 

o 
45.1 

44.1 

89.4 

73 

62 

10 

1.2 

o 
0.1 

3.9 

8.1 

7.6 

8.5 
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2 3 4 5 6 7 8 9 10 

7. Gul •• ' 3 7750 8206 95 96 105.9 1.2 

B. Madhya Pradesh 4 9150 5388 844 153 997 58.9 18.5 

9. Chhattisgarh 4800 1933 124 0 124 40.3 6.4 

10. Maharashtra 4 10000 9106 936 276 1212 91.1 13.3 

11. Rajasthan 3 6000 4096 153 32 185 68.3 4.5 

Total West Zone 15 3noo 28729 2152 482 2614 76.2 9.1 

12. Haryana 2 3300 2801 162 25 187 84.9 6.7 

13. Himachal Pradesh 2 2000 1762 211 7 218 88.1 12.4 

14. Jammu & Kashmir 2 1280 822 7 10 17 64.2 2.1 

15. Punjab 2 3500 3513 91 0 91 100.4 2.6 

16. Uttar Pradesh 3 10000 10847 1033 0 1033 108.5 9.5 

17. Uttaranchal 2 800 437 15 0 15 54.6 3.4 

Total North Zone 13 20880 20182 1519 42 1561 96.7 7.7 

18. Andhra Pradesh 5 15000 13551 186 39 225 90.3 1.7 

19. Kamataka 4 8150 5756 187 101 288 70.6 5 

20. Kerala 2 5000 4209 376 0 376 84.2 8.9 

21. Pondicherry 700 682 0 97.4 0.1 

22. Tamil Nadu 14 16800 17221 356 237 593 102.5 3.4 

Total Sou1h Zone 26 45650 41419 1106 3n 1483 90.7 3.6 

Govt. of India 4 8500 11089 311 81 392 130.5 3.5 

Total All India 87 124730 108859 5527 1008 6535 87.3 6 

IE~h} /Trsns/lJlion} 

SHRI ANANDRAO VITHOBA ADSUL: Sir, the SHAI RAM VILAS PASWAN: Sir, 33.45 Iakh tonnes 
shortage of fertilizers in sever.' agricultural pockets is a of DAP fertilizers was required for the kharif crop. Its 
cause for concem, especially since the khlJdf season Is availability was 36.81 lakh tonnes and 25.17 lakh tonnes 
round the comer. The scarcity Is due to the Govemment's was sold. So approximately 11 lakh tonnes· of DAP was 
inaction. I would like to know from the hon. Minister what left after the sale during the kharif crop. While for Aabi 
Is the estimated requirement of CAP for the khIII'If season 

crop 44.61 lakh tonnes was required against which 
and whether the Govemment has negotiated price for 
Phosphoric Acid which is crucial for DA~ supply; if not, 38.80 lakh tonnes of CAP has been made available upto 

why not. What steps are taken by the Govemment in 15.2.2006. Right now we have 15.2 lakh tonnes in our 

this regard? stock. 
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(English} 
SHAI ANANDAAO VITHOBA ADSUL: Sir, my 

supplementary was regarding shortage of fertilizer in some 
key pockets. Anyway, I would like to know whether the 
government has ever reviewed the demand estimates to 
make mid-course corrections and has defined policy 
parameters. 

(Trans/ation} 

SHAI RAM VILAS PASWAN: Sir, I think the hon'ble 
Member has not specified his question, however, as far 
as I understand his question is regarding complaints of 
shortage from certain areas despite the availability of 
fertilizers. It is true that the State Governments convene 
meetings and send us the requirement. First they decide 
their district wise requirement for the consumption of urea, 
DAP, MOP and complex fertilizers. The assessment of 
the Slate Government is based on the reports received 
from the districts, thereafter they send their reports to 
the agriculture department of the centre after which zonal 
conference is held. Zonal Conference is held before the 
kharif crop and the rabi crop is sown and it is decided 
that what kind of fertilizer is to be delivered by whIch 
company, alongwith the placewise quantum the date of 
fertilizers to be delivered in each State and also whether 
it has to be sent through rail racks or through road and 
finally, its distribution becomes the responsibility of the 
State Government. 

We get a whole list of requirement of fertilizer and 
we normally give five per cent more than the requirement. 
I have also asked them to keep the buffer stock ready. 
Supposing, if the supply of fertilizer reaches Puna but it 
does not reach Nasik, so whose responsibility is going to 
be fixed. For this purpose we have appOinted a Committee 
under the Chairmanship of Shri B.K. Sinha and have 
asked them to submit their annual report. The previous 
Government decontrolled urea by 50 per cent, the control 
was as per the Essential Commodity Act as a result the 
company would sell the decontrol/ed fertilizer, In the near 
by state, if the production is in Punjab, then it would sell 
off in Haryana, why it would go to Bihar. Consequently, 
the freight rate of the subsidized commodity is As. 100 
less than that of the decontrolled commodity, it dO&s not 
go to the remote villages, so for this purpose we have 
set up committee which would inquire into the quantum 
of fertilizer which was to be distributed by each company 
be it public undertaking or private company? We have 
also asked them to furniSh information regarding 
destination, date and mode of transport of urea whether 
through rakes or road and if the commodity has reached 
its destination. We have also done away with .the practice 
of producing certificate, which had been very much 
prevalent at certain places particularly in Bihar where the 

remaining subsidy was given only after the production of 
urea oertificate. We maintain that subsidy would be given 
on the sack despatch so that the farmer may not face 
any problem. It is true that our consumption has increased 
substantially. If we look at urea, our existing total· capacity 
is 205 lakh tonnes whereas our current production is 194 
lakh tonnes. I am glad that I was on a tour to Oman 
and the production of 16.5 lakh tones urea commenced 
on the 15th July 2005 i.e. stipulated date fixed therefor. 
Our production capacity is in consonance with our 
demand. However, at times the demand increases owing 
to good monsoon, We are taking corrective measures, 
but this is true that the supply is not timely as and when 
and as per the requirement of farmer owing to the paucity 
of distribution and the manure keeps lying In the adjacent 
district whHe the farmers come up raising hue and cry 
and staging demonstrations on roads. 

(English} 

MR. SPEAKER: He has given a very exhaustive 
answer. 

DA. CHINTA MOHAN: Sir, the time has now come 
to define as to who is an actual farmer, There Is a 
category of farmer who sim in the cities owning acres of 
land and who can afford to spray insecticides through 
helicopters and yet such category of farmers are taking 
benefits meant for farmers, On the other aide there is a 
category of farmers who are in the viJlages having five to 
ten acres of land and they are not able to take the 
benefits from the Govemment meant for them. At this 
pOint I would like to ask the hon. Minister, what measures 
does the Govemment propose to take to help the poor 
and marginal farmers? There is an acute shortage of 
urea in the State of Andhra Pradesh. How does the 
Government propose to solve this problem. 

(Ttansilltionj 

SHAI RAM VILAS PAsWAN: Mr. Speaker, Sir, as 
submItted by me earlier, we have set up a grievance cell 
under an officer of Deputy Secretary rank. As per orders, 
he is required to contact every state obtain daily status 
of shortages and stock position. Wherever there is 
complaint of shortage we try to meet that shortage, 
however, at times the stock gets pIted up at a pface 
whereas It does not reach the other pface. It implies that 
the State Governments are not as vigilant as they are 
aupposed to be. 

SHAI BHANWAA SINGH DANGAWAS: The shortage 
of fertilizer has been reported in certain pockets just now 
be it any manner in any State. My question is very si~. 
I would like to 8$k the hon. Minister that whether the 
Government are likely to provide any grant for the 

,. 
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production of bio-fertilizer by promoting it 80 that the 
farmer could prepare this fertilizer in their fields Itself. 

SHRI RAM VILAS PASWAN: Mr. Speaker, Sir, we 
propose to promote the use of fertilizer. I agree that only 
urea or compost or MoP or DAP fertHlzer is not sufficient 
for the field rather other types of fertilizers are equally 
vitai, since different types of fertilizer is required for 
cultivating different crops. That is why the earlier subsidy 
on SSP fertilizer has been increased from Rs. 650 to 
Rs. 975. The Govemment are making similar efforts to 
promote bio-fertilizer. 

SHRI BHANWAR SINGH DANGAWAS: Will the 
Government provide grant for bio-fer1H1zer or not? 

{Eng/ish} 

MR. SPEAKER: He has noted your request. 

/Trans/ation] 

MR. SPEAKER: Shri Prabhunath Singh you may 
make your submission now. You wRI not get a ,chance at 
noon. 

SHRI PRABHUNATH SINGH: I have to question the 
Government even at 12 o'clock. 

MR. SPEAKER: Please ask your question. 

SHRI PRABHUNATH SINGH: Mr. Speaker Sir, hon. 
Minister has given a very good reply. I would like to 
make a submission. 

[English] 

MR. SPEAKER: It does not affect me so long as 
you keep to the time. 

{Trans/ation] 

SHRI PRABHUNATH SINGH: As submitted by hon. 
Minister that some irregularities are committed at the time 
of distribution. I would like to narrate the situation in 
Bihar. There used to be a Bisco Mann depot at block 
level for distributing fertilizer. Recently, the distribution 
used to be carried out through licensed depots. However, 
when the farmers are in need, a situation of scarcity is 
deliberately created. In rural areas urea is mixed with 
salt which reduces the fecundity of the soil. If a system 
on the lines of cooperative Bisco Mann could be 

developed so as to facilitate timely and proper quantum 
of fertilizer to farmers. 

SHRI RAM VILAS PASWAN: Mr. Speaker, Sir, we 
want to restore the same system by doing away with the 
present one, wherein everything Is going haywire the urea 
is lifted from the rack, placed somewhere else, it is lying 
on the station but there are no stock yards, if there are 
any, they are all located here and there, how will the 
stock reach the villages. As a result the rural farmer 
either visits a block or a dealer. So we convened the 
meeting of all the manufactures and public undertakings. 
The committee to which I referred Is pretty serious. We 
take stringent action against the faltering company be it 
any Public Undertaking or a private one. We have zero 
tolerance for excuses that an issue is under the State 
Government's purview or distribution and the like Is only 
under State Govemment. Subsidies are increasing day 
by day. People who take subsidies from us should be 
made accountable. When they get average money they 
should make it available at village level. They should 
revamp their system be it a dealer to make the money 
available at village level. We want the distribution to 
spread in so many areas so that the person may 
purchase it from where he wants. We want to evolve 
such a system and the Government will make all possible 
efforts in that direction. 

SHRI PRABHUNATH SINGH: It means the hon. 
Railway Minister is not taking security measures. 

[Eng/ish] 

MR. SPEAKER: No supplementary to supplementary. 

... (Intenuptions) 

[Trans/a/ion} 

SHRI RAM VILAS PASWAN: It is not so. Though 
the Railway Minister has quoted the rates, but what is 
the use of it since companies have not allotted urea? 

{English} 

MR. SPEAKER: Hon. Ministers may not respond to 
supplementaries to supplementaries. 

/Translation} 

SHRI RAGHUNATH JHA: It is true that Bihar is 
adjacent to Nepal and artificial shortage of urea is created 
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in Bihar and fertilizer Is smuggled to Nepal In a big way. 
During the last session, I wrote a letter to the hon. 
Minister and the hon. Minister took action and alerted 
the people. But after one week, again same things have 
started. * since the beginning, the biggest emuggler of 
Champaran is. . .. (InhlrnJptions) 

[English] 

MR. SPEAKER: Do not take names. No names 
should be taken. That will be deleted. 

[Trans/ation] 

SHRI RAGHUNATH JHA: And he creates artificial 
shortage in Bihar . ... (lnhlrnJptions) 

[English] 

MR. SPEAKER: Names will not go on record. 

[Tmnslstion} 

SHRI RAM VILAS PASWAN: Our job is to see 
whether a company sends the quantity of fertilizer 
assigned to it to be sent or not. If the company does not 
send it, Government would take action against it. Earlier, 
there was a system of giving certificate to the company. 
We are aware that smuggling takes place across the 
border. I feel it is beyond our Govemment or for that 
matter our department to check it. When hon. Member 
has mentioned the name of a certain company, let him 
give it in writing. I would write to the concerned 
department or Ministry and action will be taken against 
that. 

Child Labour 
+ 

*23. KUNWAR MANVENDRA SINGH: 
SHRI RASHEED MASOOD: 

Will the Minister of LABOUR AND EMPLOYMENT 
be pleased to state: 

(a) the number of child labour in the country as per 
the latest census, State-wise; 

(b) whether the Union Govemment has ukeel the 
State Governments to fumish details of the works 
undertaken under the Child Labour Welfare Projects; 

*Not recorded. 

(c) if 50, the response of the State Govemments 
thereto; 

(d) whether the Child Labour (Prohibition and 
Regulation) Act, 1986 has succeeded in eliminating child 
labour from the country; 

(e) if so, the extent thereof; 

(f) if not, the factors attributed thereto; 

(g) the details of employers, convicted or punished 
otherwise, for violating the above Act during each of the 
last three years and the current year, Stat.wlse; and 

(h) the time by which a complete ban on child labour 
is likely to the accomplished? 

[Eng/ish} 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SEKHAR RAO): (a) to (h) A 
statement Is laid on the Table of the House. 

(a) As per the Census 2001, the number of working 
children in the country is 1.2 crore. The Stat.wise data 
of number of children is given in Annexur.1. 

(b) and (c) Govemment of India Is implementing the 
National Child Labour Project (NCLP) Scheme in 250 
endemic districts spread over 22 States of the country 
for the elimination of the child labour. Government is 
regularly obtaining reports from the State Govemments 
as well as the identHled districts on the progress of the 
implementation of the Scheme and providing necessary 
guidelines to these districts for the effective 
implementation. 

(d) to (f) As child labour is a socio economic problem, 
which is a result of poverty and illiteracy, a multi-pronged 
approach Is required to tackle this problem. Therefore, In 
addition to enforcement of the Child Labour (Prohibition 
& Regulation) Act, the Government is taking various pro-
active measures in convergence with other social 
schemes, like Sarva Shiksha Abhiyan (SSA) and variou. 
poverty alleviation programmes to make a dent in its root 
cause. In this direction, Govemment is implementing the 
NCLP Scheme in child labour endemic districts under 
which the working children are withdrawn from work and 
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are put into Special Schools to be finally malnstreamed 2 3 
Into regular education system. Govemment's efforts In 
this direction have made a positive impact 86 evident 13. Manlpur 28836 
from reduction in the magnitude of child labour in the 
States having a substantial coverage under NCLP 14. Meghalaya 53940 
Scheme. The coverage under the Scheme has been 
substantially enlarged from 100 districts during the 9th 15. Jharkhand 407200 
Plan to 250 districts during the 10th Plan. 

16. Uttaranchal 70183 
(g) The details of prosecutions and convictions based 

on the reports received from the State Govemments are 17. Nagaland 45874 
given in Annexure-II & III. 

16. Orissa 3n594 
(h) Govemment Is committed to the elimination of all 

forms of child labour. It is, however, following a gradual 19. Punjab 1n268 
and sequential approach beginning with those engaged 
in most hazardous occupations and processes first. 20. Raj86than 1262570 

AnfNIXu,. 1 21. Sikkim 16457 

St./s-wise Distribution 01 WOtking ChiIdr8n IICCOrding to 22. Tamil Nadu 418801 
2001 Census In the 8fltJ glOUp 5-14 ytNIf'S 

SI. Name of the StatelUT 2001 
23. Trlpura 21756 

No. 24. Uttar Pradesh 1927997 

2 3 
25. West Bengal 857087 

1. Andhra Pradesh 1363339 26. Andaman & Nlcobar Islands 1960 

2. Assam 351416 27. Arunachal Pradesh 18482 

3. Bihar 1117500 
28. Chandlgarh 3n9 

4. Gularat 485530 
29. Dadra & Nagar Haveli 4274 

5. Haryana 253491 
30. Delhi 41899 

6. Himachal Pradesh 107n4 
31. Daman and Diu 729 

7. Jammu & Kashmir 175630 
32. Goa 4138 

8. Karnataka 822615 
33. Lakshadweep 27 

9. Kerala 26156 
34. Mlzoram 26265 

10. Madhya Pradesh 1065259 
35. Pondicherry 1904 

11. Maharashtra 764075 
Total 128663n 

12. Chhattisgarh 364572 
··Includes marginal workers alao. 
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AnlMXUM 1/ 

Pl'OS8Ctllions during ~ lasl IhIH ytIIIlS 

Name of StatelUT 2002-03 2003-04 2004-05 

2 3 4 

1. Andaman & Nico. Islands U.T. 0 0 0 

2. Andhra Pradesh 563 4870 1212 

3. Arunachal Pradesh 0 24 

4. Assam 0 12 0 

5. Bihar 364 386 259 

8. Chandigarh U.T. 0 0 0 

7. Chhatti8gah 104 

8. Dadra & Nagar Haveli U.T. 0 0 0 

9. Daman & Diu U.T. 0 0 0 

10. Delhi U.T. 38 68 

11. Goa 0 0 0 

12. Gularet 7 29 108 

13. Haryana 11 38 13 

14. Himachal Pradesh 3 1 

15. Jammu & Kashmir 17 

16. Jharkhand 42 78 

17. Kamataka 300 0 

18. Kerela 0 

19. Lakshadweep U.T. 0 0 0 

20. Madhya Pradesh 35 28 64 

21. Maharashtra 0 17 32 

22. Manipur 0 0 0 

23. MeghaJaya 0 0 

24. Mlzoram 0 0 0 

25. Nagaland 0 0 0 

26. Orissa 3 
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2 3 4 

27. Pondloherry U.T. 0 0 0 

28. Punjab 0 35 2 

29. Rajasthan 55 0 7 

30. Sikkim 0 0 * 

31. Tamil Nadu 808 385 

32. Tripura 0 0 * 

33. Uttar Pradesh 321 399 31 

34. Uttaranchal 3 0 0 

35. West Bengal 6 0 0 

Total 2650 6386 1716 

*Infonnatlon Is awaited from the State Govemmenm. 

AnnexUffl HI 

Convictions duling IhtI IMt fIInHI yMfB 

Name of StatelUT 2002-03 2003-04 2004-05 

2 3 4 

1. Andaman & Nico. Islands U.T. 0 0 0 

2. Andhra Pradesh 0 2158 1109 

3. Arunachal Pradesh 0 0 

4. Assam 0 0 

5. Bihar 0 0 0 

6. Chandigarh U.T. 0 0 0 

7. Chhattisgah 0 0 

B. Dadra & Nagar HaveU U.T. 0 0 0 

9. Daman & Diu U.T. 0 0 0 

10. Delhi U.T. 0 0 0 

11. Goa 4 0 0 

12. Gujarat 3 0 0 

13. Haryena 23 1B 3 



49 OrslAI7SW6IS PHALGUNA 1, 1927 (s.tbr) /() QIJtI8IIons 50 

14. Himachal Pradesh 

15. Jammu & Kashmir 

16. Jharkhand 

17. Kamataka 

18. Kerala 

19. Lakshadweep U.T. 

20. Madhya Pradesh 

21. Maharashtra 

22. Manipur 

23. Meghalaya 

24. Mizoram 

25. Nagaland 

26. Orissa 

27. Pondicherry U.T. 

28. Punjab 

29. Rajasthan 

30. Sikkim 

31. Tamil Nadu 

32. Tripura 

33. Uttar Pradesh 

34. Uttaranchal 

35. West Bengal 

Total 

"Information Is awaited from the State GovemmenlB. 

{Transla/ion} 

2 

3 

o 
7 

56 

o 

17 

o 
o 
o 

o 
o 
o 
o 
o 

57 

o 
127 

o 
23 

4 

o 
325 

KUNWAR MANVENDRA SINGH: I do not agree to 
the reply given by the Ministry in this regard and I feel 
the House, too, won't agree to It. In the reply, it has 
been stated that in order to remove the root cause the 
Union Government are taking pro-active steps in 
convergence with other social schemes such as Sarv 

3 

o 
o 
o 

66 

8 

o 
o 
o 
o 
o 

23 

1501 

o 
132 

o 
o 
o 
o 

3910 

4 

o 
16 

4 

o 

o 

o 
o 
o 
5 

15 

o 

10 

o 

o 
1162 

Shlksha AbhIyan (SSA) and various poverty alleviation 
programmes. The Govemment are Implementing NCLP 
schemes in the labour intensive States under which 
working children are withdrawn from work. 

I would like to tell the hon. Speaker that on 1st of 
August, a newspaper has reported that in spite of taking 
various measures, making legal provisions and launching, 
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schemes and projects to eliminate child labour, it is very 
ironical that the number of child· labourers keeps on 
increasing day by day. It is sad that the Government are 
not paying any special attention to it. As reported by the 
newspaper, poverty and illiteracy are attributed to the 
two main causes of child labour. 

Further, as you, Sir, belong to Kolkata I would like 
to bring to your notice, a story reported by the Rashtriya 
Sahara on Kolkata. The newspaper has reported that 
there 88 percent child-labourers suffer from malnutrition. 
88 per cent child labourers who live in the slums of the 
Kolkata metro suffer from anaemia, malnutrition and other 
diseases. This fact has come to light after a team of 
doctors of Kolkata Medical community and All India 
Institute of Public Health and Hygiene reviewed the 
condition prevailing over there. After all what happened 
in Uttar Pradesh. 

MR. SPEAKER: You ask question. 

KUNWAR MANVENDRA SINGH: Sir, I am asking 
the question, as this all is related to the question. 

MR. SPEAKER: That much can not be covered In 
the said question. The Question Hour is not being properly 
utilized. 

KUNWAR MANVENDRA SINGH: The State 
Government of Uttar Pradesh has been criticized over its 
laxity in enforcing labour laws despite orders of the 
Supreme Court. A school was selected under the 
National Child Labour Project. But, the State Government 
of Uttar Pradesh has not been able to comply with the 
orders of the Supreme Court, wherein, the hon. Court 
had asked the Government to withdraw child labourers 
engaged in hazardous industries and pen a school for 
teaching them. Further . ... (Interruptions) 

[English} 

MA. SPEAKER: What is your Question. 

{Translation} 

KUNWAR MANVENDRA SINGH: The question is that 
the children withdrawn from work return to work because 
no arrangements are made to meet their dally needs. 
Their situation is deteriorating due to It 

/EngliSh] 

MR. SPEAKER: I will go to the next Question. You 
must know how to put a question. 

/Translation} 

THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI CHANDRA 
SEKHAR SAHU): Mr. Speaker, Sir, I agree to the views 
of the hon'ble Member that child· labour is a national 
problem. All of us shall work collectively to tackle this 
problem. Maximum attention has been paid in the tenth 
plan towards National Child Labour Project so as to 
improve the condition of child labourers and budgetary 
allocations of Rs. 602 crore has been made for this 
purpose. Our UPA Govemment propose to work vigorously 
in this direction. The hon'ble Member is aware that 
recently Rural Employment Guarantee Bill has been 
passed. The problem of child labour is related to their 
integratEld development. MiOlistry of HRD, Women and 
Child Development and Health should collectively pay 
attention towards this programme, because this problem 
is not a problem of Labour Department only. The Labour 
Department has brought a legislation at the Central level. 
But States should also pay more attention in this regard, 
because it is they who are the implementing agency. 

Besides, District level Collectors are the Chairmen of 
NCLP Project. The hon'ble Member has raised the issue 
of Uttar Pradesh I agree with him. The problem of Uttar 
Pradesh is very grave. Therefore, maximum number of 
districts under NCLP have been covered in Uttar Pradesh 
and extra attention is being paid to them. 

[English! 

MR. SPEAKER: Mr. Minister, I compliment you. 

/Translation} 

KUNWAR MANVENDRA SINGH: In response to the 
hon'ble Minister's reply in regard to Uttar Pradesh, I would 
like to tell him that many cases of imposition of fine 
amounting to Rs. 728 crore are under consideration with 
the Ministry of Labour, Uttar Pradesh. This has been 
reported by the daily 'Rashtriya Sahara'. But we are not 
aware of the action taken by the Govemment to settle 
these cases. Besides that, I would like to ask the hon'ble 
Minister as the families of children employed In industries 
are very poor. Four children of a family earn their 
livelihood and when they are withdrawn from work . 
. . . (Interruptions) 

MR. SPEAKER: You shall speak on Motion of 
Thanks. 
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KUNWAR MANVENDRA SINGH: I would like to know 
whether the Government or State Governments will 
implement schemes where under education, economic 
support through scholarship and food and nutrition will 
be given to them? Whether the Government are having 
any such scheme so as to prevent the rescued child 
labourQrs from retumlng to work. 

(English} 

MR. SPEAKER: Mr. Minister, please do not match 
his length. 

(Tl'llns/B/ionj 

SHRI CHANDRA SEKHAR SAHU: I have already 
said that it is an integrated programme, it is not the 
responsibility of the Ministry of Labour because only it 
has been observed that many a time, when we withdraw 
child labourers from work and try to get them admitted to 
schools, their parents protest. It causes more resentment 
because of poverty. I have already said that Rural 
Employment Guarantee Act has been implemented in 200 
districts. It will prove effective. I have also got figures in 
regard to violation of orders of the Supreme Court by 
the Uttar Pradesh Government. I will send them 
personally, to the hon'ble Member. 

(English} 

MR. SPEAKER: I am ready to allow a full discussion 
on this issue provided notice is given at the appropriate 
time. These are issues we should discuss. 

(Translation} 

SHRI RASHEED MASOOD: Mr. Speaker, Sir, I 
alongwith Manvendrajl do not agree to the reply as also 
not satisfied with what has been stated by the hon'ble 
Minister in it. The issue of UP has been raised, therefore, 
I would like to tell that 19 lakh cases have been reported 
in U.P., whereas 10 lakn cases have been reported in 
Andhra Pradesh through the population of UP is four 
times the population of Andhra Pradesh. Therefore, no 
prejudice should be shown in discussion on UP, but it 
should be held with an open mind. If figures given in the 
statement are correct, one crore 26 lakh children in the 
country are engaged in the industry, but only 1700 
persons have been prosecuted. If percentage is calculated 
on these terms, then the rate of presentation comes to 
.00001 percent only out of which 50 percent people thus 

prosecuted have been convicted. The Government Is 
aware of the children who are working and the places of 
their work. Why all the employers of these one crore 26 
lakh children have not been prosecuted? The first question 
is what steps are likely to be taken by the Government 
in this regard and second, the hon'ble Minister himself 
has agreed that the root cause of it is unemployment. 

Will the unemployment allowance of Rs. 100 being 
paid to the parents of the Child Labourer Is adequate to 
free them from the bondage as it can't be without money. 
Part 'C' of my question is . ... (lntslT'Uplions) 

/Engllsh/ 

MR. SPEAKER: No 'C' sorry. 

(TransMtion/ 

SHfU CHANDRA SEKHAR SAHU: I was already 
teUing this and I do agree with the spirit of the Hon'ble 
Member, as child labour Is a national problem. 

(English} 

Our Government is fully committed to this and to 
eliminate child labour from this country. 

(Transllltion! 

It was targeted to be achieved during the Tenth Five 
Year Plan. The Government is committed to eliminate 
child labour in hazardous industries by 2007. So far 88 

the issue of UP, which has been raised by the hon'ble 
Member, is concerned, maximum number of districts from 
UP have been covered under the NCLP Project and the 
Indo-US Project. A total of Rs. 602, and Rs. 65 crore on 
Indo-US Project, is being spent on it. Thus, now the 
Government are spending Rs. 667 crores on the said 
project. I would like to say that the State Governments 
are mostly responsible for its implementation. There is 
no dearth of funds and programmes, but the work will 
have to be done by the State Governments because the 
District Collector acts as Chairman of the project. States, 
whi<lh are implementing it properly, like Keraia, where 
~teracy is highest, can achieve total elimination. This issue 
is related to the integrated rural development scheme. 

SHRI RASHEED MASOOD: Mr. Speaker, Sir, but 
had asked about unemployment allowance. 

... (Intsrruptions) 
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/Eng/ish} 

MR. SPEAKER: This Is not to be recorded. 

... (Inf8nup/ions)' 

MR. !,PEAKER: Mr. Minister, it is very good. Very 
well done by you. 

... (Inf8nvpUons) 

[TllInslll/ion} 

SHAI AAMDAS ATHAWALE: The number of Child 
labourers is on the increase in the country. Since the 
UPA Government assumed office, Rs. 200 crore have 
been allocated for it. My point Is that though Child Labour 
(Prohibition and Aegulation) Act exists, yet, many educated 
parents send their children for work to a company or a 
hotel for quite a meager wage. I would like to know 
whether the Government propos8 to ensure strict 
c~mpliance of the provisions of the Child Labour 
(PrOhibition and Regulation) Act and to take stringent 
action against its violators? And whether the Government 
propose to hike the provision of As. 200 crore to As. 
1000 crore In this budget itself? 

/English} 

MR. SPEAKER: You have to wait till 28th February. 

... (In/enuptions) 

[Tmns/s/lon} 

SHAI CHANDRA SEKHAR SAHU: Mr. Speaker, Sir, 
e provision for the Tenth Five Year Plan has already 
been made and after it, my Ministry would take up the 
matter of raising it further. So far as the question of the 
hon'ble Member regarding the Act is concerned, I would 
like to inform him that It is a Central Act and the 
Government is considering to amend it and make it more 
stringent. 

/English] 

SHRIMATI P. SATHEEDEVI: The hen. Minister in 
his reply has stated that the Government Is committed to 
the eUmlnation of all forms of child labour. Begging in 
public places is not considered as a job and no action 
can be taken under the Child Labour (Prohibition) Act 'or 
making use of children 'or begging in public places. 

·Not recorded. 

Nowadays, this is becoming a profitable business and 
there are some rackets working in using the ~i1dren for 
begging purpose and making bugs profits. So, I would 
like to know from the hon. Minister whether any step Is 
being taken by the Ministry to enable prosecution against 
those people who are making use of children for the 
begging purpose. 

[Translstion} 

SHAI CHANDAA SEKHAR SAHU: A law exists for 
this purpose. The Issue of begging comes under the 
Ministry of Social Justice. However, my Ministry will pay 
attention to the issue raised by the hon. Member. 

/Eng/is/,] 

MR. SPEAKER: Very good. Thank you. 

SHRI B. MAHTAB: The Government has replied in 
the answer sheet that In the country around 1.2 crore 
children are working. They have been termed as child 
labours during the census of 2001. The number of working 
children In the country is 1.2 crore. When the population 0' the children between the age-group of 6 and 11 is 
around 19.43 crore or 20 crore approximately, when the 
school-going children between the age-group of 6 and 
11 are only 11 crore. When it is presumed that the 
children who are not going to school, are engaged 
otherwise should be treated as child labour, how can the 
Government say that it is only 1.2 crore who are child 
labours when there is a gap of more than 8 crore? Is it 
true? How is the Government going to tackle this 
situation? 

SHRI CHANDRA SEKHAR SAHU: We believe that 
the rightful place of the child Is the school and not a 
place of work. 

MR. SPEAKER: That is right. 

SHRI CHANDRA SEKHAA SAHU: I do agree with 
the hon. Member. We go by the Census Report 2001 
that has come and accordingly our Labour Department is 
doIng some work. We are planning accordingly to 
eliminate this child labour at least frorn the hazardous 
occupations by the end of this Tenth Five Year Plan. I 

\ 
would definitely just welcome the suggestions of the hon. 
Members because this will help to formulate this plan in 
the comIng years. 
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[Translation} 

SHRIMATI KRISHNA TIRATH: Mr. Speaker, Sir, 
through you, I would like to ask the Minister of Labour 
as to how the owners of factories, industries, hotBIs or 
shops, where children are found to be working as 
labourers, are prosecuted? And how the said children 
are rehabilitated? Where the funds, recovered during 
prosecution as penalty from the defaulting employers are 
kept? Whether it is utilized for the welfare of the Child 
Labourer freed from the said units, if so, the details of 
welfare measures taken by the Government so far, from 
the said funds. 

SHRI CHANDRA SEKHAR SAHU: Sir, the fine is 
recovered by the State Government and the money 
recovered Is spent on the weHare of the said chHdren. 

SHRIMATI KRISHNA TIRATH: What welfare 
measures the Government takes so that the said chHdren 
do not return to the same job? How the money recovered 
is spent? Also, please tell the details of the total funds 
received and the amount spent out of that for their 
welfare. 

/English} 

MR. SPEAKER: He is going to Invite you. 

SHRI CHANDRA SEKHAR SAHU: Sir, I will give the 
details to the hon. Member. 

SHRIMATI KRISHNA TIRATH: Thank you. 

MR. SPEAKER: That Is what I said. 

[Translation} 

Prlc.s of Puis •• 

+ 
*24. SHRI V.K. THUMMAR: 

SHRI HARIKEWAL PRASAD: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether the pulses are sold in the market at 
prices three times higher than their support prices resulting 
in huge profits to the traders: 

(b) If so, the details thereof; and 

(c) the reasons for conceding lesser support price to 
the farmers aIongwith the reaction of the Government 
thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
to (c) A statement is laid on the Table of the House. 

(a) and (b) The prices of pulses have registered an 
increasing trend In the recent months. A comparison of 
Minimum Support Prices and month-end wholesale prieM 
during January-December, 2006 In 80me of the pulse 
producing Statee Is given below. 

MSP IlI7d Month-snd Whol8ssls Prics8 
(Rs. per quintal) 

Pulse MSP for 2005-08 Centre Minimum Maximum Average 

2 3 4 5 e 
Arhar 1400 

Morena (UP) 1650 1900 1750 

Challsgaon (Mah.) 1300 1750 1589 
Kanpur (UP) 1720 1820 1760 

Moong 1520 
Morena (UP) 2200 3300 2068 

Kanpur (UP) 1820 2500 2017 
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2 3 4 5 8 

Chennai (TN) 2300 3200 2718 

Bhatlnda (Pb.) 2110 3120 2556 

Urad 1520 

Kanpur (UP) 1800 2410 1958 

Chennal (TN) 2101 3000 2484 

Bhatlncla (Pb.) 1985 3495 2344 

Masur (Lentil) 1536 

Kanpur (UP) 1800 1840 1723 

Hapur (UP) 1426 1900 1615 

Kolkata (WB) 1950 2350 2123 

Gram 1435 

Jalpur (Raj.) 1325 1850 1565 

Kanpur (UP) 1380 1800 1615 

Rohtak (Hy.) 1425 1900 1676 

Sine the domestic production of pulses is less than (c) During the last five years, the MSP of pulses has 
the requirement. the market generally offers higher price been Increased In the range of Rs. 200 to Rs. 335 as 
than the MSP to the farmers. shown below: 

(Rs. per quintal) 

Pulse MSP for the Year Increase over 
2000-01 

Arhar (Tur) 1200 

Moong 1200 

Urad 1200 

Masur (Lentil) 1200 

Gram 1100 

It may be stated that the Commission for Agricultural 
Costs and Prices (CACP). while formulating its 
recommendations on price policy considers a number of 
important factors which include cost of production. changes 
in input prices. input/output price parity. trends in market 

2005-06 2000-01 

1400 200 

1520 320 

1520 320 

1535 335 

1435 335 

prices. demand and supply situation. inter-crop price parity. 
effect on Industrial cost structure, effect ~ general price 
level. effect on cost of living. Intematlonal market price 
situation and parity between prices paid and prices 
received by the farmers. 
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The cost of cultlvationlproductlon taken Into account 
Includes all paid out costs, such as, those Incurred on 
account of hired human labour, bullock labour/machine 
labour (both hired and owned) and rent paid for leased 
In land besides cash and kind expenses on use of 
materiel Inputs like seeds, fertlUzers, manures, irrigation 
charges including cost of die.eVelectriclty for operation of 
pump sets, etc. Besides, cost of production includes 
imputed value of wages of family labour and rent for 
owned land. The cost al80 covers depreciation of farm 
machinery and buildings. As such, the cost of production 
covers not only actual expenses in cash and kind but 
also imputed value of owned assets Including land and 
family labour. 

SHRI V.K. THUMMAR: Mr. Speaker, Sir, It is stated 
in the statement laid on the Table by the Hon'ble Minister 
that pulses are sold in the market at prices much higher 
than that of the Minimum Support Price. It means the 
Government have fixed le88 MSP. Farmers are never 
paid desired MSP. And consequently they are forced to 
commit suicide. A small shop owner builds his own 
banglow, whereas a farmer who works hard round the 
year is not provided appropriate MSP. I have asked in 
the part (c) of the question about the reasons for 
conceding lesser support price to the farmers? Since 
traders get so much money, why farmers should not get? 
I would like to know what the Government, the hon'ble 
Minister propose to do In this regard? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): Mr. Speaker, 
Sir, if we look at the comparative figures of the MSP In 
respect of all agre-products for the last 2-3 years, we 
would note that the Government have raised MSP every 
year. The MSP of Arhar during 2000-01 was Rs. 1200 
per quintal, which was raised to Rs. 1400 per quintal 
last year, i.e. an increase of Rs. 200. Similarly, the MSP 
of Moong was hiked by Rs. 320 a quintal and of Urad 
by Rs. 320 a quintal; MSP of Masoor was raised by Rs. 
335 a quintal and of gram by Rs. 335 per quintal. Several 
factors are taken into account while fixing the MSP. These 
points are kept in view In the recommendations made for 
this purpose; 

[Eng/ish} 

Changes In input prices, input/output price parity, 
trends In market prices, demand and supply situation, 
inter-crop price parity, effect on Industrial cost structure, 

effect on general price level, effect on cost of IMng, 
international market price situation and parity between 
prices paid and prices received by the farmers. 

{Trans/lltlon} 

The Government of India takes final decision on the 
basis of the recommendations made while keeping the 
above factors in mind. 

12.00 hr •• 

It is true that there is a shortage of pulses in the 
country. The production is less than the demand. This 
factor affects Its prices. Domestic requirement of pula. 
In 2004-05 was 17.38 million tonnes against production 
of 13 million tonnes. There was a shortfall. And shortfall 
of any commodity leads to a spurt in its prices which 
compels the Government to resort to its imports. On many 
an occasions farmers derive gains from the uprising in 
prices and it is not that only traders always gain from it. 
The Government have evolved a special programme for 
Increasing production of pulses which would help In 
meeting its shortage. 

WRITTEN ANSWERS TO QUESTIONS 

[Eng/ish} 

Coconut Plantetlona 

-25. SHRI G. KARUNAKARA REDDY: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether a large number of coconut plantations 
have been uprooted due to the recent floods in South 
India; 

(b) If so, whether any efforts have been made to 
supply coconut seedlings and financial asaistance to 
farmers for replantation; 

(c) if so, the details thereof; 

(d) the acreage of the said coconut land that has 
been replanted recently with Government's help; and 

(e) the steps proposed to expedite replanting of 
coconut trees? 
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THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) to (e) 
Incidence of large scale uprooting of coconut plantations 
has not been reported from the major coconut growing 
States of Kerala, Kamataka, Tamil Nadu, Andhra Pradesh 
& U.T. of A&N, Lakshadweep and Pondicherry Islands of 
South India. However, an area of 92.30 ha. was affected 
in Tamil Nadu State. The State Government of Tamil 
Nadu have sanctioned a sum of Rs. 12,000 per ha. 
(C Rs. 68.50 per tree for 175 trees per ha.) for re-
plantation in 92.30 ha. of affected land. The relief 
assistance is being disbursed to the affected farmers. 
The District Collectors and District Joint Directors of 
AgrIculture have been asked to follow up the disbursement 
of reUef aaaistance and help the farmellS In replanting 
their lands. 

Drug Indu.try 

·26. SHRI SUGRIB SINGH: Will the Minister of 
CHEMICALS AND FERTILIZERS be pleased to state: 

(a) whether a wide range of drugs and formulations 
are being exported to various countries; 

(b) if so, the details thereof alongwith the foreign 
exchange earned therefrom during each of the last three 
years; 

(c) whether Indian drug Industry is in a position to 
meet the entire demand of the drug formulations meant 
for export; 

(d) If so, the details in this regard; and 

(e) the steps taken by the Government to increase 
export of Indian drugs? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) to (e) Exports of large number of Indian 
drugs are destined to more than 200 Countries around 
the globe including highly regulated markets of US, 
Europe, Japan. Germany, Russia, U.K., Canada, China, 
Brazil, Australia etc. Total export figures of Drugs, 
Pharmaceuticals and fine chemicals for the last three 
years are as under: 

Export of Drugs, 
Pharmaceuticals & 
Fine Chemicals 

2002-2003 

2650.28 

Values in US $ Millions 

2003-2004 2004-2005 

3310.73 3712.57 

Indian drug manufacturing companies have developed 
capacity and capability to cater to most of the Export 
demand in the last few years. Now, India has the highest 
number of US FDA approved plants outside USA. 

The Government of India takes a number of 
measures for export promotion under the Foreign Trade 
Policy, which, inlsr slia, include the following: 

(1) Assistance to States for developing Export 
Infrastructure and Allied Activities (ASIDE). 

(2) Market Access Initiative (MAl). 

(3) Market Development Assistance (MDA). 

(4) Meeting expenses for trade related matters. 

(5) Reorganization of Towns of Export Excellence 
and assistance to exporters. 

(6) Brand Promotion and Quality. 

(7) Modernization and upgradation of Test Houses. 

(8) Setting up Special Economic Zones in the 
country (SEZs). 

(9) Formation of Pharmaceutical Export Promotion 
Council (Pharmexcil). 

Further, Department of Commerce has set up 
Pharmaceutical Export Promotion Council (Pharmexcil) on 
12.5.2004 for pharma export's promotion. PHARMEXCIL 
will be the only designated agency for issue of 
Registration and Membership Certificates for 
pharmaceutical exports dealing with producUservices 
pertaining to Pharmaceuticals. 

This Department has drafted the National 
Pharmaceutical Policy, 2006 (Part-A), containing issues 
other than statutory price control, which has been 
circulated to various stakeholders seeking their comments. 
Based on the comments received, the Government is 
likely to finalize the new Policy shortly. The draft policy 
also includes measures such as creation of SEZs for 
Pharma Industry, greater thrust on Pharma exports etc. 
for promotion of Pharmaceutical Exports. 

Chin... Import. HIt Bulk Drugs, Market 

·27. SHRI ASADUDDIN OWAISI: Will the Minister of 
CHEMICALS AND FERTILIZERS be pleased to state: 
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(a) whether cheaper bulk drugs imports from China 
are crippling domestic Induatry as reported In ThtI nmtflS 
of India dated January 4, 2006; 

(b) if so, the details thereof; 

(c) whether some domestic drug manufacturing 
companies are on the verge of closure as a result thereof; 
and 

(d) if so, the steps taken or being taken by the 
Government to save the domestic companies from 
closures? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) to (d) The Bulk Drug Manufacturers 
Association (India) and Pharmaceuticals Export Promotion 
Council (PHAFIMEXCIL) have informed that especially 
because of low value imports of drugs from China, Indian 
manufacturers of drugs like Paracetamol, Analgin, 
Ciprofloxacin (groups), Metronidazole and Diclofenac 
Sodium etc. have been seriously affected. Besides this, 
one of the reasons of closure of the Public Sector Plant 
of Mis. IDPL at Rishikesh Manufacutimg Pencilin G, 
Ampicillin, Amoxycillln, Tetracycline and Oxytetracycline 
and their Hyderabad Plant manufacturing Vitamin B 1, 
Vitamin B2, Folic Acid, Chloroquine Phosphate and Alpha 
Methyl Dopa is cheaper bulk drug Imports from China. 
The Public Sector Plant of Mis. Hindustan Antibiotics Ltd. 
manufacturing Penicillin has also been closed because of 
the same reason. 

The Chinese bulk drugs are cheaper when compared 
to Indian products because of economies of scale, tariffs 
of power and tax structure etc. 

The Government of India has been giving some 
protection by levying Anti-dumping/related duties. The 
Directorate General Anti Dumping under Ministry of 
Commerce & Industry, initiates proceedings wherever 
complaints are received by them of such dumping and If 
proved, levy anti-dumping duties. Besides this, registration 
for all imports of bulk drugs is compulsory with Drug 
Controller General (India) under the Foreign Trade Policy. 
Further, the Govemment is contemplating to revive IDPL 
and HAL. 

{Translalion} 

Funds for Environment Con .. rvatlon 

·28. SHRIMATI KALPNA RAMESH NARHIRE: Will 
the Minister of ENVIRONMENT AND FORESTS be 
pleased to state: 

<a> the extent of extemal assistance received for 
implementation of programmes meant for the conservation 
of environment in the country during each of the last 
three years; 

(b) the funds allocated to various States out of the 
above, State-wise; 

(c) whether the States have utilized the funds 
proper1y; and 

(d) if not, the steps taken for proper utilization of the 
assistance by the States? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA); (a) and (b) The breakup of extemal assistance 
received for implementation of programmes meant for the 
conservation of environment in the country during each 
of the last three years: 

Loan 

Grant 

Total 

2002-2003 

436.74 

35.71 

471.45 

(Rs. in crores) 

2003-2004 2004-2005 

412.24 

70.63 

482.87 

309.89 

43.82 

363.71 

Out of the above the following extemal assistance 
has been routed through Ministry of Environment and 
Forests. 

Loan 

Grant 

Total 

2002-2003 

165.148 

3.24 

188.388 

2003-2004 2004-2005 

14.485 

1.00 

15.486 

8.456 

1.00 

9.456 

State-wise allocation of loan in respect of extemal 
assistance being routed through Ministry of Environment 
& Forests is given below: 

Name 01 States AmomI Allocated to States (As. in CfOI18) 

2002-03 

2 3 4 

West Bengal 2.173 1.862 0.101 

Gujarat 9.415 2.727 2.539 
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2 3 4 

Kamataka 15.543 1.006 0.894 

Jharkhand 2.523 1.958 

Madhya Pradesh 6.602 1.463 1.700 

Rajasthan 6.019 2.966 0.021 

Delhi 91.85 0.00 1.90 

State-wise allocation of grants In respect of extemal 
assistance being routed through Ministry of Environment 

SI.No. Name of the 
Project 

Name of States 

2 3 4 

Uttar Pradesh 24.54 2.50 1.00 

Haryana 0.00 0.00 0.50 

Andhra Pradesh 3.23 

Chhattlsgarh 1.59 

Total 163.485 14.482 8.455 

& Forests is given below: 

Amount Allocated to 
States (Rs. in crorss) 

68 

2002-03 2003-04 2004-05 

1. "Strengthening 
Natural 
Resource 
Management 
and Farmers' 
Livelihood in 
Nagaland" 

Nagaland 0.240 

The overall funds allocated to various States, loan and grant wise, Is given below: 

SI.No. Source 
of 

funding 

2 

1. Japan 

(I) Extemal Assistance-Loans 

Name of the Project 

3 

Lake Bhopal 
Conservation & 
Management. 

Afforestation of Aravalli 
Hills 

Rajasthan Forestry 
Development. 

Industrial Pollution 
Control (WB) 

Attappady Wasteland 
Comprehensive 
Environment 

Name of 
States 

4 

Madhya 
Pradesh 

Multi-
state 

Rajasthan 

West 
Bengal 

Kerala 

(Rs. in crores) 

Amount of Extemal Assistance 
(loans) received 

2002-03 2003-04 2004-05 

5 6 7 

27.383 31.888 55.765 

-0.227 

0.928 

19.514 2.719 

10.353 11.720 ' 16.615 
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2 3 4 5 6 7 

Gujarat Afforestation & Gujarat 20.575 13.793 
Development Project 

Eastem Karnataka Karnataka 84.507 71.351 28.808 
Afforestation Project 

Tamil Nadu Afforestation Tamil 71.313 73.046 19.669 
Program Nadu 

Punjab Afforestation Punjab 37.414 
Project 

Punjab Afforestation Punjab 56.700 44.275 
Project (II) 

Rajasthan Forestry & Rajasthan 20.683 62.465 
Biodiversity Project 

2. IDA Forestry Research MuHl- 0.029 
Education & Extn. states 

Industrial Pollution Multi- 40.163 0.092 
Prevention states 

Eco-development Project Multi- 21.915 11.451 2.341 
states 

U.P. Forestry Project Uttar Pradesh 52.405 12.018 -1.214 

Kerala Forestry Project Kerala 35.420 24.663 -4.890 

AP Community Forest Andhra 13.820 82.650 86.045 
Management Pradesh 

Total 435.744 412.249 309.893 

(iI) ExisIT18/ Assist.1'ICtI-Gr8n1 

(Rs. in crores) 

SI.No. Source Name of the Project Name of Amount of External Assistance 
of ~tat88 (loans) received 

funding 
2002-03 2003-04 2004-05 

1 2 3 4 5 6 7 

1. E.E.C. Haryana Haryana 11.351 13.511 17.195 
Community 
Forestry Project 

2. Nethertands Ganga Action Multi- 10.567 6.733 3.956 
Pian Support states 
Project 

Green Andhra 13.152 49.162 8.956 
Hyderabad Pradesh 
Environment 
Programme 
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3. 

4. 

5. 

2 

United 
Kingdom 

Norway 

UNDP 

3 

Westem Ghats 
Forestry Project 
1992. 

Calcutta 
Environmental 
Improvement 
Project 

Himachal 
Pradesh Forest 
Sector Reform 
Project. 

Indo-Norwegian 
Environment 
Programme. 

Green Rating of 
Indian Industry 
Capacity 
Building in 
Environmental 
Programmes 

Total 

(c) and (d) Utilization of the sanctioned foreign 
assistance for any project Is a continuous process spread 
over Its Implementation period. As a result, there would 
be some unutilized amount at any point of time; these 
amounts will be utilized as the project Implementation 
progresses. Moreover, the project implementation 
authorities like the Central Line Ministries/Departments, 
State Governments or the Public Sector Units (PSUs) 
work under diverse constraints. Some of the steps taken 
by the Government to Improve aid utilization are ensuring 
adequate provisioning for externally aided projects in the 
budgets of State and Central Government, streamlining 
of procurement procedures, disintermediation of the flow 
of external aid to Central Public Sector Undertakings, 
strengthening of Project Monitoring Units in some States 
and Central Ministries, appointment of Nodal Officers for 
the States and regular review of project etc. 

{English} 

Suicide by Farme,. 

*29. SHRI ANANT GUDHE: 
SHRI ASHOK KUMAR RAWAT: 

Will the Minister of AGRICULTURE be pleased to 
state: 

4 5 6 7 

Multi-
states 

0.058 

West 
Bengal 

Himachal 
Pradesh 

Multi-
states 

MUlti-
states 

0.245 

0.30 

0.04 

35.715 

0.729 8.763 

0.505 3.723 

1.225 

70.632 43.820 

(a) whether the farmers, particularly cotton growers 
of Maharashtra have been forced to take the extreme 
steps of committing suicide and seiling their kidneys and 
children due to excessive burden of debt and failure of 
crops; 

(b) if so, the details of such cases recorded during 
the last and the current year, separately, State-wise; 

(c) whether the Government proposes to write off 
the debt of the farmers; 

(d) If so, the details thereof and by when It is likely 
to be implemented; and 

(e) the other steps taken or proposed to be taken 
by the Government to mitigate the problems of the 
farmers? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) The State 
Governments of Andhra Pradesh, Kamataka, Maharaehtra, 
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Kerala, Punjab, Gujarat and Orissa have reported suicide 
by farmers. Several causes have been attributed for 
suicide by farmers which, inter 8/ill, include excessive 
burden of debt and failure of crops. Though there have 
been media reports of the incident of selling of kidneys 

and children by the fanners but State Governments have 
not officially reported any such cases. 

Name of State Period 

Andhra Pradesh 2003-04 (upto 13.5.2004) 

(b) State-wise details of suicide cues are as under: 

Number (Bahd 
on the figures 

reported by State 
Govemment) 

254 

Kamataka 

2004-05 (from 14.5.2005 to 11.11.2005) 

2004-05 

1068 

271 

Maharashtra 

Punjab 

Kerala 

Orissa 

Gujarat 

2005-06 (upto 23.8.2005) 

2004 

2005 (upto 31.12.2005) 

2004-05 

2005-06 (Upto 30.6.2005) 

2003 

2004 

2004-05 (upto 28.2.2005) 

2005-06 (1.3.2005 to 30.9.2005) 

2004 

2005 

(c) and (d) In order to mitigate debt related stress of 
farmers. the Government of India has announced a 
comprehensive credit policy package on 18th June, 2004. 
The policy, inter slis, provides for Special One Time 
Settlement Scheme for settling the old and chronic loan 
accounts of small and marginal farmers with discretion to 
the banks for partially writing off the debts of the farmers. 
An amount of Rs. 766.83 crores and Rs. 313. n crores 
have been provided as debt relief to the farmers under 
the Scheme during the year 2004·05 and 2005-06 (April 
to December 2005) respectively. 

(e) Other measures taken by the Govemment for 
mitigating the debt related problems of farmers, inlSr 8IIs, 
include: 

52 

524 

142 

Nil 

Nil 

40 

98 

Nil 

5 

4 

The banks have been directed to restructure the 
debts of farmers In distress and farmers In 
arrears providing for rescheduling of outstanding 
loans over a period of five years including 
moratorium of two years, thereby making all 
farmers eligible for fresh credit. 

Banks have been allowed to finance for 
redeeming the loans taken by farmers from 
private money lenders. 

Implementation of the National Agriculture 
Insurance Scheme (Rashtriya Krishi Bima Yojna) 
to compensate crop 1088 of farmers due to 
occurrence of natural calamities. 

Credit flow to agriculture sector to increase by 
30% per year. 
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Commercial Banks to finance 100 farmerslbranch 
and 50 lakh new fanners to be financed by the 
banks in a year. 

New investments in agriculture and allied 
activities for 2 to 3 projectslbranch. 

Refinements in Kisan Credit Cards (KCCs) and 
fixation of scale of finance. 

During the year 2004-05 (1st April, 2004 to 31st 
March, 2005), against the targeted credit flow of 
Rs. 1,05,000 crores, the achievement was Rs. 
1,15,242.81 crore which is a 32% growth in 
credit flow over the disbursement of Rs. 86,981 
crore during the year 2003-04. During the year 
2005-06 (1st April to 31st December, 2005), as 
per the available data, the credit flow has been 
Rs. 1,19,1 14.41 crore fonning 84.48% of the 
annual target of Rs. 1,41,000 crore. 

Quality of Foodgral" Stock. 

*30. SARDAR SUKHDEV SINGH LIBRA: 
SHRI SHISHUPAl PATlE: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

(a) whether stocks of sub-standard quality of wheat 
and rice have been stored in the godowns of Food 
Corporation of India (FCI) in various parts of the country, 
particularly In Punjab; 

(b) if so, the details thereof; 

(c) whether raids and searches have been carried 
out by the Central Bureau of Investigation at various 
godowns of FCI in this regard; 

(d) if so, the details and the outcome thereof; and 

(e) the foUow-up action taken against the officials 
held responsible? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) and (b) 
As per the infonnation received from FCI, a total quantity 
of wheat 8034 MTs and rice 136887 MTs of substandard 
quality comprising damaged and upgradable is stored in 
the godowns of FCI in various parts of the country 
including Punjab, the details of which are given in the 
enclosed statement. 

(c) and (d) Yes, Sir. Joint surprise checks had been 
conducted by CBI along with FCI in September, 2005 at 
12 FCI Centres in Punjab Region in FCI district Bhatinda, 
Ferozepur, Farldkot and Sangrur. During the joint surpri8e 
checks, 451 samples of Rice Grade A pertaining to crop 
year 2004-05 were drawn and got analysed at Central 
Grain Analysis Laboratory, Krishi Bhawan, New Delhi. Only 
1 3 of these samples were found to be within prescribed 
specifications while the remaining 438 samples were found 
exceeding the limit of unifonn specifications, of which 91 
samples were beyond Prevention of Food Adulteration 
Act (PFA) Limits i.e. unfit for human consumption. 

(e) Three cases I.e. RCCHG 2006 A 0001, RCCHG 
2006 A 0002 and RCCHG 2006 A 0003 all dated 
7.1.2006 have been registered by CBI, Chandigarh against 
83 FCI officials/officers including one lAS officer and 330 
Private Rice Millers. Searchers were also conducted on 
9.1.2006 at the premises of nine FCI officers/officials. 

SUb-St8nd11tri whtMl & riCtl stonK/ In Fel Godown 8$ on 1. 1.2006 

(Rgures In MTs) 

SI.No. State Wheat Rice 

Damaged Upgradable Total Damaged Upgradllble Total 

2 3 4 5 6 7 8 

1. Bihar 57 o 57 182 5463 5645 

2. Jharkhand o o o 10 o 10 

3. Orissa o o o 1147 o 1147 
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2 3 4 5 8 7 8 

4. West Bengal 209 0 209 368 1625 1993 

5. Assam/Arunachal Pradesh 28 0 28 1392 1805 3197 

6. NEF 10 0 10 294 1554 1848 
(MeghalayalMizoramITripura) 

7. Nagaland & Manlpur 6 0 6 210 0 210 

8. Jammu and Kashmir 0 0 0 202 203 

9. Punjab 666 123 789 39464 70024 109488" 

10. Rajasthan 122 0 122 3 0 3 

11. Uttar Pradesh 35 0 35 15 0 15 

12. Uttaranchal 207 0 207 0 0 0 

13. Andhra Pradesh 3 0 3 546 0 546 

14. Kerala 9 0 9 744 0 744 

15. Karnataka 9 0 9 229 0 229 

16. Tamil Nadu 0 0 0 104 0 104 

17. Gujarat 526 0 526 60 0 60 

18. Maharashtra 5818 13 5831 2713 4127 6840 

19. Madhya Pradesh 175 0 175 4164 0 4164 

20. Chhattisgarh 18 0 18 20 421 441 

Total 7898 136 8034 51866 85221 138887 

*The poeItlon for Punjab III 811 on 1.2.2008. 

Growth Rate In Agriculture THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOGO AND PUBLIC 

·31. SHRI HITEN BARMAN: Will the Minister of DISTRIBUTION (SHRI SHARAD PAWAR): (a) According 
AGRICULTURE be pleased to state: to the Tenth Plan document of the Planning Commisalon, 

(a) the amount of investment required in agriculture the amount of investment required In the agriculture sector 

sector to achieve 8 per cent national growth rate during during Tenth Five Year Plan is Rs. 219.8 thousand crores 

the Tenth Five Year Plan; at 2001-02 prices out of which public sector investment 
is Rs 132.2 thousand crores (i.e. 60.2 per cent). The 

(b) the steps taken or proposed to be taken by the overall GOP growth was envisaged at 8.1 % during the 
Government for achieving the targeted growth rate in 10th Plan. 
agriculture; and 

(b) and (c) A series of initiatives through various 
(c) the steps the Govemment proposes to take to schemes have been taken by the Government in the 

generate employment In· agricultural sector? areas of Increased credit coverage, irrigation expansion, 
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crop diversification, marketing infrastructure, horticulture, 
extension services and storage facilities. Efforts are on to 
enhance production and productivity to 4% and to 
encourage farming as a remunerative profession. This 
process is being strengthened through farm mechanization, 
agri-clinics and agri-buslness centres. The areas for high 
Investment include micro-irrigation comprising drip and 
sprinkler irrigation, National Horticulture Mission, having 
end-Io-end approach. These initiatives are expected to 
generate employment in the sector apart from accelerating 
growth and productivity. 

Cloeure of Sponge Iron UnlU 

·32. SHRI UDAY SINGH: 
SHRI ADHIR CHOWDHURY: 

Will the Minister of STEEL be pleased to state: 

(a) whether several sponge iron units in the country 
are on the verge of closure due to rise in price of iron 
ore and crisis in the supply of coal; 

(b) if so, the facts and details thereof; 

(c) whether the Union Govemment proposes to take 
any concrete step to save such sponge iron units from 
closure; and 

(d) if so, the details thereof? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) and (b) Of the 110 sponge Iron units 
reporting their production data to Joint Plant Committee, 
8 units have reported nil production from December 2005 
onwards. Various associations of sponge Iron units have 
reported that the industry has been affected by the general 
downward trend in sponge iron prices. As prices of iron 
ore and coal have not moved in tendem, the financial 
viability of sponge iron unit in general has been affected. 
Shortfall in supplies of coal viz-a-viz requirement of the 
industry has also been reported. 

(c) and (d) Iron and steel sector has been de-
regulated since 1991-92. Decisions on setting up and 
operating these units are to be taken by entrepreneurs 
based on their commercial judgment. In its role as a 
facilitator, Government accords priority to sponge iron 
industry with regard to supply o( coal from public sector 
coal producing companies and allocation of captive coal 

blocks to meet their coal requirements. As regards iron 
ore, coal based sponge iron units are mostly getting iron 
ore suppUes from private Iron ore miners of Orissa and 
Karnataka, prices of which are determined by market 
forces. National Mineral Development Corporation is mostly 
meeting iron ore requirement of gas based sponge iron 
units on mutually agreed prices. 

[Translation} 

Export of Iron Or. 

·33. SHRI SURENDRA PRAKASH GOYAL: 
DR. RAJESH MISHRA: 

Will the Minister of STEEl. be pleased to state: 

(a) whether the Government has set up an expert 
group to review guidelines on iron ore mining and its 
exports; 

(b) if so, the details thereof; 

(c) whether the expert group has recommended total 
ban on export of iron ore; 

(d) If so, the details of the recommendations with 
special reference to exports; 

(e) whether private domestic steel Industry has also 
requested a ban on export of Iron ore; 

(f) if so, the details thereof; and 

(g) the reaction of the Government thereto? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) and (b) The Ministry of Steel constituted 
an "Expert Group·, on 20th April, 2005, for formulating 
guidelines for preferential grant of mining leases, for iron 
ore, manganese ore and chrome ore by State 
Govemments. The composition of the "Expert Group· and 
Its terms of references are given in the enclosed 
statement. The "Expert Group· has submitted Its report 
to the Ministry of Steel on 26.8.2005. 

(c) and (d) Exports of iron ore did, not form a part 
of the terms of reference of the "Expert Group· and hence 
no specific recommendation has been made in the report 
of the "Expert Group· for total ban on iron ore exports. 
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(8) and (f) Some 8teel producers and associations 
representing various sections of the steel industry have 
represented for placing curbs on export of iron ore. 

(g) The present Foreign Trade Policy, for the period 
2004-09, already prescribes canalization through MMTC 
of export of iron ore of +64% Fe content from all 8ectOrs 
except ore of Goan and Redi origin. Besides, quantitative 
ceilings on export of high grade iron ore from the Bailadila 
sector have also been prescribed. While reviewing the 
export policy, Government takes into account views of all 
stake holders including steel producers and their 
associations. 

A. Composition of ExptNt Group Conslhul«! for 
fotmumting Nll1ion81 guidt!J11n8s on Iron ~, 
Mllng8nsstJ 0,." lind Chromtl OM Mining 

1. Shri R.K. Dang, Ex-Secretary, Govemment of 
India, Ministry of Mines-Chairman 

2. Director General, Indian Bureau of Mines-
Member 

3. Managing Director, Tata Iron & Steel Co.-
Member 

4. Chaiman, Steel Authority of India Ltd.-Member 

5. Execuctive Director, Sponge Iron Manufacturers 
Association-Member 

6. CMD, National Minerai Development Corporation 
Limited-Member 

7. Director General, NEERI-Member 

8. Secretary General, Federation of Indian Mineral 
Industries-Member 

9. Principal Secretary, (Mines), Govt. of Karnataka-
Member 

10. Principal Secretary, (Mines), Govt. of Orlasa-
Member 

11. Joint Secretary, Ministry of Mines-Member 

12. PreSident, Indian Steel AUiance-Member 

13. Shri Ajoy Kumar, Joint Secretary, Ministry of 
Steel-Member Convener 

8. rtJnns of Rt!11errmc6 of IfNI ExptII1 Group 

"To formula·te guidelines pertaining to Iron or., 
Manganese Ore and Chrome Ore regardlng giving 
preferential mining rights to certain p8f'80ns by the 
State Govemments under Section 11 (5) of MMDR 
Act, 1957.-

[English} 

CAD and Water Management Programm .. 

*34. SHRI KISHANBHAI V. PATEL: 
SHRI ANANTA NAYAK: 

Will the Minister of WATER RESOURCES be pleased 
to state: 

(a) whether the restructured Command Area 
Development (CAD) and Water Management programmes 
have not achieved the desired results; 

(b) if so, the details thereof; 

(c) the area in which the wortc has been completed 
so far under the said programmes; and 

(d) the steps taken by the Govemment to achieve 
the targets fixed under the said programmes? 

THE MINISTER OF WATER RESOURCES (PROF. 
SAIFUDDIN SOZ): (a) No Sir. The progress under 
restructured Command Area Development and Water 
Management Programme has been satisfactory except for 
the new components of correction of system deficiencies 
up to distributaries of 150 cusec capacity and the 
renovation of Minor Irrigation Tanks. The States are In a 
transition phase to implement these new components. 

(b) For Implementation of new components of 
correction of system deficiencies up to distributaries of 
150 cusec capacity and the renovation of Minor Irrigation 
Tanks, formation of legalized Water Users' Associations 
18 a pre-requisite, which 18 taking time as the State have 
to enact 8 new Participatory Irrigation Management Act 
or make amendments in the existing Irrigation Act of . , 
facilitate 'ometion of Water Users' Aesooiatlons and 
signing of Memorandum of Understanding with them. 
Onoe, the transition phase is· over, the progress under 
these activities will pick up. 
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(c) Under the restructured Command Area 
Development & Water Management Programme, against 
the target of 0.23 million ha each for construction of field 
channels during 2004-05 and 2005-06, the achievement 
respectively is 0.375 million ha and 0.152 million ha (up 
to September, 2005). 

(d) The Programme implementation is being monitored 
and reviewed periodically to ensure achievement of the 
targets. 

Interest Rate on EPF 

*35. SHRI L. GANESAN: 
SHRI S.K. KHARVENTHAN: 

Will the Minister of LABOUR AND EMPLOYMENT 
be pleased to state: 

(a) whether the Employees Provident Fund interest 
rate for the year 2005-06 has been notified; 

(b) if so, the details thereof; 

(c) whether various trade unions In the country have 
been demanding for retention of the interest rate at 9.5 
per cent; and 

(d) if so, the Government's response thereto? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SEKHAR RAO): (a) and (b) Yes, 
Sir. Central Government, under Para 60( 1) of the 
Employees Provident Fund Scheme, 1952, have since 
notified the rate of interest 08.5% for the year 2005-06. 

(c) Yes, Sir. 

(d) The earnings of Employees Provident Fund 
Organsiation cannot sustain the demand of 9.5% rate of 
interest for the year 2005-06. 

Drug Prices Control Mechanism 

*36. SHRI BASU DEB ACHARIA: Will the Minister of 
CHEMICALS AND FERTILIZERS be pleased to state: 

(a) whether the Government has no effective price 
control mechanism in place for drugs which ;are patented 
and imported as reported in The' TimBS 01 India dated 
January 13, 2006; 

(b) if 80, the details thereof and the reaction of the 
Government thereto; 

(c) whether the Government has examined the 
recommendations of the Task Force on drug prices; 

(d) If so, the details thereof and the steps taken/ 
being taken to implement the said recommendations; and 

(e) the time by which naw pharmaceutical policy Is 
lIKely to be announced? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) to (e) As per the present Pharma Pricing 
Policy, the 74 bulk drugs tp.:teified in the First Schedule 
of the Drugs (Prices Control) Order, 1995 (DPCO, 95) 
and the formulations based thereon are under price control 
and their prices are fixed/revised by the National 
Pharmaceutical Pricing Authority (NPPA) in accordance 
with the provisions of the OPCO, 95. These provisions 
are applicable to all Scheduled formulations Irrespective 
of whether they are imported or patented unless otherwise 
exempted. 

Prices of non-Schedule formulations are fixed by the 
manufacturers themselves keeping In view the various 
factors like cost of production, marketing expenses, R&D 
expenses, trade commission, market competition, product 
innovation, product quality etc., The NPPA monitors the 
prices of medicines as per monthly Retail Audit Reports 
of ORG-IMS Research Pvt. Ltd. The Government takes 
corrective measures where the public interest is found to 
be adversely affected. 

Prices of Scheduled imported formulations are fixed 
as per para 7 of the Drugs (Prices ContrOl) Order 1995, 
by the National Pharmaceutical Pricing Authority (NPPA). 
Para 7 provides that the landed cost shall form the basis 
for fixing Its price alongwlth such margin to cover selling 
and distribution expenses Including interest and Importer's 
profit which shall not exceed fifty percent of the landed 
cost. Importers of non-Scheduled formulations fix their 
price on their own as per cost of import and prevailing 
market competition etc. NPPA regularly examines the 
movement in prices of non-Scheduled formulations 
(including imported formulations) on the basis of 
information available to it from various sources. 

Based on the recommendations of the Committee 
under the Chairmanship of Joint Secretary 
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(Pharmaceuticals) and the Task Force under the 
Chairmanship of Dr. Pronab Sen, Principal Advisor, 
Planning Commission and feedback from other 
stakeholders Govemment have formulated to draft National 
Pharmaceutical Policy, 2006 (Part-A-excluding pricing) 
wherein it has been recommended, inltlr lilia, that the 
patented drugs (formulations under product patent) that 
are launched '., India after 1st January, 2005 would be 
subjected to price negotiations before granting them 
marketing approval. The Draft National Pharmaceutical 
Policy 2006 (Part A excluding priCing) has been circulated 
to various stakeholders. Based on the comments received 
the Government is likely to finalize the new policy shortly. 

/TflInslllhonj 

Assistance for Bee-keeping, Fisheries and Poultry 

*37. SHRI PUNNU LAL MOHALE: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) whether the Government has provided financial 
assistance to the rural people for the bee-keeping, 
fisheries and poultry activities; 

(b) if so, the funds allocated for the purpose during 
each of the last three years; State-wise; 

(c) the number of the people benefited therefrom 
during the said period, State-wise; 

(d) whether the Government provides subsidy for the 
purpose; and 

(e) if so, the details thereof? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) to (c) The 
Government implements various schemes for the 
development of bee-keeping, fisheries and poultry activ~ 
through the State Governments. The State-wise allocation 
of funds made In the last three years, i.e. from 2002-03 
to 2004-05 is given in the enclosed Statement-I, II and 
III. The financial assistance is provided on need basis 
and no area-wise allocations are made. 

(d) and (e) Following is the element of subsidy 
provided in various schemes: 

B .. Keeping: 

During the period 2002-03 to 2004-05, 25% of the 
cost of the colony limited to As. 125 per colony and As. 
175 per hive for a maximum of 20 colonies and hives 
per beneficiary. With effect from 2005·06, the financial 
assistance provided has been increased to 50% of the 
cost of the colony subject to a maximum of Rs. 350 per 
colony and Rs. 450 per hive. Financial assistance of As. 
2.50 lakhs per bee breeder is also made available to the 
registered bee breeders. 

Fisheries: 

(a) Development of Inland Fisheries and Aquaculture 

The Scheme has six components such as 
development of freshwater, brackishwater, coldwater 
fisheries comprising of various activities, including 
construction/renovation of ponds, cost of Inputs, seed 
hatching, training, etc. for which subsidy varying from 
20%-25% is made available, which Is shared by the 
Centre and the concerned State on 75:25 basis. 

(B) Development of Marine Flsherlas, Infrastructure 
and Post·harveat operations 

(a) Introduction of inter-mediate crafts of improved 
deslgn-Sublldy given 18 10% of the cost subject to 
maximum of Rs. 4.00 lakh. 

(b) Motoriaation of traditional crafts.-Subeidy given 
Is Rs. 20000 per unit. which is shared by the Centre and 
States on 50 : 50 basis. 

(c) Fishermen development rebate on HSD 011-
Subsidy given is As. 1.50 per litre of HSD 011 used by 
mechanised fishing ve8lela below 20M length and Is 
shared by Centre and Statee on 80 : 20 buls. 

(d) Safety of fishermen at sea-Subsidy provided is 
20"10 subject to a maximum of Rs. 30,000 per unit 'or 
installing Global Positioning System (GPS) through the 
NCOC. 

(II) Dtlw/opmlNlt DI dHp WIIMr ... I16hlng 

Back-ended subsidy up to 50% of the cost subject 
to a maximum of Rs. 15.00 lakh per vessel. 
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Subsidy provided is 50% of the cost of the coastal 
State Govemments and 100"10 to the Union Territories & 
Port Trusts and fishermen a88ociations. A subsidy of 50% 
is also provided for construction of minor fishing harbours 
and fresh landing construction on Build, operate and 
transfer (BOT) basis. 

The subsidy provided is (i) 100% grant (limited to 
Rs. 1.00 crore) to Govt. Undertakings/Corporations/ 
Federations; (ii) 75% grant (limited to Rs. 0.75 crore) to 
NGOslCooperativeslJoint Sector/Group of fisher-women in 
NE RegioniHillylTribal areas; and (iii; 50% grant (limited 
to As. 0.40 crore) to Assisted/Private Sector in NE Regionl 
HillylTribai areas and 25% grant (limited to 0.25 crore) in 
general areas. 

(C) Welfare Programme for Fishermen 

The subsidy provided is: Construction of fishermen 
house Rs. 40000, community hall Rs. 175000, tube well 
Rs. 30,000 (Rs. 35,000 in the NER). The subsidy is 
shared by the Centre and States on 50 : 50 basis. 

(II) OIf)UP At:t:ld.nt In.u~ St:h.",. !Dr At:llw 
FI"'rm.n 

The annual premium of Rs. 14 per fisherman is 
shared by the Centre and States on a 50 : 50 basis. 

In case of marine fisher As. 75 per month for 8 
months, Inland fisher Rs. 50 per month for 9 months. 
These are shared by the Centre and States on a 50 : 
50 basis. 

(Iv) FI6MrIn Tl'lllnlng .nd ExtrIns/Dn 

The subsidy provided consists of various components 
i.e. stipend of As. 100 per day, setting up of Fish Farmers 
training centre (Rs. 45.00 lakh) organization of wort<shop 
(As. 10 lakh), construction of awarenas$ centre (Rs. 15 
lakh) etc. The cost is shared by the Centre and States 
on a 80 : 20 basis. 

Poultry: 

There is no element of subsidy in any of the schemel 
implemented during the period 2002-03 to 2004-05. 

SttIMlMnt I 

Financial 88Sistance provided for BtHl-Keeping 

State 

Andhra Pradesh 

Bihar 

Chhattisgarh 

Goa 

Gujarat 

Harvana 

Himachal Pradesh 

Jammu & Kashmir 

Jharkhand 

Kamataka 

Keraia 

Madhya Pradesh 

Maharashtra 

Manlpur 

Meghalaya 

Mizoram 

Nagaland 

Orissa 

Punjab 

Rajasthan 

Sikklm 

Tamil Nadu 

(As. in lakhs) 

2002-03 2003-04 2004-05 

2 3 4 

1.90 7.25 

12.6 14.88 

2.00 

4.00 

11.56 

23.50 

23.20 

6.4 

8.00 

12.10 

18.00 

20.71 

13.80 42.50 

3.70 

2.50 

4.60 11.35 

9.18 1.50 

2.50 
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1 2 3 4 2 3 4 

Tripura Delhi 2.00 2.00 2.00 

Uttar Pradesh 38.50 14.00 43.00 Lakshadweep 

Uttamachal 5.50 Chandigarh 

West Bengal 33.00 26.45 22.50 Andman & Nicobar 5.00 

Dadra & Nagar Haveli 0.50 0.97 Pondlcherry 

Daman & Diu Total 165.26 140.32 148.17 

S/6.",.", /I 

A'nllncill/ IIssistsncs pmvidtld undtlr the CsnInlNy SponsortKl ScI1tImtIs for IhtI 
Osve/opmsnt of FishtIritJs during /ast thnHI )"tNI1S 

(Rs. In lakhs) 

SI.No. States/UTs 2002-03 2003-04 2004-05 

2 3 4 5 

1. Andhra Pradesh 375.43 267.59 506.57 

2. Arunachal Pradesh 29.72 38 98.26 

3. Assam 4 12.3 98.18 

4. Bihar 34.1 0 118.89 

5. Goa 14.6 15 70.73 

6. G\J8lrat 10.26 179.44 1293.2 

7. Haryana 108.29 101.7 149.89 

8. Himachal Pradesh 54.21 22.23 90.49 

9. Jammu & Kashmir 48.68 20.3 244.76 

10. Kamataka 323.57 164.96 1071.07 

11. Kerala 485.49 352.5 3n.14 

12. Madhya Pradesh 38.87 52.55 354.14 

13. Maharashtra 91.67 3.6 898.26 

14. Manlpur 96.37 
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2 3 4 5 

16. MeghaJaya 0 50 14.02 

16. Mizoram 83 7.6 38.53 

17. Nagaland 102 147.56 241.31 

18. Orissa 284.6 326.48 482.99 

19. Punjab 60 0 13.8 

20. Rajasthan 4.25 1.85 34.1 

21. Sikkim 10 0 4.5 

22. Tamil Nadu 876.2 784.73 126.61 

23. Tripura 72.39 88 124.15 

24. Uttar Pradesh 134.26 258 597.85 

25. West Bengal 433.18 229.31 1179.89 

26. A&N Islands 170.24 100 7.02 

27. Daman & Diu 0 0 127 

28. Lakshadweep 0 0 20 

29. Pondlcherry 138.49 130 308.76 

30. Chhattisgarh 15.17 100.71 116.03 

31. Uttaranchal 0 12 93.3 

32. Jharkhand 20 121.85 149.38 

33. FISHCOPFEo 90.65 

34. Others (PI. specify) 18.05 

35. Others (CIFRI) 107.8 

36. CMFRI 62.13 

37. FSI 73.22 

38. NCoC 90.42 

39. Mumbai Post Trust 21 

Total 4002.7 3588.26 10749.46 
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StIittNntInINi 

FUWlCiIll Assi6IIInce pl'DvidtHi undtlr Ihs CtIntM/Iy Spon6onJd ScINItn. """"/8nr» 10 SMIII PouII1yA)uck F.",.· 

(Rs. in lakha) 

SI.No. State 2002·2003 2003-2004 2004-2005 

1. Andhra Pradesh 47.92 

2. Arunachal Pradesh 74.50 132.50 

3. Assam 170.00 

4. Chhattlagarh 68.00 

6. Goa 68.00 

6. Gujarat 22.38 90.37 

7. Himachal Pradesh 59.87 27.40 25.00 

8. Jammu & Kashmir 42.50 204.00 

9. Jharkhand 25.48 

10. Kamataka 56.00 

11. Kerala 85.00 

12. Madhya Pradesh 68.00 48.93 64.00 

13. Maharashtra 150.00 

14. Manipur 

15. Meghalaya 85.00 40.00 

16. Mlzoram 70.00 57.00 128.00 

17. Nagaland 42.50 252.50 

18. Orissa 68.00 15.00 

19. Rajasthan n.79 

20. Sikkim 42.50 

21. Tamil Nadu 99.756 

22. Tripura 85.00 82.50 

23. Uttar Pradesh 68.00 17.09 

24. Uttaranchal 68.00 

25. West Bengal 68.00 33.20 80.00 

Total 1066.14 505.50 1437.046 



IiI6 Wnrtfrn AI18WtIIS FEBRUARY 20, 2006 98 

[English] 

Crop. Affected due to Cold W.". 

*38. SHRI M. RAJA MOHAN REDDY: Will the 
Minister of AGRICULTURE be pleased to slate: 

(a) whether freezing temperatures and cold wave In 
many parts of Northern India have severely affected most 
of the crops; 

(b) if so, the details of loss and the damage to the 
crops and the farmers, State-wise; 

(c) whether most of the affected farmers are not 
covered under the National Agricultural Insurance Scheme; 

(d) if 80, the details thereof; 

(e) the steps taken by the Government to protect 
the interests of the farmers and to ensure adequate supply 
of agricultural commodities; 

(f) whether any precautionary instructions have been 
lsaued to the State Governments to help farmers adopt 
the latest technology to protect the crops in such weather; 
and 

(g) if so, the details thereof? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) The very 
low minimum temperature which prevailed for a few days 
in the second week of January 2006 is reported to have 
caused damage to some crops like mustard, gram, potato 
etc. at some places in Northem part of the country. 

(b) The State of Haryana has reported the damage 
due to very low minimum temperature and cold wave to 
the crops of mustard and gram to the extent of 50% and 
30%, respectively. Information on crop damage from other 
States is being collected. 

(c) and (d) The National Agricultural Insurance 
Scheme (NAIS) is under Implementation In 23 States and 
2 UTs including Jammu & Kashmir, Himachal Pradesh, 
Haryana, Uttar Pradesh, Uttarnachal and Rajasthan. Under 
the scheme, assistance is provided to insured farmers in 
case their yield falls short of specified threshold levels. 
The scheme is avaHable for 10lilnee and non loanee 
farmers. Farmers availing of crop loan are covered under 
NAIS. 

(e) The Government of India is Implementing various 
crop production schemes through which assistance is 
provided to farmers on critical Inputs Including Input 
subsidy, training of farmers and dissemination of Improved 
crop production technologies. 

(f) and (g) Advisories are issued regularly to farmers 
through the agencies of Government of India to take 
necessary precautions and field operations. Keeping In 
view the prevailing temperature of early January, the 
farmers were advised through electronic media to protect 
their crop from frost by resorting to immediate irrigation 
of fields as well as by creating smoke screen by burning 
agricultural residual wastes. 

Degradation of Coa.tllne 

*39. SHRI BACHI SINGH RAWAT "BACHDA": Will 
the Minister of ENVIRONMENT AND FORESTS be 
pleased to state: 

(a) whether there has been a continuous degradation 
of the coastline in the country; 

(b) if so, the details thereof; and 

(c) the steps being taken or proposed to be taken 
by the Government to check and repair the damage to 
the coastline? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) As per the information available In 
Coastal Erosion Directorate of Central Water CommiSSion, 
sea erosion has affected coastline at many areas in the 
country in varying magnitude. The details of State-wise 
areas affected by sea erosion are given below: 

State 

Andhra Pradesh 

Goa 

Locations affected by 
sea erosion 

2 

Uppeda and nearby villages 
near Kakinada and some 
places in West Godavari and 
Krishna Districts. 

Coastal areas in Pernam, 
Bardez, Salcete, Canacona, 
Tiswadi Talukas. 
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1 

Gujarat 

Kamataka 

Kerela 

Maharashtra 

Orissa 

Pondicherry 

Tamil Nadu 

West Bengal 

Lakshadweep 

2 

Coastal areas in Valsad, 
Navsar, Surat and Bharuch 
Districts. 

Coastal areas in Mangalore, 
Udupi and Kundapur Talukaa in 
Dakahlna Kannada District and 
Bhatkal, Honnavar,. Kunta, 
Ankola and Karwar Telukaa in 
Uttara Kannada District. 

Coastal areas in 
Thiruvnanathapuram, Kollam, 
Alappuzha, Emakulam, Thrissur, 
Manjeri, Kozhikode, Thalessery, 
Kasaragode Divisions. 

Coastal areas in Mumbai, 
Mumbai Suburban, Thane, 
Ralgad, Ratnagiri and 
Sindhudurg Districts. 

Coastal areas in Ganjam, PUri, 
Kendrapara, Balasore, 
Jagatsinghpur and Bhadrak. 

Coastal areas in Pondicherry. 

Coastal areas in Chennai North, 
Kancheepuram, Cuddalore, 
Nagapattinam, Thoothukudl, 
Tirunelveli and Kanyakumarl 
Districts. 

Coastal areas In 24 Parganas 
(South), 24 Parganas (North) 
and Digha. 

Coastal areas in islands of 
Agatti, Amini, Andrott, Bltra, 
Chellat, Kadmat. Kalpani. 
Kavaratti, Klltan and Minicoy. 

(c) Planning. Investigation and execution of schemes 
to check sea erosion are the responsibility of the Statel 
UT Governments. These are funded by the State 
Governments from the Annual Plan funds provided to the 
States by the Planning Commission under Aood Control. 
However, in order to tide over the immediate fund 
constraints faced by the States in Implementing anti-sea 
erosion works on the critical reaches, a Centrally 

sponsored Scheme (now shifted to State Sector) "Critical 
Anti Erosion Works in Coastal and other than Ganga 
Basin States· is implemented by Central Water 
Commission for protection of critical coastal areas of 
maritime StateslUTs. Further, Ministry has formulated a 
National Coastal Protection Project to arrange external 
funding for protection of coastal areas of Maritime Statest 
UTs from sea erosion. 

In addition, the Government has taken several other 
steps including the following: 

(I) Central Government has issued the Coastal 
Regulation Zone (CRZ) Notification, 1991 under 
Environment (Protection) Act, 1986 to regulate 
aU developmental activities in the CRZ area for 
protection of the coastal environment. 

(Iij The ecological damages that have taken place 
due to the recent tsunami have been got 
assessed by the Ministry of Environment and 
Forests through nine scientific Institutions. The 
concerned State Governments and Union 
Territories have taken up control measures which 
include mangrove afforestation and development 
of blo shields. 

(iii) Under the Coastal Ocean Monitoring the 
Prediction System (COMAPS) Programme of 
Department of Ocean Development, the quality 
of sea water Is regularly monitored at 72 
earmarked Stations along the coastline. 

(Iv) Schemes have been launched by Coastal 
Erosion Directorate, Ministry of Water Resources 
to take up measures for protection of coastal 
areas of maritime StateslUnion Territories. 

[Trans/Btion} 

Amendment In Labour Laws 

·40. SHRI BAPU HARI CHAURE: 
SHRI SANJAY DHOTRE: 

WHI the Minister of LABOUR AND EMPLOYMENT 
be pleased to state: 

(a) whether the Government proposes to amend the 
Labour Laws in the country; 

(b) If so, the details thereof; 
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(e) whether most of the Labour organizations of the 
country plotest this proposal; and 

(d) if so, the reaction of the Government in this 
regard? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SEKHAR RAO): (a) to (d) 
Amendment in labour laws is a continuous process in 
order to bring them in tune with the emerging needs. 
Presently, Bills to amend the Factories Act, 1948 and 
the Labour Laws (Exemption from Fumishing Returna and 
Maintaining Registers by certain Establishments) Act, 1988 
have been introduced in the Parliament. 

With a view to making labour markets flexible, a 
"Discussion Paper" has been circulated among various 
stakeholders for eliciting their views. These, infer-aba, 
include: 

(i) amendment in the Contract Labour (Regulation 
and Abolition) Act, 1970 by placing certain 
activities in a separate schedule so that 
provisions of Section 10 may not apply to them, 
and by replacing the term "emergency" with the 
term "public interest" in Section 31 of the Act; 
and 

(ii) amendment in the Industrial Disputes Act, 1947 
by raising the number filter from 100 to 300 for 
applicability of chapter VB and raising the 
compensation ceiling payable to workers on 
retrenchment, and on closure of the 
establishment, from 15 days' average pay to 45 
days' average pay for every completed year of 
continuous service or any part thereof in excess 
of six months subject to the condition that such 
retrenchment compensation shall not be less 
than 90 days of average wages and by 
extending the powers of exemptions in the 
Industrial Disputes Act, 1947 under Section 36 
B to include any Government Undertaking. 

Central Trade Unions and Employers Organizations 
have expressed divergent views on the suggestions, which 
have been taken cognizance of by the Govemment. 

/English} 

Subsidy on Fertilizers 

*41. SHRI SANAT KUMAR MANDAL: Will the Minister 
of CHEMICALS AND FERTILIZERS be pleased to state: 

(a) the total fertilizers subsidy provided during 2005-
06; 

(b) whether the Government proposes to increase 
subsidy on fertilizers In the coming year; and 

(c) if so, the details thereof and if not, the reasons 
therefor? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) to (c) A provision of Rs. 16253.90 crore 
for subsidy/concession on urea and decontrolled 
phosphatiC and potasSiC fertilizers has been made In the 
Budget estimates for 2005-06. In addition to this, a sum 
of Rs. 1000 crore has been provided for subsidy/ 
concession on fertilizers in the 2nd Batch of 
Suppelmentary Demands for Grants. There is no proposal 
to increase the rate of subsidy on fertilizers. The actual 
quantum of funds requirement for subsidy depends upon 
various factors viz. total consumption and the prices of 
feedstock/raw materlalsllntermedlates used in the 
manufacture of fertilizers. It Is likely that the requirement 
would exceed the existing provision for which the 
Department is taking necessary action in consultation with 
the Ministry of Finance. 

Subsldlaed Foodgralns 

96. SHRI MILIND DEORA: Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) the amount of subsidy provided on food at 
present; 

(b) the percentage at which it has been increasing 
during the last three years; 

(c) the percentage of the subsidised foodgrains issued 
from Central Pool which does not reach the poor; and 

(d) the reasons therefor and the results of the steps 
taken 80 far to check Its misuse? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) The food subsidy allocated for 2005-06 
(Revised Estimates) Is Rs. 23071.64 crore. 
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(b) The amount of food subaldy reteased during the 
last three years and percentage Increase Is as under: 

Year Subsidy released %Increaae 
(Rs. in crore) 

2002-03 24176.45 

2003-04 26160.00 4.07 

2004-05 25746.45 2.33 

2005-06 23071.64 (-)10.39 

(c) An evaluation study of Targeted Public Distribution 
System (TPDS) conducted by the Planning Commlselon 
covering eighteen major States has observed that out of 
the subsidized foodgrains under the TPDS there is 
leakage of about 19.71 percent at Fair Price Shops (FPS) 
level and about 16.67 per cent of the foodgralns is 
diverted through ghost cards. In addition, the TPDS suffers 
from diversion of subsidized grains to unintended 
beneficiaries (above poverty line (APL) households) 
because of errors of inclusion. However, the report is 
based on old primary data of 2001-2002. As several 
changes like introduction of Antyodaya Anna Yojana 
(AA Y), change in the scale of issue, etc. have taken 
place since then, it is difficult to totally rely on this report. 

(d) Targeted Public Distribution System (TPDS) is 
operated under the joint responsibility of the Central and 
the State Governments. The operational responsibilities 
including distribution of foodgrains within the State, 

identification of families below poverty Une, Issue of ration 
carda, supervision and monitoring the functioning of Fair 
Price Shops rest with the State Govemments. For smooth 
functioning of TPDS and to improve its efficiency, 
accountability and effectiveness, the Central Government 
has issued the PDS (Control) Order, 2001. Besides this, 
guidelines have been issued to all StatesiUnion Territories 
to constitute Vigilance Committees at all levels, and for 
involvement of Panchayeti Raj Institutions. 

Cultivation of Bt. Cotton Seed 

97. SHRI TUKAAAM GANGADHAR GADAKH: Will 
the Minister of AGRICULTURE be pleased to state: 

(a) whether Bt. Cotton seed has been found suited 
for cultivation in Maharashtra, Andhra Pradesh, Madhya 
Pradesh, Gujarat and other State.; 

(b) H so, the extent and the acreage under cultivation 
of this cotton seed In different States, during the last 
three ears and the current year; and 

(c) the extent to which the cotton yield per acre has 
increased thereby in clfferent Stat .. ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAtRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTlLAL BHURIA): (a) 
As per Information provided by different State., Bt. cotton 
seed has been found suitable for cultivation in the States. 

(b) The acreage under Bt. cotton in last three years 
and current year has been as under: 

(Area in acres) 

States Kharif-2002 Kharif-2oo3 KharH-2004 Kharif-2oo5 
(estimated) 

Andhra Pradesh 9,404 13,500 1,76,000 2,23,422 

Madhya Pradesh 3,676 33,000 2,12,798 3,36,597 

Gujarat 22,5n 1,03,000 3,11,157 3,68,812 

Maharashtra 30,699 54,000 3,99,000 12,56,961 

Kernataka 5,401 7,500 84,784 72,510 

Tamilnadu 925 19,000 29,640 42,048 

Punjab 1,74,024 

Haryana 26,606 

Rajasthan 5,703 

Total 72,682 2,30,000 12,13,359 25,06,683 
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(c) An increase in the yield of Bt. Cotton varieties 
from 15-30% has been reported by different Bt. Cotton 
growing States. 

NatIonal Deep Sea Flahlng Policy 

98. SHRI E.G. SUGAVANAM: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Govemment is aware of the long 
pending demand for the formation of a National Deep 
Sea Fishing Policy; and 

(b) If so, the action taken by the Govemment thereon 
and the time by which it is lIKely to be formulated? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) Yes, 
Sir. 

(b) The Government has already formulated and 
announced a Comprehensive Marine Fishing Policy in 
November, 2004 which cOllers policy for deep sea flahing 
in the Indian Exclusive Economic zone (EEZ) also. The 
Policy's objective are: (1) to augment marine fish 
production of the country up to the sustainable level in 
a responsible manner so as to boost export of sea food 
from the country and also to increase per capita fish 
protein intake of the masses, (2) to ensure socio-economic 
security of the artlsanal fishermen whose lillelyhood solely 
depends on this vocation, (3) to ensure sustainable 
development of marine fisheries with due concern for 
ecological integrity and bio-diversity. 

[Trans/ation} 

Population of Gharlyala 

99. SHRI ASHOK ARGAL: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) the number of ghariyals killed during the last two 
years; 

(b) the number of ghariyals at present In 'Chambal 
Ghariyal Punarvas Kendra'; 

(c) whether sand is being taken away illegally from 
the Chambal river which is reserved for ghariyals; 

(d) if so, the reasons therefor; and 

(e) the action taken/likely to be taken against the 
guilty persons in this regard? 

THE MINiSTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO ~ARAIN 
MEENA): (a) As reported by State GOllernments of 
Madhya Pradesh, Rajasthan and Uttar Pradesh, no 
ghariyal has been killed during the last two years. 

(b) At present, there are 181 ghariyal hatchlings in 
Deori Ghariyal Rearing Centre, Madhya Pradesh and 455 
ghariyals in Kukrail Gharial Centre, Lucknow, Uttar 
Pradesh. No such Centre has been reported in Rajasthan. 

(c) Yes, Sir. Incidences of illegal sand mining are 
sometimes detected at the places protected for 
conservation of ghariyals. 

(d) Sand Is an Important building material which is 
availaole In river beds. Due to Its high demand 
unscrupulous elements indulge in illegal sand mining. 
Shortage of enforcement staff is a limiting factor. 

(e) Strict vigil is kept by the field staff to apprehend 
the culprits and legal action is taken against the offenders 
under the Wildlife (Protection) Act, 1972 as well as the 
respective State Forest Acts. 

{English} 

Shortage of Surgery Drugs 

100. SHRi MOHAN RAWALE: Will the Minister of 
CHEMICALS AND FERTILIZERS be pleased to state: 

(a) whether the Government proposes to take oller 
the control of intoxicating drugs in their hands by 
subordinating the Drug Controller of India due to warning 
issued by Interpol; 

(b) if so, the details thereof; 

(c) whether the drugs like Fortwin and Diazepam 
and some other drugs effective in surgery cases are 
missing from the market; 

(d) if so, the reasons therefor; 

(e) whether the Government has taken any steps to 
check the black-marketing of these drugs and to make 
them available in the market at reasonable rates: and 
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(f) if so, the details thereof and H not, the reasons 
therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI B.K. HANDIQUE): (a) The Office of Drug 
Controller General (India) is not aware of any proposal 
by the Govemment to take over the control of Intoxicating 
drugs due to warning issued by the Interpol. 

(b) In view of reply given to part (a) above, does not 
arise. 

(c) The Office of Drug Controller General (India) has 
Informed that there is no report/complaint about shortage 
of drugs like Forwin and Diazepam. 

(d) to (f) In view of reply given to part (c) above, 
does not arise. 

Supply ot Fodder and Drugs tor Animals 

101. SHRI DALPAT SINGH PARSTE: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether some State Governments have 
approached the Union Government to supply fodder and 
drugs for animals; 

(b) If 80, the names of 8uch State8; and 

(c) the reaction of Union Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) No 
proposal from the State Govemments has been received 
to supply fodder and drugs for animals. 

SI.No. 

1. 

2. 

Name of Projects 

2 

A. P. Economic Restructuring Project 
(Irrigation component) Ln-4360-IN 

Karnataka Community Based Tank 
Management Project-Cr. 3635-IN 

(b) and (c) Question does not arise. 

ProductlonlExport of Iron Ore 

102. SHRI OHANUSKOOI R. ATHITHAN: Will the 
Minister of STEEL be pleased to state the projected 
consumption and export of iron ore during the next three 
years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
STEEL (DR. AKHILESH DAS): Government has not made 
any projection for iron ore consumption and export -covering the next 3 years. However, long term projections 
have been made in 'the National Steel Policy. As per the 
National Steel Policy total domestic demand for iron ore 
ia estimated at 190 million tonnes by 2019-2020. Exports 
are estimated at 100 million tonnes by the same year. 
However the Government will e8tlmate projections for 
consumption/availability and export of iron ore for next 
five years plan period. 

World Bank fund In Water Sector 

103. SHRI JASHUBHAI DHANABHAI BARAD: Will 
the Minister of WATER RESOURCES be pleased to state: 

(a) whether the Government have sought hefty 
funding from the World Bank for water sector, including 
restoration of water bodies; 

(b) if so, whether the proposals to be financed with 
World Bank aid include building of a sea wail along the 
coast line lately hit by Tsunami; and 

(c) if so, the details of the aid sought and the Bank's 
response thereto? 

THE MINISTER OF WATER RESOURCES (PROF, 
SAIFUDDIN SOZ): <a) The following 6 projects related to 
Ministry of Water Resources are being implemented with 
the World Bank assistance: 

State 

3 

Andhra Pradesh 

Kamataka 

Assistance amount 
In Million Donor 

Currency 

4 

US$ 170 

SOR 80 
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3. 

4. 

5. 

6. 

2 

Madhya Pradesh Water Sector 
Restructuring Project-LN.4760-IN 

Maharashtra Water Sector Improvement 
Project-LN 4796-IN 

Rajasthan Water Sector Restructuring 
Project Cr. 3603-IN 

Uttar Pradesh Water Sector Restructuring_ 
Project-Cr. 3602-IN 

Agreement has also been signed with the Wortd Bank 
for loan assistance of US $105 million for Hydrology 
Project-Phase II on 19.1.2006. Further, the Department 
of Economic Affairs has forwarded the proposal for Tamil 
Nadu Water Resources Consolidation Project-II (Estimated 
Cost Rs. 3902 Crore) and Dam Safety Assurance & 
Rehabilitation project (Estimated Cost Rs. 917 crore) to 
the World Bank. Both the projects are In the process of 
appraisal by the World Bank. 

(b) No, Sir. 

(c) Does not arise. 

Import of Cereal. 

104. SHRI M. SREENIVASULU REDDY: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether the Government has to import large 
quantity of cereals from other countries to increase the 
net availability of cereals in the country; 

(b) if so, whether reduction In per capita pulse 
availability may adversely affect protein intake; 

(c) if so, the details thereof; and 

(d) the measures are being taken by the Government 
to increase the production of pulse consistent with the 
needs of a growing population? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER' AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
No, Sir. The country is a net exporter of cereals. The 

3 4 

Madhya Pradesh US$ 394 

Maharashtra US$ 325 

Rajasthan SDR 110 

Uttar Pradesh SDR 117 

position of imports and exports of cereals during 2003-04 
and 2004-05 is given below: 

Year 

2003-04 

2004-05 

Imports 

2.53 

8.13 

Exports 

4021.30 

7923.30 

(000 tonnes) 

Net Exports 

4018.77 

7915.17 

(b) and (c) During 2003, the per capita net availability 
of pulses was 29.1 grams per day which increased to 
35.9 grams per day in 2004. To meet the gap between 
demand and supply, imports of pulses is resorted to. 
During 2003-04 and 2004-05, 1723.33 thousand tonnes 
and 1296.46 thousand tonnes of pulses were imported, 
respectively. 

(d) Govemment of India is implementing a Centrally 
Sponsored Mlntegrated Scheme of Oilseede, Pulses, 
Ollpalm and Maize" (ISOPOM) in 14 major pulses growing 
States with a view to increase the production and 
productivity of pulses. Under the scheme assistance is 
provided to farmers for purchase of breeder seed, 
production of foundation seed, production and distribution 
of certified seed, distribution of seed minikits, plant 
protection chemicals and equipments, weedicides, supply 
of rhizobium culture/phosphate solubllising bacteria, 
distribution of gypsumlpyritellimingldolomite, sprinkler sets 
and water carrying pipes, to encourage farmers to grow 
pulses on a large scale. 

/Translation} 

Bt. Cotton Seed.' 

105. SHRI KAlLASH MEGHWAL: WHI the Minister of 
AGRICULTURE be pleased to state: 
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(a) whether the production of cotton by ualng of St. 
Cotton seeds has not Increased up to the expected level 
and the farmers In many States of Southem India have 
suffered heavy losses; 

(b) if so, whether any survey hea been conducted to 
know the reasons of decreasing production of cotton by 
using improved seeds of Bt. Cotton; and 

(c) if so, the details thereof and the corrective steps 
taken or proposed to be taken to compenaate the 
farmers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
As per the information provided by different States, the 
production of Bt. cotton Is higher by 15% to 30% ea 
compared to non-Bt. cotton. However, the Govemment of 
Andhra Pradesh has informed that farmers had suffered 
losses on account of Bt. cotton hybrid seeds supplied by 
Mis Maharashtra Hybrid Seeds Company (Mahyco) Ltd., 
in certain districts of the State. 

(b) and (c) The surveys conducted by some States 
reveal that Bt. Cotton hybrids are more susceptible to 
physiological disorder (New Wilt), specially when sown in 
the summer season. Further, Bt. Cotton crop doea not 
seem to be suitable for grOWing In light and shallow solis. 
The other reasons for the low productivity of Bt. Cotton 
are non-compliance with Instructions regarding cultural 
practices, and lack of training and awareness. The 
Government of Andhra Pradesh has sought compensation 
from the company and the matter Is pending In the 
Memorandum of Understanding (MoU) Committee of the 
State Govemment. 

[Eng/ish} 

Welfare Scheme. for unorganized 
and Small Farmers 

1OS. SHRI PRALHAD JOSHI: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Government has any plans to 
formulate schemes for helping unorganized and smaU 
farmers for marketability of their agricultural produce with 
respeCt of standardization and gradlng; 

(b) " 80, the detalla thereof; 

(c) whether the Government has received any apecifIo 
proposals by Govemment of Karnataka in this regard; 
and 

(d) If so, the details thereof &r;Id the action taken 
thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) Yes, Sir. Ministry of Agriculture is Implementing 
a Central Sector Scheme for "Development/Strengthening 
of Agricultural Marketing Infrastructure, Grading and 
Standardlzation" in the country with effect from 20.10.2004. 
The aim of the Scheme is to encourage rapid 
development of marketing infrastructure in agriculture and 
allied sectors, to cater to the post harvest requirements 
of production and marketable surplus of various farm 
products. 

Under this Scheme, credit linked back ended subsidy 
Is provided on the capital cost of general or commodity 
specific Infrastructure for marketing of agricultural 
commodities Including for grading, standardization and 
certification of agricultural produce and for strengthening 
!:lnd modemlzatlon of eXisting agricultural markets. The 
rate of subsidy is 25% of the capital cost of the project. 
In case of North Eastem States, hilly and tribal areas 
and to entrepreneurs belonging to Schedule Castel 
Scheduled Tribes, the rate of subsidy is, however, 33.33%. 
The scheme is reform linked, to be implemented in those 
States that amend the Agricultural Produce Marketing 
(Regulation) Act (APMC Act), wherever required, to allow 
direct marketing and contract farming and to pennit setting 
up of markets in private and cooperative sectors. 
Individuate, group of farmers, growers and consumers· etc. 
are eligible to receive aaaistance under the scheme. 

(c) The State Government of Karnataka has not 
submitted any propoaaJ for providing aaaistanee under 
the scheme. 

(d) Question does not arise. 

Construction Schem •• 

107. SHRI RAGHUVEER SINGH KOSHAL: Will the 
Minister of ENVIRONMENT AND FORESTS be pleased 
to state: 
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(a) whether sanction has been accorded for 
construction of By-Pass bridge on the Chambal river In 
Kota, Rajasthan on the National Hlghway-76 of East-West 
Corridor; and 

(b) il so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENViRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) This proposal has been examined 
by the Standing Committee of National Board for Wildlife 
on 20.1.2006 and the Committee has recommended the 
proposal for clearance subject to compliance of certain 
stipulations including permission from Supreme Court. 

{Translation} 

Study on Rlverl In Himachal Pl1Idelh 

108. SHRIMATI PRATIBHA SINGH: Will the Minister 
of ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether studies have been carried out by various 
institutions on certain rivers in Himachal Pradesh under 
the National River Action Plan; 

(b) the number of proposals for allocation of funds 
pending with the Union Government in this regard and 
the time since when the proposals are pending; 

(c) the reasons for non-allocation of funds so far in 
this regard; and 

(d) the time by which funds will be allocated? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) to (d) Studies on rivers Beas, SatluJ, Ravi, 
Yamuna, Parvatl, Langi and Sira are being regularly 
carried out by the Central Pollution Control Board with 
the State Pollution Control Board for monitoring the water 
quality of these rivers in Himachal Pradesh. 

Under the National River Conservation Plan (NRCP), 
proposals were received from the Government of Himachal 
Pradesh lor assessment of pollution load in river Satluj 
in 1994 and for pollution abatement in 11 towns along 
river Beas in the year 2000. The proposal for river Satiuj 
was not taken up as the water quality of the river stretch 
in Himachal Pradesh was within the prescribed standards. 
For river Beas, the Government' of Himachal Pradesh 
have been asked to prepare Detailed Project Reports 

with firm costa and following an integrated approach with 
70 : 30 cost sharing between the Central and State 
Government. A proposal for inclusion of Paonta Sahib 
along river Yamuna and four towns along river Beas 
(which were also a part of the earlier proposal of 11 
towns received in the year 2000) under NRCP was also 
received from the Government of Himachal Pradesh in 
the year 2003 In the context of preparation of Plan by 
liT, Roorkee lor coverage of important water bodies in 
addition to the schemes already approved under NRCP. 
Due to acute shortage of funds in the X Plan under 
NRCP, it has not been possible to take them up for 
implementation. Subsequently, on taking up the matter 
again by the State Govemment, they have been informed 
in December, 2005 that the proposal for Paonta Sahib 
could be considered for inclUSion under NRCP during the 
X Plan, subject to necessary clearances, due to Its 
religious importance and the fact that river pollution 
abatement works in various towns downstream of Paonta 
Sahib are already being funded under the ongoing NRCP. 

Schemel for Poor Famillel by Department of 
Animal Husbandry 

109. SHRI THAWAR CHAND GEHLOT: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) the schemes introduced by the Department of 
Animal Husbandry for the poor families living Below 
Poverty line (BPL) in the country; 

(b) the amount provided by the Government for 
training in dairying, animal husbandry etc., under each of 
the above schemes, State-wise; and 

(c) the details of proposals related to the above 
schemes lying pending with the Union Government and 
the action being taken thereon, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) The 
schemes implemented by the Department of Animal 
Husbandry, Dairying & Fisheries are mainly focused on 
strengthening the infrastructure of the State Governments 
for the development of animal husbandry, dairy and 
fisheries sectors. Most of these schemes are primarily 
oriented towards the weaker sections of the society. 
However, there is no specific scheme for the poor famines 
living Below Poverty line (BPL) In the country. 
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(b) and (c) Does not arise in view of (a) above. 

[English} 

Majaull I&land 

110. DR. ARUN KUMAR SARMA: Will the Minister 
of WATER RESOURCES be pleased to state: 

(a) the implementation status of the Master Plan on 
erosion protection of Majauli Island alongwith allocation, 
progress of work and target fixed against each sector, 
phase-wise and scheme-wise; and 

(b) the status of First and Second phase of the Model 
study in Majauli alongwith reasons for delay? 

THE MINISTER OF WATER RESOURCES (PROF. 
SAIFUDDIN SOZ): (a) The scheme for protection of Majuli 

Island from flood and erosion prepared on the basis of 
recommendation of Master Plan of Majuli Island amounting 
to As. 88.58 crore was technically cleared by Central 
Water Commission. Phase-I works of the . scheme 
amounting to Rs. 41.28 crore approved by Govemment 
of India in January, 200S is under execution by 
Brahmaputra Board during X plan period. Works for Rs. 
22.75 crore are presently under execution. The balance 
works are under different stages of processing. The works 
for Phase-II & III are to be taken up after completion of 
phase-I. 

The details about progress of different works are 
given in the enclosed statement. 

(b) Collection of field data for Model Studies has 
been completed. Laying of Model is In progress. However, 
there has been some delay due to delay in construction 
of shed for the modelling area (Hanger). 

Wonb" undtlftlllMn under phsse-/ progress 

SI. Name of work 
No. 

1. Repair and construction of nose portion of check dam at 
Kandullmari 

2. Repair and construction of nOS8 portion of check dam 
No. 2 at Sonowal Kachari 

3. Raising and strengthening of embankment (Upstream of 
Kamalabari) 

4. Embankment (Downstream of Kamalabari) 

S. RCC Porcupine work upstream of Aphalamukh towards 
Sonowal Kachari 

6. RCC Porcupine work upstream of Aphalamukh towards 
Ukhalchuk 

7. Construction RCC Porcupine along 
Malual-Malapindha dyke on Luit Suti 

8. Topographic & Hydrographic survey of Majull Island 

Progress achieved 
up to 

January, 2006 

10.70% 

1.75% 

20.81% 

18.73% 

Completed 

60.50% 

Completed 

Completed 

Remarks 

Works in 
progress 

Works In 
progresa 

Works in 
progress 

Works in 
progreas 

Works In 
progress 
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Rate of Intereat on Special Depoe" Scheme 

111. SHRI HANNAN MOLLAH: Will the Minister of 
LABOUR AND EMPLOYMENT be pleased to state: 

(a) whether the Govemment is considering to increase 
the rate of interest on the Special Deposit Scheme (SDS) 
that was created In the seventies to provide a better rate 
of interest on PF to workers; 

(b) if so, the details thereof; 

(c) whether under the scheme the Govemment has 
secured over one lakh crore rupees from EPF deposits; 

(d) jf so, whether the Govemment is considering for 
marginal increase In the rate of interest on SDS which 
can ensure 9.5 per cent Interest In EPF; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI CHANDRA 
SEKHAR SAHU): (a) and (b) No, Sir. 

(c) The total outstanding balance under SDS, 1975 
is estimated at Rs. 1,19,748.13 crore u per Revised 
Estimates 2004-05. Since the corpus of the scheme is 
frozen, no accretions are estimated during 2005-06. 

(d) and (e) There is no proposal under consideration 
to Increase the rate of interest on SDS, 1975, which has 
been fixed after due consideration. 

Tax Exemption to Cancer related Drug. 

112. SHRI K.C. SINGH "BABA": Will the Minister of 
CHEMICALS AND FERTILIZERS be pleased to state: 

(a) whether the Government has any proposal to 
exempt anti-cancer drugs from all taxes; 

(b) if so, the details of such drugs; 

(c) whether any efforts have been made to persuade 
the manufacturers of these drugs to reduce their margin 
and make these drugs affordable; 

(d) if so, the drugs whose cost have been reduced 
due to reduction in margin by the manufacturers; and 

(e) if not, the reasons given by the manufacturers 
for not reducing their margin of pr~fIt? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI B.K. HANDIQUE): (a) and (b) Yes Sir. 
This Ministry has recommended to Department of Revenue 
for custom and excise duty exemption for certain anti-
cancer drugs. 

(c) The Department of Chemicals and Petrochemicals 
conducted a meeting on 13.12.2005 which was attended 
by some of the leading manufacturers of cancer 
medicines, representatives of the cancer hospitals and 
NGOs Involved with treatment of cancer In India. In this 
meeting, it was emphasized that the prices of most of 
the anti cancer drugs are quite high and, therefore, the 
manufacturers may voluntanly take the necessary steps 
to bring down prices of such drugs. 

(d) and (e) Prices of Scheduled drugs and 
formulations based thereon are fixed by the National 
Pharmaceutical Pricing Authority (NPPA) in accordance 
with the provisions of para 7 of the Drugs (Prices Control) 
Order, 1995 (DPCO, 95). A price of a Scheduled 
formulation Is fixed by allowing Maximum Allowable Post 
Manufacturing Expenses (MAP E) 0 of 100% on ex-factory 
cost for indigenously manufactured Scheduled formulations 
and upto 50% of the landed cost for imported Scheduled 
formulations. The trade margin to retailers in respect of 
Scheduled formulations is fixed at 16%. 

Prices of non-Scheduled medicines are fixed by the 
manufactures themselves keeping In view various factors 
like cost of production, marketlAg/selling expenses, R&D 
expenses, trade commission, market competition, product 
Innovation, product quality etc. The Government takes 
corrective measures where the public interest is found to 
be adversely affected. 

Recently the Govemment constituted a Committee 
under the Chairmanship of Joint Secretary (Pharma) to 
examine the issue of span of price control (Including trade 
margin). Subsequently, a Task Force under the 
Chairmanship of Dr. Pronab Sen, Principal Advisor, 
Planning Commission was also constituted to explore 
options other than price control to make available life 
saving drugs at reasonable prices. 

Based on the recommendations of the Committee 
under the Chairmanship of Joint Secretary 
(Pharmaceuticals) and the Task Force under the 
Chairmanship of Dr. Pronab Sen, Principal Advisor, 
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Planning Commission and feedback from other 
atakeholdera. Government have formulated a draft NatIonal 
Pharmaceutical Policy, 2006 (Part-A--4txcluding pricing) 
which has been ckculated to various stakeholders seeking 
their comments. Based on the comments received the 
Government Is likely to finalize the new Policy shortly. 

Coutal Proteotton Program .... 

113. SHRI A.V. BELLARMIN: Will the Mlniater of 
WATER RESOURCES be pleased to state: 

(a) whether the Government is envisaging a Coaetai 
Protection Programme to be implemented In the country 
to overcome beach erosion; 

(b) If so, the details thereof; 

(c) whether the Government propoaea to establish a 
Regional Office of Central Water Commission at 
Kanyakumari to oversee the programme; and 

(d) If so, the details thereof? 

THE MINISTER OF WATER RESOURCES (PROF. 
SAIFUDDIN . SOZ): (a) No Sir, the National Coutal 
Protection Project (NCPP) has not been finalized. 

(b) to (d) Does not arise. 

I!xpendltu,. on PoodgnIIn Dletrlbutlon 

114. SHRI SHRINIWAS DADASAHEB PATIL: WHI the 
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleaaad to state: 

(a) whether the expenditure on maintenance of etocka 
of foodgrains is more than that of the aubaidy on 
foodgrains for distribution to Below Poverty Une and 
Above Poverty Line families through Public Distribution 
System; 

(b) If so, the break up thereof during the lut three 
years separately; 

(c) whether the Gov.rnment propo ••• to Incr .... 
the 8Ub8idy on fooctgraina; and 

(d) if 10, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MtNISTe ... OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) No, Sir. 

(b) The details of expenditure incurred on 
malntenanoe of Itocka of foodgralneand subsidy Incurred 
on clllstribution of foodgraina to below poverty Une· (BPL) 
and above poverty line (APL) population by the Food 
Corporation of lncIa (FCI) during the last three years are 
as under: 

(As. In crora) 

expenditure 2002-03 2003-04 2004-06 
Incurred on (Provisional) 

Storage 1286.57 1190.58 1499.00 

Interest 3444,94 2427.97 2631.00 

Total 4731.51 3618.55 4130.00 

Subsidy 2002-03 2003-04 2004-06 
Incurred on (Provisional) 

BPL 5994.08 8089.58 10469.00 

APL 919.63 1406.26 3001.00 

Total 6913.71 9475.84 13470.00 

(c) and (d) Food subsidy comprises of the difference 
between the economic cost and Issue price of foodgralns. 
Any change in the economic cost or ISlUe price has an 
impact on the food subsidy. 

{TIBI16IIIIionJ 

Incr ... In Brown Ru.t DI ..... 

115. DR. DHIRENDRA AGARWAL: 
SHRl BIR SINGH MAHATO: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether brown rust diM ... and unbalanced un 
of fertilizers by the farmers In the country are 1ncr88i8fng 
rapidly; 

(b) If so, the details thereof; and 

(0) the remedial steps taken by the Qovemment in 
this regard and success achieved by the Government as 
a I'8IUIt thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
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MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) No, Sir. The reports received from the State 
Governments and field offices of the Central Govemment 
(Central Integrated Pest Management Centres) across the 
country do not indicate any increasing trend of brown 
rust disease in the country. The Indian Agriculture 
Research Institute has further reported that while no 
epidemic of brown rust disease has been recorded in the 
country for several years, the infestation has declined 
due to CUltivation of disease resistant varieties. 

Intensive cultivation and inadequate use of required 
plant nutrients has resulted in unbalanced use of fertilizers 
In the country. The NPK ratio in fertilizer consumption 
has widened from 5.9:2.4:1 during 1991-92 to 6.9:2.6:1 
during 2003-04 though the said ratio has since Improved 
to 5.7:2.2:1 during 2004-05. 

(c) To check the spread of plant diseases, 
Government of India issues advisories to State 
Governments, from time to time to constitute survey teams 
for pest surveillance/monitoring so that timely control 
measures could be taken by the farmers. Also, CIPMCs 
located across the country are conducting field surveys 
for pest monitoring and submit their survey result/reports 
to State Department of Agriculture to enable them to 
take timely control measures. 

Besides, Central Government as well as State 
Department of Agriculture have been engaged In 
organizing Farmers Fields Schools (FFSs) to impart 
training on Integrated Pest Management (IPM) technology 
to the farmers and Agriculture Extension Officers for 
control of pests and diseases on various crops including 
brown rust disease in wheat crop. The package of IPM 
practices for management of postldiaeaaes have been 
developed for 77 crops in collaboration with ICAR, SAUs 
& State Department of Agriculture, and have been made 
available to all States/UTs and are also available on 
website www.Dacnet.nic.inlppin for use by all concerned. 

A number of brown rust resistant high yielding 
varieties have been identified and released by the Central 
Wheat Research Centre (CWRC) such as VL Gehun 829, 
VL Gehun 804, VL Gehun 832 for the hills of different 
States. 

Further, to check the unbalanced use of fertilizers, 
the Government of India hal! alao been promoting 
Integrated Nutrient Management (INM) which emphasizes 

balanced use of nutrients in agriculture and soli test based 
judicious use of chemical fertilizers in conjunction with 
organic manures and bio-fertillzers like farm yard manure, 
compost, green manure, vermin compost, etc. 

New 8 ... nepote 

116. SHRI BRAJESH PATHAK: Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether the Food Corporation of India has any 
plan to set up more base depots in the country, especially 
in Uttar Pradesh; 

(b) if so, the details thereof, State-wise; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINCH): (a) Keeping in view the current utilization of 
storage capacity, It has been decided that the FCI will 
take up construction of new godowns only in the North-
Eastem States including Sikkim and Jammu & Kashmir 
from 2005-06 onwards. However, ongoing godowns 
construction projects will be completed during the year. 
There Is no proposal to construct more godowns in the 
State of Uttar Pradesh by the FC!. 

(b) For the year 2006-07, the Government has 
allocated a total of Rs. 12.75 crore for the construction 
of e,urage godowns by FCI under the Plan Scheme. The 
details of the centres/Statas where godowne are proposed 
to be constructed are given in the enclosed statement. 

(c) Does not arise. 

The details of the godowns to be constructed by the 
Food COrporation of India (FCI) during the year (2006-
07) are as under: 

Name of the Centre/State 

Bualpul (Mizoram) 

Chandrapur (Trlpura) 

Capacity 
(In tonnas) 

2 

'5000 

5000 
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2 

Senchowa (Assam) 1670 

Badarpurghat (Assam) 5000 

Chaulkhowa (Assam) 4170 

Total 20840 

[Eng/ish} 

Allocation of Kerosene 

117. DR. K. DHANARAJU: Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) the quantity of kerosene oil allocated per family 
under Public Distribution System (PDS); 

(b) whether the said quantity is sufficient to meet the 
requirements of the beneficiaries of PDS; and 

(c) if not, the steps proposed to be taken by the 
Government to increase this quantity? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) to (c) Ministry of Petroleum and Natural Gas 
makes allocation of SKO to States/UTs on a historical 
basis for further distribution to beneficiaries under the 
Public Distribution System (PDS) network. The quantity 
of PDS SKO for distribution per card holder is decided 
by the concerned State Govt.lUT and the same varies 
from State to State. 

With a view to assessing the genuine demand 
requirement of kerosene In different States/UTs, the 
Government commissioned in December 2004 the first-
ever comprehensive study of the subject through the 
National Council for Applied Economic Research (NCAER). 
NCAER have submitted their report in October 2005. On 
2nd October 2005, the Govemment has launched the 
Scheme of 'Jan Kerosene Parlyojana' as a pilot project 
in 417 blocks covering 23 States and one Union Territory 
for a period of six. months with a view to streamlining the 
infrastructure for kerosene distribution, 80 .. to 8t18Ure 
that entitled beneficiaries actually receive their enlidement 
and diversion for adulteration and black-markeUng Is 
capped, reversed and eventually eliminated. 

Reetructurlng of FACT 

118. SHRI C.K. CHANDRAPPAN: Will the Minister 
of CHEMICALS AND FERTILIZERS be pleased to state: 

(a) whether the Government has finally accepted a 
comprehensive scheme for restructuring of the Fertilizers 
and Chemicals Travancore Limited (FACT) In Kerala; 

(b) If so, the details thereof; and 

(c) the time by which it is likely to be Implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI B.K. HANDIQUE): (a) No, Sir. 

(b) Does not arise. 

(c) The financial restructuring proposals of Fertilizers 
and Chemicals Travancore Ltd. has been considered by 
the Board for Reconstruction of Public Sector Enterprlaea 
and the time frame for implementation will depend on 
the decision of the competent authority in the Government 
on the recommendations of the Board. 

Environmental CI ..... nce to VeUganda Project 

119. SHRI A. SAl PRATHAP: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether a proposal of Andhra Pradesh 
Govemment to construct Vellgonda project is pending with 
the Ministry for site clearance; and 

(b) If 80, the time by which the clearance Is likely to 
be accorded? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMe NARAIN 
MEENA): (a) No, Sir. Site clearance has already been 
accorded to Vellganda project on 28.12.2005. 

(b) Does not arise. 

/T~Iion} 

Prfen of .... 1cI..... under Scheduled Drug. Uat 

120. SHRI HANSRAJ G. AHIR: Will the MInister of 
CHEMICALS AND FERTILIZERS be pIeaeed to state: 
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(a) whether the Govemment proposes to bring down 
the prices of medicines brought under scheduled drugs 
list; and 

(b) H so, the efforts being made by the Govemment 
In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI B.K. HANDIQUE): (a) and (b) The 74 
bulk drugs specified in the First Schedule of the Drugs 
(Prices Control) Order, 1995 (DPCO, 95) and the 
formulations based thereon are under price control and 
their prices are fixed/revised by the National 
Pharmaceutical Pricing Authority (NPPA) in accordance 
with the provisions of the DPCO, 95. The formula for 
calculation of retail price of formulations under para 7 of 
DPCO, 1995. 

Prices of non-scheduled formulations are fixed by 
the manufacturers themselves keeping in view the various 
factors like cost of production, marketing/selling expenses, 
R&D expenses, trade commission, market competition, 
product innovation, product quality etc. The Govemment 
takes corrective measures where the public Interest is 
found to be adversely affected. 

Recently the Govemment constituted a Committee 
under the Chairmanship of Joint Secretary (Pharma) to 
examine the issue of span of price control (Including trade 
margin). Subsequently, a Task Force under the 
Chairmanship of Dr. Pronab Sen, Principal Advisor, 
Planning Commission was also constituted to explore 
options other than price control to make available life 
saving drugs at reasonable prices. 

Based on the recommendations of the Committee 
under the Chairmanship of Joint Secretary 
(Pharmaceuticals) and the Task Force under the 
Chairmanship of Dr. Pronab Sen, Principal Advisor, 
Planning Commission and feedback frorn other 
stakeholders Government have formulated a draft National 
Pharmaceutical Policy, 2006 (Part-A-excludlng pricing) 
which has been circulated to various stakeholders seeking 
their comments. Based on the comments received the 
Govemment is likely to finalize the new Policy shortly. 

Renovation of Cftnat. In R.,.sthan 

121. SHRI SRICHAND KRIPLANI: WHI the Minister 
of· WATER RESOURCES be pleased to state: 

(a) whether the proposal of the Government of 
Rajasthan for strengthening and renovation of canals 
under Chambal project Is pending with the Unton 
Govemment for approval; 

(b) If so, the details thereof; 

(c) whether any scheme for biodrainage works In 
Indira Gandhi Canal Project is under the consideration of 
the Govemment; and 

(d) If so, the time by which the scheme is likely to 
be given approval? 

THE MINISTER OF WATER RESOURCES (PROF. 
SAIFUDDIN SOZ): (a) No, Sir. 

(b) Does not arise. 

(c) and (d) A proposal for pilot project for bie-drainage 
In proto-type area of Indira Gandhi Canal Project 
command was received from the Govemment of Rajasthan 
in May, 2005. The same was examined and the 
Government of Rajasthan was advised to revise the 
proposal. 

/Engllsh} 

Death of Flshe. due to River Pollutant. 

122. DR. M. JAGANNATH: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(8) whether shoal of fishes are dying In several rivers 
of the country due to Increasing toxic emissions and 
discharge of untreated effluents; 

(b) If so, the details thereof; and 

(c) the remedial measures being takenlproposed to 
be taken by the Govemment to save fishes? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMe NARAIN 
MEENA): (a) to (c) No authentic reports are available on 
mortality of fishes due to Increastng toxic emissions and 
discharge of untreated effluents. To restore the river water 
quality, Industries discharging untreated water Into rivers 
have been directed to set up adequa\8 pollution control 
facillties in their respective units to comply with the 
discharge standards notIfIecI under EnvIronment Protection 
Act, 1986 before disposal. Apart from Central PollutIon 
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Conb'Ol Bo8ld (CPCB), the State Pollution Control BoaIda 
ara alIo monitoring water quality of receiving bodIe8 for 
their designated best use. 

/TfBnsisfionj 

Delay In Implementation of 
Agrfcultural Scheme. 

123. SHRI TUKARAM GANPAT RAO RENGE PATIL: 
SHRI HARISINH CHAVDA: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether the Government has analysed the 
reasons for delay in implementation of agriculture 
development work and agricultural schemes; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAl BHURIA): (s) 
and (b) A number of steps have been taken to ensure 
timely and proper implementation of the schemes for 
enhancement of agricultural production and productivity 
in the country through a close monitoring mechanism 
Whir. r., inter slis, includes: 

(i) Area Officers at the level of Joint Secretaries 
and officers of equivalent rank have been allotted 
specified States with the responsibility of 
continuously monitoring the programmes and 
schemes for agriculture in these States; 

(ii) A comprehensive review is undertaken twice a 
year to assess preparedness of States for 
undertaking Rabi and Kharlf operations alongwlth 
a stock-taking of all the developmental initiatives 
including utilization of funds; 

(iii) Crop Directorates of the Department of 
Agriculture & Cooperation dealing with various 
crops help and guide the State Govemments in 
formuiation, implementation and monitoring of 
production programmes as also the 
implementation of schemes by the States; 

(iv) There is a standing arrangement to periodically 
review the performance of schemes at the 
Secretary leVel. 

{English} 

Import of Pul ... 

124. SHRI N. JANARDHANA REDDY: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether a huge quantity of various pulses is being 
imported from abroad with the result that prices of pulses 
have shot up sharply in the domestic market; 

(b) if 50, the details thereof, Item-wise, during each 
of the last three years and the countries from whom 
these are Imported; 

(c) whether the indigenous production of pulses Is 
not sufficient to meet the domestic demand; and 

(d) if so, the action taken/proposed to be taken by 
the Government to bring more areas under pulses 
cultivation? 

THE MINiSTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a' 
to (c) imports are necessitated to meet the gap In the 
domestiC demand and supply of pulses and to stabilize 
prices In the domestic market. The total import of pulses 
in the country during the year 2002-03 was 19.92 lakh 
tonnes, during the year 2003-04 was 17.23 lakh tonnes 
and during the year 2004-05 was 12.96 lakh tonnes. 
Country-wise import data for the relevant period Is 
enclosed as statement. 

(d) To promote production of pulses and crop 
diversifICation, the Govemment is implementing Centrally 
Sponsored Integrated Scheme of Oilseeds, Pulses, 011 
Palm and Maize (iSOPOM). Under the Scheme, the 
assistance is provided for purchase of breeder seed, 
production of foundation seed, production and distribution 
of certified seed, distribution of minikits, Infrastructure 
development block demonstrations on improved 
technology, Polythene Mulch Technology and Integrated 
Pest Management Technology, distribution of Plant 
Protection Chemicals, Plant protection equipments, 
weedicides, supply of Rhizobium culture/phosphate 
Solubilising Bacteria, distribution of gympsumlpyrltellimingl 
dolomite, distribution of sprinkler sets, farmers training, 
staff & contingencies, pipes for carrying water from water 
source to the field, officers' training and publicity, etc. to 
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encourage farmers to cultivate pulae8 In large scale. farmers. front line demonstrations in pulae8 are al80 
Beaides. to transfer Improved techno/ogles among the conducted through Indian Council of Agricultural Research. 

~I 

Import of Puls8$ 

Oty. in Tonne: Value in Rs. Lakhs 

2002-03 2003-04 2004-05(P) 

Countries Oty. Value Oty. Value Qty. Value 

2 3 4 5 6 7 

Afghanistan Tis 40 6.84 

Australia 124842 18401.16 130837 17012.74 73817 9057.6 

Azerbaizan 1051 180.36 

Baharin 14 2.1 

Bhutan 69 10.03 

Bulgaria 1269 199.75 2369 282.65 

Cameroon 115 24.71 

Canada 416897 48608.15 441433 49996.19 466555 51086.48 

Chile 118 23.33 

Taiwan 7044 1236.1 115 17.19 

China PRP 71615 13744.61 47064 8311.49 24509 4462.78 

Denmark 14191 1384.37 780 145.97 

Djibouti 105 16.64 110 20.77 

Egypt ARP 64 12.13 

Ethiopia 6902 1128.56 5089 797.46 4288 649.71 

France 278766 29439.69 146405 14478.16 72297 8426.31 

Germany 33717 3401.9 

Hongkong 107 19.25 

Indonesia 814 146.71 1676 300.88 135 24.2 

Iran 87464 14585.18 46056 8188.51 76297 12779.36 

Iraq 236 40.16 

Japan 21. 7.21 1 0.1 
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2 3 4 5 6 7 

Kenya 15187 2717 8588 1347.92 520 75.58 

Korea RP 27 4.55 0 0.02 9760 1466.96 

Malawi 4987 651.78 9884 1525.99 1188 162.19 

Malaysia 453 71.15 2203 266.12 

Mali n2 101.73 

Mauritius 290 46.33 100 13.5 

Myanmar 696748 104462.66 702764 95699.2 459765 65153.82 

Mexico 8136 1844.82 745 223.71 

Morocco 115 13.97 69 6.57 

Mozambique 1525 181.25 3812 553.91 7000 1041.96 

Nepal 19450 4544.1 13037 3199.44 15225 3538.93 

Netherland 3 0.34 

New Calendonia 22 7.54 

New Zealand 2171 315.91 364 50.12 593 82.2 

Nigeria 490 60.62 1008 68.02 

Pakistan IR 28522 5387.05 55449 8785.65 9707 1631.35 

Panama Republic 4437 955.2 4373 797.34 

Papuangna 239 33.05 

Peru 87 21.49 85 31.29 66 23.07 

Romania 60 8.15 100 13.66 180 17.12 

Rusaia 40467 4359.61 10253 1245.31 4175 523.93 

Saudiarab 18 449 

Singapore 1711 247.48 66 15.5 

Slovenia 115 16.65 

South Africa 366 31.07 500 61.48 

Switzerland 66 22.82 2386 .a9.83 sn 121.42 

Syria 4519 752.79 90 15.84 

Tanzania Rep 38944 5921.54 42003 6407.44 27925 4571.17 

Thailand 5802 961.64 1289 229.65 2n 38.81 
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2 3 

Turkey 14396 2419.13 

U Arab EMTS 1084 187.33 

UK 2000 243.72 

Ukraine 37854 3834.64 

USA 8871 1286.19 

Uzbekistan 8233 1493.91 

Unspecified 830 148.83 

Total 1992852 273708.98 

P: Provisional Figures. 

Pendency of Consumer ca ... 
125. SHRI RAGHUNATH JHA: 

SHRI PRABHUNATH SINGH: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

(a) whether there is any stipulation of time for 
disposal of cases by consumer courts; 

(b) If 80, the details thereof; 

(c) the reasons for delay In disposal of cases beyond 
the stipulated period; 

(d) whether such delay has led to huge pendency of 
consumer cases and consequent harassment of 
consumers by the unscrupulous manufacturersltraders; 
and 

(e) If so, the steps being taken by the Government 
for speedy disposal of consumer casas? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASLIMUOOIN): (a) and 
(b) As per Section 13 (3A) of Consumer Protection Act, 
1986 (as amended from time to time), every complaint 
shall be heard as expeditiously as poeaIbIe and endeavour 
,hall be made to decide the cOmplaint within a pertod of 
three months from the date of receipt of notice by 

" 5 6 7 

23335 4649.59 18995 4125.23 

144 21.98 350 84.56 

77 9.86 22 2.79 

3804 457.3 14875 1531.21 

4045 739.01 4356 639.39 

10197 1798.64 1707 308.3 

337 62.26 

1723328 228486.7 1296460 171864.4 

opposite party where the complaint does not require 
anatyals or testing of commodities, and within five months, 
if It requires analysis or testing of commodities. 

(c) The Consumer Fora are attempting as far as 
poaeible to adhere to the time limit as prescribed by the 
Act. There may be delays due to non-functioning of certain 
District Fora on account of vacancies of Presidents/ 
Members, inadequate Infrastructure facilities, non 
establishment of additional District Fora where deemed 
necessary, Inadequate funds and Inadequate staff. 

(d) The National Commlesion, State Commissions and 
District Fora have dlspoeed of 80.97%, 69.95% & 89.96% 
respectively of cases filed before them. Thus, It cannot 
be concluded that such delay has led to huge pendency 
of Consumer cases and consequent harassment of 
consumers by the unscrupulous manufacturersltraders. 

(e) Following are some of the important steps taken 
by the Government for speedy dIaposaI of cases: 

(I) A project for computerization and computer 
networking of consumer fora throughout the 
country has been launched In March, 2005 which 
is expected to increase the efflc:lency of the 
Consumer Fora. 

(iI) The Consumer Protection Act, 1986 was 
amended in 2002 mainly t~ facilitate quicker 
cIIepoaal of C8M8. 

(iii) Central Government and the NCDRC have been 
suggesting various remedial meuut88 to the 
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State Govemments and also requeating them 
from time to time, not to dow the conaumer 
fora to remain non-functional as also to provide 
adequate fectlltles to the oonaumer fora, facilitate 
.ettlng up of additional benches of Stele 
Commissions and additional District Fora where 
deemed necessary. 

(Iv) NCDRC as well as Department of Consumer 
Affairs hold regular meetings/Conference. with 
Presidents of State Commiaaiona and Secretaries 
in charge of Consumer Affairs of StateslUTs to 
monitor and review the functioning of Consumer 
Fora in the country. 

(v) The National Commiasion, with the approval of 
the Central Govt. has notlfled the Consumer 
Protection Regulations, 2006 to st .... mHne the 
procedure for day to day functioning of the 
consumer fora. 

[Tl'IV1SIIItion] 

Development of Arable Land 

126. PROF. MAHADEORAO SHIWANKAR: 
SHRI SHISHUPAL PATLE: 
SHRI ASHOK KUMAR RAWAT: 
SHRI KAILASH NATH SINGH VADAV: 

Will the Minister of AGRICULTURE be pleuecl to 
atate: 

<a) whether the Govemment has extended all poaaIbIe 
help to the tribals living In the remote areas of Car 
NIcobar Island In Andaman for development of arable 
land; 

(b) if so, the names of produces being cultivated in 
these areas; 

(c) If not, the reasons therefor; 

<d) the total area of land in hectares that have been 
developed as arable land till-date; 

<e) whether aU the affected trbals have been provided 
with the arable land for agricultural purpoaea; and 

(f) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRV OF 
AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRV OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
Ves, Sir. 

(b) Coconut, AMCanUt, Tuber CropI, Sanana, Papaya, 
Pandanus, and now recently vegetable. after tsunamI. 

(c) Does not arlae. 

(d) Total cultivable arable land In p ..... Tsunami mostly 
with Coconut and Arecanut was 10173 ha. Affected area 
due to Tsunami is 969.36 ha and till date 587.87 ha of 
land have been reclaimed. 

(e) AU the land belong to Tribals. No Revenue/Forest 
land Is available In the tribal aNa. 

(f) Does not arise. 

{English] 

Lend Purchued by SAIL 

127. SHRI HEMLAL MURMU: Will the MInIster of 
STEEL beplea8ed to state: 

(a) the talal acreage of land taken on IeaseIpurohaaed 
by the Steel Authority of India Limited (SAIL) and Its 
oubsldiaries from the 10081 fannel'8llandlorda and others 
for openlnglestabllehlng of the steel plants; 

(b) whether the SAIL and its subsidiaries failed to 
upgrade and modemize the plants within their ,ttipulated 
period; 

(c) If so, the details thereof and the reasons therefor; 
and 

(d) the corrective steps taken/proposed to be taken 
In this regard? 

THE MINISTER OF STATE IN THEMINISTRV OF 
STEEL (DR. AKHILESH DAS): <a) SAIL PCentalUnita were 
established on land either acquired by State Govt. or 
land owned by Govt. SAIL was not involved for acquisition 
of such land, except 4136 acres of land which was directly 
purchaaed from land owners. 

(b) No, Sir. 

<c) and (d) Does not arlae. 
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Pending Irrigation ProJects of Jharkhend 

128. SHAt TEK LAL MAHTO: 
SHRI SUNIL KUMAR MAHATO: 
DR. DHIRENDRA AGARWAL: 

Will the Minister of WATER RESOURCES be pleaed 
to state: 

(a) whether a large number of Irrigation projects are 
lying incomplete in Jharkhand in absence of requisite 
financial 888lstance; 

(b) if so, the details of such pending irrigation projects 
alongwith cost escalation; 

(c) whether any special financial assistance is being 
provided to State Government to complete these projects 
on priority basis; 

(d) If so, the amount out of 'this utilized by the State 
Government during 1996-97 and the progress achieved 
in regard to additional irrigation facilities generated thereby; 
and 

(e) the details of 888istance provided to the State 
Govemment during the current year? 

THE MINISTER OF WATER RESOURCES (PROF. 
SAIFUDDIN SOZ): (a) and (b) 5 major and 19 medium 
irrigation projects, which have spilled over from IX Plan 
to X Plan, are under execution in the State of Jharkhand. 
The physical and financial details of these projects are 
given in the enclosed statement-I. 

(c) and (d) Irrigation being a State subject, the 
projects are planned, funded and executed by the State 
Government as per their own requirements and priority 
of works. However, Central Government launched the 
Accelerated Irrigation Benefits Programme (AIBP) during 
1996-97 with a view to provide Central Loan Assistance 
(CLA) to Major, Medium and ERM irrigation projects of 
the country so as to complete them expeditiously. Details 
of CLA released and potential created through ongoing 
Irrigation projects of Jharkhand State under AIBP are given 
In the enclosed statement-II. 

(e> The proposals from the State Govemment in this 
regard have not been received in the Ministry during 
current year. 

SIll.",.", / 

Ongoing /nigslion projscls.oI JlIsl'kh8nd Slats duting T6f1th Fivtl Yur Plsn 

(Amount in Rs. Crore/Potential in Th. ha.) 

SI.No. Name of projects Estimated cost Cum. Exp. Ulti. Pot. Cum. Pot. 
Upto 3/2005 created upto 

3/2005 
Original Latest 

2 3 4 5 6 7 

A. Major Projects 

1. Ajoy Barrage 115.00 351.85 230.44 40.13 6.00 

2. Subemarekha (I.S. 
with W.B. & Orissa) 1428.00 2869.76 1087.51 236.85 0.61 

3. Auranga 125.40 914.24 45.07 55.40 0.00 

4. Konar 93.61 348.38 123.75 62.80 0.00 

6. Punasi 185.82 185.82 89.25 24.00 0.00 

Sub total (A) 1947.83 4670.05 1576.02 419.18 6.61 
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2 3 4 5 6 7 

B. Medium Projects 

1. Toral 2.96 62.67 24.63 8.00 0.00 

2. Kans 1.37 44.18 18.84 3.73 0.00 

3. Jharjhara 4.47 49.87 2.47 4.05 0.00 

4. Sonua 8.92 79.24 66.13 8.01 0.00 

5. Suru 3.12 36.00 1'.n 3.97 0.00 

6. Bhairwa Res. 20.19 67.27 25.82 4.00 0.00 

7. Keso Res. 16.14 48.61 9.54 3.80 0.00 

8. Panchkhero Res. 9.55 54.73 23.78 2.80 0.00 

9. Naktl Res. 0.71 35.16 15.93 2.32 0.00 

10. Sarangi Res. 2.15 57.42 37.60 2.60 0.00 

11. Kansjore Res. 8.66 52.97 41.04 6.28 4.50 

12. Ramrekha Res. 53.87 5.75 4.39 0.00 

13. Upper Shankh Res. 9.19 105.44 60.44 7.07 0.00 

14. Dhanslnghtoll Res. 29.52 25.03 2.99 2.99 

15. Katri Res. 51.08 48.73 4.97 5.82 

16. Salaiya Res. 36.56 2.79 4.64 0.00 

17. Setpotka Res. 33.45 2.60 2.35 0.00 

18. Basuki Res. 55.00 8.15 5.67 0.00 

19. Gumenl 3.84 125.00 81.02 16.20 0.00 

Sub total (B) 91.27 10n.94 510.06 97.84 13.31 

Total (A+B) 2039.10 5741.99 2086.08 517.02 19.92 

StMtHIHInt H 

Dtlfllils of CLA R6IfNIStJd and potsnfial CffNltsd undBr AIBP for InfgItion projtlcls for IhtI SIaM of Jh8rkhand 

(Amount In Rs. crorelPotential In Th. he.) 

51. Hame of Project CI..A RIIeIIed TeU! pot. 
No. 9H7 97-98 .- 91-2000 2OIJO.Ol 2OOH12 2002.()3 2Q03.04 2Q04.OI5 Teal CI..A CIIIIad \flO 

rwIIIIId WI!OOS 
"* AlBP 

2 3 • 5 6 7 8 g 10 11 12 13 

1. Gumani 3.000 2.440 10.000 0.000 6.500 4.000 0.00 0.000 25.940 0.000 

2. Torai· 2.500 0.000 0.000 0.000 0.000 0.000 0.00 0.000 2.500 0.000 
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2 3 

3. l,atllw" 

4. ~8 

5. Sonua 

6. Surangi 

7. T apkara Res: 

8. Upper Sankh 
AeIerYoir 

9. Panch Khero 
R ... rvoir 

Total 0.000 

"Th. Protect 18 not under AIBP now. 
·Project completed under AIBP. 

/En!Jli8hJ 

4 5 

0.670 1.000 

1.850 3.250 

0.420 3.500 

0.200 1.300 

0.250 0.150 

8.890 11.840 

Flood and Ero.lon Control In A ... m 

129. SHRI SARBANANDA SONOWAL: 
DR. ARUN KUMAR SARMA: 

8 

0.340 

2.130 

a.OOO 

1.760 

0.115 

14.345 

Will the Minister of WATER RESOURCES be pleased 
to state: 

(a) whether in the tripartite talk on Assam accord, 
the Governrnent has accepted the principle of recognizing 
the flood and erosion problem in Assam 88 8 national 
problem; 

(b) If 50, the meaaure taken by the Government 80 

far to combat the flood and erOSion problem In Assam; 
and 

(c) the amount of rellef/aeaiatance aaked for, amount 
declared by the Union Government, and the amount 
actually releaeed Including the aeaiatance from other 
SOUI'Cl8? 

THE MINISTER OF WATER RESOURCES (PROF. 
SAlFUDDIN SOl): (a) Hon'bIa Prime MInister has stated 
In tripartite meeting that the State Governments receive 
8IIiatance from Central Gove~nt for tacking flood 
8ItuIIIIon In their Sta ... ; _ such this is a NatIonal Problem. 

7 8 8 10 11 12 13 

0.120 0.000 0.000 0.000 0.000 2.130 8.100 

2.330 0.000 1.000 0.000 0.000 10.560 4.500 

1.535 2.020 2.335 1.833 5.995 17.838 0.000 

1.730 2.300 2.335 0.000 2.525 12.150 0.000 

0.000 0.000 0.000 0.000 0.000 0.515 1.520 

8.270 8.270 0.000 

4.495 4.495 0.000 

5.715 10.820 9.670 1.833 21.285 84.198 12.120 

(b) and (c) Govt. of Assam takes up flood 
maagement schemes as per funds received from 
Govemment of India under various heads apart from those 
from their own resources. Government of Assam hae 
infonTad that during 2005-06 they have received As. 21.82 
crore 88 central assistance and Rs. 2.00 crore from North 
Eaetem Council. 

Go-.emment of India hae been extending Central Loan 
Assistance (CLA) to Govemment of Assam from 1974-75 
to 1999-2000. An amount of Rs. 390.94 crore hae been 
released ~ the State Government of Assam 81 loan and 
Rs. 10.0t crore as grant-In-aid till March 2000. 
Brahmaputra Board has taken up/executed some Important 
schemes like protection of Majuli Island from flood and 
el'Olioo, Avulsion of Brahmaputra at Dholla Hatlghuli etc. 
Govemment of India has approved a scheme amounting 
to Rs. 150 crore for funding to Assam and other North 
Eaetern States. including Sikkim and West Bengal (North 
Bengal), for taking up critical flood management/anti 
erosion works. Ministry of DoNER provides assistance 
under N~n Lapsable Central Pool of Resources (NLCPR) 
and Plallning Commission provides Additional Central 
A8.lstan~e (ACA). Ministry of DoNER has so far 
sanctio~ 25 Anti erosion Schemes and 5 Flood Control 
Schemasi in the State of Assam under NLCPR. Planning 
Commisflon provided funda to the tune of Rs. 27 crore 
under .~ Contror Sector during the year 2005-06. 
Relief a4Slstance to State Govemments Is extended under 
Calami., Relief Fund (CRF) and National Calamity 
Condngmcy Fund (NCCF). 
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Antructurlng of Bengal Chemical. and 
Pharmaoeutk*a Umtted 

130. SHRI SUNIL KHAN: Will the Minister of 
CHEMICALS AND FERTILIZERS be pleased to state: 

(a) the status of propoaal which was approved for 
restrwcturlng of Bengal Chemicals and PharmaceutICals 
limited (BCPL) during 2004; 

(b) whether the Govemment has prepared modified 
revised proposal for restructuring of BCPL; 

(c) If so, the detalls thereof; and 

(d) the time by which it Is likely to be Implemented 
and the amount sanctioned for the purpose? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRt B.K. HANDIQUE): (a) to (d) The Board 
for Industrial & Financial Reconstruction (BIFR) sanctioned 
the Modified Draft Rehabilitation Scheme (MDRS) for 
Bengal Chemicaia and Pharmaceuticals Limited (BCPL) 
on 14.1.2004. The revised MDRS has been modified to 
meet the requirement of the Company and placed before 
the Board for Reconstruction of Public Sector Enterpriaa8 
(BRPSE) for their consideration/recommendations. 

Food Security 

131. SHRI LAKSHMAN SINGH: WUI the Minister of 
AGRICULTURE be pleased to state: 

(a) whether erosion and narrowing of the bale of 
India's plant and animal genetic reeources in the last few 
decades has affected the food security In the country; 

(b) if so, the details of areas and breeds affected as 
a result thereof, State-wise and 

(c) the steps being taken to check this dangeroue 
trend? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a> 
No, Sir. The high yielding crop varie1ie8 have replaced 
traditional varieties from major areas of commercial 
cultivation leading to Incruaed food produclion and food 

security. As regardl the livestock &ector, some of the 
defined breeds have Nduced In their respeCtive breading 
tracts. In fisheries, there has been no visible erosion of 
fish bIo-diverslty, In spite of significant Increaae In fish 
production through aquaculture In the recent yeara. 

(b) and (c) In order to coreerve genetic resourcea, 
the Govemment of India has established four bureaus as 
under: 

(I) National Bureau of Plant Genetic Resources 
(BGPGR) at N4t* Delhi for CIOp8, fruits and 
vegetables. 

(Ii) National Bureau of Antmal Genetic R .. ourcee 
(NBAGR) at Kamal for the Ilveatock. 

(III) National Bureau of Fish Genetic Resource. 
(BGFGR) at Lucknow for marine and Inland 
fisheries. 

(Iv) National Bureau of Agriculturally Important Micro-
organisms (NBAIM) at Mau Nath Bhanjan. 

The traditional crop varieties and lind races are being 
collected from various parts of the country and are being 
conserved in the National Genebank, at NBPGR. The 
NBAGR has already initiate the programme on 
conservation (In-sltu & ex-.ltu) and is creating awarerwu 
for conservation and improv.nent of Indlgenoul breedl 
in different .tates of the country. Already, nine BraIn 
Storming Sessions have been conducted In UP, 
Ra;aethan, Orilla, Kamataka. Maharuhtra, Welt Bengal, 
Nagaland, Utt8ranohal and Jharkhand stat_ In thtI 
context. To .. feguard the IndigenouI brHdI of av.tock. 
NBAGR has created Semen, DNA and Somatic Cell 
&t.nks In the Bureau. StmHarly, NBFGR has been canylng 
out fish genetic conservation, with milt cryopreeervation 
of Important fish specIee. 

[T1lII'I8I811on1 

Conaumer Courts 

132. SHRI BIR SINGH MAHATO: 
SHRI HARISINH CHAVOA: 
SHRI M. APPADURAt: 
SHRI KULDEEP BISHNOI: 

WIll the Mlnt8ter of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pIeaMd to ..... : 
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(a) the number of consumer courts functioning in the 
country as on date. State-wise; 

(b) the features and functions of the said courts; 

(c) the steps taken by the Government for 
popularizing these courts among the masses particularly 
in rural areas; 

(d) the number of posts of Chairman and Members 
of various consumer fora lying vacant as on date; and 

(e) the steps taken by the Govemment to fill up 
these vacancies? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) At 
present. there exist 600 District Fora, 35 State 
Commissions and the National Consumer Disputes 
Redressal Commission (NCDRC), as the apex Consumer 
Forum in the Country. State-wise details of functional 
consumer fora are given in the enclosed statement-I. 

(b) To provide speedy, inexpensive and simple 
redreual to consumer disputes/grievances a three-tier 
quasi-judicial machinery is set up under the prOVisions of 
Consumer Protection Act, 1986 at each District. State 

~ and National levels called District Forum, State Consumer 
Disputes Redressal Commission and National Consumer 
Disputes Redressal Commission respectively. 

The District Fora are headed by a person who is or 
hu been or is eligible to be appointed as a District 
Judge and the State Commi88ions are headed by a 

person who Is or has been a Judge of High Court. The 
National Commission, which is the apex body is headed 
by a sitting or retired Judge of the Supreme Court of 
India. 

The provIsions of this Act cover all goods and 
'Services'. Accordingly, a written complaint can be filed 
before the District Forum (for claims up to Rs. 20 lakhs) , 
State Commission (for claims above Rs. 20 lakhs and 
upto Rs. 1 crore). National Commission (for claims above 
Rs. 1 crore) against any defect in the goods or 
deficiencies in the services availed other than for 
commercial purposes. The Consumer Fora are required 
to follow the principles of natural justice. Proceedings are 
summary in nature and endeavour Is made to grant relief 
in a time bound manner. 

(c) In order to ensure that the message of consumer 
protection reaches every citizen of the country, the 
Department has been undertaking multi media publicity 
programmes. 

(d) The State-wise position of number of posts of 
Presidents and Members of various consumer fora lying 
vacant as on date Is given in the enclosed Statement-II. 

(e) The StatellJT Govemments are responsible for 
the selection and appointment of PresidentIMembers of 
the State Commissions and District Fora. The issue 
regarding filling up of vacant posts of PresidentlMembers 
in the consumer fora in the States/UTs is reviewed by 
this Department with the StatelUT Govemments. All State 
Govemments have been requested to give highest priority 
to filing up of vacancies and maintain a panel for 
immediate appointment. 

St.1rHlHln1 I 

Information fBgIltriing IunctionaVnon-functional (District FOIUms) 

Da\ed: 15.2.2006 

SI.No. States No. of Functional Non- As on 
District Fora functional 

2 3 4 5 6 

1. Andhra Pradesh 29 29 0 31.12.2005 

2. Andaman and Nicobar Islanda 2 2 0 30.6.2004 

3. Arunachal Pradesh 15 15 0 30.11.2005 
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2 3 4 5 6 

4. Assam 23 23 0 30.9.2004 

5. Bihar 37 37 0 31.10.2005 

6. Chandigarh 2 2 0 30.9.2005 

7. Chhattisgarh 16 16 0 30.6.2006 

8. Dadra and Nagar Haveli and 2 2 0 31.12.2004 
Daman and Diu 

9. Delhi 10 10 0 30.9.2005 

10. Goa 2 2 0 31.12.2005 

11. GUJarat 26 19 7 30.9.2005 

12. Haryana 19 19 0 31.12.2005 

13. Himachal Pradesh 12 12 0 30.11.2005 

14. Jammu & Kashmir 2 2 0 31.12.2003 

15. Jharkhand 22 22 0 30.6.2005 

16. Kamataka 30 30 0 30.11.2005 

17. Kerala 14 13 30.9.2005 

18. Lakshadweep 0 31.12.2005 

19. Madhya Pradesh 45 43 2 30.9.2006 

20. Maharashtra 34 34 0 30.9.2005 

21. Manipur 6 8 0 30.6.2000 

22. Meghalaya 7 7 0 30.6.2005 

23. Mizoram 8 8 0 30.6.2004 

24. Nagaland 11 8 3 30.6.2005 

25. Orissa 31 31 0 30.6.2005 

26. Pondicherry 1 0 30.11.2005 

27. Punjab 17 17 0 31.12.2005 

28. Rajasthan 33 33 0 31.10.2005 

29. Slkklm 4 4 0 30.6.2005 

30. Tamilnadu 30 30 0 31.10.2005 

31. Trlpura 3 3 0 30.11.2005 

32. Uttar Pradesh 70 70 0 31.10.2005 

33. Uttaranchal 13 12 31.12.2005 

34. West Bengal 21 21 0 30.6.2005 

Total 600 586 14 
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sw.m.nt /I 

InIotm8tIon IfIIISn:/Ing VllC8l7Cy po6/tIon in Ihe StIllS Comm/$$/ons and OIM1icf FofIJfM 

Dated : 16.2.2006 

St.No. States State District Forum Mon 
Commlulon Pl'8Iident Member 

2 3 4 6 6 

1. Andhra Pradesh 2 Member 2 0 31.12.2006 

2. Andaman and Nicobar Islandl No Vacancy 0 0 30.6.2004 

3. Arunachal Pradesh 1 Member 0 6 31.10.2006 

4. Assam No Vacancy 0 14 30.9.2004 

5. BIhar No V8ClIrtOY 0 12 30.11.2005 

6. Chandigarh No Vacancy 0 0 30.9.2005 

7. Chhattlagarh No Vacancy 0 9 30.11.2005 

8. D&N Haveli No VIQIlCy 0 0 31.12.2004 

9. Daman & Diu No Vacancy 0 0 31.12.2004 

10. Dethi No Vet::atw::y 0 30.11.2006 

11. Goa No Vacancy 0 31.12.2005 

12. Gujerat 1 Member 9 20 30.11.2005 

13. Haryana No Vacancy 4 28 31.12.2005 

14. Himachal Pradesh No Vacancy 0 30.11.2005 

15. Jammu & Kashmir 1 President, 0 0 31.8.2005 
1 Member 

16. Jharkhand No Vacancy 0 1 30.6.2006 

17. Kamataka No Vacancy 2 1 30.11.2005 

18. Kerala Member 5 6 30.11.2005 

19. Lak8hadweep Member 0 1 31.12.2005 

20. Madhya Pradeeh 1 Member 34 30.8.2005 

21. Maharaehtra No VeIJtInCII 0 8 30.9.2006 

22. Manlpur All vacant 31.1.2003 

23. Meghalaya PAIIidInt 0 0 30.8.2006 

24. Mlzoram PreeIcIInt 0 0 30.8.2004 
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2 3 

25. Nagaland No Vacancy 

26. Orissa No Vacancy 

27. Pondicherry No Vacancy 

28. Punjab No Vacancy 

29. Rajasthan No Vacancy 

30. Sikkim No Vacancy 

31. Tamilnadu No Vacancy 

32. Trlpura No Vacancy 

33. Uttar Pradesh No Vacancy 

34. Uttaranchal No Vacancy 

35. West Bengal 1 Member Lady 

Total 4 Pres. 
11 Mem. 

[English} 

Independent Consumer product teatlng mechanlam 

133. SHRI RAYAPATI SAMBAS IVA RAO: 
SHRI IQBAL AHMED SARADGI: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

(a) whether the Government has decided to institute 
an independent consumer product testing mechanism 
similar to the "Charter Mark system" In United Kingdom 
for ensuring quality standards for Government 
Organizations; 

(b) if so, the details thereof and the time by which 
it is likely to be notified by the Bureau of Indian 
Standards; and 

(c) the extent to which It is likely to benefit the 
consumers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI T ASLIMUDDIN): (a) to (c) 

4 5 6 

o 0 30.6.2006 

2 30.6.2005 

o 0 30.11.2005 

1 3 31.12.2005 

o 9 30.11.2005 

o 0 30.6.2006 

o 17 30.11.2005 

o 0 30.9.2006 

13 24 30.11.2006 

o 4 30.9.2006 

o 3 30.11.2006 

40 203 

A model for conceptualizing and Implementing a 
mechanism for recognizing and evaluating excellence In 
the Implementation of Citizens' Charter and to develop a 
rating system for grievance redress mechanl.m and 
service delivery has been developed. The thr.e 
components of this scheme ar.: (I) As .... m.nt and 
recognition of excellence In the Implementation of CItizenI' 
Charter; (iI) Public Grievance Redre .. Mechanism Rating 
Model, and (III) Assessment of Institutions for Exc.,lence 
in service Delivery. The standards on the model have 
already been developed and published by the Bureau of 
Indian Standards in December, 2005 in conaultatlon with 
the Department of Administrative Reforms and Public 
Grievances and other organisation. The model Is proposed 
to be implemented In Identified MinlstrlealD.partments and 
organisations of Gov.mment of India having large public 
interface. On Introduction, the scheme il expected to 
Improve quality of service delivery by Ministrle81 
Departments/Organizations under Govemment of India. 

{Trsns/8/ion} 

Acqulaltlon of 0Veraea. Coel Mine. 

134. SHRI TUFANI SAROJ: Will the Minister of 
STEEL be pleased to state: 
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(a) whether a delegation of Steel Authority of India 
Limited visited Poland, Russia and Australia recently; 

(b) If 80, the composition of above mentioned 
delegation; 

(c) whether this delegation has negotiated for 
acquisition of coal mines in these countries; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
STEEL (DR. AKHILESH DAS): (a) Yes, Sir. 

(b) Each delegation which visited these countries 
comprised two senior officials from SAIl. 

(c) and (d) The purpose of the visit of these 
delegations was to: (i) explore the possibilities of 
acquisition of equity stake in coking coal mines in these 
countries; (ii) making an assessment of the suitability of 
the coals for use in SAIL plants; (III) issues pertaining to 
development of mines and investments required; and (iv) 
transportation of coal from these countries to India. 
Currently, an assessment of quality aspects of the coals 
Is being made. As such, no negotiations for acquisition 
of equity stake have yet been initiated. 

{English} 

Import of Wheat 

135. SHRI RAM KRIPAL YADAV: Will the Minister 
of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether the Govemment has any proposal to 
Import wheat during the current year; 

(b) if so, the reasons therefor; 

(c) whether the old stocks of wheat in Food 
Corporation of India godowns are being sold at throw 
away prices; and 

(d) if so, the details thereof and reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF. STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) Yea, Sir. The Govamment has allowed STC 

to import 5 lakh MTs of wheat at the Southem porta 
only. This wheat is expected to arrive between end March, 
2006 to mid May, 2006. 

(b) The above decision was taken keeping in view 
the reduced wheat stocks in the Central pool, the need 
to keep a check on the open market prices of wheat as 
well as to augment the domestic availability of wheat 
and since the Government is fully committed not to 
compromise in the matter of food security. 

(c) No Sir. 

(d) Does not arise. 

/TllIns/s/lon} 

Polluting Unit. of Deihl 

136. SHRI SAJJAN KUMAR: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether any direction has been Issued by Union 
Govemment to Govemment of National Capital Territory 
of Delhi to reduce pollution and check the release of 
water contaminated with chemicals in the Yamuna river 
by industrial units of Delhi; 

(b) If so, the details thereot; and 

(c) the reaction of the Delhi· Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) The Government, through its 
Notification dated January 29, 1998 had constituted the 
Environment Pollution (Prevention and Control) Authority 
for monitoring the Action Plan of the Govemment for de-
polluting Yamuna. The Action Plan Inter-alia, includes 
improvement of water quality of river Yamuna by utilizing 
existing capacity of sewage treatment plants (STPs) and 
constructing additional sewage treatment facilities for 
treating sewage generated in Deihl. An Action Plan has 
also been prepared for setting up of Common Effluent 
Treatment Plants (CETPs) for treating industrial wastes. 
In addition, the Govemment of India, through Central 
Pollution Control Board (CPCB) and the Govemment of 
Delhi, through Delhi Pollution Control \ Committee (DPCC) 
regularly monitor discharge of Industrial units of Delhi 
into river Yamuna. However, no apeclflc direction has 
been iaaued. 
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(c) The Delhi Jal Board (DJB), which is responsible 
for sewage management in Delhi, has already set up 17 
STPs and has a plan to set up 5 more STPs by 2008 
for tackling municipal wastewater of Delhi. Similarly, 
construction work of 11 CETPs have been completed 
and construction of 2 CETPs is under progress for tackling 
industrial pollution. 

[English} 

Revival of IDPL and HAL 

137. SHRI AJOY CHAKRABORTY: Will the Minister 
of CHEMICALS AND FERTILIZERS be pleased to state: 

(a) whether the Govemment has finalized the proposal 
to revive the Indian Drugs and Pharmaceuticals Limited 
(IDPL) and Hindustan Antibiotics Limited (HAL); 

(b) if so, the details thereof; 

(c) the time by which said companies are likely to 
be revived; 

(d) whether the Govemment has taken steps to help 
affected workers of the two companies; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI B.K. HANDIQUE): (a) to (e) Govemment 
is contemplating to revive Indian Drugs & Pharmaceuticals 
limited (IDPL) and Hindustan Antibiotics Limited (HAL). 
Details in this regard are being finalised. 

Project for Managament of Root Wilt 
dlaea.. for Coconut Tree. 

138. SHRI P.C. THOMAS: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Government has, in principle, 
approved a project for management of root wilt disease 
for coconut trees and for increasing productivity of 
coconut; 

(b) if so, the details of the project, funding pattem 
and the stage of final approval and release of funds; 

(0) whether the Government has sought any 
clarification from the Government of Kerela in this regard; 

(d) if so, the details thereof; 

(e) whether Planning CommiSSion's approval or 
Involvement has been sought or pending; 

(f) if so, the details thereof; 

(g) the stage of root wilt disease In coconut trees In 
each affected State; and 

(h) the action takenlbelng taken to prevent the 
disease In the coconut trees? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (8) 
Yes, Sir. Government of India have conveyed in-principle 
approval for the project for management of root wilt 
disease for coconut trees sand for increasing productivity 
of coconuts in Kerala State vide memorandum Q·110191 
3/2003-Agri. Dated 18.2.2005 subject to certain 
observations. 

(b) The project envisages cutting and removal of 
disease advanced trees which yield less than 10 nuts 
per annum, removal of disease Infected juvenile palm, 
establishment of serological laboratory for earty detection 
of disease infestation and large-scale production of 
disease tolerant seedlings, replanting and adoption of 
integrated farming with the adoption of INM & IPM 
packages for improving the productivity of mildly effected 
palms and farm level income In the severely affected 
diatriots of Kerala. 

This project Is expected to be Implemented over a 
period of 7 years with a central assistance of Rs. 279.45 
crores. 

Funding pattern proposed in the project Is: 

Share of Govemment of India Rs. 279.456 crores 

Share of State Govemment RI. 52.2345 crores 

Farmers contribution Re. 190.7984 crorea 

Bank loan Rs. 1402.1870 crores 

Total RI. 1924.6755 crores 

(c) and (d) Ye., Sir. The Ministry of Agrlcuhure, 
Government of India has communicated some 
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observations and sought clarifications from the 
Govemment of Kerala on certain issues. 

The observations Which have been communicated are: 

(i) There is a need to reassess the level of credit 
for the component 'Integrated Management' of 
the disease affected coconut gardens. 

(ii) The programme should be undertaken under 
. close guidance by the Department of Agriculture, 
Kerata with full Involvement of Panchayats. 

Further, clarification that have been sought from the 
Govemment of Kerala are: 

(i) whether the contribution from the farmer is in 
the form of cash or kind/or both. 

(ii) The extent of similar ongoing initiatives either 
on the part of the State Gov!. under the existing 
programmes or under the programmes of 
Coconut Development Board. 

(e) and (f) The Planning Commission has conveyed 
the approval of the project stating that 'he source of 
funds for the programme from the Centre may be 
Identified by the DAC budget or any other source". In 
view of the limited budgetary provisions available with 
the Coconut Development Board, the Ministry of 
Agriculture has again taken up the matter with the 
Planning Commission for allocation of additional funds 
for the purpose. 

(g) and (h) The intensity of the disease is the highest 
in Kerala, especially Kottayam (75.6%) and Alappuzha 
(70.7%) and within Kerala, it is the lowest in Thrissur 
(2.8%) and Thlruvananthapuram (1.5%) districts. 
Occurrence of root (wilt) disease has been reported from 
Tamil Nadu in Districts adjoining the state of Kerala viz. 
Theni, Kanyakumari, Thlrunelvell, Virudhunagar, Dindigul 
and Coimbatore districts. 

In Kamataka the disease has been reponed from 
Bantwal and Sulyl taluks of Dakshin Kannade Districts 
and Sampaje area of Kodagu District. 

The Coconut Development Board has been 
Implementing various programmes for promoting the 
adoption of management practioes recommended for 
arresting the spread of the dia8ase and increasing the 
productivity of the palms in Kerala. 

{TflII18I8lion} 

Certification tor Manufactured Product. 

139. SHRI MAHENDRA PRASAD NISHAD: Will the 
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether the Govemment has decided to make it 
mandatory for every manufactured and finished consumer 
goodlltem to bear lSI-mark 9001 before they are launched 
into the market for maintaining the quality of goods; 

(b) If so, the details thereof; 

(c) whether the Govemment has fixed any norms to 
be followed by the companies while advertising their 
finished products; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) No, 
Sir. 

(b) Does not arise. 

(c) No, Sir. 

(d) Does not arise. 

/English} 

Recovery of Overcharging of Drug Price. 

140. SHRI ABDUL RASHID SHAHEEN: 
SHRI MUNAWAR HASSAN: 

Will the Minister of CHEMICALS AND FERTILIZERS 
be pleased to state: 

<a) the details of items and companies against whom 
liabilities for overcharging for drugs have been assessed 
under Drug (Price Control) Order, 1995 (DPCO, 95); 

(b) the criteria laid down for flndlruJ the liabHltiea; 

(c) the details of the cases settled and the amount 
record 10 far; and 
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(d) the details of cases pending with the Drug Price 
Uability Review Committee (DPLRC)? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI B.K. HANDIQUE): (a) to (c) Since the 
inception of NPPA in August 1997 upto January 2006 a 
demand of Rs. 693.940 crores has been rued In 331 

cases as overcharged amount for drugs. Of these, around 
Rs. 98.76 crore. has been recovered amount for drugs. 
Of these, around Rs. 98.76 crorea has been recovered 
upto January 2006 which includes part recovery in cases 
under litigation as per Court Order. 

(d) The details of cases pending with Drug Prices 
Uabillties Review Committee (DPLRC) are given in the 
enclosed statement. 

OtJtails of the Cases psnding with Drug PricBs Li8bl7ifiBs Revisw CommiffH (DPLRC) 

SI.No. Name of the Company Name of the Bulk Drug 

2 3 

1. Mis. Hoechst (I) Ltd. (Now Hoechst Baralgan Ketone etc. 
Marrion Roussel Ltd.) 

2. Mis. Rhone Poulenc. Ltd. Metronidazole 

3. Mis. Alembic Chemical Works Amplcllin Trlhydrate 

4. MIs. Cipla Ltd. Amoxyclllin Trlhydrate 

5. Mis. Dey's Medical Stores (Mfg) Ltd. Trlmethoprim & Sulpharmethoxazole 

6. MIs. Parke Devis (I) Ltd. Chloramphenicol Powder 

7. Mis. Dey's Medical Stores (Mfg.) Ltd. Chloramphenicol Powder Palmitate 

8. Mis. Clpla Ltd. Sulphamethoxazole & Trlmethoprim 

9. Mls.Unichem Labs Ltd. Metronidazole 

10. Mis. Dey's Medical Stores (Mfg.) Ltd. AmplcIJln Trlhydrate 

11. Mis. John Wyeth (I) Ltd. Amoxycillln Trihydrate 

12. M.s. Cadlla Chemicals Pvt. Ltd. Trimethoprim Sulphamethoxazole 

13. Mis. Pfizer Ltd. Protinex formulations 

14. Mis. Dey's Medical Stores (Mfg.) Ltd. Chloramphenicol & Palmitate 

15. Mis. Themis Chemical Ltd. Trlmethoprlm Sulphamethoxazole 

18. Mis. Parke Davis (I) Ltd. Multi Vitamina 

17. Mis. Biochem Pharma Industries Ltd. Ampicllin Trihydrate 

18. Mis. Infar (India) Ltd. Dexatorpic cream 

19. Mis. Khandelwal Labs Ltd. Amoxycilin Trihydrate 
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2 

20. M/s. Aristo Pharmaceutical Ltd. 

21. M/s. Nicholas Piramal Industries Ltd. 

22. M/s. Cadila Labs Ltd. 

23. Mis. Burroughs WeI/come (I) Ltd. 

24. M/s. Biochem Pharmaceuticals 

25. MIs. Russel Pharmaceuticals (I) Ltd. 

Modern Mechanical Corporate Farming 

141. SHRI K.C. PALANISAMY: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether there is a move to encourage and 
augment Modern Mechanical Corporate (MMC) farming 
in place of labour intensive traditional cultivation; 

(b) if so, whether MMC farming is aimed at cornering 
the present subsidies; 

(c) whether agricultural subsidies are more in the 
developed countries than in developing countries including 
India; 

(d) if so, whether the Government proposes to study 
and consider these patterns available in various countries 
in India also; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
to (e) The information is being collected and will be laid 
on the Table of the House. 

(Translation) 

Irregularlti.. in Procurement In Uttar Pl'llduh 

142. SHRI SANTOSH GANGWAR: Will the Minister 
of CONSUMER AFFAIRS, FOOD AhiD PUBLIC 
DISTRIBUTION be pleased to state: 

3 

Doxycycline 

Gentamycin 

Dexamethasone 

Piperazine 

Gentamycin Sulphate 

Dexamethasone 

(a) whether the Government proposes to procure 
wheat for Central pool in Uttar Pradesh through the Food 
Corporation of India directly in view of the alleged 
irregularities committed by the State wheat procuring 
agencies; 

(b) if so, the details thereabout; and 

(c) if not, the other remedial steps proposed to be 
taken thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) to (c) No report regarding irregularities 
committed by the State wheat procuring agencies in Uttar 
Pradesh has been received in the Department of Food & 
Public Distribution. However, in view of the need to 
increase procurement of wheat in Uttar Pradesh, Food 
Corporation of India has been directed to open 
procurement centers in Uttar Pradesh In addition to the 
agencies of the State Government. 

(Translation) 

Production or Cerea •• 

143. SHRI RAVI PRAKASH VERMA: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) whether the cereals being produced in the country 
are sufficient to meet the domestic requirement; 

(b) if so, the details of production recorded during 
the last two years, State-wise; 

(c) whether the Government has taken steps to 
increase the production of the cereals in the country; 
and 
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(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHAI KANTILAL BHURIA): (a) 
and (b) Based on the National Sample Survey 
Organisation's latest Consumer Expenditure Survey, the 
requirement of cereals for the country, Including seed, 
feed and wastage, is given in the following table along 
with their production: 

Cereals 

Production 

Consumption 
Requirement 

"4th advance estimates. 

2003-04 

198.52 

165.53 

(Million Tonne8) 

2004--05* 

191.23 

168.07 

As may be seen from the above table, production of 
cereals is more than the consumption requirement during 
the year 2003-04 and 2004-05. The State-wise details of 
production recorded during the last two years are given 
in the enclosed statement. 

(c) and (d) For increasing the production of cereals, 
the Integrated Cereal Development Programme for 
cropping system based areas (Rice, Wheat and Coarse 
Cereals) which has since been subsumed under Micro 
Management Programme since 4.10.2000 is implemented 
in different states of the country. Under the Scheme, the 
assistance is provided for demonstration on improved 
package of practices including Integrated Pest 
Management (IPM), distribution of quality seeds for 
improved varieties/hybrids, farm implements and water 
having devices like sprinkler irrigation system. Besides, 
frontier crop production and protection technologies and 
newly released promising varieties and hybrids are also 
popularized through front line demonstrations at farmers 
field under direct funded component of Micro Management 
Programme. 

Further, a new scheme on Enhancing Sustainabillty 
of Dryland Rainfed Farming System is being formulated 
to address the problems of drytand areas. Under the 
proposed scheme. it has. been envisaged to provide 

assistance to the fatmers for on farm water harvesting 
and conservation, institute moisture conservation, on farm 
production and use of organic manures, moisture saving 
devices like drip and sprtnkler systems of irrtgatlon and 
alternate/composite farming systems. 

(Million Tonnes) 

StatelUT 2003-04 2004-05 

Andhra Pradesh 12.48 12.11 

Assam 3.97 3.72 

Bihar 10.65 9.48 

Chhattisgarh 5.75 4.66 

Gujarat 5.95 4.98 

Haryana 13.08 13.05 

Himachal Pradesh 1.39 1.63 

Jammu and Kashmir 1.36 1.70 

Jharkhand 2.77 2.12 

Kamataka 6.08 8.90 

Kerala 0.63 0.60 

Madhya Pradesh 12.30 10.68 

Maharashtra 8.90 9.10 

Orissa 6.95 6.64 

Punjab 24.89 25.81 

Rajasthan 15.71 10.58 

Tamil Nadu 4.26 8.44 

Uttar Pradesh 41.85 39.10 

Uttaranchal 1.70 1.73 

Weat Bengal 15.77 16.04 

Others 2.31 2.19 

All India 198.52 191.23 
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Con.tructlon of New Godown. 

144. SHAI G. KAAUNAKAAA AEDDY: Will the 
Minister of CONSUMER AFFAIAS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

<a) the details of present capacity of FOOd Corporation 
of India (FCI) godowns in different parts of the country 
alongwlth the financial allocation made during 2005-06; 

(b) the storage capacity added during 2005-06; 

(c) the number of godowns proposed to be 
constructed in the country during the year 2006-07 and 
financial allocation made therefor, State-wise; and 

(d) the steps taken by the Government in this regard? 

THE MINISTEA OF STATE IN THE MINISTAY OF 
AGAICULTUAE AND MINISTEA OF STATE IN THE 
MINISTRY OF CONSUMEA AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) As on 31st December, 2005, the Food 
Corporation of India (FCI) has a total storage capacity of 
248.22 lakh tonnes (owned and hired and covered/CAP) 
In different parts of the country. The State-wise details 
are given in the enclosed statement I. During the year 
2005-06, the Government has allocated a total 0'. As. 
21.08 crore for the construction of storage godowns by 
FCI under the Plan Scheme. 

(b) During the year 2005-06, against the physical 
target of 39,580 MTs the FCI has added 19,170 MTs of 
storage capacity (till January, 2006). 

(c) and (d) Keeping In view the current utilization of 
storage capacity, It has been decided that the FCI will 
take up construction of new godowns only in the North-
Eastern States including Sikkim and Jammu & Kashmir 
from 2005-06 onwards. However, ongoing godown 
construction projects will be completed during the year. 

For the year 2006-07, the Government has allocated 
a total of As. 12.75 crore for the construction of storage 
gocIowns by .FCI under the Plan Scheme. The details of 
the centres where god owns are proposed to be 
constructed are given In the ef\closed statement-II. 

sg"".nl I 

The dtlt.iIs of the storage Cllp8clty (owned and hil'fld 
lind coversdlCAP) aV6iNlbls with Fel 

(As on 31st December, 2006 
Capacity in lalch MT) 

SI.No. State Storage Capacity 
(Covered & CAP 

Owned and Hired) 

1 2 3 

1. Bihar 5.17 

2. Jharkhand 1.19 

3. Orlasa 5.77 

4. West Bengal 10.08 

5. Sikkim 0.11 

6. Assam 2.56 

7. Arunachal Pradesh 0.18 

8. Meghalaya 0.29 

9. Mizoram 0.18 

10. Trlpura 0.34 

11. Manipur 0.18 

12. Nagaland 0.29 

13. Deihl 3.70 

14. Haryana 22.64 

15. Himachal Pradesh 0.26 

16. Jammu and Kashmir 1.14 

17. Punjab 66.71 

18. Chandigarh 1.10 

19. Rajasthan 9.10 

20. Uttar Pradesh 25.36 

21. Uttaranchal 1.81 

22. Andhra Pradesh 34.06 

23. Kerala 5.33 
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2 3 

24. Karnataka 6.01 

25. Tamil Nadu 7.28 

26. Podnciherry 0.50 

27. Gujarat 5.59 

28. Maharashtra 15.61 

29. Goa 0.15 

30. Madhya Pradesh 5.49 

31. Chhatti&g&rh 10.04 

Total 248.22 

The dBt8ils of /he godown$ to be constl'llCled by /he 
Food Cotpomtion of India (Fe/) during the ytNIr 

(2006-07) 8'" 8$ under 

Name of the CenlreJSlale Capacity Financial T argel 
(in tonnes) - (Rs. in lakhs) 

Bualpui (Mizoram) 5000 100 

Chandrapur (Tripura) 5000 70 

Senchowa (Assam) 1670 15 

Badarpurghat (Assam) 5000 80 

Chaulkhowa (Assam) 4170 70 

Total 20840 335 

Secret Ballot for Ground Categorl •• 
of Employ... of Air India 

145. SHRI SHRIPAD YESSO NAIK: Will the Minister 
of LABOUR AND EMPLOYMENT be pleased to state: 

(a) whether the Government has appointed Returning 
Officer to conduct the election through secret ballot for 
ground categories of employees of Air India; 

(b) if so, when this appointment has been made; 

(c) whether the Returning Officer hal wol1<ed out the 
modalities for conducting elections; 

(d) If 80, the schedule of the elections; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI CHANDRA 
SEKHAR SAHU): (a) Yes, Sir. 

(b) The appointment of Returning Officer was made 
on 13.4.2004. 

(c) to (e) The Returning OffIcer fixed the date of 
Secret Ballot Election for 27.4.2005. The date for counting 
of votes was 30.4.2006. The election could not be held 
and the matter is presently sub-judice. 

Supply of Foodgralna to W.B. under PDS 

146. SHRI JOACHIM BAXLA: Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pI .... d to state: 

(a) whether the Government hu received complaints 
regarding supply of inferior quality foodgralns by Food 
CorpOration of India to West Bengal for distribution under 
Public Distribution System during the last three years and 
thereafter; 

(b) If so, the details thereof and the reasons therefor; 
and 

(c) the remedial steps being taken to check such 
Irregularities? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC PISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) No, Sir. Government has not received any 
complaint from Government of West Bengal regarding 
supply of inferior quality foodgralns by Food Corporation 
of India to West Bengal for distribution under Public 
Distribution System (PDS) during the last three y88l'l and 
thereafter. 

(b) and (c) Does not arise. However, to ensure that 
only good quality foodgralns are Issued to State 
GovernmentsIUT Administrations for distribution under 
PDS, following steps have been taken by the Govemment. 

(I) Ample opportunities are provided to the officials 
of the State GovernmentIIUT Administrations 
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to inspect the stocks prior to lifting from the 
Food Corporation of India (FCI) godowns. 

@ Instructions have been issued to all the State 
GovernmentslUT Administrations that an officer 
not below the rank of Inspector should be 
deputed to check the quality of foodgralns before 
lifting from the FCI godowns. 

(Iii) The samples of foodgrains are to be jOintly 
drawn and sealed by the officers of the State 
GovernmentslUT Administrations and the FCI 
from the stocks for display at the counters of 
Fair Price Shops (FPSs) for the benefit of 
consumers. 

(iv) The officers of the State Governments and the 
Ministry pay surprise checks to the FPSs, to 
oversee the quality of foodgrains being 
distributed through TPDS. 

(v) The officers of the Department designated as 
'Area Officer' for monitoring the TPDS work in 
the respective States also undertake visits to 
the storage depots and the FPSa, during their 
visit to the States to check the quality of 
foodgrains being issued. 

{Tfllnslsfion! 

Promotion of Production of Mu.hroom 

147. SHRI RAGHURAJ SINGH SHAKYA: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) the total production of mushroom recorded in the 
country during the last three years and the current years; 

(b) the concrete steps taken by the Government to 
promote production of mushroom in the country; 

(c) whether the Government proposes to set up 
mushroom procurement centres In each State to procure 
mushroom; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILALt:lHURIA): (a) 
The production of mushroom is estimated at 40,000 MT 
per annum approximately. 

(b) Under the Technology Mission for Horticulture 
Development in North Eastern States, the Government Is 
implementing various schemes for promotion of 
horticultural crops Including Mushrooms. The National 
Research Centre for Mushroom provides pure culture and 
quality spawn of different edible mushroom besides 
extending technical support and training to mushroom 
farmers. 

(c) and (d) No proposal has been received so far 
from any of the State. 

/English! 

St .. p Fall In Price. of Onion 

148. SHRI CHANDRAKANT KHAIRE: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) whether onion prices have fallen steeply in the 
country; 

(b) if 80, the reasons therefor; 

(c) the reaction of the Government thereto; 

(d) whether there is no Minimum Support Price 
mechanism for onion; 

(e) if so, the steps proposed to be taken in this 
direction; 

(f) the total production of onion In Maharashtra during 
the last three years and the rates of procurement, year· 
wise; 

(g) whether the Government proposes to announce 
Market Intervention Scheme for Maharashtra and other 
States; and 

(h) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
Yes, Sir. The wholesale prices of onion have declined in 
major markets in the country. For example, the wholesale 
prices of onion at two selected Market Centres during 
the period November 2005 to February 2006, indicate a 
steep fall in prices as shown below: 
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w~ Ptict1s of Onion' 

(Rs. per quintal) 

State/Centres Nov. 17, 2005 Dec. 19, 2005 Jan. 19, 2006 Feb. 16, 2006 

Maharashtra 
Nasik 

Delhi 
Azadpur 

"Modal prices. 

900 

1000 

The price of onion measured in terms of wholesale 
price index has also shown a steep decline from 296.5 
in November 2005 to 184.3 in January 2006. 

(b) The production of Onion in the country during 
the current year 2005·06 Is expected to touch 60 lakh 
MTs (provisional) as against the normal production of 
around 55 lakh MTs. Owing to favourable weather 
condition at the time of sowing and harvesting of Kharif 
Onion in Maharashtra, Gujarat and other major producing 
States, the quality of bulbs is good and the arrivals have 
increased considerably resulting in fall in market prices. 

(c) to (e) Onion is not covered under the Minimum 
Support Price mechanism. However, onion is covered 
under the Market Intervention Scheme (MIS). Under the 
Scheme, the State Governments send specific proposals 
as and when price of the concerned commodity falls below 
remunerative levels. The Government intervenes in the 
market and purchase specific quantity at prices mutually 
agreed with the concerned State. The losses, if any, in 
operation, are shared on 50 : 50 basis. 

(f) The production of onion in Maharashtra during 
the last three years was as under: 

Year Production (000 ton) 

2003·04 1535.00 

2004·05 1670.00 

2005·06 1661.00 

(Source: National Horticulture Research & Development 
Foundation, Naslk). 

Under the MIS the National Agricultural Cooperative 
Marketing Federation of India Limited {NAFED) has not 

451 

660 

290 225 

578 400 

purchased onion from Maharashtra during the last three 
years. 

(g) and (h) No proposal from the Government of 
Maharashtra has been received for implementing MIS for 
onion in the current year. 

Irregularltl.s In UUllzatJon of Funds 

149. SHRI P. KARUNAKARAN: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Union Government has made any 
verification with regard to the utilization of drought relief 
funds allotted to the States: 

(b) if so, whether the Government has found 
irregularities in the utilization of the funds; and 

(c) If 50, the details thereof and the action taken by 
the Government thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
to (c) Ministry of Home Affairs is concerned with matters 
relating to utilization of relief assistance provided under 
Calamity Relief Fund (CRF) and National Calamity 
Contingency Fund (NCCF) in the wake of natural 
calamities including drought and they have been requested 
to supply necessary Information. 

{Translation} 

Revision of Secondary Freights Rate of Ur.a 

150. DR. LAXMINARAYAN PANDEY: Will the Minister 
of CHEMICALS AND FERTILIZERS be pleased to state: 
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(a) whether the Govemment is considering to bring 
urea under the category of decontrolled fertilizers; 

(b) if so, the details thereof; 

(c) whether the Government proposes to revise the 
existing secondary freight rate of urea; and 

(d) if so, the time by which a final decision is likely 
to be taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI B.K. HANDIQUE): (a) and (b) No, Sir. 
There is no proposal at present to bring urea under the 
category of decontrolled fertilizers. 

(c) and (d) No, Sir. There is no proposal at present 
to revise the existing secondary freight rates of urea. 

R .... rch and Development for Agriculture 

151. SHRI VIJOY KRISHNA: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether world class research facility are required 
to be developed in the country in the field of Bio-
technology; and 

(b) if so, the fresh initiatives taken by the Govemment 
In this regard and the achievements made as a result 
thereof during the last and current year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
Yes, Sir. 

(b) The Indian Council of Agricultural Research (ICAR) 
has taken several Initiatives for developing research 
facilities like infrastructure, equipment and training, in Its 
different institutes and the State Agricultural Universities 
for enhancing the productivity and production of crops, 
livestock and fish through biotechnological Intervention. 
Development of human resource through training in 
specific areas in the world class national and intemational 
laboratories, intemational collaborations, identification of 
priorities and action plan through meetlngsIwortcshops etc., 
development of network programmes are already being 

undertaken. In addition to the biotechnological work being 
undertaken at various ICAR institutes, a National Research 
Centre for Plant Biotechnology, New Delhi and a National 
Research Centre on DNA Angerprlnting, New Delhi are 
already working on the aspect. Recently, action has been 
initiated to develop Indo-US collaborative research 
programmes focusing biotechnology 88 major field of 
research collaboration. A scheme 'National Fund for Basic 
and Strategic Research' has also been sanctioned. 

Major achievement in the area of agricultural 
biotechnology are: 

• Molecular detection techniques developed for 
testing of transgenic crops. 

• DNA fingerprinting of 31 crop species done. 

• DNA vaccine against brucetlosis of goat 
developed. 

• Gene for blast reSistance In rice tagged. 

• Three bacterial leaf blight resistance genes for 
multiple resistance pyramided. 

• Molecular genetic studies using DNA marker 
system has been established in different species 
of livestock using micro satellite and RFLP 
methods as a prelude to practicing marker 
asei8ted selection. 

• Isolated, cloned and sequenced many 
economically Important genes of indigenous 
livestock species. 

• Standardized embryo technology in buffalo, cattle 
and goat and put into practical use. 

• Developed Poly Chain Reactions (PCR) based 
and monoclonal based diagnostics for major 
infactions of livestock. 

• Developed a recombinant vaccines against 
anthrax and sold to private entrepreneur. 

• Developed molecular diagnostic kit for early 
diagnosis of white muscle syndrome in giant 
freshwater prawn. 

• A diagnostic PCR kit for identification of dreaded 
White Sport Syndrome Virus (WSSV) in shrimp 
has been developed and has been 
commercialized. 
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• Technology for in-vitro pearl production in the 
Indian pearl oyster, Pinctada fucata and the 
Haliotis varia through tissue culture method has 
been developed. 

{EngKshj 

Production of Tomato 

152. SHRI KINJARAPU YERRANNAIDU:. Will the 
Ministe' of AGRICULTURE be pleased to state: 

(a) whether there has been an Increase in the 
production of tomato this year In the country; 

(b) if so, the production of tomato recorded during 
the current year, State-wise; 

(c) whether huge production of said crop has led to 
sharp fall in prices; 

(d) if so, the details thereof; and 

(e) the action takenlbelng taken to help the farmers 
in crisis? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) Yes. Sir. The production of tomato is estimated 
to have increased significantly over the last year. The 
State-wise production of tomato is placed at encloaed 
statement. 

(c) to <e) Yes, Sir. The prices of tomato registered 
a decline for a short period due to Increase In production 
of tomato in the country. To address the Issue and to 
protect the farmers from distress selling of their produce. 
Ministry of Agriculture Is implementing a market 
Intervention Scheme (MIS) for procurement of horticultural 
commodities on the request of a StatelUT Govemment In 
the event of glut In the market due to bumper corp. 
However, no specific proposal has been received from 
any of the State Govemment for market intervention for 
tomato. Besides, Ministry of Agriculture is also 
implementing National Horticulture MiSSion. The 
programme under horticultural development addresses the 
issue of the marketing, post harvest management and 
processing of horticultural produce. These programmes 
will help the farmers In getting remunerative price for 
their produce. 

SII.",."t 

SlIIM-wis. IIIN lind production 01 Tomato In Indi. during 2003-D4 

State/UTs Tomato 

Area (000 hal Production (000 MT) Productivity (Tlha) 

2 3 4 

Andhra Pradesh 77.1 924.9 12.00 

Assam 13.97 326.199 23.35 

Bihar 45.3 588.4 13.00 

Chhattlsgarh 20.2 302.3 1'5.00 

Delhi 1.7 33.6 19.49 

Gujarat 18.8 321.4 17.13 

Haryana 14.0 222.8 15.87 

Himachal Pradesh 9.0 246.0 27.30 

Jammu & Kashmir 3.1 56.8 18.31 

Jharkhand 9.7 118.4 12.00 
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2 

Kamataka 37.0 

Madhya Pradesh 18.7 

Maharashtra 32.1 

Manipur 1.1 

Meghalaya 1.7 

Mizoram 0.2 

Oriasa 100.2 

Punjab 7.4 

Rajasthan 14.2 

Tamil Nadu 22.2 

Uttaranchal 2.5 

Uttar Pradesh 4.7 

West Bengal 47.6 

Andaman Nicobar 0.2 

Pondlcherry 0.1 

Total 502.7 

Source: National Hortlcuhure Board Database 2004. 

{TflInslMIIon} 

Violation of Labour Laws 

153. SHRI SUNIL KUMAR MAHATO: 
SHRI BIR SINGH MAHATO: 

Will the Minister of LABOUR AND EMPLOYMENT 
be pleased to state: 

(a) whether the Govemment has noticed that some 
organizations and factories are violating labour laws and 
as such the labourers are being exploited; 

(b) if so, the details thereof during the last two years, 
State-wise; 

(c) the names of the org~nizatlons and factories 
against whom action has been taken during the above 
period. State-wise; and 

3 4 

1025.0 27.71 

281.1 15.00 

866.1 27.00 

9.7 8.80 

22.3 13.24 

0.5 2.31 

1329.9 13.28 

179.1 24.26 

53.4 3.76 

225.4 10.15 

26.9 10.73 

185.6 39.33 

748.6 15.72 

0.8 4.00 

2.7 27.00 

8095.8 16.10 

(d) The nature of the action taken in each of the 
cases? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI CHANDRA 
SEKHAR SAHU): (a) to (d) The Information is being 
collected and will be laid on the Table of the House. 

{English} 

Blo-Dlverslty Action Plan Report 

154. SHRI P.S. GADHAVI: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether the Govemment has received the final 
technical report of the National Bic-diverSlty Strategy and 
Action Plan (NBSAP); 

(b) H so, the details and main features thereof; and 
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(c) the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMe NARAIN 
MEENA).: (a) to (c) The technical report of the MNational 
Biodiversity Strategy and Action Plan (NBSAP)- was 
prepared under a project funded by the United Nations 
Development Programme-Global Environment Facility. 
The report contains compilation of Inputs from various 
stakeholders on conservation of biodiversity, its sustalnable 
use and equity in various aspects relating to conservation 
and use. The document is compilation of 71 reports 
prepared at local, state, eco-regional and thematic level. 
Pursuant to the completion of the project tenure and 
submission of the draft report, a "Group of Experts" was 
constituted by the Ministry of Environment & Forests to 
scrutinize the draft Report and rectify the discrepancies 
and inconsistencies which were noticed in .the draft Report. 
The report has since been duly corrected by the "Group 
of Experts". This corrected and revised report is going to 
act as an input for the draft National Action Plan (NAP) 
which is to be prepared, harmonizing it with the provisions 
of the draft Environment Policy of the Ministry. 

[Transla/ion} 

National Llve.took Policy 

155. SHRI RAMDAS ATHAWALE: Will the Minister 
of AGRICUL lURE be pleased to state: 

(a) whether the Govemment proposes to formulate 
National Livestock Policy; and 

(b) if so, the details thereof and the time by which 
it is likely to be announced and Implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) Yes, 
Sir. 

(b) National Livestock Policy Is being formulated to 
attain qualitative and quantitative improvement In livestOCk, 
livestock products, feed and fodder resources. It alms to 
provide for a better interface between modem technologies 
and management practices regtlrding breeding, nutrition 
and health care and also through Animal Husbandry 
Extension Programmes. The policy also alms to guide 
the future programmes In the said areas. Formulation of 

National Livestock PoUcy Is a time consuming exercise, 
as It involves consultation with various experts on the 
Metor as well as the State Govemmente to obtain their 
views before finalising the Policy. Accordingly, the National 
Livestock Policy is currently at the stage of finalisatlon. 

/English} 

MoU Signed by Indian o.lry AuoclaHon 

156. SHRI RAVI PRAKASH VERMA: Will the Minister 
of AGRICULTURE be pleased to Itate: 

(a) whether the Indian Dairy Association (IDA) has 
signed any Memorandum of Understanding (MoU) with 
the Eastern and South African Dairy Association (ESADA); 

(b) if so, the details thereof; 

(c) the beneffts likely to be accrued by IDA and 
ESADA therefrom; and 

(d) the extent to which the Indian farmers are likely 
to be benefited therefrom? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASUMUDDIN): (a) and 
(b) Yes, Sir. Indian Dairy Association (IDA) has signed a 
Memorandum of Understanding (MoU) with Eastern and 
Southern African Dairy Association (ESADA) at Bangalore 
on 25th November, 2005. 

(c) The major benefits that are expected to accrue 
to IDA are as under: 

(I) Under the proposed MoU, ESADA shall provide 
to IDA members, its member directory, technical 
support, targeted supply inquires for dairy 
machinery and product manufacturers and 
market Information. 

(iI) Promote activities of IDA in ESADA member 
countries including events, conferences, trade 
promotions, etc. by way of advertising, 
presentation, liating. 

(iii) Support IDA's policy efforts targeted at increased 
trade with Africa including Most Favoured Nation 
(MFN) and Free Trade Agreement (FTA) 
agreements within the overall frame of the 
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national policies and also support IDA position 
on global dairy platform that are consistent with 
principles of fair trade including elimination of 
subsidies, market access, etc. wherever possible, 
subject to the bye-laws of ESADA. 

The benefits likely to accrue to ESADA are as under: 

(i) Facilitate technology and knowledge transfer from 
India to ESADA member countries by way of 
trade in equipment and inputs, project 
consultancy including training, investment etc. 

(ii) Support ESADA position on global dairy platform 
that is consistent with principles of fair trade 
including elimination of subsidies, market access 
etc. within the overall frame of the national 
poliCies. Grant ESADA members, wherever 
possible, subject to the bye-laws of IDA, the 
member privileges of IDA, including discounted 
rates on conferen~e registrations, advertising in 
IDA publications and listing on IDA directions 
on a reciprocal basis. 

(iii) Invite ESADA to key IDA international events, 
meeting and trade fairs. 

(d) The objectives set out in MoU are likely to benefit 
all the stakeholders of IDA Including Indian farmers. 

Dry Farming In Punjab 

157. SHRIMATI PARAMJIT KAUR GULSHAN: Will 
the Minister of AGRICULTURE be pleased to state: 

(a) whether many districts of Punjab adjoining 
Rajasthan are slowly turning Into desert due to the over 
utilization of the scarce water resources on water 'Intensive 
crops like paddy and wheat; 

(b) If so, whether the Government is taking steps to 
introduce dry farming in the region; 

(c) if so, the details thereof; 

(d) whether some incentives are given to the farmers 
who opt for diversification of crops; 

<e) If so, the details thereof; and 

(f) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUnON (SHRI KANTILAL BHURIA): (a) 
to (c) The continuous cultivation of rice and wheat has 
resulted in reduction in ground water table In some 
districts of Punjab. 

(d) to (f) The States have been advised to promote 
crop diversification from cereal centric and rice-wheat 
cropping system to more remunerative high value and 
less water demanding crops. For promotion of oilseeds, 
pulses and maize, Integrated Scheme on Ollseeds, Pulses, 
Oilpalm and Maize (ISOPOM) is under Implementation in 
different States including Punjab. The National Horticulture 
Mission has also been launched during 2005-06 to 
promote horticultural crops In the country. 

Death of Seagull. 

158. SHRI REWATI RAMAN SINGH: 
SHRI MAHBOOB ZAHEDI: 

WKI the Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether a large number of seagulls have died 
recently In Jamnagar's Lakhota lake in Gujarat; 

(b) If so, the details thereof and the reasons therefor; 

(c) whether the lake has now turned Into a graveyard 
for migratory birds; 

(d) If so, the reasons therefor; and 

(e) the action taken/proposed to be taken by the 
Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) Yes, Sir. As reported by the 
Government of Gujarat, death of sea gulls had occurred 
in the Lakhota lake as a result of food poisoning. 

(c) No, Sir. 

(d) The question does not arise. 

(e> Awareness campaigns have been launched with 
success, to make the people stop feeding the birds with 
human food. Efforts have also been stepped up to clean 
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the environment of the lake in coordination with the district 
agencies. 

Decline In Sale of HMT WatchH 

159. SHRI NAVJOT SINGH SIDHU: Will the Minister 
of HEAVY INDUSTRIES AND PUBLIC ENTERPRISES 
be pleased to state: 

(a) whether the sale of HMT watches have declined 
drastically during the last few years; 

(b) if so, the factors attributed thereto; and 

(c) the steps being taken to step up the sales? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF HEAVY INDUSTRY, MINISTRY OF HEAVY 
INDUSTRIES AND PUBLIC ENTERPRISES (SHRIMATI 
KANTI SINGH): (a) Yes, Sir, the sale of HMT Watches 
have declined during the last five years. 

(b) The production of watches could not be scaled 
up due to working capital constraints and lack of 
technology upgradation which resulted in reduction In sales 
of watches. 

(c) The following steps have been taken by HMT 
Watches Ltd. to step up the sales: 

• It has been tied up with M/s. Godrej & Boyce, 
Prime Division for Distributorship on pan-India 
basis. 

• It has launched new series of watches. 

• Further, the Company has been asked to 
formulate a Revival plan which would inter-alia, 
also address these issues. 

Setting up of Groundnut 011 Production Centre 

160. SHRI VIKRAMBHAI ARJANBHAI MADAM: Will 
the Minister of AGRICULTURE be pleased to state: 

(a) whether National Dairy Development Board 
(NDDB) propose to set up groundnut oil production centre 
at Gujarat; and 

(b) if so, the details thereof ar;d the time by which 
it is likely to be set up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) No, 
Sir. 

(b) Question does not arise in view of (.) above. 

CI......,ce for Construction of Malia 

161. SHRI PRABHUNATH SINGH: Will the Minister 
of ENVIRONMENT AND FORESTS be pleased to state 
to reter to the reply given to Unstarred Question No. 684 
on November 28, 2005 regarding Environmental Clearance 
to Construction Projects and state: 

(a) whether the information has since been coHected; 

(b) if so, the details thereof and the action taken 
thereon; and 

(c) If not, the reasons for delay? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMa NARAIN 
MEENA): (a) to (c) The information Is being collected 
and will be laid on the Table of the House. 

Irrigation Protect. In Andhra PradeM 

162. SHRI ASADUDDIN OWAISI: WIN the Minister of 
WATER RESOURCES be pleased to state: 

(a) whether the Govemment of Andhra Pradesh has 
requeeted the Union Govemment for Central auistance 
for implementation of irrigation projects; and 

(b) if so, the response of the Govemment thereto 
and the assistance likely to be released to the State 
Govemment for the purpose? 

THE MINISTER OF WATER RESOURCES (PROF. 
SAIFUDDIN SOZ): (a) Yes, Sir. 

(b) The Central Govemment is providing Central 
Assistance under the Acceierated Irrigation Benefits 
Programme (AIBP) since 1996-97 for such approved 
major/medium irrigation projects proposed ~ the Stat .. 
which are in an advanced stage of construction and 
beyond the resources capability of the States that can 
be completed in four financial years. Grant component 
has been introduced under the programme since 2004-
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05. The central assistance is provided subject to the 
ceiling fixed by the Planning Commission. The loan portion 
of the central assistance is to be raised by the State 
Government. 

Agricultural Marketing Reforms 

163. SHRI G. KARUNAKARA REDDY: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether the Government has urged the states to 
accelerate and urgently complete agricultural marketing 
reforms to ensure a legitimate share to the farmers in 
the final value of their produce; 

(b) if so, the guidelines issued by the ,Government to 
the States in this regard; 

(c) whether the Government has also urged the 
States to amend the Agricultural Produce Marketing 
Committee Act to ease the position; and 

(d) if so, the reaction of the States in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
to (d) Agriculture sector needs well functioning markets 
to drive growth. employment and economic prosperity in 
rural areas of the country. Large investments are required 
for the development of post harvest and cold chain 
infrastructure nearer to the farmers' field. A major portion 
of this investment is expected from the private sector, for 
which an appropriate regulatory and policy environment 
is necessary. Alongside, enabling policies need to be put 
in place to encourage procurement of agriculture 
commodities directly from farmers' field and to establish 
effective linkage between the farm production and the 
retail chain and food processing Industries. State 
Governments have accordingly been advised to promote 
cooperative agricultural markets in private and cooperative 
sectors, direct marketing and contract farming programmes 
by amending the State Agricultural Produce Marketing 
Regulatoin Acts (APMC Act). The Ministry of Agriculture 
has formulated a model law on agricultural marketing for 
guidance and adoption by the States. 

All States have in general agreed tQ bring changes 
in the APMC Act accordingly. The States of Andhra 
Pradesh. Madhya Pradesh, Himachal Pradesh. Punjab, 

Sikkim, Rajasthan and Nagaland have already amended 
their APMC Act and implemented the suggested reforms. 

Huge Margine on Control Free Branded Medicines 

164. SHRI MILIND DEORA: Will the Minister of 
CHEMICALS AND FERTILIZERS be pleased to state: 

(8) whether the Government has assessed the profit 
margins being charged by wholesellers and retailers on 
control free branded medicines; 

(b) if so, the details thereof; 

(c) whether National Pharmaceutical Pricing Authority 
(NPPA) a drug price watch dog has suggested some 
trade margins; 

(d) if so, the details thereof; and 

(e) the steps proposed to be taken to curb the huge 
margins in respect of control free drugs? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI B.K. HANDIQUE): (a) to (e) Prices of 
Scheduled drugs and formulations based thereon are fixed 
by the National Pharmaceutical Pricing Authority (NPPA) 
in accordance with the provisions 'of para 7 of the Drugs 
(Prices Control) Order, 1995 (DPCO, 95). A price of a 
Scheduled formulation Is fixed by allowing Maximum 
Allowable Post Manufacturing Expenses (MAP E) @ of 
100% on ex-factory cost for indigenously manufactured 
Scheduled formulations and upto 50% of the landed cost 
for imported Scheduled formulations. The trade margin to 
retailers in respect of Scheduled formulations is fixed at 
16%. 

Prices of non-Scheduled medicines are fixed by the 
manufactures themselves keeping in view various factors 
like cost of production, marketing/selling expenses, R&D 
expenses, trade commission, market competition, product 
innovation, product quality etc. The Government takes 
corrective measures Where the public interest is found to 
be adversely affected. 

Recently the Government constituted a Committee 
under the Chairmanship Joint Secret~ry (Pharma) to 
examine the issue of span of price control (including trade 
margin). Subsequently, a Task Force under the 
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Chairmanship of Dr. Pronab Sen, Principal Advisor, 
Planning Commission was also constituted to explore 
options other than price control to make available life 
saving drugs at reasonable prices. 

Based on the recommendations of the Committee 
under the Chairmanship of Joint Secretary 
(Pharmaceuticals) and the Task Force under the 
Chairmanship of Dr. Pronab Sen, Principal Advisor, 
Planning Commission and feedback from other 
stakeholders Govemment have formulated a draft National 
Pharmaceutical Policy, 2006 (Part-A-excluding pricing) 
which has been circulated to various stakeholders seeking 
their comments. Based on the comments received the 
Govemment is likely to finalize the new Policy shortly. 

{Translstion} 

Irrigation Schemes of Uttar Pradesh 

165. SHRI HARIKEWAL PRASAD: Will the Minister 
of WATER RESOURCES be pleased to state: 

(a) the details of irrigation schemes approved for Uttar 
Pradesh 

(b) the details of funds released by the Union and 
State Govemment separately during the last three years, 
scheme-wise; and 

(c) the number of schemes completed within 
scheduled time limit and the number of schemes which 
are stili pending? 

THE MINISTER OF WATER RESOURCES (PROF. 
SAIFUDDtN SOZ): (a) 29 Major and Medium Irrigation 
schemes of Uttar Pradesh been approved by Planning 
Commission from April 1990 to January, 2006. 

(b) Scheme-wise details of expenditure are given in 
the enclosed Statement-I. 

Centrel Government launched the Accelerated 
Irrigation Benefit Programme (AIBP) during 1996-97 with 
a view to provide Central Loan Assistance (CLA) to Major, 
Medium & ERM projects of the country 80 88 to complete 
them expeditiously. Eight Major/ERM schemes of Uttar 
Pradesh are receiving CLA under AIBP. Details of CLA 
released during last 3 years are given in the enclosed 
Statement-II. 

(c) There are 57 Major, 40 Medium and 20 ERM 
projects completed upto end of IX Plan in Utter Pradesh. 
9 Major and 5 ERM schemes which heve spilled over 
from IX Plan to X Plan are under execution In the Slate 
of Uttar Pradesh. 

s..",."t I 

Sl8tus of ongoing IT18jot; m«/ium & ERA! /rriglltion ptOjst;I$ oIlAtar PI1!IdtAsh 11$ on 01.04.2004 

(Amount In As. erore) 

SI.No. Name of the project Latest Cumulatiw Expenditure Ukely expenditure Ukely expenditure 
estimated expenciture during during upto 

cost Upto IX Plan 2002.03 2003-04 312004. 

2 3 4 5 6 7 

A. Major Projects 

1. Eastern Ganga 579.00 336.59 27.48 51.54 415.61 

2. Kanhar Irrigation 475.19 57.57 5.71 1.25 64.53 

3. Rajghat Dam 150.00 133.08 0.00 0.00 133.08 

4. Rajghat Canal (UP) 457.13 269.64 53.72 33.64 357.00 

5. Saryu Nahar 3453.00 1151.09 194.75 183.32 1529.16 
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2 3 4 5 6 7 

6. Providing Khan! Channel 136.99 96.32 17.76 14.74 128.82 
in Hindon Krishni Ooab 

7. T eM Dam (Irrg Share) 1180.96 748.29 135.00 131.84 1014.93 

8. Jarauli Pump Canal 52.35 31.49 5.64 4.72 41.85 

9. Bansagar Canal (UP) 761.85 203.90 63.83 71.35 339.08 

-Bansagar Dam (UP Share) 287.85 223.33 0.00 0.00 223.33 

Sub total (A) 7534.32 3251.30 503.89 492.20 4247.39 

B. Medium ProJects 

C. ERM Project. 

1. Upper Ganga 1m. Mod. Projects 869.450 631.000 40.340 7.890 879.330 

2. Dev. of Irri. Management 136.000 93.740 8.470 5.150 107.360 
of Sarda Canal System 

3. Mod. of Agra Canal 89.840 14.240 2.040 14.150 30.430 

4. Mod. of Lachura HM'orks 102.000 4.020 2.880 3.700 10.600 

5. Lining of Channels in 97.000 7.500 0.660 0.000 8.160 
Bundelkhand and 
Bhagelkhand areas 

Sub total (C) 1294.290 950.600 54.390 30.890 1035.880 

Total (A+B+C) 8838.610 4201.900 558.280 523.090 5283.270 

Sl6ll1tnM7t /I 

Details of CLA nNHsBt:i during thtI IlISt thIN JlNfS undtlr AIBP for /niglltlon PfOjtIcIs in lIttIIr P",desh 

(Amount in Rs. Crore) 

SI.No. Name of Project CLA Released 

2002-03 2003-04 2004-05 Total 
(Including grant) 

2 3 4 5 6 

1. Saryu Nehar 110.000 101.210 54.060 265.27 
" 

2. Bansagar Canal 49.550 40.865 30.390 120.81 

3. Tehri Dam 113.730 64.000 35.000 212.73 
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2 3 

4. Eastem Ganga Canal 14.000 

5. Rajghat Canal 20.000 

6. Mod. of Agra Canal 2.000 

7. Jarauli Pump Canal 

8. Providing Khariff Channel 10.000 
in HK Doab 

Total 319.28 

Assistance to RaJ.sthan for Irrigation Projects 

166. SHRI KAILASH MEGHWAL: Will the Minister of 
WATER RESOURCES be pleased to state: 

(a) whether the Government of Rajasthan has 
requested the Union Govemment to sanction an additional 
amount of Rs. 2000 crores to complete its Irrjgation 
projects; and 

(b) if so, the response of the Govemment thereto 
and the time by which the amount is likely to be given 
to the State Government? 

THE MINISTER OF WATER RESOURCES (PROF. 
SAIFUDDIN SOZ): (a) and (b) No proposal from the 
Government of Rajasthan has been received in the 
Ministry of Water Resources to sandion an additional 
amount of Rs. 2000 crore to complete its irrigation 
projects. However, proposals amounting to Rs. 321.026 
crore for providing central assistance under the 
Accelerated Irrigation Benefits Programme (AIBP) for 
ongoing irrigation projects have been received against 
the ceiling of Rs. 400 crore fixed for the year 2005-06 
and As. 33.2475 crore has already been released as 
first instalment of grant. 

/Ef1IJIishJ 

Production of Commercl., Vehicles 

167. SHRI SANAT KUMAR MANDAL: WIN the 
Minister of HEAVY INDUSTRIES AND PUBLIC 
ENTERPRISES be pleased to state: 

(8) whether the Goverrvnent has taken any steps to 
boost the production of commercial vehicles In the country; 

4 5 6 

25.700 36.000 75.70 

14.670 0.000 34.67 

10.680 11.200 23.88 

5.060 0.000 5.06 

8.000 9.270 27.27 

270.19 175.920 765.39 

(b) if so, the production of each type of commercial 
automobiles including two wheelers and four wheelers 
alongwlth cost during the last three years; and 

(c) the growth recorded In this sedor during the said 
period; and 

(d) the employment generated In the automobiles 
sedor as a result thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF HEAVY INDUSTRY, MINISTRY OF HEAVY 
INDUSTRIES AND PUBLIC ENTERPRISES (SHRIMATI 
KANTI SINGH): (a) Yes, Sir. The rationalization of fiscal 
strudure by the Govemment, emphasis on improvement 
of infrastrudure including roads and highways and easy 
availability of finance have led to the remarkable growth 
of the automotive industry including Commercial Vehicles 
in the country during the past few years. 

(b) and (c) As per information received from Society 
of Indian Automobile Manufacturers (SIAM), the production 
of all types of commercial vehicles including those of two 
wheelers and four wheelers during the last three years 
alongwith their percentage growth recorded during the 
said period are as under:-

Production (in nos) 

Category 2002'()3 2003-04 2004-05 

passneger Car 557410 782562 960505 

Multi UtHity Vehicle 165920 206998 249149 

Commercial Vehicles 203697 275040 350033 

Two Wheelers 5076221 5622741 6526547 

Three Wheelers 276719 356223 374414 

Total 6279967 7243564 8460648 

Percentage Growth 18.60 15.34 16.80 
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SIAM has reported that the value of sales including 
export of all kinds of vehicles during 2002-03 was of 
Rs. 7347134 lakh, during 2003-04 of Rs. 9366806 lakh 
and. during 2004-2005 of Rs. 11213427 lakh. 

(d) It is estimated that the automobile industry 
employs 4.5 lakh people directly and about one crore 
people indirectly. 

(Transla/ion} 

Cultivation Area of Paddy 

168. SHRI PUNNU LAL MOHALE: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) the total area in the country including Chhattlsgarh 
where paddy crop is cultivated; 

(b) whether the cultivation area under paddy crop in 
the country has declined during the last three years; 

(c) if so, the reasons therefor; and 

(d) the steps taken by the Government to enhance 
the paddy cultivation area and encourage the production 
of paddy in the country particularly in Chhattisgarh? 

THE MINISTER OF STATE iN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
The normal area (average of 5 years from 1999-2000 to 
2003-04) under rice cultivation Is 43.69 million hectares 
out of which 3.77 million hectares are in Chhattlsgarh. 

(b) and (c) The following table shows the cultivation 
area under paddy crop in the country for the years 2002-
03 to 2004-06: 

Year Area (Million Hectares) 

2002-03 41.18 

2003-04 42.50 

2004-05 

It could be seen from the above table, that the area 
under paddy cultivation was around 41 million hectares 

in 2002-03, the year which was affected by drought 
However, area under paddy increased to more than 42 
million hectares In 2003-04 and 2004-05 due to better 
monsoon rainfall. 

(d) The Central Government has been implementing 
Cereals Development Programme In Rice Based Cropping 
Systems Areas (ICDP-Rice) with a view to promote rice 
cultivation in the country including Chhattisgarh. The 
scheme has been subsumed under Macro management 
Mode of Agriculture with effect from October, 2000. This 
scheme is being implemented on 90: 1 0 sharing basis 
between Govemment of India (GOI) and the States. Under 
the scheme, assistance is provided for propagation of 
improved production technology, hybrid rice production 
technology, integrated pest management through field 
demonstrations; training of farmers Including women; 
transfer of technology through electronic media and 
published literature; farm Implements; Installation of 
sprinkler irrigation system; varietal replacement and 
production of certified seeds, as per the Work Plan of 
the State Governments. Besides, Frontline Demonstrations 
are also organized by the Indian Council of Agricultural 
Research (ICAR) on farmer's fields on 100 percent GOI 
assl6tance. Under Macro Management Mode of 
Agriculture, States have been provided flexibility to choose 
any scheme or its components as per their specific need. 

/English} 

Naphtha based Fertilizer Plants 

169. SHRI ADHIR CHOWDHURY: Will the Minister 
of CHEMICALS AND FERTILIZERS be pleased to state: 

(a) the detaHs of Naphtha based fertilizer plants 
functioning In the country at present; 

(b) whether the said fertilizer plants are on the verge 
of closure due to high price of Naphtha; and 

(c) the measures being taken by the Government to 
save these plants? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI B.K. HANDIQUE): (a) to (c) There are 
9 naphtha based urea plants in the cOllntry functioning 
at present. These are: Indian Farmers Fertilizers 
Cooperative Limited (IFFCO)-Phulpur-I, IFFCO-Phulpur-II, 
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Mangalore Chemicals & Fertilizers Limited (MFL)-
Mangalore, Madras Fertilizers Limited (MFL)-Chennai, 
Shriram Fertilizers & Chemicals Limited (SFC)-Kota, 
Southem Petrochemicals Industries Corporation Limited 
(SPIC)-Tuticorin, Zuari Industries Limited (ZIL)-Goa, 
Duncans Industries Limited (DIL)-Kanpur and Chambal 
Fertilizers & Chemicals limited (CFCL)-Gadepan-ll. Since 
the prices of feedstock including naphtha are a pass 
through under the New Pricing Scheme for urea units 
subject to pre-set specific energy consumption norms i.iI. 
the cost of feedstock is reimbursed to the urea units, the 
variations in the prices of feedstock do not affect the 
operations of urea units including naphtha based units. 

Recognizing the efficacy, efficiency and environment 
friendliness of natural gas over naphtha and FOILSHS, 
the Government has already, in January, 2004 formulated 
a policy f~r conversion of existing naphthaIFOILSHS based 
units to natural gas/LNG as feedstock. 

Consequent to the policy announcement, naphtha 
based urea units situated in the vicinity of HBJ pipeline 
have already started taking steps for conversion to natural 
gas/R-LNG. IFFCO has already signed a firm contract for 
supply of R-LNG for both its units located at Phulpur to 
the extent of Its feedlfuel requirement. The work on the 
conversion and laying of the pipeline is in progress, which 
is expected to be completed in mid 2006. The Gadepan-
II unit, which was fully using naphtha till March, 2005, of 
Chambal Chemicals & Fertilizers limited, has started using 
R-LNG to the extent available. 

Production of Paddy 

170. SHRI PRABODH PANDA: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) the estimated paddy production during 2005-06, 
State-wise; 

(b) whether the prices of paddy are not even 
compatible with the cost of its production; 

(c) if so, the details and the reasons therefor; and 

(d) the steps taken bV the Government to safeguard 
the interests of farmers by providing them adequate 
remunerative prices of paddy? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
As per the 1st advance estimates for 2005-06, the 
production of kharif paddy Is placed at 110.75 million 
tonnes. The State-wise details are given in the enclosed 
Statement-I. No estimates are available for the rabi paddy 
production during 2005-06 as of now. 

(b) and (c) The State-wise cost of production (C2) 

and minimum wholesale prices of paddy are given in the 
enclosed Statement-II. It may be seen from the statement, 
although the wholesale prices of paddy vary from state 
to state, the minimum price In all the states in much 
higher than the cost of production. 

(d) The Government's price policy for agricultural 
commodities seeks to ensure remunerative prices to the 
growers for their produce with a view to encourage higher 
investment and production, and to safeguard the interest 
of consumers by makiAg available supplies at reasonable 
prices. The price policy also seeks to evolve a balanced 
and Integrated price structure in the perspective of the 
overali needs of the economy. Towards this end, the 
Govemment announces such season Minimum Support 
Prices (MSPs) for major agricultural commodities and 
organizes purchase operations through public and 
cooperative agencies. The deSignated central nodal 
agencies intervene in the market for undertaking 
procurement operations with the objective that the market 
prices do not fall below the MSPs fixed by the 
Govemment. 

Stllftl-wise Produchon of Kh8riff Pllddy 
during 2005-06 

State 

Andhra Pradesh 

Assam 

Bihar 

Chhattisgarh 

Gujarat 

Haryana 

Production of Kharlff Paddy 
('000 Tonnes) 

2 

9593 

4535 

5255 

5420 

1391 

4481 
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2 2 

Himachal Pradesh 197 Punjab 14273 

Jammu and Kashmir 647 Rajasthan 285 

Jharkhand 2486 Tamil Nadu 8285 

Kamataka 3492 Uttar Pradesh 16509 

Kerala 873 Uttaranchal 923 

Madhya Pradesh 1914 West Bengal 16200 

Maharashtra 3536 Others 2486 

Orissa 7980 All-India 110754 

SIIIIII",.nl 1/ 

State 2001-02 2002-03 

Cost of Minimum Cost of Minimum 
Production (C2) Whole Sale Production (C2) Whole Sale 

(Asiatl) Prices (RsJatl) Prices 
(Rslatl) (Rs.latl) 

Andhra Pradesh 538.35 750.00 543.71 776.00 

Assam 495.29 780.00 504.98 800.00 

Bihar 406.54 700.00 484.08 675.00 

Haryana 596.03 850.00 682.86 800.00 

Kamatalea 590.41 810.00 603.57 730.00 

Kerala 597.91 1065.00 630.19 1070.00 

Madhya Pradesh 592.74 850.00 690.26 825.00 

Orissa 433.05 680.00 539.53 630.00 

Punjab 392.91 900.00 498.12 900.00 

Tamil Nadu 567.74 850.00 615.1 850.00 

Uttar Pradesh 447;37 650.00 528.88 650.00 

West Bengal 499.67 900.00 549.06 900.00 
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New FoocIgl'llln ProcuNlMl'lt SyatMI 

171. SHRI ANANDRAO VITHOBA ADSUL: 
SHRI BRAJA KISHORE TRIPATHY: 

Will the Minister of CONSUMER AFFAIRS. FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

(a) whether there is any proposal to Introduce a new 
system for foodgrain procurement to ensure rationalization 
of food subsidies; 

(b) If so. the details thereof; 

(c) whether there Is any proposal to provide support 
to small and marginal farmers and to create buffer stocks 
with the foodgrains so procured to maintain price stability; 
and 

(d) if so, the steps taken by the Government In this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) No. Sir. 

(b) Does not arise. 

(c) and (d) Under the existing Minimum Support Price 
Policy farmers, including small and marginal farmers. are 
already assured of a rernunerative price for their produce. 

{T1l1ns/a/ion} 

Inclullon of Horticulture In Cooperative Sector 

172. KUNWAR MANVENDRA SINGH: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether the Government has any proposal to 
include horticulture in the cooperative sector; 

(b) if so. whether the Government has Issued any 
guidelines to the State Governments in this regard; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND 

PUBLIC DISTRIBUTION (SHRl KANTILAL BHURIA): (a) 
to (c) The Horticulture is already included in the 
cooperative sector. The Department of Agriculture & 
Cooperation. Ministry of Agriculture has launched a 
Centrally Sponsored Scheme on -National Horticulture 
Mission (NHM)" during the Xth Plan with effect from 2005-
06, with a total outlay of Rs. 2300.00 crores, for holistic 
development of horticulture sector, duly ensuring end to 
end approach having backward and forward linkages, 
covering production. post harvest management and 
marketing, with the active participation of all stake-hOlders 
at National and State level. The scheme of NHM would 
be Implemented, inter-alia, through cooperative societies. 
The guidelines for the scheme were issued to the State 
Governments in June 2005. The Scheme also envisages 
to promote National Dairy Development Soard (NODS) 
model of cooperatives to ensure support and adequate 
retum to farmers. 

The National Cooperative Development Corporation 
(NCDC) implements schemes for development of 
horticulture. particular1y in the sectors of storage/cold 
storage and processing of horticultural commodities, 
through cooperatives. 

The Ministry of Agriculture is also Implementing 
Market Intervention Scheme (MIS). on the request of a 
State Government for procurement of horticultural 
commodities wherever their prices fall below the economic 
level. This scheme is implemented through National 
Agricultural Cooperative Marketing Federation of India Ltd. 
(NAFED) as Central agency and State Cooperative 
Marketing Federations/Commodity Federations. 

Production of Foodgralna 

173. SHRI RAJIV RANJAN SINGH "LALAW: 
SHRI RAMJI LAL SUMAN: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether the production of foodgrains Is likely to 
be higher during 2005-06 as compared to that in the 
previous year; 

(b) If so, the estimated increase therein; 

(c) the extent of additional area of land in which 
sowing has been undertaken this year in comparison to 
the previous year; and 
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(d) the area of that land in which sowing could not 
be undertaken this year too? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) As per the 1st Advance Estimates for 2005-06, 
the kharif foodgrains production is estimated at 105.25 
million tonnes which is about 2 million tonnes more than 
the kharif foodgrains production of 103.32 million tonnes 
for 2004-05 (4th Advance Estimates). As per the reports 
received from the states, as on 13.02.2006 the area under 
rabi foodgrains is higher than last year. Thus there is 
likely to be increase in foodgrains production this year as 
compared to last year if weather conditions remain 
favourable. 

(c) and (d) The area under kharif foodgrains during 
2005-06 (1st Advance Estimates) is estimated at 701.20 
lakh hectares as compared to 708.44 lakh hectares during 
2004-05 (4th Advance Estimates). As per the reports 
received from the states, as on 13.02.2006 the area under 
rabi foodgrains this year is 490.34 lakh hectares as 
against 477.68 lakh hectares last year. Thus, additional 
area under foodgrains this year is expected to be higher 
by about 5.42 lakh hectares as compared to last year. 

{English} 

PlantatlonlProtectlon of Mangroves 

174. SHRI DHANUSKODI R. ATHITHAN: Will the 
Minister of ENVIRONMENT AND FORESTS be pleased 
to state: 

(a) whether the Government has Identified certain 
locations in the country for planting mangroves; 

(b) if so, the details of the scheme and the locations 
thereof, State-wise; 

(c) whether the Government has any scheme for 
protecting the existing mangroves; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) Yes, Sir. Mangroves require an 
appropriate mixture of saline g freshwater, and soft 

substrate like mudflats to be able to grow and perpetuate. 
On a nation-wide basis, 38 sites have been Identified as 
appropriate for planting of mangroves, and their 
conservation of management. The State-wise is enclosed 
as Statement. 

Under the scheme on Conservation and Management 
of Wetlands and Mangroves, 100% Central Assistance is 
given to coastal States and Union Territories for 
implementing the approved Management Action Plans in 
the Identified sites for components like survey & 
demarcation, mangrove planting, restoration & 
regeneration, livelihood supports for supplementary and 
altemate occupations, protection & surveillance measures, 
and education & awareness. 

(c) and (d) Yes,· Sir. At present, the mangroves are 
protected through a range of regulatory measures like 
Coastal Regulation Zone Notification, 1991; Environment 
Impact Assessment (EIA) studies under the EIA 
Notification, 1994 for specialized industries, and monitoring 
of ccmpliance, of conditions imposed while according 
Environmental Clearance by Regional Offices of the 
Ministry and State Pollution Control Boards; and 
enforcement of emission and effluent standards by 
Industries and other entities. Mangroves located within 
the notified forest areas are also covered by the pr'lvisions 
of the Indian Forest Act, 1927 and Forest (Conservation) 
Act, 1980. 

State/Union 
Territories 

West Bengal 

Orisas 

StlIt"",.nt 

Mangrove areas 

2 

1. Sunderbans 

2. Bhaitarkanika 

3. Mahanadi 

4. Subernarekha 

5. Devi 

6. Dhamra 

7. Mangrove qenatlc 
Resources Centre 

8. Chilka 
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Andhra Pradesh 9. 

10. 

11. 

Tamil Nadu 12. 

13. 

14. 

15. 

16. 

Andaman & Nicohar 17. 

18. 

Kerala 19. 

20. 

Karnataka 21. 

22. 

23. 

24. 

Goa 25. 

Maharashtra 26. 

27. 

28. 

29. 

30. 

31. 

32. 

33. 

34. 

35. 

Gujarat 36. 

37. 

38. 
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Coringa 

East Godavari 

Krishna 

Pichavaram 

Muthupet 

Ramnad 

Pulicat 

Kazhuveli 

North Andamans 

Nicobar 

Vembanad 

Kannur (Northem KeraJa) 

Coondapur 

Dakshin KannadalHonnavar 

Karwar 

Mangalore Forest Division 

Goa 

Achra-Ratnagiri 

Devgarh-Vljay Durg 

Veldur 

Kundalika-Revdanda 

Mumbra-Diva 

Vikroli 

Shreevardhan 

Valtarna 

Vasai-Manori 

Malvan 

Gulf of Kutchh 

Gulf of Khambhal 

Dumas-Ubhrat 

Speolftc A.... Crop V.rletla 

175. SHRI RA VI PRAKASH VERMA: WHI the Minister 
of AGRICULTURE be pleased to state: 

(a) whether the Government has formulated any 
scheme to promote 'Specific area' crop varieties in various 
States of the country; 

(b) if so, the details thereof, State-wise; and 

(c) the financial assistance made available to each 
State for implementation of this scheme during the last 
three years and current year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
to (c) Sir, there is no scheme on 'Specific Area' crop 
varieties as such. However, assistance for distribution of 
quality seeds of improved varietieslhybrids relevant to the 
requirement of the fanners is provided to farmers under 
crop production oriented schemes under Macro 
Management Programme. Besides, the Technology 
Mission on Cotton and Integrated Scheme on Ollseeds, 
Pulses, Oilpalm and Maize (ISOPOM) is also under 
implementation for the promotion of various production 
technologies including high yielding varietieS/hybrids. 

Small Farma Agrl-Bualn... Conaortlum 

176. SHRI ANANT GUDHE: 
CHAUDHARY LAL SiNGH: 
SHRI K.C. PALANISAMY: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether the Central Sector Scheme, namely the 
setting up of Small Fanns Agri-Business Consortium 
(SFAC) is being implemented in the country; 

(b) if so, the details thereof; 

(c) whether most of the States have since fonned 
State level SFACs; 

(d) If so, the details thereof; and 

(e) the steps being taken to ensure that all the States 
fonn State level SFACs? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) The central sector scheme for setting up of Small 
Farmers' Agribusiness Consortium (SFAC) was 
Implemented by Ministry of Agricunure during Vlllth and 
IXth Plan. Under the scheme national level SFAC was 
established at New Delhi and corpus funds were also 
made available to those State Governments which came 
forward with matching corpus for establishing State level 
SFACs as counter part agencies. An amount of Rs. 7.75 
crore has been released by SFAC for setting up of 18 
State level SFACs in the country. 

(c) and (d) So far 18 States have established Small 
Farmers Agribusiness Consortium at State level. The 
States are Arunachal Pradesh, Assam, Himachal Pradesh, 
Jharkhand, Kerals, Karnataka, Madhya Pradesh, 
Maharashtra, Manipur, Meghalaya, Mizoram, Nagaland, 
Punjab, Sikkim, Tamil Nadu, Tripura, Uttaranchal and Uttar 
Pradesh. Action for setting up of State level SFAC is to 
be taken by the concerned State Governments. 

(e) The central sector scheme has been revised 
during Xth Plan period (2005-06) with the objective of 
promoting agribusiness project development in the country 
through venture capital assistance and assistance for 
preparation of detailed project reports (DPR). State 
Government can avail assistance provided under the 
scheme for strengthening of State level SFACs. 

Potato Crops Damaged In Punlab 

1n. SARDAR SUKHDEV SINGH LIBRA: 
DR. RATTAN SINGH AJNALA: 
SHRI SUKHDEV SINGH DHINDSA: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether potato crops have been severely 
damaged due to cold and dipping temperature in many 
parts of the Punjab recently; 

(b) if so, whether the Union Government has received 
any report from Government of Punjab in this regard; 

(c) if so, the details thereof ~Iongwlth estimated loss 
of the crop; 

(d) whether Government of Punjab has sought any 
sort of assistance for the farmers whose crops have been 
damaged; 

(e) if so, the details thereof; and 

(f) the reaction of the Union Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE .IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
to (c) Yes, Sir. As per the information given by the 
Government of Punjab, the loss due to the cold and 
dipping temperature has been estimated at Rs. 34653 
lakhs. As per National Horticultural Research and 
Development Foundation estimates, total area under potato 
crop in Punjab Is 75,000 he of which 70,000 ha is affected 
by cold wave. The potato production, which was estimated 
to be around 14.00 lakhs MT, will now be reduced to 
around 11.00 I8kh MT due to cold wave damage. 

(d) to (f) No proposal has been received from 
Government of Punjab for assistance to the potato 
farmers. 

Promotion of Bamboo 

178. SHRI HITEN BARMAN; Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether certain State Governments have sent 
project proposals regarding promotion of bamboo and its 
growth to the Union Government for clearance during the 
last three years and the current financial year; 

(b) if so, the details thereof alongwlth the location to 
be covered thereunder, State-wise; and 

(c) the action taken by the Govemment in this regard 
alongwith funds allocated for the same, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) Yes, Sir. 

(b) The areas selected for Bamboo Development 
Activities are spread throughout the various forest divisions 
of the States. 

(c) Ministry of Agrtc:ulture is the Nodal Ministry for 
National Bamboo Mission. However, project proposals 
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received from the State Governments have been 
forwarded to the Planning Commission for funding, as 
there is no scheme in the Ministry of Environment and 
Forests under which the proposed projects could be 
Jundeo. State Governments have further been advised to 
include the components of their projects In the respective 
Forest Development Agency (FDA) projects for central 
funding under the National Afforestation Programme of 
the Ministry. 

Production eapacHy of SAIL 

179. SHRI UDAY SINGH: 
SHRI BASU DEB ACHARIA: 

Will the Minister of STEEL be pleased to state: 

(a) whether the Steel Authority of India Umited (SAIL) 
proposes to upgrade and Increaae the production capacity 
of some of its plants in the country; 

(b) if so, the details thereof; 

(c) whether the SAIL is contemplating to set up two 
pellet plants and develop two major mechanized iron ore 
mines; 

(d) the benefits likely to accrue therefrom; 

(e) whether the investments likely to be made in 
such plants have been worked out; 

(f) if so, the plans of SAIL to mobilize such funds; 
and 

(9) the time by which such plants are likely to be 
upgraded? 

THE MINISTER OF STATE IN THE MINISTRY OF 
STEEL (DR. AKHILESH DAS): (a) and (b) SAIL has 
prepared Its Corporate plan up to 2011-12 which aims at 
reaching a production level of 22.6 MT of Hot Metal, 
including production by liSCO by 2012 from the present 
level of 13.2 MT in 2004-05. This plan aims at exploiting 
fully the potential of available and services, profitability 
by exceilence in operation and cost reduction and 
leveraging skill and knowledge base of the Company's 
human resources. 

The unit-wise planned capacity expansion is as 
follows:-

Plant 

Bhilai Steel Plant 

Durgapur Steel Plant 

Rourkela Steel Plant 

Bokaro Steel Plant 

liSCO 

VISL 

Total Hot Metal 

Hot Metal rOOO T) 

2004-05 (AcIuaI) 2011-12 (Plan) 

4511 7000 

2017 3202 

1691 2988 

4132 6500 

684 2550 

168 334 

13203 22574 

The capacity of Alloy Steels plant will be increased 
to 500,000 T of liquid steel from a level of 150,000 T In 
()4..06 and that of Salem Steel Plant to 358,000 T of 
saleable steel from a level of 149,000 T in 2004-06. 

(c) and (d) To meet the enhanced requirement of 
iron ore for Hot Metal growth, new mines have been 
planned to be developed over and above augmentation 
of existing mines. Two major mechanized mines to be 
developed are Chirla Mines in Jharkhand atate and 
Rowghat mines in Chhattiagarh 8tate. SAIL i8 in the 
process of obtaining necessary clearances from the 
respective authorities for development of the same. 

SAIL, in its Corporate plan has envieagad to install 
two pellet planta, one to supply to DSP. RSP & eSL and 
another to BSP. With the installation of the pellet plant 
the dependency on the iron ore lump will come down 
whose availability is lower than the Iron ore fines. 
Moreover due to high Iron content and more uniform 
chemical composition because of fine grinding and 
upgrading during ore dressing, the flux and fuel 
requirement in the furnace will come down and slag 
volume will reduce which in turn will improve the 
productivity of Blast fumaces. 

(e) to (g) The unit-wi8e investments have been 
worked out which are as follows:-

Plant 

BhUai Steel Piant 

Owgapur Steel Plant 

Total investment 
upto to 2011-12 (Rs. in Crs.) 

2 

9000 

2840 
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2 

Rourkela Steel Plant 4590 

Bokaro Steel Plant 6340 

Alloy Steel Plant 460 

VISL 299 

Salem Steel Plant 1266 

liSCO 8017 

RMD 2170 

Total Investment 34982 

The financing of investments has been planned 
primarily from internal resources. Borrowing also wU/ be 
resorted to If required keeping the overall debt to equity 
ratio within 1: 1 . 

All the schemes and projects in SAIL Plants are 
scheduled to be completed by 2011-12 in a phased 
manner. 

{Translation} 

Low Cost Chine.. Ginger In Indlen Merket 

180. SHRI SURENDRA PRAKASH GOYAL: 
SHRI J.M. AARON RASHID: 
SHRI AVTAR SINGH BHADANA: 
DR. RAJESH MISHRA: 
SHRI ARJUN SETHI: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether the availability of Chinese ginger at a 
lower cost in the Indian market Is adversely affecting the 
ginger production in the country; 

(b) if so, the details thereof; 

(c) the impact on the sale of indigenous ginger; and 

(d) the steps being taken by the Government to 
safeguard the interests of ginger growers in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 

PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a> 
to (c) No, Sir. The domestic prices of ginger are ruling 
high as indicated from the table given below: 

Monthly average price of ginger In Kochl 
market during 2005 (Rupeellqulntal) 

Month Price 

January 8000 

February 9500 

March 12000 

April 10000 

May 12000 

June 9700 

July 9000 

August 9000 

September 9000 

October 9000 

November 10917 

December 11833 

As the quantity imported from China i8 comparatively 
low, no impact on the domestic prices Is reflected in the 
domestic prices of ginger. 

(d) The Govemment of India is implementing various 
promotional schemes for increasing production and 
productivity of horticultural crops including ginger, under 
the National Horticulture Mission launched recently and 
the Technology Mission on Development of Horticulture 
In North Eastem States. 

Aa.I_noe to State. for Irrigation Project. 

181. SHRI ASHOK KUMAR RAWAT: 
SHRI KAILASH NATH SINGH YADAV: 
PROF. MAHADEORAO SHIWANKAR: 
SHRI SHISHUPAL PATLE: 

Will the Minister of WATER RESOURCES be pleased 
to state: 

(a) whether the Union Government has sanctioned 
or proposes to sanction Rs. 850 crore for minor irrigation 
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projects to expand the area under cultivation as reported 
in 'Rashtriya Sahara' dated December 30, 2005; 

(b) if so, the details thereof and the total number of 
minor and major irrigation projects completed or likely to 
be completed with the amount allocated during the Tenth 
Five Year Plan; 

(c) whether the amount allocated during 2004-05 has 
been spent on such projects; and 

(d) if so, the details thereof and If not, the reasons 
therefor? 

THE MINISTER OF WATER RESOURCES (PROF. 
SAIFUDDIN SOZ): (a) and (b) Government of India 
launched a Centrally Sponsored Scheme on "Micro 
Irrigation" during the year 2005-06. The scheme was 
fonnulated by Ministry of Agriculture for implementation 
during 10th Five Year Plan with a total outlay of Rs. 
2092 crore including Rs.· 850 crore as Government of 
India share. The scheme proposes to Increase the area 
of coverage under Drip and Sprinkler Irrigation In the 
country and does not relate to Minor and Major Irrigation 
Projects. The scheme envisages of 6.2 lakh ha. (3.8 lakh 
ha. Drip irrigation and 2.4 lakh ha. Sprinkler irrigation) 
during the Plan period. 

(c) and (d) Since the scheme was approved In 
December, 2005, allocation of fund during 2004-05 does 
not arise. 

Foot and Mouth 01..... In Animale 

182. SHRI BRAJESH PATHAK: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether a large number of animals have died 
due to foot and mouth disease In several States during 
the last three years; 

(b) if so, the details thereof, State-wise; 

(c) whether the Government Is conducting any 
research regarding the said disease; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) and 
(b) Foot and mouth disease occurs sporadically through 
out the country. The State-wise figures of .nlmals that 
were affected and have died due to foot and mouth 
disease during the last three years are given In the 
enclosed Statement. 

(c) and (d) Yes, Sir. Research on Foot and Mouth 
Disease is being carried out by the Project Directorate on 
Foot & Mouth Disease (PD-FMD), located at Mukteswar 
in Nalnltal district of Uttaranchal. The project Directorate 
has eight regional centers and 15 network units spread 
over 23 states and Union Territories of the country. The 
project has done research on molecular epidemiology of 
different strains of virus, diagnosis, .ntlgenic relevance of 
v.ccine strains used In the country, molecular genetic 
studies etc. Project Directorate was also standardized the 
indigenously different ELISA kits for detection of viral 
antigen and antibodies. Research on FMD vaccine 
production related activities Is carried out at the Banga/ore 
campus of Indian Veterinary Research Institute. 

Animals affsclsd and ditHI (StaM-wIIIs) dutI to Fool and Mouth 0is8a88 In Intiill during 2003, 2004 d 2005 

SI.No. Name of the State Species 2003 2004 2005 
Animals Animals Animals Animals Animals Anlmala 
affected died affected died affected died 

2 3 4 5 e 7 8 9 

1. Andhra Pradesh bov 18843 192 1802 95 12459 226 

buf 20 0 

ovi/cap. 968 245 11 2 1204 29 

sui 20 
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1 2 3 4 5 6 7 8 9 

2. Arunachal Pradesh boy 1663 22 3200 33 638 0 

buf 2 0 

ovi/cap 0 40 

sui 7 0 94 0 2 0 

3. Assam boy 0 0 

4. Bihar boy 

5. Chhattlsgarh boy 

6. Goa boy 

7. Gujarat boy 1076 24 291 0 126 8 

buf 473 13 208 10 63 0 

ovi/cap. 18 7 16 0 

8. Haryana boy 13537 648 114 6 102 18 

bUf 5112 2 579 10 

ovi/cap. 15 0 

sui 7 0 

9. Himachal Pradesh boy 3874 117 372 11 

ovVcap. 3570 105 68 0 

10. Jammu and Kashmir boy 42540 538 876 0 8492 9 

ovi/cap. 266 0 

11. Jharkhand boy 

12. Karnataka boy 4128 27 3189 42 15384 151 

buf 958 11 1232 12 5916 14 

ovVcap. 259 3 447 16 10529 293 

sui 

13. Kerala bov 73 3 

sui 320 59 

14. Madhya Pradesh boy 681 

15. Maharashtra boy 1294 15 

16. Manipur boy 52 4 86 0 722 10 
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2 3 4 5 6 7 8 9 

but 18 0 

ovilcap. 7 0 

sui 18 0 

17. Meghalaya boy 

18. Mizoram boy 27 0 116 14 0 

sui 9 2 82 22 23 6 

19. NagaJand boy 20 1 

20. Orissa boy 11064 154 83 1 56 0 

ovVcap. 127 34 

21. Punjab bov 184 27 14 5 

buf 242 65 

22. Rajasthan boy 4404 83 4799 36 720 7 

but 267 2 11 5 1337 47 

ovilcap. 213 0 6 0 1725 75 

aul 5 

23. Sikkim boy 

24. Tamil Nadu boy 336 12 35 2 31 7 

25. Trlpura boy 80 4 20 4 

sui 40 8 

26. Uttar Pradesh boy 

27. Uttarancbal boy 855 103 

but 88 17 

ovilcap. 36 0 

26. West Bengal boy 13626 18 6566 0 9042 24 

29. Andaman and Nicobar Islands boy 

30. Chandigarh boy 

31. Oadra and Nagar Haveli bov 

32. Daman and Diu boy 

33. Delhi boy 73 0 

ovilcap 0 0 
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2 3 4 

34. Lakshadweep bov 6 

ovVcap. 

35. Pondicherry bov 182 

ovl/cap. 35 

sui 

Total bov 116420 

buf 7140 

ovi/cap 5488 

sui 

{English} 

Generation of Agricultural Surplus 

183. SHRI M. SREENIVASULU REDDY: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether agriculture sector has to generate 
surpluses for financing the economic growth in the country; 
and 

(b) if so, the details regarding the policies being 
formulated by the Govemment for achieving the target? 

THE MINISTER OF STATE IN THE MINiSTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) For economic growth in the country, every sector 
Including Agriculture plays a complementary role. For a 
sustainable growth. in agriculture sector, a number of 
policies have been formulated. Major thrust of these 
policies is to broad base capital Investment in agriculture 
and allied sectors. A series of policy initiatives have been 
taken in vital areas like credit, irrigation facilities, crop 
diversification, marketing infrastructure, horticulture and 
extension service. This process is being further 
strengthened through farm mechanization, agri-clinics and 
agri.-busineas centres and extension &elYlces. Other areas 
for higher investment Include micro-irrigation comprising 
drip and sprinkler irrigation, Nationai Horticulture Mission 
having end-to-end approach with backward and forward 

82 

5 6 7 8 9 

0 

0 96 0 

0 

6 0 

1956 21988 227 48231 474 

110 2050 27 7336 61 

378 501 18 13553 397 

11 182 22 368 66 

linkages covering research, production, post harvest 
management, processing and marketing, under one 
umbrella, In a integrated manner. 

A number of capital-intensive schemes in agriculture 
including allied sectors of forestry, logging and fishing 
are being implemented with public-private partnership. 
Some of the major schemes/policy initiatives are as 
under:-

• Gramln Bhandaran Yojana 

• Development/Strengthening of Agricultural 
Marketing Infrastructure, Grading and 
Standardization. 

• 'Development of Marine Fisheries, Infrastructure 
and Post-Harvest Operationa'. 

• National Project for Cattle and Buffalo Breeding. 

Loans In NAFED 

184. DR. K. DHANARAJU: Will the Minister of 
AGRICULTURE be pleued to state: 

(a) whether the NAFED is incurring 10888S every year; 

(b) if so, the reasons therefor; 

(c) whether a large number of employees are sitting 
idle and cause a heavy loss to the Government on 
account of salary bills; 
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(d) if so, the details thereof; and 

(e) the steps the Government proposes to take to 
offer VRS to such employees and cut the heavy salary 
bills? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a> 
and (b) NAFED suffered loss of Rs. 493.40 lakh during 
1998-99 due to abnormal unavoidable market situation in 
the domestic and international market. NAFED has been 
eaming profit since the year 1999-2000 as given below: 

Year Amount (Rs. in lacs) 

1999-2000 199.64 

2000-2001 481.25 

2001-2002 354.11 

2002-2003 414.30 

2002-2004 318.85 

2004-2005 1148.65 

(c) and (d) NAFED is a National Level cooperative 
Marketing Federation registered under Multi-State 
Cooperative Societies Act, 2002. NAFED meets its 
administrative expenses including salary of Its employees 
from its own resources. Government does not provide 
any grant or budgetary support to NAFED to meet Its 
expenses on salary of its employees or other 
administrative expenses. It has been reported by NAFED 
that its employees and officials are fully engaged in 
various activities of the Federation relating to Its own 
commercial operations and Minimum Support Price (MSP) 
undertaken on behalf of Government of India. NAFED Is 
paid service charges on the procurement cost of oil seeds 
and pulses procured under Price Support Scheme at the 
rate of 1 .5% for non perishable commodities and 2.5% 
for perishable commodities. 

(e) NAFED, being an autonomous cooperative 
institution, has its own on going Voluntary Retirement 
Scheme (VRS). As the Govemment does not provide 
any financial support to NAFED for payment of salary to 
its employees, therefore, the question of VRS by the 
Government does not arise. 

Home tor Ofr Loan. 

185. SHRI KISHANBHAI V. PATEL: 
SHRI ANANT NAYAK: 

Will the Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether there has been a difference of opinion 
between Gujarat and Madhya Pradesh on the Issue of a 
second home for Gir Lions; 

(b) if so, the details and the reasons therefor; and 

(c) the steps taken or proposed to be taken by the 
Union Government to resolve the Issue? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): <a) to (c) No difference of opinion has been 
conveyed by the States of Gujarat and Madhya Pradesh 
to this Ministry. The State Government of Gujarat hu 
been requested to provide a viable population of Hons for 
reintroducing in the Kuno-Palpur Sanctuary of Madhya 
Pradesh, highlighting the imperative for an alternate home 
to ensure a safe future for endangered lions. 

/Tnms/slionj 

Stock. of Foodgraln. 

186. DR. CHINTA MOHAN: 
SHRI RAMJI LAL SUMAN: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

(a) the total quantum of foodgrains stored and sold 
by the Food Corporation of India during the period 
between April to December during the yeara 2004-05 and 
2005-06; 

(b) whether the storage and safe of foodgrains has 
been lees than the quantity estimated by the Food 
Corporation of India during the 2005-06; and 

(c) If so, the details thereof and the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
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SINGH): (a) The total quantum of foodgralns (Rice and 
Wheat) stored and sold by Food Corporation of India 
(FCI) from the Central Pool during period between April 
to December in the years 2004-05 and 2005-06 is given 
in the enclosed Statement. 

(b) No, Sir. No such estimation is being done by 
FCI lor storage of loodgrains and FCI is stocking 
Ioodgrains depending upon the procurement of foodgrains 
(Wheat & Rice) during the Rabi & Kharlf marketing 
seasons. As regards quantity sold, FCI is seiling 
foodgrains (wheat & rice) to the State Governments or 
their nominees as per the allocations made by 
Govemment under T argetted Public Distribution System 
(TPDS) and Other Welfare Schemes. 

(c) Does not arise. 

SlB/llmlln/ 

2004-05 . (In lakh Tonnes) 

(April, 2004 to Dec. 2004)' Total stocka 01 Total foodgralnl (Rice & 
foodgrains (Rice & Wheat Wheal) sold by Fel 
in Central Pool stored by from Central Pool 

Fel 

2 3 

April, 2004 200.00 28.73 

May, 2004 317.55 30.14 

June, 2004 316.41 34.77 

July, 2004 299.15 35.72 

August, 2004 265.25 34.50 

September, 2004 229.16 37.06 

October, 2004 203.15 32.36 

November, 2004 236.35 30.98 

December, 2004 217.98 33.65 

2005-06 
(April, 2OO5-08c. 2005) 

April, 2005 174.07 34.25 

May, 2005 280.83 33.15 

June, 2005 277.26 42.35 

2 3 

July, 2005 245.25 36.19 

August, 2005 209.71 34.36 

September, 2005 179.94 34.80 

October, 2005 151.39 26.80 

November, 2005 193.90 23.79 

December, 2005 187.61 32.13 

/English} 

Spurious Pesticides 

187. SHRI BASU DEB ACHARIA: 
PROF. VIJA Y KUMR MALHOTRA: 
SHRI SANTOSH GANGWAR: 
SHRI NIKHIL KUMAR: 
SHRI ADHIR CHOWDHURY: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether the availability of fake fertilizers is costing 
farmers in the country Rs. 50,000 crore as reported In 
Statesman dated 16th January, 2006; 

(b) if 80, the details in this regard; 

(c) whether the Government has any check on the 
firms manufacturing fake fertilizers; and 

(d) if so, the details in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
to (d) The question refers to news-Item which appeared 
in the 'Statesman' in Its issue dated 16.01.2006. The 
said news-item relates to spurious pesticides and not fake 
fertilizers. Therefore, the reply, pre"uming the issue as 
relating to spurious pesticide is given in the enclosed 
statement. 

(a) and (b) No such estimates are available with the 
Government. 
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(c) and (d) With the objective of having stringent 
check on the quality of pesticides being manufactured 
and sold in the country, Government of India enacted 
the Insecticides Act, 1968 and framed rules thereunder. 
The Act provides for the mandatory requirement of 
manufacturing license by each manufacturer/dealer of 
pesticides to be issued by the State Government 
concemed. in addition to the grant of registration by the 
Registration Committee. Registration is granted by the 
Registration Committee to any pesticide only after 
satisfying itself regarding the efficacy and safety thereof. 

The enforcement of the various provision of the Act 
mainly rests with the State Govemments. The Act provides 
for four important functionaries for this purpose viz. 
Licensing Officer, Insecticides Inspector and Insecticides 
Analyst and Appellate Authority. 

Insecticide Inspector is responsible for drawal of 
pesticide samples from manufacturers and dealers. These 
samples are analysed in Pesticide Testing Laboratories 
(SPTLslRPTLs) by the analysts. Failing samples are the 
basis for initiation of prosecution proceedings against 
offenders. 

For testing of samples, 19 StateslUT have set up 46 
State Pesticides Testing Laboratories (SPTls). Central 
Govemment have also set up Regional Pesticides Testing 
Laboratories (RPTLs) for augmenting the effort of the 
States on analysis of pestiCides samples as also the 
Central Insecticides Laboratory perform the statutory 
function of referral analysis for prosecution cases. 

Adequate penal provisions also exist under the 
Insecticides Act, 1968 for punishment to manufacturer! 
sellers of misbranded/spurious pesticides. 

Totai number of pesticides samples analysed and 
found sub-standard in State Pesticides Testing 
Laboratories (SPTLs) during last three years are as under: 

Year Samples analysed Found sub-standard 

2002-03 43595 1558 

2003-04 40174 1446 

2004-05 40617 1441 

Further, the number of samples of pesticides analysed 
and found sub-standard in Aegional Pesticides T eating 
laboratories during last three years are as under: 

Year Samples analysed Found 8ub-standard 

2002-03 1783 397 

2003-04 1926 306 

2004-05 2281 314 

As per information received from State/UT 
Govemments, the action taken against the manufacturers! 
dealers of misbranded samples during the said period 
are as under: 

Year 

2002-03 

2003-04 

2004-05 

ProsetUlon Licenee 
Launched Judgement Suspended Cancehd 

Obtained 

731 205 232 497 

591 115 160 70 

739 235 241 617 

Convidtd 

19 

26 

116 

Further, the Department of Agriculture & Cooperation, 
Govemment of India has also constituted a Task Force 
to monitor the quality of pestiCides being manufactured 
and sold in the country through deployment of Central 
Insecticides Inspectors for drawing samples of pesticides 
from manufacturer/dealers, etc. against whom specific 
complaints regarding supply of misbranded and spurious 
pesticides have been received. 

[Translation! 

Review of NAIS 

188. SHAI HANSAAJ G. AHIA: 
SHAI N.N. KRISHNADAS: 
SHAI P.C. THOMAS: 
SHAI JOACHIM BAXLA: 

Will the Minister of AGRICUL lURE be pleased to 
state: 

(a) whether the Government has examined the 
recommendations of Joint Group constituted to study the 
improvement required In the existing National Agricultural 
Insurance Scheme (NAIS) and to include more crops In 
NAIS; 

(b) if so, the details thereof and the time by which 
these are likely to be Implemented; 
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(c) whether the Govemment has made any study 
regarding the benefIts of NAIS or review of &aid sch.me; 

(d) If so, the details thereof; 

(e) whether the Govemment proposes to take any 
steps to reimburse in case of personal loss or accidents 
of farmers; and 

(f) H 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
to (f) Yes, Sir. The Government of India constituted a 
Joint Group to study the improvements required in .the 
existing Crop Insurance Schemes. The Joint Group has 
submitted its report and has given number of 
recommendations which inl8r-alill include reducing the Unit 
Area of insurance; improving the basis of calculation of 
threshold yield; higher level of indemnity; coverage of 
pr.-sowlng risk; post harvest losses and perennial 
horticultural crops for making improvement in the existing 
National Agricultural Insurance Scheme (NAIS). Besides, 
personal accident insurance cover was also recommended 
by the Group. Based on these recommendations the 
process of reviewing NAIS has already been initiated. 

/English! 

Introducing Tlg.ra In Sarlaka R ... rve 

189. SHRI DALPAT SINGH PARSTE: 
SHRI BHUPENDRASINH SOLANKI: 
SHRI MAHESH KANODIA: 

Will the Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether the Govemment of Rajasthan has sent 
any project proposal to the Union Government for 
reintroduction 01 tigers in Sariska Reserve; 

(b) if so, whether the Government has taken any 
action In this regard so far; 

(c) if so, the details thereof; and 

(d) if not, the reasons there;or? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMa NARAIN 
MEENA): (a) Yes Sir. 

(b) to (d) Action has been Initiated for providing 
Central Assistance to the State for relocation of villages 
from the core area of Sanske Tiger Reserve. This is an 
essential prerequisite for providing undisturbed habitat prior 
to tiger reintroduction, which is based on the assessment 
of tiger status in Sariska by the Wildlife Institute of India. 

Fortlftcatlon of Proc .... d Food Product. 

190. DR. M. JAGANNATH: Will the Minister of FOOD 
PROCESSING INDUSTRIES be pleased to state: 

(a) whether the majority 01 the processed food 
products are not fortified; 

(b) if so, the reasons therefor; 

(c) whether the Government proposes to make it 
mandatory to fortify products like biscuits, vegetable oil, 
bre.d, infant milk food, etc; 

(d) if so, the details thereof; 

(e) whether the Government .proposes to organize 
workshops, conferences and awareness programmes to 
educate the manufacturers about the need to fortify 
processed products; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH 
KANT SAHAY): (a) and (b) Food Processing Industries 
are both in organized and unorganized sectors. It is also 
a de-licensed sector. Data on the basis for fortified 
characteristic of food is not centrally maintained. 

(c) and (d) Use of vitamin-A Is mandatory in 
Hydrogenated Vegetable Oil (vanaspati). 

(e) and (f) The Ministry assists in organizing 
workshops, conferences in association with concerned 
organizations to popularize the concept \of fortified foods 
and at the same time orient food industry into adopting 
fortification as a part of their production plan. 
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{T1'IIMIMion/ 

ILO'. Report on Child Llbour 

191. SHRI SHISHUPAL PATLE: 
PROF. MAHADEORAO SHIWANKAR: 
SHRI ASHOK KUMAR RAWAT: 

Will the Minister of LABOUR AND EMPLOYMENT 
be pleased to state: 

(a) whether the International Labour Organization 
(ILO) has expreeaed its concem regarding the condition 
of child labourers wortdog In various Industries In India 
as reported In the 'Rashtrlya Sahara' dated January 16, 
2006; 

(b) if so, whether the Government has conducted 
any survey regarding security, prevalence of dlaeases and 
increasing cases of disability of such child labourers; 

(c) if so, the details thereof; 

(d) whether proper health care is being provided by 
these industries to such child labourers; and 

(e) if not, the steps taken by the Government In this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI CHANDRA 
SEKHAR SAHU): (a) No, Sir. ILO has not published or 
Is aware 01 any such report. 

(b) and (c) Do not arise. 

(d) and (e) The Child Labour (Prohibition & 
Regulation) Act, 1986 prohlbHs employment 01 children 
below the age of 14 years in 13 Occupations and 57 
Processes which includes Beedl making, serlculture, 
manufacturing of glass, leather and brass goods, etc., as 
mentioned in the said article. The Union Government 
closely monitors the implementation of the Child Labour 
(Prohibition & Regulation) Act, 1986 through the periodical 
reports submitted by the State Govemments. The Children 
withdrawn from work are put in the special schools being 
run under the Scheme of National Child Labour Projects 
(NCLP) where these children are provided with education, 
vocational training, stipend, nutrition and health check-up. 

192. SHRI TEK LAL MAHTO: 
SHRI CHANDRAKANT KHAIRE: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(8) whether some districts 01 Maharashtra, Andhra 
Pradesh, Jharkhand and certain other States are in the 
grip of worst drought this year; 

(b) If so, the details thereof, State-wise; 

(c) whether any Central team has visited the States 
to assess the drought situation there; 

(d) If 80, the findings thereof; and 

(e) the relief measures extended to the aHected 
States 80 far, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) During 2005·06, while Andhra Pradesh reported 
continuance of drought in 644 mandals, Jharkhand 
reported drought in ail 22 districts and Rajasthan reported 
drought in 21 districts in the respective States. 

(c) to (e) In response to the Memoranda for Drought 
Relief Aasistance submitted by Jharkhand and Rajasthan, 
Inter-Ministerial Central Teams visited the States for 
aas88sment of the situation. The recommendations of the 
Central Team and subsequently by the Inter·Mlnisterial 
Group (IMG) was considered by the High Level committee 
(HLC), headed by the Union Agriculture MInister, in Its 
meeting held on 6th February, 2006, and the HLC 
approved assistance as Indicated below: 

State 

Jharkhand 

Rajasthan 

NCCF' 
(As. in crores) 

107.37 

146.50 

Foodgralns for 
Relief Employment 

(Lakh MTs) 

0.20 

2.00 

"Subject to adjustment of balances In the CalamIty Relief Fund 
(eRF) of State concerned. 
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The allocation of foodgralns for Jharkhand is lid-hoc. 
For Rajasthan it Is for March & April, 2006 and subject 
to review. 

[English} 

As .. m Agriculture University 

193. SHRI SARBANANDA SONOWAL: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether there is any scheme under the 
conSideration of the Government for upgrading Assam 
Agriculture University, Jorhat; 

(b) If so, the details thereof; 

(c) whether the Government has sanctioned any funds 
for this purpose and also under other centrally sponsored 
scheme. in agriculture sector; and 

(d) if so, the details thereof during the last three 
years and the current year, scheme-wise? 

THE MINISTEA OF STATE IN THE MINISTAY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMEA AFFAIAS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
No, Sir. 

(b) Does not arise. 

(c) No funds have been sanctioned for upgrading 
Assam Agricultural University, Jorhat. However, funds have 
been sanctioned to the Assam Agricultural University under 
the various centrally sponsored schemes in agriculture 
sector including the scheme relating to Strengthening and 
Development of Agricultural Education. 

(d) A statement showing the details of the funds 
sanctioned during the last three years and current year 
scheme-wise is enclosed. 

Ths unclion IImounl undtlr VllriOUS schBmu 10 Assllm Agricullurlll UnivrJlSity, JOrhllt, 
during fhB IIISI thlf!JfJ ytNllS lind currenl finllncilll ytlllr 2005-06 

SI.No. Name of the Scheme Location of Total Three 2005-06 
Centre years (As. in 

2002-03 to lakhs) 
2004-05 

(As. In lakhs) 

2 3 4 5 

A. Crop Scllnce DlYitlon 

1. All India Coordinated Research Project, Rice Jomal 99.80 33.11 

2. All India Coordinated Raaearch Project, Rice Karimganj 5.81 3.50 

3. All India Coordinated Research Project, Wheal Shillongani 30.20 13.15 

4. All India Coordinated R .... rch Project Maize Jomal 26.09 8.27 

5. All India Coordinated Reeearch project, Forage Jorhat 55.43 23.29 

B. All India Network Project on Jute and Allied Fibl'8l Nawgaon 54.02 21.94 

7. All India Coordinated Research Project on Sugarcane Bu~lkson 32.93 10.40 

8. All India Coordinated Research Project on Honey Bee .lornat 27.40 9.80 

9. All India Coordinated Reeearch Project on Biological Control Jomal 33.80 11.70 
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2 3 4 5 

10. All India Coordinated Research Project on Rodent Control Jorhat 22.50 8.10 

11. All India Coordinated Research Project on Nematodaa Jorhat 56.17 19.15 

12. AU India Coordinaled Research Project on White GNbs JoIhat 13.98 5.75 

13. Role of vascular arbulecular Myconhizal fungi In Jortlat 8.10 2.18 
the management of root knot nematode 
Meloidogyne incognita on pulse crops 

14. Compatibi~ty and persistence of pasteuria Jorhat 8.17 3.89 
penetrans in a sequential crop eco-system 

15. Investigation of pasteuria penetrans a bacterial Jortlat 2.44 0.00 
parasite of Meloidogyne incognita infecting pulse crops 

16. All India Coordinated Research Project on Soybean JOIhat 18.75 8.06 

17. An India Coordinated Research Project on Rapeseed and Mustard Shillongani 30.13 12.00 

18. All India Coordinated Research Project on Mullarp ShlIIonganI 42.04 10.51 

19. All India Coordinated Research Project on Chickpea Shillongani 22.89 5.28 

B. Agrlcultur. Exltnllon Dlvlalon 

1. Krishi Vigyan Kendras JortIat 862.60 448.20 

C. Engl""rlng Dlvlalon 

1. All India Coordinated Research Project on Farm Implements Jomat 21.65 7.00 
& Machinery 

2. All India Coordinated Research project on RenewIbIe Jorhat 14.79 8.39 
Energy Sources 

3. All India Coordinated Research project on Utiliaation of Jorhat 38.97 18.54 
Animal Energy 

4. All India Coordinated Research project on Post Harvest & Jorhat 99.33 55.00 
Tecnology 

D. Horticulture Division 

1. Technology Mission for Integrated Development Jorhat 271.00 23.70 
of Horticultural in NEH Slste 

E. Education Division 

1. Development Grant JOIhat 158.81 708.SO 

2. RAWE JortIat 0.00 41.50 

F. Natural RtIOUI'Ct ManIgtmInI DMIIon 
All india CoordInItId RHIIrch Projecta 

1. Agrometeorology Jorhat 20.09 10.00 
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2 3 4 5 

2. Weed Control Jorhat 75.36 17.00 

3. Cropping System Reeelrch JoItIat 105.52 31.71 

4. Orytand Agriculture Jorhat 39.87 35.00 

5. Water Management Jorhat 64.31 27.50 

6. Agroforetry Jorhat 35.82 15.32 

7. Net WolI< on Bioferlllizer Jomal 9.71 5.90 

Ad hoc SchelMl AAU, Jomat 

1. Recycling and management of crop residue In rice 10.83 2.40 
based cropping system under high rainfall 
situation in acidic soil of Assam 

2. Systematic study on weed seeds of India Jorhat 15.91 3.17 

3. Integrated land use planning of Char areal of Jorhat 0.00 8.09 
Assam using remote sensing and GIS techniques 

4. Sulphur fertilization for increased yield and Jorhal 5.63 0.00 
quality of rapeseed rice Assam 

6. Soil characterization and raaource management of Jornal 4.94 1.06 
acid soil regions for increasing productivity 

G. NATP* 

1. Production System Research (PSR) Jorhat 434.24 

2. Technology Assesemenl and Refinemenl through Jorhat 41.22 
IVLP (T AR·IVLP) 

3. MIaion Mode Sub-projecl&-AAU Jomat 

Agricuhural Facuhy Jorhat 122.90 

Animal ScIence Faculty Jorhat 81.20 

Fish Faculty Jorhat 15.05 

Agricultural Engineering Jorhat 32.50 

4. Under O&M Component Jornal 91.00 

5. Under CGP sub-pojlcta Jorhat 465.22 

H. AnImII Science DtvIIIon 

1- AB Ilda CoordinIled Ruearch project 00, Pig, AAU Khanapara 73.97 21.1 

2. Nttwo!l Project on Buffalo Khanapera 61'.50 15.76 

°No acheme unc:tlonecl to Aaaam Agricultural Unlveralty (AAU). Aaaam under NATP durtng the CUlTent financial year 2005·06 
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2 3 4 5 

3. All India Coordinated Research Project on Khanapara 70.58 7.50 
Improvement of Feed Resource and Nutrient 
UtIlization in Raising Animal Production 

4. All India Coordinated Research Project on FMD Khanapara 39.18 16.00 

5. Network Programme on Hemorrhagic Septicatmia Khanapara 18.40 6.90 

Under Ad-hoc: SchImII 

1. Development of Recominantmonoculture for Jomet 11.58 0.00 
fennented dairy products 

2. Production of raw-dried carabeef _usage Jorhat 9.92 0.00 

3. Use of starter culture for extended storage of Jorhat 4.54 0.00 
communicated chevon 

4. Studies on type characterization of Nageshwari Khanapara 5.95 0.00 
duck 01 Assam 

5. Studies on seminal attributes in Assam local Khanapara 7.87 0.00 
baeta! and crossbred bucks and evolving 
technology for improving the quality of frozen aeman 

6. Physical and biochemical studies on teman-a Khanapara 7.88 2.88 
hybrid of mithun and bala (local cattle) 

7. Studies on hydatadosis cystercocosis of different Jorhat 33.46 0.00 
animals 01 north eastem region 

8. Epidemiology pathology and host Immune Jomet 11.09 0.00 
response of rota virus Infection in pig 

9. Filarial dennatitis in cattle and buffalo in Assam .lortIat 12.79 0.00 
with special reference to epidemiology and control 

. ~I humpsore 

10. Epidemiology pathology and Treatment of canine JoItIat 18.30 0.00 
preVOYirus Infection In Assam 

11. Effect of probiotics and enzymes on the intestinal Jorhat 6.19 0.00 
mucasa 01 poultry 

Decl.r.tlon of Onion •• E • ...,tl.1 Commodity THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 

194. SHRI M. RAJA MOHAN REDDY: Will the MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) and 
DISTRIBUTION be pleased to state: (b) "Onion" was declared as essential commodity """" 

(a) whether the Govemment proposes to declare 
Central Notification dated 29.06.1999 and subsequently 
removed from the li.t of essential commodities vide 

onion as an esaentlal commodity under the provisions of Central Notification dated 25.112004. The decision to, 
the Essential Commodities Act, 1955; and remove "Onion" from the list of 8888ntial oommodltlee 

(b) if SO, the details thereof? was taken as part of the policy evolved by the Cot11J1Uttee 
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comprising of some Union Ministers and Chef Ministers 
constituted during the Conference of Chief Mlnistera on 
"WTO and Agriculture" held on 21st May, 2001. The said 
Committee had decided to dismantle all unnecessary and 
redundant controls on movement and distribution, 
particularly of agricultural commodities, under the Easentlal 
Commodities Act, 1955. 

Forward Integration 01 Alloy Steel Plant 

195. SHRI SUNIL KHAN: Will the Minister of STEEL 
be pleased to state: 

(a) whether the Government proposes to provide 
forward Integration for Durgapur Alloy Steel Plant; 

(b) If so, the details thereof; 

(c) if not, the reasons therefor; and 

(d) the fund allocated to Durgapur Steel Plant in the 
year 2003-04, 2004-05 and 2005-06 for its revival? 

THE MINISTER OF STATE IN THE MINISTRY OF 
STEEL (DR. AKHILESH DAS): (a) and (b) TowardS 
forward integration schemes for Alloy Steel Plant (ASP), 
Durgapur an amount of Rs. 281 crore (approx.) has been 
identified in Steel Authority of India's Corporate Plan for 
implementation based on techno-economic feasibility. The 
details are given below: 

(Rs. In crore) 

Forward Integration Schemes Amount 
(approx.) 

(i) Bloom/Round Caster 100 

(Ii) Blooming & Billet Mill Revamping 75 

(Iii) Heat Treatment facilities 25 

(Iv) Conditioning Shop 35 

(v) Forge Shop 46 

Total 281 

(c) does not arise. 

(d) During the period 2003-2004 to' 2005-2006 (April 
2005-Jaunary 2006), Re. 19.53 crore has been allocated 
to Alloy Steel Plant for funding Its capital expenditure as 
detailed below: 

(Rs. in crores) 

Year Amount 

2003-04 1.36 

2004-05 8.11 

2005-06 (April' 05-January'06) 10.06 

Grazing Land 

196. SHRI LAKSHMAN SINGH: Will the Minister of 
AGRICULTURE be pleased to state: 

<a) the total area of grazing land available for animal 
feed and fodder in the country at present, State-wise; 
and 

(b) the steps proposed to be taken to increase the 
area under grazing land In the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) The 
total area under permanent pastures and other grazing 
lands, Statewise, is given in the enclosed Statement. 

(b) This Department is implementing a Centrally 
Sponsored Fodder Development Scheme under which 
100% Central grant is provided for Grassland Development 
including Grass reserves (one unit of 10 ha. 0 Rs. 10 
lakhs) to the Department of Animal HusbandrylDepartment 
of Forest of the States. The State Governments make 
available the Central funds to the implementing agencies 
such as Village Panchayatslself help groups/NGOs, etc. 
to develop grassland in common property resources. The 
monitoring of Implementation of the scheme is done by 
the State Government. 

St • .",.nl 

A/N undfJr pennsnsnt pasturtJs and other grazing 
hands-1999-2000" (State-wise) 

51. No. States/UTa Area (000 ha.) 

2 3 

1 . Andhra Pradesh 882 

2. Assam 167 
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2 

3. Bihar 

4. Goa 

5. Gujarat 

6. Haryana 

7. Himachal Pradesh 

8. Jammu and Kashmir 

9. Karnataka 

10. Kerala 

11. Madhya Pradesh 

12. Maharashtra 

13. Manipur 

14. Mizoram 

15. Orissa 

16. Punjab 

17. Rajasthan 

18. Sikkim 

19. Tamil Nadu 

20. Uttar Pradesh 

21. West Bengal 

22. Andaman and Nlcobar Islands 

23. Chandigarh 

24. Dadra and Nagar Havell 

25. Daman and Diu 

26. Deihl 

27. Lakshadweep 

28. Pondicherry 

All India 

• Provisional 
o Below 500 ha. 
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3 

105 

849 

22 

1472 

126 

979 

2524 

1341 

23 

534 

4 

1714 

69 

123 

296 

6 

4 

o 
o 

o 
11041 

197. SHRI'8IR SINGH MAHATO: 
SHRI JIVABHAI A. PATEL: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether any remarkable contribution hu been 
made by the scientific Institutions/organizations In 
development of new varieties of pulHS; and 

(b) If so, the details thereof during the last three 
years and the current year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
Yes, Sir. 

(b) During the period, following 6 varieties of chickpea, 
5 varieties each of plglonpea and mungbean, 1 variety of 
urdbean, 2 varieties of lentil, 3 varieties of fleldpea and 
1 variety of rajrnuh have been developed by the Indian 
Council of Agricultural Reaean::h: 

Crop 

Chickpea 

Pigeonpea 

Mungbean 

Urdbean 

Lentil 

Fieidpea 

Rajmash 

Varieties 

Haryana Kabuli Chana 3 (HK 98-166), 
Anvlta (RSG 931), Aaclhar (RSG 963), 
BGM 547, Phule G,9425-9 and BGD 
128 

GAUT 001 E, GTH 1, CORG 9701, 
MAL 13 (Malavlya Cham.tkar) and 
NDA 98-1 

HUM 16, NOM 97-1, COGG 912, TM 
99-37 and IPM 99-125 (Meha) 

KU 96-3 

VL Masur 507 and HUL 57 

IPFD 1-10, IPFD-99-13 and IPF 99-25 

IPR 98-6 



239 WntMn AnsWSfS FEBRUARY 20, 2006 to QU6StiOns 240 

[English} 

Reforma In Agriculture 

198. SHRI RAYAPATI SAMBASIVA RAO: 
SHRI IQBAL AHMED SARADGI: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether the Govemment has decided to undertake 
refonns In the agriculture sector by amending (elevant 
laws Including one to anow fanners to store their produce 
in warehouses and sell It at an appropriate time; 

(b) If so, whether accredited agricultural godowns 
would be set for the purpose; and 

(c) If so, the time by which such reforms are likely 
to be undertaken? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
to (c) Yes, Sir. With a view to introduce a negotiable 
warehouse receipt system in the country for agricultural 
commodities, Department of Food and Public Distribution 
has drafted a Warehousing (Development and Regulation) 
Bill, 2005 in consultation with all the stakeholders, and 
concemed Ministries/Departments. The Bill was introduced 
in the Lok Sabha on 7th December, 2005 and has been 
referred to Standing Committee on Consumer Affairs, Food 
and Public Distribution for Its examination. 

Take Over of Fertilizer Plant 

199. SHRI RAM KRIPAL YADAV: Will the Minister 
of CHEMICALS AND FERTILIZERS be pleased to state: 

(a) whether Krishak Bharati Cooperative Limited 
(KRIBHCO) has finalized an agreement with Oswal Groupe 
of Company to take over their fertilizer plant; 

(b) if so, the details thereof alongwlth terms and 
conditions of the agreement; 

(c) whether proper fonnalitiea and established norms 
were not followed in the said agreement; 

(d) if so, the details thereof; 

(e) whether KRIBHCO has already paid Rs. 400 
crores to the Oswal Groups against this agreemnt; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI B.K, HANDIQUE): (a) Krishak Bharati 
Cooperative limited (KRIBHCO) through MIs. KRIBHCO 
Shyam Fertilizers Ltd. (KSFL) has taken over the 
Shahjahanpur plant of Oswal Chemicals and Fertilizers 
Ltd. (OCFL). 

(b) The details and tenns and conditions of the 
agreement are given below: 

• The acquisition has been done through a Special 
Purpose Vehicle (SPV) at a consideration of 
Rs. 1900 crore. 

• A new jOint venture company named KSFl was 
Incorporated on December 8, 2005 

• KRIBHCO will have 60% of the equity in the 
KSFL and will have all the Management control. 

• KRIBHeO will have the entire marketing rights 
of all the products of the KSFL. 

• As per the Agreement to Sell, the assets of 
Shahjahanpur plant are to be transferred by 
OCFL free from all encumberances in favour of 
KSFL. 

• All the liabilities till the date of transfer shall be 
the responsibility of OCFL. 

(c) and (d) The approval of the Board and General 
Body for the acquisition of the assets of Shahjahanpur 
plant and fonnation of a subsidiary company by the name 
of KSFL were taken by KRIBHCO as per the provisions 
of the Multi-State Cooperative Societies Act, 2002. 

(e) and (f) As per infonnation provided by KRIBHCO, 
out of a total equity of Rs. 700 crore of KSFL, KAIBHCO 
has paid Rs. 420 crore as its share of \equity in KSFL 
and the balance amount of Rs. 280 crore has been 
contributed by the other Joint Venture Partner. For the 
remaining amount, loans have already been arranged. 
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CutUvlltlon of World Level Quality Cotton 

200. SHAI JASHUBHAI DHANABHAI BAAAD: wtH 
the Minister of AGR~CUL TUAE be pleased to state: 

(8) the details of efforts being made by the 
Government to encourage the cultivation of wortd level 
quality cotton in the country; 

(b) whether the union Government proposes to 
establish a Cotton Research Centre in the country; and 

(c) if so, the time by which this Cotton Research 
Centre is likely to be established? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (e) 
In order to increase production, productivity and Improve 
quality of cotton, Technology Mission on Cotton (TMC) is 
under implementation since 200()"01 in 13 States viz; 
Andhra Pradesh, Gujarat, Haryana, Kamataka, Madhya 
Pradesh, Maharashtra, Orissa, Punjab, Rajasthan, Tamil 
Nadu, Tripura, Uttar Pradesh and West Bengal. 
Technology Mission on Cotton has four mini Missions. 
Mini Mission-I deals with the research and Development 
of technologies and is implemented by the Indian Council 
of Agricultural Research. Mini Mission-II deals with the 
development programmes for increasing production and 
productivity of cotton. It is implemented by the Department 
of Agriculture and Cooperation. Mini Mission-III deals with 
development of marketing infrastructure by undertaking 
activities like construction of market yards, auction centres, 
grading facilities, laboratories for testing of quality cotton 
etc. The upgradation and modemization of ginning and 
pressing factories to improve quality of cotton is 
undertaken under Mini Mission-IV. Mini Mission-III & IV 
are implemented by the Ministry of Textiles. 

(b) For research on cotton the Indian Council of 
Agricultural Research (ICAR) has already established 
Central institute for Cotton Research (CICR) at Nagpur 
with regional stations at Sirsa (Haryana and Coimbatore 
(Tamil Nadu). The cotton research ia alao conducted 
through the Centres of All India coordinated Cotton 
Improvement Project located at different State Agrk:ultural 
Universities in the country. 

(c) Does not arise. 

/TIIIIISMIionJ 

Inclualon of Local Tax.. In Maximum 
Retail Price of Drug. 

201. SHRI RASHEED MASOOD: Will the Minister of 
CHEMICALS AND FERTILIZERS be pleued to state: 

(a) whether there is any proposal to Include local 
taxes in the maximum retail price of the drugs In order 
to curb arbitrariness of drug sellers; and 

(b) H eo, the time by which a final decision Is likely 
to be taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI B.K. HANDIQUE): (&) Yes, Sir. 

(b) Based on the recommendations of the Committee 
under the Chairmanship of Joint Secretary 
(Pharmaceuticals) and the Task Force under the 
Chairmanship of Dr. Pronab Sen, Principal AdVisor, 
Planning Commission as well as feedback received from 
other stakeholders the Govemment have formulated a 
Draft National Pharmaceutical Polley, 2006 (Part-A-
excluding pricing) which has been circulated to various 
departmentslstakeholders seeking their comments 
(Including incluaion of local taxes In maximum retail price 
of drugs). Based on the comments received the 
Govemment Is likely to finalize the new Policy shortly. 

/EngIi6IIJ 

Rehabilitation of Animals 

202. SHRI S.K. KHARVENTHAN: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether the Government has launched any 
scheme for the rehabilitation of animals like lion, tigers 
etc. which are banned in shows as more circus owners 
start surrendering their animals to the Central Zoo 
Authority; 

(b) H so, the details thereof; and 

(c) the steps taken by the Govemment to protect 
the rare wild animals which lacks proper care and 
attention? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) Yes Sir. The Ministry of Environment 
and Forests through the Central Zoo Authority established 
five Rescue Centres at Vandalur (Chennai). Tamil Nadu; 
Bannerghatta. (Bangalore). Kamataka; Nahargarh (Jaipur). 
Rajasthan; Visakhapatnam & Tirupatl in Andhra Pradesh 
for rehabilitating lions. tigers. etc. banned in shows of 
circuses. Till date 313 lions and 82 tigers. 10 bears. 20 
monkeys and 4 panthers have been rehabilitated in these 
rescue centres. Two more rescue centres at South 
Khairabari (Cooch Behar) West Bengal and Van Vlhar 
Zoo (Bhopal) are coming up to accommodate around 
48 lions and tigers which are still in possession with the 
circuses. 

(c) The Central Zoo Authority provides flnancia~ 

assistance on 100% basis to the major recognized public 
sector zoos for improvement of housing and healthcare 
facilities. so that proper care and welfare of the rare wild 
animals are met in captivity. thereby ensuring their long 
term survival. 

State Seed certification Agencle. 

203. DR. ARUN KUMAR SARMA: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) whether a Bill for bringing the State Seed 
Certification Agencies under one umbrella is under 
consideration of the Govemment; 

(b) if so. the details thereof; 

(c) the objectives behind the move and progress 
made towards clearance of the Bill; and 

(d) the response received from various State 
Governments and the time by which it is likely to be 
implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) There is a provision to establish State Seed 
Certification Agency for the State as well as accreditation 
for organization/Individuals to carryout the functions of 
the seed certification under the proposed Seeds Bill. 2004. 

(c) and (d) The objective of tlle Seeds Bill. 2004 is 
to regulate the quality of seeds for sale. import and export 

and to facilitate production and supply of quality seeds 
and matters connected therewith or incidental thereto. 
State Govemments by and large have supported the Bill. 
The Bills is under the consideration of the Parliament 
Standing Committee on Agriculture. 

/Trsns/8tionj 

Unemployed Engineering and Medical Graduate. 

204. SHRI BAPU HARI CHAURE: 
SHRI SANJAY DHOTRE: 
SHRI SANAT KUMAR MANDAL: 

Will the Minister of LABOUR AND EMPLOYMENT 
be pleased to state: 

(a) whether the number of unemployed medical and 
engineering graduates Is increasing continuously during 
the recent past; 

(b) if so. the reasons therefor; 

(c) the details of unemployed medical and engineering 
graduates In the country. State-Wise; and 

(d) the steps taken or proposed to be taken by the 
Government to remove unemployment among the youths 
of this category? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI CHANDRA 
SEKHAR SAHU): (a) to (c) Estimates of employment and 
unemployment in the country are obtained through labour 
force surveys conducted by National Sample Survey 
Organisation. Last such survey for which results are 
available pertains to the year 1999-2000. As per these 
surveys. unemployment rate among educated youth (Age 
Group 15-29 years) with technical education (those having 
additional diplomas or certificates in Agriculture. 
Englneerlng/Technology. Medicine. crafts and other 
subjects) on usual status basis has marginally gone down 
from around 27.3% in 1993-94 to 23.7% in 1999-2000. 
State-wise details are not available. 

(d) With the economy expected to grow at around 
8% per annum and the Government emphasiS on 
development of Infrastructure. better health services. 
emphasis to IT and communication sectors 18tC.. substantial 
employment opportunities for engineers and medical 
graduates are likely to be created in the economy. 
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{English} 

Fertilizer Producing Units 

205 SHRI ANANT A NA YAK: WUI the Minister of 
CHEMICALS AND FERTILIZERS be pleased to state: 

(a) whether the condition of mQSt of the fertilizer 
producing units in the country is not healthy; 

(b) if so, the names of the units in which operation 
had been suspended/discontinued during 2004-05 and 
2005-06 till date alongwith the reason therefor; and 

(c) the quantity of fertilizers produced by functional 
lertilizer units during the above period against their 
installed capacity? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI B.K. HANDIQUE): (a) Capacity utilization 
of operational plants was 94.0% of nitrogen & 71.9%01 
phosphate during 2004-05 and 96.7% of nitrogen & 90.3% 
of phosphate during 2005-06 till January, 2006 which Is 
highest ever 80 far. 

(b) Two urea units suspended producIIon during 2004-05 
and 2005-06 namely RCF-Trombay-V due to shortage of 
natural gas and DIL-Kanpur due to financial constraints. 

(e) the quantity of fertilizers produced by major 
fertilizers units during 2004-05 and 2006-06 till date 
alongwith installed capacity in nutrient terms is given in 
the enclosed Statement. 

Uml·wis8 installed capacity lind pfOduclion of I118jor fertilizer units in nuttient terms 
dunng 2004·05 and 2005·06 hll .Januaty. 2006 

('000' MT) 

Name of Companyl Annual InstaDed Production 
Plant Capacity 2004-05 200~ 

(1-04-05) April, OS-January. 06 

2 3 4 

Nitrogen 

Public Sector: 

NFL: Nangal-II 220.1 227.2 206.2 

NFL: Bhatinda 235.5 246.8 211.2 

NFL: Panipat 235.3 244.4 198.8 

NFL: Vijaipur 397.7 426.2 367.0 

NFL. Vijaipur Expn. 397.7 432.2 381.0 

BVFCL: Namrup-II 110.4 0.0 7.6 

BVFCL: Namrup-III 144.9 94.8 75.3 

FACT: Udyogamandal 77.0 62.3 51.1 

FACT: Cochin-II 97.0 94.7 97.0 

RCF: Trombay 45.0 52.5 51.7 
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2 3 4 

RCF: Trombay-IV 75.1 46.4 35.9 

RCF: Trombay-V 151.8 0.0 0.0 

RCF: thai 785.1 823.4 677.7 

MFl: Chennai 366.7 270.9 161.6 

Cooperative Sector 

IFFCO: Kandl. 351.5 362.5 298.7 

IFFCO: Kalol 250.5 255.1 209.4 

IFFCO: Phulpur-I 353.5 260.0 212.6 

IFFCO: Phulpur-II 397.7 397.8 361.8 

IFFCO: Aonla-I 397.7 397.7 321.6 

IFFCO: Aonla-II 397.7 398.0 349.0 

KRIBHCO: Hazira 795.4 830.6 688.4 

Private Sector 

GSFC: Vadodara 248.1 235.4 200.7 

GSFC: Sikka-I 105.8 51.5 43.0 

GSFC: Sikka-II 11.3 50.3 43.1 

CFL: Vizag 124.0 184.9 165.2 

SFC: Kota 174.3 174.3 154.3 

OIL: Kanpur 332.1 0.0 17.1 

Zll: Goa 288.7 307.6 356.6 

SPIC: Tuticorin 370.7 385.7 356.6 

MCF: Mangalore 207.2 192.5 187.6 

CFl: Ennore 41.2 44.9 36.2 

GNFC: Bharuch 356.7 371.9 314.2 

T AC: Tuticorln 16.0 18.8 17.3 

TCl: Haldia 121.5 78.1 83.3 

GFCl: Kaklnada 120.6 146.4 139.2 

IGCl: Jagdlshpur 397.7 453.2 3n.5 

Hindalco Inds. ltd.: Oahej 72.0 51.5 32.0 
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2 3 4 

DFPCl: Taloja 52.9 20.6 9.5 

NFCl: Kakinada-I 274.8 302.2 286.4 

NFCl: Kakinada-II 274.8 338.2 256.3 

CFCL: Gadepan-I 397.7 442.2 385.5 

CFCl: Gadepan-II 397.7 411.4 369.1 

TCl: Sabrala 397.7 445 .. 4 384.3 

OCF: Shahjahanpur 397.7 396.1 340.3 

OCF: Paradeep 325.2 114.6 48.0 

PPl: Paradeep 129.6 184.3 184.0 

Phoaphllte 

PubUc Sector: 

FACT: Udyogamandal 29.7 20.2 22.7 

FACT: Cochin-II 97.0 94.7 97.0 

RCF: Trombay 45.0 52.5 51.7 

RCF: Trombay-IV 75.1 46.4 35.9 

MFl: Chennai 142.8 52.6 28.0 

Cooperative Sector 

IFFCO: Kandla 910.0 938.3 7n.9 

Private Sector 

GSFC: Vadodara 75.9 62.1 71.2 

GSFC: S/kka-I 270.5 131.7 110.2 

GSFC: Sikka-II 182.2 128.8 110.8 

CFL: Vizag 166.0 216.2 197.6 

ZIL: Goa 197.4 178.0 174.4 

SPIC: Tuticorin 218.6 176.9 164.8 

MCF: Mangalore 82.8 84.3 64.6 

CFL: Ennore 48.0 49.8 42.1 

GNFC: Sharuch 28.5 35.9 33.1 
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1 2 

TCl: Haldia 310.5 

GFCL: Kakinada 308.2 

Hindalco: Dahej 184.0 

DFPCL: Taloja 52.9 

OCF: Paradeep 802.8 

PPL: Paradeep 331.2 

Cle.rance of ProJect Report under NRAP 

206. SHRI TUKARAM GANGADHAR GADAKH: Will 
the Minister of ENVIRONMENT AND FORESTS be 
pleased to state: 

(a) whether the Government of Maharashtra has 
submitted a project proposal for environmental clearance 
under the National River Action Plan; 

(b) If so, the details of the project proposals and 
cost thereof; 

(c) the stage at which clearance of the different 
projects stands at present; and 

(d) the time by which the different projects are likely 
to be cleared by the Government? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) to (c) No project proposal has been received 
from the Government of Maharashtra in this Ministry for 
environmental clearance under the National River 
Conservation Plan. However, the Government of 
Maharashtra has submitted river pollution abatement 
project reports for Kolhapur town along river Panchganga 
(costing Rs. 49.74 crore), Wai town along river Krishna 
(costing Rs. 53.83 crore). Pandharpur town along river 
Bhlma (costing Rs. 26.57 crore), Prakaaha town along 
river Tapi (costing Rs. 4.62 crore), Palthan town along 
river Godavari (costing Rs. 15.72 crore) and Nawapur 
town along river Rangawali (costing As. 4.55 crore) for 
approval under the National River Conservation Plan 
during the Tenth Five year Plan. These .projects could 
not be considered for approval as the outlay available 
under the Tenth Five Year Plan Is les8 than the 

3 4 

220.6 230.4 

373.9 357.8 

131.7 81.7 

20.6 9.5 

282.7 73.8 

407.3 412.3 

sanctioned cost of projects already approved under the 
National River Conservation Plan. However, it was 
suggested that the State Government may undertake 
these projects out of the State Plan provisions by seeking 
necessary funds from the Planning Commission including 
exploring the possibility of initiating the projects with pubHc-
private partnership. Subsequently, on seeking the 
comr.1ents on project reports related to the towns of 
Pandharpur, Prakasha and Paithan by the Planning 
CommiSSion, these were examined in the Ministry and 
found to be lacking in important details and requisite 
information. Accordingly, the Government of Maharashtra 
has been intimated to revise these project reports. 

(d) Does not arise. 

Cutting of Sundarbans Foreat 

207. SHRIMATI MANEKA GANDHI: Will the MInister 
of ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether a large number of people are entering 
the protected forests of sundarbans every day and are 
cutting and buming trees in order to get wild honey; and 

(b) if so, the steps proposedltaken to check this 
trend? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) The State has informed that honey collection 
is a seasonal activity In the sundarbans Tiger Reserve, 
and only authorised permit holders are allowed to con9ct 
honey from the buffer area of the reserve during the 
period from April to June months. 

(b) The safeguards taken by the State to check 
authorised honey collection are given in the enclosed 
statement. 
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(i) All fishing permits are suspended during the 
honey collection period to ensure that no illegal 
smuggling of honey out of Sunderbans forest 
taken place. 

(ii) All protection camps under Sunderbans Tiger 
Reserve intensify patrolling activity to check 
smuggling of honey and entry of unauthorised 
persons. 

(iii) Special patrolling teams are also formed and 
placed at strategic locations to check entries of 
unauthorised person Inside the forest area. 

/Trans/a/ion} 

Employment In Bokaro Steel Plant 

208. SHAI CHANDRAKANT KHAIRE: Will the Minister 
of STEEL be planed to state: 

(a) the number of displaced persons given 
employment in Bokaro Steel Plant after 1992; 

(b) the number of applicants yet to be provided with 
employment; and 

(c) the time by which all the displaced persons are 
likely to be given jobs? 

THE MINISTER OF STATE IN THE MINISTRY OF 
STEEL (DR. AKHILESH DAS): (a) 1304 displaced persona 
have been given employment In Bokaro Steel Plant (BSL) 
from 01.01.1992. 

(b) and (c) The employment to displaced persons in 
Bokaro Steel Plant is being given in a regulated manner 
as per the norm given by Hon'ble High Court, Jharkhand. 
Bokaro Steel Plant has provided employment to 195 
displaced persons out of the list of 207 Category-I 
displaced persons verified by the Director Project Land & 
Rehabilitation (DPLR), Government of Jharkhand. The 
remaining 12 displaced persons do not conform to the 
suitability criteria due to various reasons like family 
member already employed In BSL, death of the candidat., 
Panchat change. medically unfit for the post, etc. 

A list of approximately 970 Category-II displaced 
persons has been sent to DPLR for verification. On 
receiving the relevant information and requisite details 

from DPLR, the process for employment as per the Court 
ordara would be started. 

Revival O'Su9ll' Mill. 

209. DR. LAXMINARAYAN PANDEY: Will the Minister 
of CONSUMER AFFAIRS. FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether there is any proposal with the 
Government for the review of sugar policy in view of 
availability of surplus sugar in the country; 

(b) If so, the details thereof and the progress made 
theI'eln;and 

(c) the time by which it is likely to be Implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) No, Sir. 

(b) and (c) Do not arise. 

Supply of Poor Quality Alce 

210. SHRI VIJOY KRISHNA: Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether sub-standard quality of rice has been 
supplied to the Southem States from the godowns of 
Food Corporation of Indla (Fel) in Punjab; 

(b) If so, the details of officers and rice mills held 
responsible therefor; 

(c) the action taken by the Govemment against the 
guilty officers and rice m~ls to compensate the Josses 
suffered; . 

(d) the number of incidents of irregularltie. committed 
by FCI officials and merchants reported during the last 
three yea,.; and 

(e) the ateps being taken by the Government to check 
such cases In the future? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
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MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) Against the total quantity of 39.91 lakh MTs 
of rice dispatched during November, 2004 to October, 
2005 to the Southern States from Punjab, quality 
complaints were received for a total quantity of 3,52,208 
MTs. Out of this quantity, for which quality complaints 
were received, a quantity of 3,06,401 MTs has been 
issued and only 45807 MTs remains to be under quality 
complaint, which comes to 1.15% against total dispatch 
of 39.91 lakhs MTs. 

(b) As informed by FCI, 11 Category-I and 71 
Category-1I1111 officials have been identified responsible for 
acceptance/dispatch of sub-standard (BRUbeyond PFA 
limit) rice. CBI has also registered three FIRs bearing 
No. RCCHG 2006, AOOO1, 0002 and 0003 dated 7.1.2006 
against 83 officers/officials of the FCI including the then 
SRM, Punjab and 330 Rice Millers identified by them for 
acceptance dispatch/delivery of sub standard rice during 
KMS 2004-05. 

(c) As per the information received from FCI, of the 
11 Category-I and 71 Category-IIIIII officers, penalty of 
dismissal from the services and forfeiture of gratuity, to 
partially off set the losses suffered by the Corporation 
have already been Imposed upon one Category-I Officer. 
Business dealing with 88 Rice Millers for the delivery of 
poor quality rice has been banned. Various other Rice 
Millers identified for delivery of poor quality of rice have 
given unqualified undertaking for replacement of such 
stocks with the stocks conforming to specifications and 
replacement by them is in progress. Therefore ban against 
them was revoked by General Manager (Pb.) 

(d) As informed by FCI in all 1481 chargesheets 
have been issued to the officers/officials of FCI for 
acceptance/dispatch of sub-standard stocks during the last 
three years. 

(e) To avoid the recurrence of such incidence, 
following steps have been taken: 

(I) A large number of officers/officials who were 
found responsible for acceptance of BRUbeyond 
PFA limit stocks were either placed under 
suspension or transferred out of region or 
banned for acceptance of rice besides regular 
disciplinary action agafnst them, by FCI. 

(il) Some procedural charges have also been made 
by the FCI during the KMS 2005-06 and teams 

for Regional OfficelOlatrict Office constituted for 
collection/drawal of samples of rice stocks being 
accepted for analysis in the concemed Labs and 
immediate action is taken on detection of BRL 
stocks. 

(iii) Notorious Centers and millers have been 
identified and Area Managers/Assistant General 
Managers (OC) have been instructed by FCI to 
keep a strict vigil on them in order to ensure 
that no sub standard rice is delivered by 
unscrupulous millers in connivance with the staff/ 
officers of the FCI. 

(Iv) The inspection reports of concemed officers of 
FCI relating to procurement of rice are being 
closely monitored in the RegionaVZonal offices. 

(v) Frequent checking of procurement centers 
including rice procurement by various squads 
including vigilance squads and joint teams of 
officers of FCI and the Ministry have been 
ensured. 

(vi) As a result of above steps, no destination quality 
complaint against stocks of rice procured/ 
dispatched ex Punjab region, during the month 
of October, November and December, 2005 
during KMS 2005-06 have been received. 

{English} 

Dlver.on of Fooclgl1llna Meant for A.P.L. Famllle. 

211. SHRI RAGHUNATH JHA: Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether the subsidy given on foodgralns has risen 
much faster for Above Poverty Une (APL) category as 
compared to Below Poverty Line (BPL) category: 

(b) if so, the break-up thereof during the last three 
years; 

(c) whether the Government is conSidering any 
proposal for excluding APL families from Public Distribution 
System (PDS); 

(d) if so, the details thereof; 

(e) whether most of the foodgrains meant for APL 
families are sold In black market; and 
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(f) if so, the number of fair price 8hopB In Deihl 
booked tor black marketing PDS foodgnUn during the 
last three years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) and (b) The detaila of food subsidy releaeed 
during the last three years for foodgraina distributed to 
families above poverty line (APL) and for the families 
below poverty line (BPL) and increase over the previous 
year is as under: 

Year Subsidy released 
(Rs. in erere) 

2002·03 

2003-04 

2004-05 

BPL 

6280.80 

9950.05 

12580.26 

(c) No, Sir. 

(d) Does not arise. 

APL 

949.15 

1655.18 

2791.79 

Increase over previous year 
(Rs. In croft) 

BPL 

3669.25 

2630.21 

APl 

706.03 

1136.61 

(e) and (f) An evaluation study of Targeted Public 
Distribution System (TPDS) conducted by the Planning 
Commission covering eighteen major States has observed 
that out of the subsidized foodgrains under the TPDS 
there is leakage of about 19.71 percent at Fair Price 
Shops (FPS) level and about 16.67 per cent of the 
foodgrains is diverted through ghost cards. In addition, 
the TPDS sufferS from diversion of subsidized grains to 
unintended beneficiaries (above poverty line (APL) 
households) because of errors of Inclusion. However, the 
report is based on old primary data of 2001·2002. As 
several changes like introduction of Antyodaya Anna 
Yojana (MY), change in the scale of issue, etc. have 
taken place since then, it is difficult to totally rely on this 
report. 

As informed by the Govemment of NCT of Delhi, 
the number of Fair Price Shops (FPS) booked in Delhi 
during the last three years are 75. In addition, 
departmental action has also been taken against 791 
FPSs during the last three yeal'S. 

Unemployment Rate 

212. SHRI RAVI PRAKASH VERMA: Will the Minister 
of LABOUR AND EMPLOYMENT be pleased to state: 

(a) whether the unemployment rate In the country 
has gone up In the recent years compared to 2000 
fIgUres; 

(b) If so, the details thereof Indicating the percentage 
of rural and urban unemploymant and the reasons for 
this high percentage; and 

(c) the fresh steps being taken by the Govemment 
to bring down the unemployment rate both in rural and 
urban areas? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI CHANDRA 
SEKHAR SAHU): (a) and (b) Reliable estimates of 
employment and unemployment are obtained through 
quinquennial labour force surveys conducted by National 
Sample Survey Organisation. Last such survey for which 
results are available pertains to the year 1999-2000. 
Therefore, reliable e8tlmates beyond 2000 are not 
available. 

(c) Besides the creation of employment opportunities 
in the normal growth process, Government Is also 
implementing various employment generation and poverty 
aneviation programmes both in rural and urban areas of 
the country. Latest initiative taken by the Govemment In 
the rural areas is the launch of the National Rural 
Employment Guarantee Scheme which alms at providing 
100 days of guaranteed wage employment In a year to 
each rural household. 

Drug Price 

213. SHRI NAVJOT SINGH SIDHU: Will the Minister 
of CHEMICALS AND FERTILIZERS be pleased to state: 

(a) whether the Government hal received 
representations from Pharma Industry regarding liberalizing 
of drug price; 

(b) if so, the details thereof; and 

(c) the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI B.K. HANDIQUE): (a) to (c) 
Representations from pharrna Industry on various issues 
relating to drug industry, including drug price control, are 
being received in this Department from time to time. Such 
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representations are examined and taken into consideration 
while taking a decision on any issue relating to drug 
industry. 

Recently the Government constituted a Committee 
under the Chairmanship of Joint Secretary (Pharma) to 
examine the issue of span of price control (including trade 
margin). Subsequently, A Task Force under the 
Chairmanship of Dr. Pronab Sen, Principal Advisor, 
Planning Commission was also constituted to expiore 
options other than price control to make available life 
saving drugs at reasonable prices. 

Based on the recommendations of the Committee 
under the Chairmanship of Joint Secretary 
(Pharmaceuticals) and the Task Force under the 
Chairmanship of Dr. Pronab Sen, Principal Advisor, 
Planning Commission and feedback from other 
stakeholders Govemment have formulated a draft National 
Pharmaceutical POlicy, 2006 (Part-A-excluding pricing) 
which has been circulated to various stakeholders seeking 
their comments. Based on the comments received the 
Government is likely to finalize the new Policy shortly. 

Setting up of Production Centre of Sefal 

214. SHRI VIKRAMBHAI ARJANBHAI MADAM: Will 
the Minister of AGRICULTURE be pleased to state: 

(a) whether the Union Government has received any 
proposal from the Government of Gujarat for setting up 
of production centre for Safal Joint Venture with Gujarat 
Agro Industries Corporation Limited; 

(b) if so, the details thereof and the time by which 
it is likely to be set up; and 

(c) if not, the reasons therefor? 

THE M1NISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) No, 
Sir. 

(b) and (c) Question does not arise in view of (a) 
above. 

A •• latanee to Kamatakll for Ground Water 
Recharge and Water Harveatlng 

215. SHRI G. KARUNAKARA REDD~: Will the 
Minister of WATER RESOURCES be pleased to state: 

(a) the amount provided for ground water recharge 
and water harvesting programmes to the Government of 
Karnataka under the Central Regional Scheme; 

(b) the number of proposals received from the State 
Govemment under the said programmes alongwith costs 
involved therein; and 

(c) the time by which the proposals are likely to be 
cleared and the amount provided therefor? 

THE MINISTER OF WATER RESOURCES (PROF. 
SAIFUDDIN SOZ): (a) to (c) Presently, there is no 
approved scheme on ground water recharge and water 
harvesting in the Central Ground Water Board (CGWB)I 
Ministry of Water Resources. However, under the Central 
Sector Scheme for ·Study of Recharge to Ground Water" 
implemented during the VIII & IX Plans, an amount of 
Rs. 44.12 lakh and Rs. 43.30 lakh were spent respectively 
for this purpose by CGWB in the State of Karnataka. 
Besides, another amount of Rs. 56.11 lakh was provided 
by the Ministry of Water Resources to Government of 
Kamataka for construction of roof top rain water harvesting 
structures in five Government buildings during the Fresh 
Water Year 2003. 

Policy on Employment Growth In Unorganlsed 
Sector 

216. SHRI MILIND DEORA: Will the Minister of 
LABOUR AND EMPLOYMENT be pleased to state: 

(a) whether the Government has failed to announce 
the policy on Employment Growth in unorgnaized sector 
within the fixed tlmeframe; 

(b) If so, the reasons therefor, and 

(c) the time by which it is likely to be announced? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI CHANDRA 
SEKHAR SAHU): (a) to (c) Tenth Plan gives strategies 
of employment generation through labour intensive 
unorganized sectors, like agriculture, horticulture, social 
forestry, animal husbandry. tourism, etc. 

Clearance to Irrigation Project 

217. SHRI ASADUDDIN OWAISI: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 
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(a) whether the Government hu _ked the Andhra 
Pradesh Government to take the olearance from the 
SUpreme Court for the A P PolYaram Irr'.gatlon Project 
on Godavari River before initiating it; 

(b) if so, the reasons therefor; 

(c) whether the State Govemment has taken 
clearance from the Union Government for the project In 
regard to Popikondala Wildlife Sanctuary situated at 
Polvaram upstream; and 

(d) If so, the present position of the project as regards 
Environment Clearance? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) No, Sir. 

(b) Does not arise. 

(c) No, Sir. 

(d) Environment clearance under the EIA Notification, 
1994 was accorded to the project on 26.10.2005. For 
considering the grant of necessary clearance in regard to 
Papikondala Wildlife Sanctuary, the Standing Committee 
of National Board of Wildlife in ita meeting held on 
20.01.06 has desired a jOint inspection of the site by a 
Member of the Standing Committee and the Wildlife 
Division of the Ministry. 

Setting up of T.chnlcal Conaultency Service 

218. SHRI SANAT KUMAR MANDAL: Will the 
Minister of FOOD PROCESSING INDUSTRIES be pleased 
to state: 

(a) whether the Government has set up any technical 
consultancy service for promoting food proceeaing and 
agro-processlng Industries in the country; 

(b) if so, the details thereof; 

(c) whether the Government has taken any effective 
steps for the promotion of food and agro-processing 
industries in the country during the current financial year; 
and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH 
KANT SAHAY): (a) No, Sir. 

(b) Does not arise. 

(c) and (d) Promotion of food processing industries 
is an ongoing process. Sev.ral measures have been taken 
by the Government for promotion of FPls from time to 
time. Plan Schemes have been implemented to provide 
financial assistance for establishment and modernization 
of the food processing units, creation of infrastructure, 
support for R&D, human resource development besides 
other promotional measures to encourage development 
of food processing Industries. Recently, in 2004·05 the 
Government has allowed under Income Tax Act, a 
deduction of 100% of profit for five years and 25% of 
profit for the next five years in case of new agro 
processing industries set up to process, preserve and 
package fruits and vegetables. Excise duty of 16% on 
dairy machinery has been fully waived for promotion of 
dairy processing industrtea. Excise duty on meat, poultry 
and fish products has been reduced from 16% to 8%. 
Excise duty on food grade hexane used in edible oil 
Industry has been reduced from 32% to 16%. In the 
Budget of 2005·06 excise duty of Rs. 1.00 per kg on 
refined edible oil and Rs. 1.25 per kg on vanaspatl was 
abolished. Customs duty on refrigerated vans was reduced 
from 20% to 10%. 

{TflInslalionJ 

CI ..... nce to Irrigation Project 

219. SHRI KAILASH MEGHWAL: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether the Government of Rajasthan has 
submitted a proposal to the Union Govemment seeing 
environmental approval for the construction of certain Lift 
Irrgiation Projects; and 

(b) if 80, the details thereof and the stage at which 
the maHer stands at present? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) No, Sir. 

(b) 0081 not arise. 



283 WtfIttIn Al18wt1fS FEBRUAAY 20, 2006 10 Ouss/lons 264 

{Engllsh/ 

Inc ...... In Price of EHentlal CommodltlM 

220. SHAI ANANDAAO VITHOBA ADSUL: 
SHAI SUGAIB SINGH: 
DR. DHIAENDAA AGAAWAL: 
SHAI BAAJESH PATHAK: 
SHAI HAAIKEWAL PAASAD: 
SHAI AANEN BAAMAN: 
SHAI KISHANBHAI V. PATEL: 
SHAI HEMLAL MUAMU: 
SHAI AAYAPATI SAMBASIVA AAO: 
SHAI BRAJA KISHOAE TAIPATHY: 
SHAI S.K. KHAAVENTHAN: 
SHAI ANANTA NAYAK: 
SHAI SANTOSH GANGWAA: 
SHAI MOHAN SINGH: 
SHAI VIJOY KAISHNA: 
SHAI AAGHUNATH JHA: 

Will the Minister of CONSUMEA AFFAIRS, FOOD 
AND PUBLIC DISTAIBUTION be pleased to state: 

(a) whether there has been an unprecedented rIee 
in prices of essential commodities particularly wheat and 
wheat products in the recent past; 

(b) If so, the details thereof and the factors attributed 
thereof; 

(c) whether there is any proposal to ban export of 
wheat to stabilize the prices; 

(d) If not, the other steps taken by the Government 
to arrest the price-rise; 

(e) whether the Government has recently released 
additional wheat In the open mamet; 

(f) if so, the details thereof, State-wise; and 

(g) the details of monthly requirement of foodgralns 
for Public Distribution System and other welfare schemes 
in the country vis-s-vis the quantity being released, State-
wise? 

THE MINISTEA OF STATE IN THE MINISTAY OF 
AGAICULTUAE AND MINISTEA OF STATE IN THE 
MINISTAY OF CONSUMEA AFFAIAS, FOOD AND 
PUBLIC DISTAIBUTION (SHAI T ASLIMUDDIN): (a) and 

(b) The prices of essential commodities have generally 
remained steady during the recent past, except for wheat 
and wheat products such as atta. The increase in retail 
price of wheat at different centres has ranged from 
50 paise per kg to As. 4.00 per kg during the last one 
year ended on 16th February, 2006. In the case of atta, 
the increase has been in the range of As. 1.00 per kg 
to As. 3.00 per kg, barring higher increase at Aizawl, 
during the same period. The increase in the prices of 
wheat can be attributed to a variety of reasons such as 
relatively lower level of stocks of wheat in the Central 
Pool, seasonal factors, etc. 

(c) No, Sir. 

(d) The following steps have been taken to check 
the increase in prices: 

(i) Increased allocation of wheat under the Open 
Mamet Sale Scheme; 

(ii) Freeze on the Central Issue Prices under the 
Targeted Public Distribution System (TPDS) In 
order to encourage more off-take; 

(iii) DecisIon to Import wheat for augmenting the 
avallabUIty in the Southern Zone; 

(iv) Ensuring adequate availability of wheat stocks 
for the TPDS and Welfare Schemes in all the 
States of the country; 

(v) Dally Monitoring of retail and wholesale priCes 
of wheat. 

(e) Yes, Sir. 

(f) Government has released on 25.1.2006 additional 
allocations of wheat under Open Mamet Sale Scheme as 
under: 

(in thousand tonnes) 

State Allocation 

Delhi 20 

Tamil Nadu 20 

Kamataka 10 

Kerala 3 

West Bengal 10 

Maharaahtra 10 
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(g) Information relating to the State-wise allocation As regards Information on State·wI8e allOcation and off· 
and off·take of rice and wheat under T argetecI Public take of rice and wheat under Welfare SchemH, It Is 
Distribution System Is given In the enclosed Statement. being collected and will be laid on the table of the Ho .... 

SIIItIm.", 

Fig. In "000" tonnes 

Monthly Allocation Average Monthly Offtake 

Rice Wheat Total Rice Wheat Total 

2 3 4 5 6 7 

1. Andhra Pradesh 318.287 12.806 331.093 265.149 3.889 269.038 

2. Arunachal Pradesh 7.647 0.815 8.462 5.561 0.592 6.153 

3. Assam 124.1n 22.128 146.305 77.817 22.711 100.528 

4. Bihar 201.947 208.945 410.892 25.018 66.033 91.051 

5. Chhattlsgarh 122.049 30.737 152.786 38.273 12.184 50.457 

6. Delhi 29.003 68.355 97.358 8.714 29.309 38.023 

7. Goa 7.974 3.214 11.188 0.947 0.426 1.373 

8. Gujarat 106.418 200.083 306.501 18.962 44.901 83.863 

9. Haryana 31.075 80.823 111.898 2.063 20.098 22.159 

10. Himachal Pradesh 26.918 17.068 43.986 2.651 12.786 15.437 

11. Jammu and Kashmir 45.693 17.374 63.067 37.598 19.371 56.967 

12. Jhartchand 65.023 36.793 101.816 24.987 29.884 54.871 

13. Kamataka 225.669 56.414 282.073 145.561 29.764 175.326 

14. Kerala 158.939 46.792 205.731 45.426 30.506 75.931 

15. Madhya Pradesh 93.366 262.288 355.654 26.530 111.732 138.262 

16. Maharashtra 228.363 392.069 620.432 78.336 132.519 210.854 

17. Manipur 7.319 1.186 8.505 4.094 1.359 5.453 

18. Meghalaya 9.509 0.648 10.157 7.788 0.513 8.301 

19. Mizoram 4.836 1.01 5.846 5.380 0.558 5.938 

20. Nagaland 7.855 2.727 10.582 7.622 5.738 13.360 

21. Oriua 208.799 28.889 237.688 100.654 6.204 108.859 

22. Punjab 40.992 98.156 139.148 0.189 6.696 6.884 
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, 2 3 

23. Rajasthan 84.009 226.349 

24. Sikklm 3.071 0.6 

25. Tamil Nadu 475.863 10 

26. Tripura 21.266 3.995 

27. Unaranchal 31.263 13.964 

28. unar Pradesh 521.27 393.602 

29. Weat Bengal 326.767 181.543 

30. Andaman and Nicobar Islands 2.892 0.907 

31. Chandigath 2.226 4.87 

32. Dadra and Nagar Havea 0.902 0.253 

33. Daman and Diu 0.796 0.129 

34. Lakshadweep 0.306 0.019 

35. Pondicherry 3.926 0.1 

Total 3546.405 2425.651 

Source: Department of Food and Public Distribution. 

Agreement with Sri Lanka on Water Management 

221. SHRI SUGRIB SINGH: 
SHRI N.N. KRISHNADAS: 
SHAI KISHANBHAI V. PATEL: 
SHRI JASHUBHAI DHANABHAI BARAD: 

Will the Minister of WATER RESOURCES be pleased 
to state: 

(a) whether the Government has signed any 
agreement with Intemational Water Management Institute 
of Colombo on Water Management; 

(b) If so, the details thereof and the extent to which 
both the countries are likely to be benefited as a result 
thereof; 

(c) the time by which such agreement will be 
implemented; 

(d) whether there is any worklQg me~ogy with 
the Ministry on water management; and . 

4 5 6 7 

310.358 1.318 79.788 . 81.106 

3.671 3.131 0.376 3.507 

485.863 265.829 6.159 271.988 

25.261 12.767 2.414 15.181 

45.227 7.207 7.615 14.822 

914.872 114.617 138.055 252.672 

508.31 72.726 152.904 225.631 

3.799 1.298 0.406 1.703 

7.096 N.A. N.A. NA 

1.155 0.132 0.038 0.168 

0.925 0.040 0.011 0.051 

0.325 0.313 0.003 0.317 

4.026 2.203 0.098 2.301 
.. 

5972.056 1421.822 977.636 2399.457 

(e) If so, the details thereof? 

THE MINISTER OF WATER RESOURCES (PROF. 
SAIFUDDIN SOZ): (a) to (e) A Memorandum of 
Agreement between India Council of Agricultural Research 
and the International Water Management Institute (an 
International Centre under the Consultative Group on 
Intematlonal Agricultural Research), Colombo was sigrntd 
at New Delhi on 25th November, 1996 with the common 
objectives to improve irrigated agriculture production 
through acientific water management technologies by way 
of collaboration in research and traiilng. 

Each year, a wort<plan is developed and agreed to 
for implementation. The workplan for 2006-07 includes 
foHowing areas for mutual cooperation. 

• Multiple water use systems for smallholder 
farmers 

• Understanding and improving water productivity 

• Watershed management and water institutions 
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• Sale and ewteinable .... of low quaIIly watera 

• Orought assessment and management 

• Potential of ralnfed agr1culture 

• Knowledge sharing and management. 

Under the Agreement, a Steering Committee 
consisting of representatives of International Water 
Management Institute, Colombo and Govemment of India 
is in existence to work out practical details for effective 
implementation of the mutual cooperation. 

Contract Labourers under' Medicil 
Insurance Scheme 

222. DR. M. JAGANNATH: Will the Minister of 
LABOUR AND EMPLOYMENT be pleased to state: 

(a) whether there Is any proposal to bring the contract 
labourers under the Medical Insurance Scheme; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI CHANDRA 
SEKHAR SAHU): (a) and (b) A proposal to formulate an 
insurance scheme providing for IIfe-cum-accident cover, 
health insurance etc. to the unorganized sector workers, 
which may include contract labour, Is under consideration 
of the Government. 

Environmental Clearance to OUter 
Ring RCNId Project 

223. SHRI M. RAJA ,MOHAN RE,DDY: Will the 
Minister of ENVIRONMENT AND FORESTS be pleased 
to state: 

(a) whether Construction of Hyderabad Outer Ring 
Road Project Phase-I of Govemment of Andhra Pradesh 
to provide access to the proposed International Airport 
linking major National Highways, State Highways and 
growth C.,tres Is pending with the Union Government 
tor environmental clearance; 

(b) If so, the reasons therefor; and 

(c) the time by which the clearance Is ftkeIy to be 
accorded? 

THE MINISTE~ OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FOREST, (SHRI NAMO NARAIN 
MEENA): (a) No, Sir. Ministry has already granted 
environmental clearance to the construction ot Outer Ring 
Road Phase-I from Gachibowli to Shamshabad in 
Rangareddy dtstrict In Hyderabad Urban Area by 
MIs Hyderabad Urban Development Authority (HUDA) on 
20th October, 2005. 

(b) and (e) Does not arise. 

Clolure of BOGL 

224. SHRI SUNIL KHAN: Win the Minister of HEAVY 
INDUSTRIES AND PUBLIC ENTERPRISES be pleased 
to state: 

(a) whether Board for Reconstruction of Public Sector 
Enterprises has decided to close down Bharat Opthalmie 
Glaas Limited (BOG); and 

(b) if so, the details thereot and the facilities being 
provided to the affected employees at the ttme of closure 
of unit? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF HEAVY INDUSTRY, MINISTRY OF HEAVY 
INDUSTRIES AND PUBLIC ENTERPRISES (SHRIMATI 
KANTI SINGH): (a) and (b) Board tor Reconstruction of 
PLlblic Sector Enterprises (BRPSE) has recommanded 
closure of BOGL by offering Voluntary Separation Scheme 
(VSS) to employees at a cost of Rs. 8 crores and 
thereafter winding up the company as decided by Board 
for Industrial and Financial Reconstruction (BIFR). The 
existing employees will get the benefit under VSS In terms 
of guidelines of Department of Public Enterprises. 

Bagal.. Baaed Power ProJect. 

225. SHRI RAYAPATI SAMBASIVA RAO: 
SHRI IQBAL AHMED SARADGI: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DtSTRIBUnON be pleased to state: 

(a) whether the Government has urged the auger 
industry to dtfVelop bagaase based power co-generation 
projects; 

(b) If 80, whether the Sugar Industry has sent any 
proposal to the Govemment in this regard: 
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(c) if 80, whether the Govemment proposes to provide 
special grant to sugar milia for the said purpose; 

(d) if so, the details thereof; 

(e) whether the Ministry has taken up this Issue with 
the Ministry of Conventional Energy Sources; 

(f) if so, the outcome thereof; 

(g) whether the Govemment proposes to allow the 
sugar mills to sell Ethanol directly; and 

(h) if 80, the details thereof and the time by which 
it is likely to be implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) and (b) Yes, Sir. 

(c) No, Sir. 

(d) Does not arise. However, Sugar Development 
Fund Rules, 1983 provides for concesaional loan to meet 
the shortfall in promoters' contribution from Sugar 
Development Fund (SO F) to sugar factories for bagaase 
based cogeneration of power projects at an Interest rate 
of 2% below the Bank rate per annum, which at present 
works out to 4% per annum. 

(e) and (f) Central Government (Ministry of Non-
Conventional Energy Sources) provides for central financial 
assistance in the form of interest subsidy varying from 
1 % to 6% depending on boiler configuration of the project 
for bagasse based co-generation of power. The 
Government also provides financial assistance for 
organizing business/interaction meetings, training 
programmes, etc. 

(g) and (h) The public sector oil marketing companies 
have been procuring ethanol for blending with petrol 
directly from sugar mills that are manufacturing ethanol, 
through public tenders. 

Foodgraln Supply to Aaum 

226. DR. ARUN KUMAR SARMA: WIR the Minister 
of CONSUMER AFFAIRS, FQOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether the Food Corporation of India has failed 
to deliver foodgrains allocated to Dhemaji and Lakhimpur 
Districts of Assam under Sampoorna Gramin Rozgar 
Yojana and National Food for Work Scheme; 

(b) if so, the details thereof and the reasons therefor; 
and 

(c) the time by which It is likely to be delivered? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) to (e) Entire quantity of foodgrains allocated 
under Sampoorna Gramin ROlgar Yojana (SGRY) for the 
year 2004-05 has already been delivered. 6000 MT of 
foodgrains has been released to each of the Districts of 
Dhemaji and Lakhimpur against the allocations for the 
year 2005-06 and the balance of 6620 MT in respect of 
Dhemaji and 9960 MT in respect of Lakhlmpur will be 
released by the end of March, 2006 under SGRY. 

Under National Food for Work Scheme, a quantity of 
35,138 MT of rice against the allocations for the year 
2004-05 could not be delivered within the validity period 
of 31.01.2006 due to non-availability of sufficient stocks 
of rice. 

No request of State Government for further extension 
has been received so far. If such request is received 
and the validity period is extended, the balance quantity 
will be delivered to these Districts. 

Seizure of Sh.rIc Fins 

227. SHRIMATI MANEKA GANDHI: Will the Minister 
of ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether the Wildlife Department had made a 
seizure of shark fins worth Rs. 10 lakhs In Puri in 2001; 

(b) If 80. the details thereof; and 

(c) the steps proposedltaken to prevent its 
recurrence? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (8) and (b) Yes. Sir. As reported by Government 
of Orisaa, 3 cases of seizure of shark fins/meat near the 
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sea-shore at Penthakata near Puri were registered by 
Khurda Forest Division on 8.02.2001. Since there is no 
legal trade in these products, the value of the Hized 
fins/meat was not assessed at the time of seizure and 
burial. Details of the cases are given in the enclosed 
Statement. 

(c) Steps taken to prevent recurrence of such 
incidents are as follows: 

(i) Increased patrolling along the sea coast and in 
adjoining areas. 

(ii) Strengthened Infonnation, communication netwot1< 
and surveHIance of suspects. 

(iii) The District Fisheries Officer, Purl has been 
alerted through the District Collector, Puri to take 
appropriate immedlat., action as per law with 
the help of local PollcelForest OffIcials to prevent 
fishing of sharks and rays. 

(Iv) All sharks are listed under Schedule-I of the 
Wildlife (Protection) Act, 1972 affording maximum 
protection against hunting and trade. 

SI.No. OR Case No. and date Seized Produce Name of Accused 

1. OR No. 44 of 2001102 Shark fins-10 kg Sri Jagannath Rao 
Slo Appa Reo 
Penthakata, Purl 

dated 8.12.2001 
Shaft( meat-1 Quintal 

2. OR No. 45 of 2001102 Shark fins-15 kg Sri Chakya V. Raju 
S/o Kamraj 
Penthakata, Purf 

dated 8.12.2001 

3. OR No. 44 of 2001/02 Shark flne-10 kg Srf Rahatullah 
Slo Saula Henda 
Penthakata, Puri 

dated 8.12.2001 

[TflInsl6tionj 

PropertlH of Employe.- State lnaurance 
Corporation 

228. SHRI CHANDRAKANT KHAIRE: Will the Mlnilter 
of LABOUR. AND EMPLOYMENT be pleased to stata: 

(8) whether a lot of Immovable properties such 88 
building and land are lying .unused with Employees State 
Insurance Corporation (ESIC); 

(b) If so, the details of such properties of ESIC and 
the properties that are lying vacant and the market value 
thereof, State-wise; 

(c) whether the Government has formulated any 
scheme for Its utilization; and 

(d) if 80, the details· thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI CHANDRA 
SEKHAR SAHU): (a) The ESI Corporation hal Identified 
certain lands and buildings lying as unused. 

(b) Ulta of such vacant plots and builcllnge are given 
In the enclosed Statements-I and II. Market value of such 
properties has not been assessed. 

(c) and (d) The Construction Sub Committee formed 
by the ESI Corporation in its meeting held on 20.09.2005 
had constituted a Task Force to consider and recommend 
disposal of fully un-utilized plots and grossly under-utilized 
properties. The Task Force Committee discussed and 
decided the utilizatlonldiapolal of vacant and under utilized 
properties. Task Force has directed aD Regional Directcnl 
State Medical Comrniaaloners to examine the feasibility 
of retainingldl8po8al of the vacant plotaIbuiIdIngs with legal 
opinion/no objection certificate from all concerned 
authorities. 
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m.IMntInt I 

LIst of TotsIIy V6Qfnt PIoI8 

SI.No. Location of Plot State Area 

2 3 4 

1. Gandhlgram, O-Block, Andhra Pradesh 2943.05 Sq. Mtrs. 
IDA, Vishakhapatnam 

2. Khalratabad, Hydria Andhra Pradesh 1, Acre 34 Guntu 

3. I.DA Autonagar, Andhra Pradesh 346.01 Sq. mtrs. 
Vishakhapatnam 

4. Kokar (Ranchi) Jharkhand 1 acre 

5. Arjun Nagar Jharkhand 1460 Sq. mtrs. 

6. Wadhawan City Gujarat 3232.05 Sq. mtrs. 
(Surendra Nagar) 

7. Dharanagadhra Gujarat 1023.59 Sq. mtrs. 
(Surendra Nagar) 

8. Corilm Goa 864 Sq. mtrs. 

9. Mapuss Goa 1044 Sq. mtrs. 

10. Kundalm Goa 0.25 acres 

11. Murthal Haryana 2006.64 Sq. mtrs. 

12. Sector-15-A, Fartdabad Haryana 3544 Sq. mtrs. 

13. Kamal Haryana 2121.75 Sq. mtrs. 

14. Kadampanad KeraJa 2.5 Acres 

16. Koraty (Trichur) Keraia 2.5 Acres 

16. Poruvazy (Cu/Ion) KeraiA 1.25 acres 

17. Kollam Kerals 3 cent 

18. Gokak Kamataka 5075 Sq. ft. 

19. Hubli Kametaka 314 acre & 27 Gunta 

20. Dange-Park (Oavengere) Kamataka 4108 Sq. mtra. 

21. Gadag Kamataka 1445.55 Sq. m~. 

22. Rajnandgaon Madhya Pradesh 4850 Sq. mtra. 

23. Vlkhroll Msharashtra 1221.62 Sq. mtra. 
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2 3 4 

24. Meera Road Maharashtra 

25. OombivaH Maharaahtra 

26. Indora Nagpur Maharashtra 2 acres 

27. Ohule Maharashtra 1152 Sq. mtra. 

28. Jhal'8uguda Orissa 2.83 acres 

29. Jaipur Road Orissa 0.70 acres 

30. 101 Chemical, Rourkela Orissa 2.00 acrea 

31. Baripada Orissa 0.65 acres 

32. Ganjam Orissa 1.25 8CI'88 

33. Jagatpur Orissa 0.50 8CI'88 

34. Ambabari, Jaipur Rajasthan 3366.75 Sq. yds. 

35. Alwar Rajasthan 21274 Sq. mtra. 

36. Udaipur Rajasthan 26000 Sq. mtra. 

37. Behror Rajasthan 4000 Sq. mtra. 

38. Alwar Kunj Rajasthan 2022.22 Sq. ycIa. 

39. Ranipet Tamil Nadu 5.65 acr .. 

40. Tuticorin Madural 5.00 aerea 

41. Irrugur Colmbatore 1.25 acrea 

42. Othakalmandam Coimbatore 4600 sq. mtra. 

43. Sankari Tamil Nadu 1.75 acres 

44. Palladam Colmbatore 1.74 acrel 

45. PocSanura Coimbatore 2.20 

46. Minjur Coimbatore 1 acre 

47. Radiarpalayarn Pondicherry 4250 Sq. mtra. 

48. Ariankuppam Pondlcherry 2000 Sq. mtra. 

49. Shastri Nagar, Kanpur Uttar Pradesh 803 Sq. mtrs. 

50. Benghabar. Kanpur Uttar Pradesh 333.17 Sq. mtra. 

51. Churk, Mlrzapur Uttar Pradesh 5290 Sq. mIN. 

52. Sandila, Hardoi Uttar Pradesh 5880.60 Sq. mtnI. 

53. Manicktola West Bengal 535.31 Sq; mtra. 

54. K.B. Sarani (Mounment Road) Dum-Dum Weat Bengal 822 Sq. mtrs. 
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SIll.",.", /I 

List of totally VlICIII1t Buildings 

StNo. Name of the Building with State Approx. year of 
Place & DisH. construction 

2 3 4 

1. ESI Dispensary & Staff Andhra Pradesh 1968 
quarters, Renlgunta 

2. ESI Dispensary. I.E. Andhra Pradesh 1989 
Vishakhapatnam 

3. ESI Dispensary, Monghyr Bihar 1983 
Vasudev, Distt. Monghyr. 

4. ESI Dispensary, Katiyar Dlstt., Katihar Bihar 1983 

5. ESI staff quarters at Tllak Vlhar Deihl 1992 

6. ESI staff quarters at Nand Nagri Deihl 1991 

7. ESI staff quarters at Jawalapurl Deihl 1989 

8. 0-23, ESIZS Madhubhai Mill Gujarat 1964 
Compound, Sehrkotda, 
Ahmedabad R.S. No. 135 of 
Sherkotda, Ahmedabad 

9. L.O. Rakhlal, ESIC, Bapu Gujarat 1964 
Nagar, Char Rasta, Near Dispensary 20, 
Ahmedabad 

10. 160 Nos. Type-II ataff quarters Gularat 1988 
at Vasna, Ahmedabad 

11. Naragund. Gadag Dlatt. Karnataka 1974 

12. Dandeli North Canara Dlett. Karnataka 1967 

13. 68 Type-II staff quarters at Kerala 1998 
KuttaneUur, Trlchur 

14. L.O. Desai Nagar, UDain Madhya Pradesh 1979-80 

15. 260 staff quarters at Vuhi, Maharaahtra 1985 
Sector-IV, Plot No, 6 Navi Mumbai 

18. ESI Hospital, Blbvewadl, Plot Maharashtra 1997 
No. 689.690 

17. ESI Dispensary & L.O., Plot No.8, Maharaahtra 1981 
P-4, Trlmbak Road, Satpur, Nulk 

18. ESI Hospital. CS No. 30-1, C.R.S. Maharaahtra 1997 
No. 206 & 207, Kolhapur 
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2 

~9. ESI Dispensary at Cauvery Nagar, 
Pudukottai Distt. 

20. ESI staff quarters Railway 
Feeder Road, Tuticorin 

21. ESI staff quarters, Paravai, 
Madura Distt. 

22. ESI staff quarters, Dindigul 
Road, Palani, Dindigul 

{English} 

Legislation on SpurioualAdultenlted Seeds 

229. SHRI RAVI PRAKASH VERMA: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) whether the existing agricultural legislations are 
sutticient to deal with the producers of spurious/adulterated 
seeds; 

(b) if not, the steps the Govemment proposes to 
take to protect the interest of tarmers; 

(c) whether the Indian Farmers are not getting full 
benefits of their produce; 

(d) if so, whether the Government proposes to put in 
place any system to do away with the intermediaries to 
ensure full benefits to the farmers; and 

(e) the steps taken by the Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) Government has introduced Seeds Bill, 2004 in 
Rajya Sabha in December, 2004, which seek to 
strengthen the seed quality regulation system. The Bill is 
now under the consideration of the Partiamentary Standing 
Committee. The Seeds Bill provides intBr-s/is for 
compulsory registration of varieties and compensation to 
the farmers. 

(c) to (e) The Commission for Agricultural Costs and 
Pric.. advises to the Government on the price policy of 
major agricultural commodities in the perspective of the 

3 4 

Chennai 1966 

Madura! 1994 

Madurai 1999 

Madurai 1999 

overall needs of the economy and with due regard to the 
Interest of the producerlfarmer and the consumer. The 
Commission recommends minimum support price for major 
agriculture commodities to be fixed by the Government 
and non-price measurea having ImpIic:ation on overall price 
policy. While recommending minimum support price the 
Commission analyse a wide spectrum of data, covering 
the cost of cultivation, production, trends and spread 01 
input use, production and productivity of crop concerned, 
market price, inter-crop parity, emerging supply-demand 
situation, procurement and dl8tributlon, terms of trade 
between agriculture and non-agriculture sectors. ~, 
Government of India is allo Implementing market 
intervention scheme for the benefit of the farmers. 

Incomplete Irrigation Projects of K8rnatllka 

230. SHRI G. KARUNAKARA REDDY: Will the 
Minister of WATER RESOURCES be p1eaaed to state: 

(a) the details of major Irrigation projects pending In 
Karnataka and the amount released so far, project-wi .. ; 

(b) the reasons for non-completion of theae projects 
for such a long time; 

(c) the time frame within which the projects are going 
to be completed; 

(d) whether there Is any possibility of withdrawal of 
some of these projects; and 

(e) if 80, the details thereof and the reaona therefor? 

THE MINISTER OF WATER RESOURCES (PROF. 
SAIFUDDIN SOZ): (a> and (c) The Stille Government of 
Kamataka has reported that there are 14 ongoing INIIOr 
irrigation projects In Kamataka and the project-wi .. 



283 Wrilttm AnswelS FEBRUARY 20, 2006 284 

amount released so far and other details of these projects 
including the schedule year of completion are given in 
the Statement enclosed. 

(b) The reasons for non-completion of these projects 
are resource crunch of the State Government, thin 
spreading of resources, land acquisition problems, 

resettlement & rehabilitation problems delay in obtaining 
clearances and famine for three continuous years (2000-
2003). 

(d) No, Sir. 

(e) Does not arise. 

St6temtlnl 

(Rs. in crore) 

SI.No. Projects Estimated Amount Balance Probable 
cost releasedlExpdt. Cost year of 

Upto (12105) completion 

Krlahna ea.ln 

1. Bennithora 315.05 266.52 48.53 2006 

2. Shima Lift 275.53 47.76 227.n 2007 

3. Dudhganga 124.00 81.68 42.32 2007 

4. Ghataprabha-III 1116.00 917.65 198.35 2006 

5. Hipparagi 1113.00 168.97 944.03 2007 

6. Malaprabha 934.00 801.53 132.47 2006 

7. U.K.P. Stage-I 2006 

8. U.K.P. Stage-II 9479.59 84n.33 1002.26 2006 

9. Markendeya 341.72 281.04 60.68 2007 

10. Ramthala Lift 218.00 0.13 217.87 2008 

11. Singatiur 595.00 59.45 535.55 2010 

12. Upper Tunga 1644.11 563.63 1080.48 2010 

Godavari aaain 

13. Karanja 415.00 401.73 13.27 2006 

Other enln 

14- Varahi 569.60 84.84 484.76 2010 
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Bt Cotton Seed 

231. SHRI ANANDRAO VITHOBA ADSUL: 
SHRI UDAY SINGH: 
SHRI C.K. CHANDRAPPAN: 
SHRI BRAJA KISHORE TRIPATHY: 
SHRI AJOY CHAKRABORTY: 
SHRI SURAVARAM SUDHAKAR REDDY:. 
SHRI B. MAHTAB: 

Will the Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether the Monitoring and Evaluation Committee 
of Non-Govemmental Organizations had demanded ban 
for all field trials of bollgard-II seed; 

(b) If so, the reaction of the Govemment thereto; 

(c) whether there is no monitoring by the Govemment 
agency to witness the fields trials of bollgard-II seed; 

(d) if so, the reasons therefor; and 

(e) the steps taken by the Government to fix the 
accountability in case of crops failure? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENViRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) The Ministry has received representations 
from NGOs requesting to cancel all field trials based on 
the reports of the Fact Finding team constituted by a 
consortium of NGOs. 

(b) and (c) The Boligard-li which is currently under 
field trials have been monitored by the Monitorlng-cum-
Evaluation Committee (MEC) constituted by the Review 
Committee on Genetic Manipulation (RCGM) under the 
Department of Biotechnology' (DBT) as per the regulatory 
procedure prescribed under Rules 1989 of the 
Environmental Protection Act, 1986 as well as by the 
Indian Council of Agriculture Research (ICAR) under the 
All India Coordinated Cotton· Improvement Project 
(AICCIP). As of date the Ministry has not received any 
adverse report in respect of BOllgard-1i on the basis of 
the above evaluations. 

(d) Does not arise. 

(e) Boligard-li is only under field trials and has not 
been approved for commercial cultivation. Therefore the 

accountability due to crop falture· does not arise at this 
stage. 

Indo-US Ag ....... nt tor Conaumer Safety 

232. SHRI ASADUDDIN OWAISI: Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to 8tate: 

(a) whether the Government has signed a 
Memorandum of Understanding (MoU) with the 
Govemment of United States to improve consumer eatety; 

(b) if so, the details thereof; 

(c) the extent to which this would help Indian 
exporters gain greater acceptability In US market; 

(d) whether any guidelines have been set under the 
said MoU regarding the consumer products being traded 
between the two countries; and 

(e) If so, the detail. thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) and 
(b) Yes Sir. A Memorandum of Understanding (MoU) has 
been signed on 12.1.2006 at Washington D.C. by the 
Department of Consumer Affairs, on behalf of the 
Government of India with the US Consumer Product 
Safety Commission (CPSC), on beha" of the Federal 
Government of the United State. of America, for 
cooperation in the area of consumer product safety wnh 
the overall objective of protecting and promoting the 
interests of the consumers. The MoU provide for exchange 
of information and documents, development of traIning 
programs for officials and non-officials, exchange of 
officials, experts and professionals in the areas of 
consumer product safety, etc. 

(c) The signing of the MoU underscores the 
commitment of both countries to improve safety of traded 
consumer products and provides the baaIa for undertaking 
cooperative endeavours with a view to enhance the quality 
and eafety of coneumer productI. It 18 expected that it 
would unimatety benefit Indian exporters in gaining greater 
acceptabllny In the US market. 

(d) No Sir. 

(e) Does not arise. 
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Farmer. Uvtng Below Poverty LIne 

233. DR. M. JAGANNATH: Will the Minister of 
AGRICULTURE be pleased to &tate: 

(a) whether the Government has conducted any 
survey to assess the number of farmers who are living 
below poverty line in the country; 

(b) if so, the details thereof, State-wise; 

(c) the details of the weHare schemes that are being 
implemented for the farmers; 

(d) the details of the funds released by the 
Government during the last three years and the current 
year, Scheme-wise and State-wise; and 

(e) the number of farmers benefited therefrom? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
No, Sir. 

(b) Does not arise. 

Scheme 

T IChnology Mission on Cotton-ICOP Colton 

On Fann Water Management lor IncreaSing Crop 
Production In Eastem India 

Directorate of Commercial Crops 

Enhancing Sultainabiiity 01 OryIandIRainfed FarmkIg ty8tem (CSS) 

POll HalVeSt Technology on OiIseeds, Pulaea & Maize (PHT) 

NatIonal Oileeeds and Vegetable Oils Deveiopment 
BolIn:! (NOVOD) inc:luding Tree Borne 0i1seed8 and 
BIo-dieeei (Jetropha Plantation). 

(c) Government Is implementing a number of schemes 
for development of the Agriculture, Horticulture and 
Livestock sectors. The strategies formulated by the 
Government for making the agriculture sector more vibrant 
and dynamic 80 as to increase its production and 
productivity with resultant increase in the income of 
farmers include (i) enhancing institutional credit flow to 
the farmers and strengthening of cooperative credit 
structure; (iI) ensuring the timely availability of quality 
inputs; (iii) promoting farmer friendly, demand driven 
agriculture extension system; (Iv) accelerating 
diversification to high value crops Including horticulture 
activities; (v) strengthening infrastructure and the supply 
chain; (vi) optimising the efficient utilization (v) available 
water resources through micro irrigation and enhancing 
the sustainability of dry-Iand/rainted tarming system; 
(vii) reforming agricultural markets, and widespread use 
of post harvest technology; and (viii) putting in place a 
broader spectrum of risk management apparatus for 
farmers. 

(d) and (e) The scheme-wise details of the funds 
released/provided are enclosed as Statement. The 
schemes are oriented, intsr-s/is, towards improving 
production and productivity which directly or indirectly 
benefit the farmers. 

(Rs in Crores) 

2002-03 2030-04· 2004-05· 2005-06 
Release.' Release.' Release! Revised 

Expenditure Expenditure Expenditure Expenditure (RE) 

2 3 4 5 

9.33 32.13 44.96 50.00 

100.00 0.00 0.00 0.00 

0.13 

20.00 

11.48 13.69 12.31 0.00 

3.75 5.90 16.00 16.00 
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2 3 .- 5 

Integrated Scheme 01 QiIeeeda, Pullet, Oil PIIm end 116.44 134.30 246.48 280.00 
Maize (ISOPOM) (ess) 

ExtemIIly Aided ProgrImmt 

Accelerated Maize Development Programme under UNOP 0.55 1.00 0.80 

National Horticultul8 Board (including Cold Chain) 91.30 50.00 70.00 70.00 

Coconut Development Board including Technology Million Coconut 30.00 20.00 20.00 35.00 

Integrated Development 01 Horticulture in HiIlyIT libel Ateu 5.00 11.00 18.00 0.00 

Technology MiSlion of Horticulture lor NE Region 91.00 118.39 178.72 184.80 
Including Sikkim Uttaranchal, HP and J&K (eSS) 

Micro Irrigation (CSS) 0.00 0.00 0.00 280.49 

National Mission on Bomboo Technology and Trade 0.00 0.00 0.00 25.00 
DIYeIopment (CSS) 

NatIonal Horticulture MIeaion (CSS) 0.00 0.00 0.00 830.00 

CenIrII Instituta 01 HorIicuItuI8 in Nagaland (New Scheme) 0.00 0.00 0.00 0.10 

Human Resources Development 0.75 0.44 0.78 0.00 

National Project on Fertilizer Quality Control 2.28 3.72 3.28 2.10 

National Project on Promotion of Organic Farming 0.00 0.00 4.00 20.18 

Scheme lor Implementation of Protection 01 Plant 0.32 U9 1.59 8.10 
Varieties and Fanner's Rights' Act. 2001 
Loan to State Farms ColpOl'8tion 01 IndiIJN8tIonal 0.00 
Seeds Corporation Ltd. 

Aletructurec:l Scheme 

Reltructuring of National Seed Corporation and State 1.00 7.23 0.87 0.00 
Farm Corporation of India (NSC & SFCQ 

Development and SlI8ngthening of InlraltluclUre 10.21 10.15 12.18 85.33 
Facilities for Production and DIstribution of Quality Seeds 

Pilot Scheme for Seed Crop Insurance 0.00 0.00 0.00 0.01 

ExWmIJIy AIcIIcI ProJect 

Implementation of Global Plan 01 ActIon 0.00 0.00 0.08 0.15 

Strengthening and Modemlaatlon of Pest Management in Country 0.00 10.31 18.81 16.31 

Strengthening and Modernisation of Plant Quarantine 14.87 s.n 7.72 18.51 
Faci1iti81 in India 

MonIIoring of Pesticide Residues at NaIionII Level 0.00 0.00 0.00 4.88 
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2 3 4 5 

Promotion and Strengthening of Agricultural 2.34 3.13 6.13 12.00 
Mechanisation through Training, Telling and Demonstration 

Watershed Development Council 1.06 0.87 0.73 1.06 

AU India Soil and Land Use Survey 5.49 6.11 6.42 8.00 

National Land Use and Conservation Board 0.47 0.36 0.37 

Investment in Debenture of State Land Development Banks (SLOBs) 86.81 76.56 eo.91 87.00 

National Agricultural Insurance Scheme (NAIS) 254.99 637.93 350.00 750.95 

Cooperative Education and Training 19.07 20.30 18.15 70.00 

Assiatance to NCDC for Development of Cooperatives 11.44 22.06 48.17 30.00 

Extension Support to Central Institutea/Directorate of Extension (DOE) 0.00 0.00 10.91 13.31 

Support to State Extension Programmes for Extension Reforms (CSS) 0.00 0.00 0.00 46.00 

Agri-CIInicaI Agri·Susiness Centres 5.98 9.50 8.89 4.25 

Mala MedIa SUpport to Agriculture Extension 0.00 6.41 48.37 104.71 

National Agricultural Extension Project (NAEP·I) 0.00 0.99 0.62 

Training of Women in Agriculture 0.44 1.55 0.00 

Strengthening of Agricultural Extension Services 1.86 2.47 1.07 

Human Reeource DevelopmenVTraining Support to Agriculture 9.02 6.95 0.00 

Information SupportlManagement Information System 3.52 4.38 0.66 

!JttmIIIy AIdIcI Project 

(I) ITO Component 01 NATP supported by the Wortd Bank 24.95 19.94 14.41 1.85 

(n) UNDP Project on National Food Security 5.38 5.89 7.37 0.49 

Stucles in Agricultural Economic Policy & Development 17.16 20.72 23.21 31.21 

Forecasting and Remote Sensing Application in Crop Husbandry 2.38 2.61 1.61 5.31 

Improvement 01 Agricultural Stalillics (ess) 18.20 21.93 22.19 21.60 

Forecasting Agricultural Output using Spaoe, AgIO- 0.00 0.00 0.00 3.00 
Meteorology and Land Based observation (FASAL) 
(New Scheme) 

Agriculture Census (CSS) 8.98 8.60 13.48 14.00 

Marketing Research Surveys and Information Network (MAIN) 2.08 5.56 10.95 10.00 

Grant-iraid to National Institute 01 A~I Marketing (NIAM) 2.75 3.30 3.49 3.50 
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Strengthening Agmark Grading and Export Quality Controls 

Development of MarUI InfrastlUeture, Gtadingand Standardisation 

Gramin Bhanadran Yojana 

SmaH Farmers' Agri Business Consortium (SFAC) 

StrengthenlnglPromottng Agricultural Information System 

Capacity Building to Enhance Competitive". of 
Indian Agriculture (New Scheme) 

National Disaster Management 

Secretariat Economic Service 

Macro Management of Agriculture (MMA) Scheme (CSS) 

National Commission on Farmers 

Sub-Total 

State Plan Scheme 

Watershed Development in Shifting Cultivation Area in 
North Eastem States 

Total 

12.01 hr •• 

PAPERS LAID ON THE TABLE 

{Englishj 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS. FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): Sir, I beg to 
lay on the Table a copy of the Bureau of Indian Standards 
(Advisory Committees) Amendment Regulations. 2005 
(Hindi and English versions) published in Notification No. 
G.S.A. 700 (E) in Gazette of India dated the 1st 
December. 2005. under section 39 of the Bureau of Indian 
Standards Act. 1986. 

[Placed in Library. SM No. L T 368112006) 

THE MINISTER OF WATER RESOURCES (PROF. 
SAIFUDDIN SOZ): Sir. I beg to lay on the Table a copy 
of the Annual Report (HIndi and English versions) of the 

2 3 4 5 

0.63 0.44 0.50 2.00 

0.00 0.00 25.00 13.00 

64.61 79.63 100.02 90.00 

10.00 10.00 

6.66 4.41 4.94 22.97 

0.00 0.00 0.00 1.00 

1.16 0.32 0.06 0.75 

5.63 2.89 3.44 8.34 

595.63 648.08 118M3 819.15 

0.00 0.09 1.12 1.90 

1656.78 205O.n 2657.38 3890.00 

20.00 20.00 19.35 30.00 

1676.78 2070.n 2676.73 3920.00 

Narmada Control Authority. Indor •• for the year 2004· 
2005. alongwlth Audited Accounta. 

[Placed in Library. s.. No. L T 388212006) 

MR. SPEAKER: I compliment you once again. 

THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI CHANDRA 
SEKHAR SAHU): On beha" of Shrl K. Chandra Shekhar 
Aao, I beg to lay on the Table: 

(1 ) A copy of the ConaoIidated Annual Accounts (Hindi 
and ~ versions) of the Employ ... • Provident 
Fund Organisation. New Defhl, for the year 2003· 
2004. together with Audit Report thereon. 

(2) Statement (Hindi and English veralona) showing 
reasons for delay In laying the papers mentioned 
at (1) above. 

[Placed In Library. SH No. LT 368312006) 
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THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): Sir, I beg to lay on the Table: 

(1) (i) A copy of the Annual Report (Hindi and 
English versions) of the Central 
Warehousing Corporation, New Delhi, for 
the year 2004-2005, alongwith Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the 
working of the Central Warehousing 
Corporation, New Delhi, for the year 2004-
2005. 

(2) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (1) above. 

[Placed in Library. 588 No. L T 368412006] 

12.02 hr •. 

STANDING COMMITTEE ON RAILWAYS 

Seventeenth Report 

/English} 

SHRI BASU DEB ACHARIA (Bankura): Sir, I beg to 
present a copy of the Seventeenth Report (Hindi and 
English versions) of the Standing Committee on 
Rallways-(2005-06) on 'Railways Production Units, 
Workshops and Maintenance of Roiling Stock.' 

12.03 hr •• 

STATEMENTS BY MINISTERS 

(I) Statu. of Implementation of recommendation. 
contained In the Fifth Report of Standing 
Commltt.. on Labour on the Demand. for 
Grant. for ~ of the Mlnlelry of Labour 
and Employment 

/English} 

"THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI CHANDRA 

°Plllced In LIbrary. s..No. LT 3685/06. 

SEKHAR SAHU): Sir, on behalf of Shri K. Chandra 
Shekhar Rao, I am making this Statement on the status 
of implementation of recommendations contained in the 
Fifth Report of the Standing Committee on Labour, 88 

per Direction issued by the hon. Speaker, Lok Sabha In 
pursuance of Rule 389 of the Rules of Procedure and 
Conduct of Business in Lok Sabha, on 1 at September 
2004. 

The Fifth Report of the Committee concern the 
Ministry of Labour and Employment, which were presented 
to the House on 25th April 2005. I would like to mention 
that the Ministry had submitted, to the Committee, the 
Action Taken Report on this Report on 8th August 2006 
which has been taken note of by the Committee In their 
Seventh Report. Our Action Taken Report on the Seventh 
Report is being prepared. 

The status of Implementation of the recommendations 
of the Committee, contained In the Fifth Report, Is 
indicated in the Annexure to my Statement, circulated 
among hon. Members. I would not like to take the 
valuable time of the House to read out all the conten18 
of this Annexure. I would request that this might be 
considered as read. 

12.04 hr •. 

(II) "Outbreak of Avian Influenza (HIS)" In 
Navapur, District Nandurbar In Mlhara.htra 

/English} 

MR. SPEAKER: Now, the hon. Minister of Agriculture 
to make a statement on the bird flu situation. 

"THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): Sir, large scale 
death of poultry had been reported from Navapur Taluka 
of District Nandurbar, Maharashtra. Preliminary 
Investigation. had Indicated the posslbHIty of Newcastle 
(Ranikhet) dleease. Sample. were also sent to High 
Security Animal Disease Laboratory (HSADL), Bhopal, to 
test for Avian Influenza. 

The samples have since bf'8n tested at HSADL, 
Bhopal. Test reports confirm that samples are positive 

-ptaced In library. SH No. L T 368&'08. 
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for H5N1 strain of Avian Influenza in poultry in Navapur, 
District Nandurbar, Maharashtra. 

:, 

A series of strategic actions have been initiated 
immediately on confirmation of Avian Influenza. These 
actions include declaration of infected and surveillance 
areas, absolute ban on movement of poultry or its 
products in infected areas, closure of poultry and egg 
mari<ets and shops, destruction of affected poultry followed 
by proper disposal etc. 

The Government of India has rushed to Maharashtra 
vaccines for poultry, Tamlflu for humans and personal 
protective equipment. Rapid Response T eama of the 
Department of Animal Husbandry, Dairying and Fisheries 
and the Ministry of Health and Family WeHare have been 
ruahed to the affected areas. The teams of the Ministry 
of Health and Family WeHare are carrying out surveillance 
of human population in the area. 

It is the policy of the Govemment to compensate for 
1088 of poultry on acoount of culling and destruction of 
birds. The Government of India will share costs of 
compensation on 50:50 basis with the State Govemments. 
The present outbreak is localized to a limited area in 
Navapur Taluka of Nandurbar district In Maharashtra. 
Containment operatiOns will extend to cover some poultry 
.n adjoining areas in UchchhaJ T ehsil of Surat district In 
Gujarat State also. I would like to point out that as per 
WHO recommendations, poultry and poultry products can 
be safely consumed if cooked to 70° C in all parts of the 
food. 

I would like to assure the House and the public that 
there is no cause for panic. The Govemment is keeping 
a close watch on the situation. Other States have also 
been alerted to remain vigilant. 

MR. SPEAKER: The Ministry of Health and Family 
Welfare would also like to make a statement on the same 
subject. 

12.06 hr.. 

(III) "Outbreak of Avian Influenza Vlrua (H5N1)" 

'THE MINISTER OF HEALTH AND FAMILY 
WELFARE (DR. ANBUMANI RAMADOSS): Mr. Speaker. 

'PIaced In Ubrary. SH No. L T 3687106. 

Sir, first of an I would like to apologise for not bringing 
out the copy in Hindi. We shall do It later on. 

The Worid Health OrganIsation (WHO) has issued 
an alert that Bird Flu could spread to other countr1e8 
including India after an outbreak of Avian Influenza Virus 
(H5N1) was first detected in the Republic of Korea in 
December, 2003. 

The Ministry of Health and Family Welfare, 
Govemment of India took adequate measures to contain 
the human c .... of Avian Influenza If It Is to happen. A 
Joint Monitoring Group was set up on 27th January, 2004 
under the Chairmanship of the Dlrector·General of HeeIIh 
Services, which is reviewing the situation regularly. A 
National Consultation Meeting on Pandemic preparednela 
was taken by me on 1st August 2005 with all atakeholdera 
to discuss the Influenza Pandemic Preparecine .. and 
Response Plan and after subsequent revIews, deciaion 
was taken for Instituting interventions in a phued manner. 

The Chief Secretaries of all the States and Union 
Territories and Secretary, Department of Animal Husbandry 
were requested to keep a close watch on fatality among 
bird population. especially poultry and appearance of 
severe respiratory Illness in the exposed human population 
and to Inform any such occurrence to the Ministry of 
Health and Family Welfare. Other Ministries like Home, 
Shipping, Extemal Affairs, Environment and Forests were 
also alerted. 

A oontingency plan to manage human cases of Avian 
Influenza was prepared and circulated to all States. A 
model State action plan was prepared and discussed with 
State Health Secretaries. The National Institute of 
Communicable Diseases (NICO) Deihl has been Identified 
as the nodal agency to investigate any suspected cas .. 
or outbreak. National Institute of Virology (NIV), Pune 
was also identified for laboratory support. Rapid response 
teams were constituted and kept in readiness. Indian 
Council of Medical Research (ICMR) strengthened 
Influenza Surveillance network. 

A Task Force under the chaIrmanship of the 
Secretary. Ministry of Health and Family Welfare was 
constituted to ensure availability of dNgs and vaccines 
for management of Avian Influenza In the country. Thia 
task force decided to procure one lakh course. of 
Oseltamlvlr (Tamlflu). Sir, 50,000 coo,.... of Oseltamivir 
and 10,000 personal protective equipment. were 
etockpiled. 
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NICD trained State level rapid response teams and 
held sensitisation workshops for paramilitary forces. 
Information, Education and Communication (IEC) strategies 
have been finalised. This was about the preparedness. 

Now. I come to the response part. Information was 
received from the Department of Animal Husbandry about 
large-scale mortality in poultry from Navapur taluk. 
Nandurbar District of Maharashtra on 15th February, 2006. 
Preliminary reports had revealed the possibility of New 
Castle disease. Further, the test reports of some samples 
from affected poultry were confirmed as positive for H5N1 
strain of Avian Influenza on 18th February, 2006. 

However, as a matter of abundant caution and without 
waiting for confirmation from High Security Animal Disease 
Laboratory (HSADL), Bhopal. Rapid Response Team 
(RRT) of NICD was deputed to Navapur. Maharaahtra on 
16th February. 2006 itself with all the necessary medicines 
and equipments. The team is presently surveying the area 
to Identify the people who may have come In contact 
with the infected birds. 

On 17th February. the RRT visited the local hospitals 
and observed that over the last 10 days there was no 
patient with common flu symptoms. However. subsequently 
six persons with symptoms of common cold were detected 
and are under observation. 

None of these cases have any pneumonia. The tearns 
are in the field and assisting the State health authorities 
in carrying out active surveillance (house to house search) 
to identify suspected cases among contacts of infected 
poultry. In order to make confirmatory tests, the RRT 
has obtained clinical samples randomly from the bird 
handlers and sent to NIV. Puna and NICD. Delhi. The 
samples are being tea&ed as per protocols. Another RRT 
has been sent to Surat District, Gujarat on 19th February. 
2006. 

The Navapur sub-district hospital has been 
strengthened. Isolation beds have be.n created and 
dedicated staff identified for treating C81e8. Four ventilators 
have reached Navapur along with two aneathetlets. 

On 19th February 2006 ~epartment of Animal 
Husbandry has started culling of birds a8 per their 
contingency plan. The RRT sensitised the cullers on 

proper use of personal protective equipment and self care. 
Health status of cullers are be\rlg monitored. 

My Ministry has dispatched 11.000 doses of Tamlflu 
and 3,000 sets of Personal Protective Equipment to 
Maharashtra and Gujarat besides meeting the immediate 
requirement of Department of Animal Husbandry and is 
In constant touch with the State health authorities of 
Maharashtra. Gujarat and Madhya Pradesh. Cabinet 
Secretary has also been reviewing the situation on regular 
basis. 

Round the clock control room is functioning from 
Emergency Medical Relief Division. Directorate General 
of Health Services (Ted. No. 23061302; FAX: 23061457) 
and from National Institute of Communicable Diseases. 
22. Sham Nath Marg (Tel. No. 23921401; FAX: 
23913028). 

As on date there Is no confirmed case of human 
Avian Influenza. I would like to assure the House that 
the s'tuation is being closely monitored and under control. 

PROF. VIJAY KUMAR MALHOTRA (South Delhi): Mr. 
Speaker. Sir, the situation is more grave than as has 
been described here. How come it happen even after 
issuance of a warning and was the_ Govemment sleeping 
over it. 

(English] 

It is a very serious matter. ... (InMrruplions) 

MR. SPEAKER: I have myself requested the 
Government to make a statement. 

.. , (Intsl'nlpHons) 

PROF. VIJAY KUMAR MALHOTRA: There was a 
waming in 2003. 

rrl'SnsllIIion] 

... (IntlJrruplions) and how did It come to India? 

... (InMtnIfJIions) 

/Eng/ish} 

MR. SPEAKER: It cannot be replied Uke this. Please 
listen. This is very unfortunate. 

... (InMnupIions) 
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MR. SPEAKER: Please, for once you lit down. For 
Heaven's sake, please sit down. Becaule of the 
seriousness of the matter, I felt that as the Speaker I 
should direct the Govemment to make a statement I 
was told that the Govemment itseH was ready to make 
a statement. Therefore, the Govemment has made a 
statement at the earliest opportunity. I am not taking any 
credit for that. It is a serious matter to be diaculMd on 
a proper basis. If you want further diSCUSSion, you can 
have It later. This type of question-answer cannot be 
done now. 

· .. (/nftlnuptions) 

PROF. VIJA Y KUMAR MALHOTRA: The failure of 
the Govemment must be highlighted. . .. (/nftNnIpIions) How 
has the bird flu come to India? ... (InMnupIIons) 

MR. SPEAKER: Even to establish the failure of the 
Govemment, you have to take certain actions. Please do 
It. Can you move a no-confidence motion against this? 

Shrl Prabhunath Singh. 

· .. (Inltlnuptions) 

SHRI HARIN PATHAK (Ahmedabad): What steps 
have been taken? ... (InMrruptions) 

MR. SPEAKER: You have not Itstened to the 
statement. He has given an elaborate statement. If you 
are not satisfied, you can ralu It in a proper manner. 
Please do it in a proper manner. I never said, 'no'. Why 
are you saying? 

· .. (1nttnrupt/0n6) 

PROF. VIJAY KUMAR MALHOTRA: Sir, we are not 
at all satisfied with it. ... (Inl8rruplions) 

MR. SPEAKER: If you are not satisfied, you have 
many opportunities to raise It. 

· .. (Inttlrruptions) 

SHRI KHARABELA SWAIN (Balasore): SIr, I have 
nothing against the ()ovemment. • .. (/nltlrrupti0n8) 

MR. SPEAKER: You may have something to do. I 
have nothing with that. 

... (Int6rruptlon$) 

SHRI KHARABELA SWAIN: Sir, the hon. Agriculture 
Minister has said that if you heat the meat at 70 degree, 
then nothing will happen. If that be 10, then why has the 
Govemmant of Maharashtra ordered for culUng and killing 
about nine lakh birds. . .. (Inl8nuptions) 

MR. SPEAKER: That Is for food. 70 degree cOOkIng 
is for food and not of the birds. 

Now, Shrl Prabhunath Singh. Only Shrl Pratohunath 
Singh's observation will be taken on record. 

· .. (InftlrrupHons)· 

MR. SPEAKER: I am not allowing this type of 
intervention. When I am allowing all disCUISlons, you 
cannot interrupt the House. I will eUow a discuSSion on 
this. You can raise all thase ISSUM at 2 0' clock when 
the debate on the Motion of Thanks on the President's 
Address starts. Even then, Sl/O motv the Govemment 
has made a statement. I will allow a full discussion on 
this. 

Please take your seats. 

· .. (Inftlrrupti0n8) 

{Tf'lInslation] 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): I 
was there. I am coming from there only . ... (Inftlnuptions) 

{English] 

MR.· SPEAKER: There .... competent Ministers who 
have already dealt with It. 

· .. (/nftJrruption.) 

MR. SPEAKER: Shrl Ramdaa Athawale, pi .... take 
your seat. 

Now, Shrl Prabhunath Singh. 

12.09 hrs. 

RE: RULING GIVEN BY SUPREME COURT 
ON THE DISSOLUTION OF PREVIOUS 

BIHAR VIDHAN SABHA 

{Tt'lInSIlltion] 

SHRI PRABHUNATH SINGH (Maharajganj, Bihar): Mr. 
Speaker, Sir, through you, I am raising a very Important 
constitutional issue. You as well as the House and the 

·Not recorded. 
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entire country is aware that elections for Bihar Vidhan 
Sabha were held twice in a single year. First election 
was held in the month of February. Since, no party got 
a clear majority in that election, therefore, the Vidhan 
Sabha was on the recommendation of the Govemor, 
placed under suspended animation and a 19th March 
comprehensive debate was held in the House on this 
issue during which the Minister of Home Affairs made a 
statement. He said that the parties should put their heads 
together to form the Govemment in the State and the 
Union Government should also extend its support to that. 
After he made his statement, the parties over their started 
conferring with each other explOring the possibilities of 
formation of a Government and when they reached a 
consensus on this issue ..... 

[Engli8hj 

MR. SPEAKER: Now this cannot go. No, I would not 
allow this. Show it to me. 

... (Interruptions) 

[Trsnsliltionj 

MR. SPEAKER: Please sit down. What are you 
doing? 

... (Interruptions) 

[Engli8hj 

MR. SPEAKER: Nobody has any Interest In listening. 

[Trsnslillionj 

SHRI PRABHUNATH SINGH: A Cabinet meeting was 
convened at mldnlght. .. • 

MR. SPEAKER: It is not proper to make such a 
comment. 

. . . (Interruptions) 

SHRI PRABHUNATH SINGH: Vidhan Sabha has 
been dissolved. After dissolution of Vldhan Sabha, MLAs 
of different parties petitioned the Supreme Court. 
... (InterllJphOns) 

MR. SPEAKER: What do yoa want to say? 

... (Inlflrruptlons) 

"Not recorded. 

BIh8r Vidhlln 511MB 

SHRI PRABHUNATH SINGH: On the one hand, 
hearing of the case was being held in the Supreme Court. 
... (Interruptions) Mr. Speaker, Sir, please listen to me. 
... (Interruptions) On the one hand, hearing of the case 
was going on in the Supreme Court and on the other, 
the election process of Bihar Vldhan Sabha was in 
progress. The election is over. The Supreme Court ruling 
has also corne . ... (Interruptlons) 

MR. SPEAKER: Leave It. What are you dOing? 

... (Interruptions) 

[Engli8h} 

MR. SPEAKER: It is a matter of history. He is 
repeating what has happened. Everybody in the world 
knows it. 

... (In/flrruptIOns) 

[TrsnslBt'ion} 

SHRI PRABHUNATH SINGH: The Supreme Court 
gave Its ruling in two parts. The judges who considered 
it wrong have also commented on it. ... (Interruptions) 

[English} 

MR. SPEAKER: No, what ia your point? Judgement 
has been delivered. Fresh elections . have been held. 
You tell me what you want. 

[TrsnsIlIb'on} 

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir, I am 
telling you that only. . .. (Intflrruptions) 

[Eng/i6h} 

MR. SPEAKER: You can not go on this . 

[Tl7II1SI8t1on} 

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir, let 
me apprise you of the background. . .. (InlBnuplions) I am 
telling you the background in the light ot which the 
judgement was delivered. The judge, Shri Amarjit Pasayat 
has clearly stated In para 271 of his judgement, that the 
Government, which has appOinted the Governor, Is 
squarely responsible for having made a mockery of the 
office of Govemor, which is a very important constitutional 
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poel Govemment to function in an Impartial manner. But 
ueociation inevitably breeds affinity. Their .ltuation " the 
88me. Therefore, I would Hke to say today that mo,.lty 
demands that. . .. (IntslTUpIion$) 

MR. SPEAKER: Please tell me what do you want. 

SHRI PRABHUNATH SINGH: I am not saying that 
SM Manmohan Singh should give Chief Ministerahlp of 
Bihar to Shri Lalu jl or Ram Vilas Paswanji. They have 
assessed themselves in the State Elections. I want that 
if anybody from Congress Party becomes the Chief 
Minister, the dispute would be settled, once and for all 
and the dignity of country's constitution and rnorality would 
be safeguarded. SM Manmohan Singh Ii should resign 
immediately and the persons who have held elections. 
... (InttllTUpfions) The elections should be conducted over 
there. ... (Intsnuptions) 

MR. SPEAKER: Leave it. 

... (IntelTUpfions) 

{English! 

MR. SPEAKER: You go to your place. You must go 
to your place. 

SHRI DEVENDRA PRASAD YADAV (Jhanjharpur): 
Mr. Speaker, Sir, that was unconstitutional. The Vldhan 
Sabha should be revived. .., (InhllTUpfions) 

[English! 

MR. SPEAKER: Nothing wHI be recorded without my 
permission. 

... (Interruptions)' 

MR. SPEAKER: I will not allow this type of unruly 
behaviour so long as I am here. 

... (IntelTllpfions) 

MR. SPEAKER: You have made a demand for the 
resignation of the hon. Prime Minister. 

... (Inltlrruptions) 

"Not recorded. 

[TllII1$IlItion! 

PROF. VIJAY KUMAR MALHOTRA (South Deihl): t. 
he speaking on the same issue? ... (lntsmJpllof16) 

[English! 

MR. SPEAKER: Prof. Vilay Kumar Malhotra, I win 
also give you a chanoe. You do not have to speak for 
him. The trouble is that everybody wants to dictate the 
Chair. I can assure you that the Chair will not be dictated. 

... (Intsrruptions) 

[T11II78111I1on! 

SHRI RAWI LAL SUMAN (Feroubad): Mr. Speaker 
Sir, The five member bench of the Supreme Court. 
... (Inltlnupti0n8) 

MR. SPEAKER: The issue of the reeignatlon of the 
Govemor has been raised. You may simply express your 
approval or disapproval of it. 

... (InttlrrupfioM) 

SHRI RAMJI LAL SUMAN: Mr. Speaker Sir, the 
Supreme Court has declared the declaion of dlaaolut/on 
of the Bihar Legislative Assembly uncon.titutlonal . 
. . . (IntslTUplions) 

MR. SPEAKER: Harln Pathak Ii, I have called him to 
speak, so how can I call you. 

[English! 

What is this? You are a very senior Member. You 
have been a Minister also. Once a matter is being raised, 
your Deputy Leader wanta to apeak and you want to 
speak .... en before him on another isaue. Please tell me 
how it is possible. Let the House be not a matter of 
Tllmsshll. I have assured you that I would call you. Can 
you not walt for even two minutes? 

. .. (Intsrruplions) 

[T11II781I1tion! 

SHRI RAWI LAL SUMAN: Mr. Speaker, Slr, the 
Supreme Court believed that the recommendation given 
by the Governor In the report was not based on facts. It 
is my submission that the Govemor saId that he only 
made a recommendation, which is a different Issue, but 
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the decision to dissolve the House had to be taken by 
the Central Govemment. If his recommendation was not 
right. the Centre could have sent It back ..... referred to 
it. ... (Intsrruptions) 

/English} 

MR. SPEAKER: You do not take name. No name 
will go in the record. 

... (Intsrruptions) 

[Translation} 

SHRI RAMJILAL SUMAN: When SM N.T. Rama Rao 
was the Chief Minister of Andhra Pradesh ... ·was the 
then Govemor. He al80 made a similar recommendation, 
which was however. withdrawn. This is a eerious lleue. 
The Government of India must give an explanation in 
thle regard. Since it Is the collective responsibility of the 
Council of Mlniaters. Finally. the Government of India Is 
responsible in this regard. 

The manner In which the office of the Governor is 
being misused is not at all a healthy democratic 
convention. We would like that the Government must 
explain the veracity of the allegations levelled against 
It.... ... (lrlt.trUpIIons) 

{English} 

MR. SPEAKER: Do not record anything. 

... (InlBrruptions) 

{TMnSI6IionJ 

PROF. RASA SINGH RAWAT (Ajmer): You are the 
guardian of democracy. . •. (InlBrrupIion$) 

MR. SPEAKER: That is why I am giving everyone a , . 
chance to speak. but not for unlimited time. I cannot 
allow that. 

... (InlBrruptions) 

SHRI SANTOSH GANGWAR (Bareilly): Mr. Speaker. 
Sir, the issue raised by Shri Prabhunath Singh ~ is actually 
a matter of great concem for democracy. The casual 
manner in which the Central Government decides these 

"Not recorded. 

issues overnight is really serious . ... (lnlBnupI/Dns) Taking 
consent of H.E. Mr. President and deciding the matter 
on phone at 12 0' clock Midnight Is really very unfortunate. 
It is my request that discussion should be hetd on this 
Issue and the hon. Prime Minister should resign from his 
office. This is my opinion. . .. (InlBrrupf/ons) 

{English} 

MR. SPEAKER: Nothing to be recorded. Kunwar 
Manvendra Singh, you are only creating a problem. I will 
have to name you. Enough is enough. 

... (Intsrrupf/ons) 

[Tf'IInsllltlDnj 

SHRI SANTOSH GANGWAR: Mr. Speaker, Sir, this 
Is a very important matter. The decision taken by the 
Union Government is a breach of the dignity of 
democracy. The manner in which H.E. Mr. President of 
India has been involved in this matter is really unfortunate. 
It Is my request that the han. Prime Minister should make 
a stat.ment in this regard and Immediately resign from 
his office. 

/English} 

MR. SPEAKER: Everybody should follow SM Santosh 
Gangwar. This is how to cooperate WIth the Chair. 

. .. (InlBrrupf/ons) 

PROF. VIJAY KUMAR MALHOTRA: Mr. Speaker, Sir, 
the issue raised by Shri Prabhunath Singhji Is very 
Important. Shrl Buta Singh ji has reSigned from the office 
of Govemor. . .. (IntsrruptiOns) The judgement of the 
Supreme Court Is that the Council of Ministers at the 
Centre is as guilty as Shri Buta Singh jl. When SM Buta 
Singh ji has tendered his resignation then the hon. Prime 
Minister should also resign. It is not proper to act like 
this by destroying the Constitutional provisions. That is 
why It Is our demand that the han. Prime Minister should 
take the onus and resign. It was highly unbecoming to 
call H.E. Mr. President to get his signa'tures in the 
midnight, so the Prime Minister must relinquish his office . 
.. . (InlBnuptions) 
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[EngIIsIV 

MR. SPEAKER: Only that hon. Member whoM nlme 
i. Harin Pathak will ltand .nd epeak. TtIere 18 no other 
notice with me. 

.• . (InMfnJpIit:IM) 

[Trsn.sI6tionJ 

PROF. VIJAY KUMAR MALHOTRA: Mr. Speaker,Slr, 
his 8ubmlaaion ia reg.rding bomb blot. ... (In/WllJptltxl8) 

MR. SPEAKER: I do not have your notice. 

... (InMnupIions) 

SHRI PRABHUNATH SINGH: Mr. Spe.ker, Sir, the 
hon. Prime Mlniater i. not present in the Hou.e . 
. . . (Inltlnuplions) 

[EnglishJ 

MR. SPEAKER: I will come to your matter later on. 
Shri Harin Pathak has given a notice on an Important 
matter. I am caUlng him. Prof. Vlj.y Kumar Malhotra, 
What is this? 

... (Inltlnuptions) 

MR. SPEAKER: Nothing will be recorded. 

. . . (InlBmJptions) • 

[T/'IInsI8tion/ 

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir It II 
a constitutional matter and the Government is aIttIng silent 
on this matter. 

[English/ 

MR. SPEAKER: Shri Harin Pathak, I have called you. 
You are not being allowed. What can I do? You tell 
them. 

... (Intenuptions) 

MR. SPEAKER: Nothing will be recorded. 

. . . (Inlsrruptions)' 

"Not recorded. 

MR. SPEAKER: I will reque.t you to pt •••• 
coopel8la. TheM are very Important mattera. I am thankful 
to han. MambeIa who ......... enough to give notloa on 
lOme Important ...... Shrl H.rln Pathak hM given • 
notice on .n Important matter. I wlU appeal to all hll 
frlendl not to Interrupt him • 

... (InMlfIIIJI/tJM) 

SHRI BRAJA KISHORE TRIPATHY (Purl): Sir, I h.ve 
.180 given notice . ... (lnfWlrJpl/oM) 

[T,.".IIDnJ 

MR. SPEAKER: I wlH ... to It . 

· .. (Inlw'nJpl/tJnl) 

[EnglitlhJ 

SHRI BRAJA KISHORE TRIPATHY: Sir, I have aIao 
given notice under Rul. 184. 

MR. SPEAKER: thOle who have given notlcel for 
today, I have called them. 

· .. (InMfnJpIit:IM) 

SHRI BRAJA KISHORE TRIPATHY: I h.ve given 
notice. 

MR. SPEAKER: Sorry, that la not tre.ted for thll . 

· .. (Inltlnuptlonl) 

SHRt BRAJA KtSHORE TRIPATHY: I. It not allowed 
under Rule 184? 

MR. SPEAKER: Shri Tripathy, I will decide th.t. 
Pi.... do not Interrupt. You are a L •• der of • Party. 
Shrl Harin Pathak to apeak now. 

· .. (InMfnJpIit:IM) 

[T~IIDnJ 

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir, what 
happened to the .... Ignatlon? 

MR. SPEAKER: You can take my reIIgnaUon. I can 
given only my realgnation • 

... (~) 
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/Engli1ih} 

MR. SPEAKER: Only SM Hartn Pathak'. statement 
will go on record. 

. . . (Intsnuptlons)' 

{Translation} 

SHRI PRABHUNATH SINGH: Mr. Speaker, W8 need 
your ruling on this matter. You give a very fair ruling . 
... (Intsrruplions) 

MR. SPEAKER: When you have not raised point of 
order then there Is no question of ruling. 

... (Intsnuptlon8) 

12.28 hr •• 

SUBMISSIONS BY MEMBERS 

(I) Re: Bomb bl •• t at Ahmedabad Railway 
Station on 19.2.2006 

{T17II1SM1ion} 

SHRt HARtN PATHAK (Ahmedabad): Mr. Speaker, 
Sir, through you, I would like to draw the attention of the 
hon. Minister of Railways towards a veryaerlous matter . 
. . . (Intsnupllons) 

SHRI PRABHUNATH SINGH (Maharajganl, Bihar): He 
shoutd uk for the r .. ignatlon of the Mlnlater of Railways? 
... (IntSfTlJPlions) 

SHRt HARtN PATHAK: I am aaking for It. 
... (InMmJpIions) 

SHRI PRABHUf:\IATH SINGH: If the Prime Minister 
resigns, everybody else would be deemed to have 
resigned. . .. (Intsnuplions) 

SHRt HARtN PATHAK: All right, let's first compel 
the Minister of Railways to raaign. . .. (Inft!lf1rJpl/ontl) 

MR. SPEAKER: It appears that they have reached 
an understanding. 

.. . (Intsnuptions) 

"Not recorded. 

{Translation} 

SHRI BRAJA KISHORE TRIPATHY (Purl): Sir, I want 
to apeak on the aame matter. I have given notice under 
Rule 184 . 

MR. SPEAKER: You have not given notice for today. 

SHRI BRAJA KISHORE TRIPATHY: I have given 
separate notice under Rule 184. . .. (Interruptions) 

MR. SPEAKER: Notices under Rule 184 are not 
treated here today. Shri Tripathy, you must know by this 
time. 

SHRI BRAJA KISHORE TRIPATHY: I have given a 
notice on this issue under Rule 184. Will you not allow 
It under Rule 184? 

MR. SPEAKER: I have never said so. I said, those 
are matters to be decided. 

{Tl'8nslBtion} 

~. SHRI HARIN PATHAK: Mr. Speaker, Sir, I would 
like to draw the attention of the House towards the fact 
and hon'ble Minister of Railways would have also been 
aware that a big explosion in which RDX was used, 
occurred at the Ahmedabad railway station recently for 
this first time on the midnight of 18·19 . ... (Intsrruptions) 

{English} 

SHRI BRAJA KISHORE TRIPATHY: Sir, if you allow 
me, I will speak now. ... (Inl8nuptions) 

MR. SPEAKER: You cannot get an undertaking from 
the Speaker. You cannot put a question to me. I have 
said when you raised that matter that it will be decided 
whether I shall admit It or not. 

SHRI BRAJA KISHORE TRIPATHY: Sir, this is my 
request. ... (Intsrruplions) Sir, I am not interfering in your 
c:lecision. You can take a deciSion on my notice. Since 
this is raised in 'Zero hour' and u already the matter 
has been raised, you should allow us. This is my request. 
... (Inltlnuplions) 

MR. SPEAKER: If I need any .. dvtce I will take it 
from you . 

... (Inltlmlptlon8) 
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/TfW18IBtionJ 

SHRI HARIN PATHAK: Mr. Speaker, Sir, thank you. 
Through you, I would again like to draw th~ attention of 
the hon'ble Minister of Railways. A very serious Incident 
has taken place. A very big bomb explosion, in which 
RDX was used for the first time took place at the platfonn 
no. 2 of the Ahmedabad railway station on the midnight 
of 18-19, due to which, we people of Gujarat and the 
people of the entire country are very much worried, 
because daily 1.5 lakh people commute from that station. 
It was midnight and somebody has placed time bomb 
containing RDX, which exploded at 1.43 am. A maesive 
explosion took place, as a result of which 25 people got 
Injured. It was the grace of God and the luck of the 
commuters that the train running from Jodhpur to Bandra 
had left the station a short while ago. The explosion was 
so massive that even the roof of the platfonn no. 2 flew 
off. The people sitting in the hall of the station outside 
the platform no. 1 just 100 metres away from the site of 
the blast also got injured and four railway employees 
also got serious inJuries. Besides, four vendors alao got 
injured. As this station falls in my parliamentary 
constituency, I visited the blast site. This station is situated 
in the heart of the city. All the Iron pillars erected at the 
platfonn no. 2 got damaged and all glasses 50 meters 
away from the blast site also got broken. The glasl8S of 
the inquiry office also got damaged. The glasses of the 
Gujarat Police Post also got damaged. The gla8aea of 
the announcement cabin alao got damaged. 19 people 
sitting outside the station also got injured. I would like to 
know from the Government that such a big incident 
occurred. . .. (Interruptions) 

SHRI MADHUSUDAN MISTRY (Sabarkantha): He 
should raise the matter with the Government of Gujarat. 

SHRI HARIN PATHAK: Do not politicise the I88US. 

MR. SPEAKER: You ignore it and express your 
views. 

SHRI HARIN PATHAK: Had the train running from 
Jodhpur to Bandra been late for haH-an-hour, a very big 
IIccident could have occurred. It cannot be Imagined. 
... (Interruptions) Do not poIiticise the i88U8. I want that 
the Govemment should conduct inquiry In this regard. If 
one sees Aaj Tak and many other news channels one 
would come to know the real situation. . .. (IntemJplions) 
He wants that people may be got killed, the people may 
die in explosions. but I do not want to poIlticIIIe the 

iaaUS. This Incident has been covered by the neW8p8pel'l 
and electronic media. Such a big exploeion took place 
over there by using ROX for the first time. The train 
running from Jodhpur to Bandra had pasaed through that 
very platfonn a short while ago. I would ,like to tell SM 
Mistry, had the train been late for half an hour, thousands 
of people might have got killed. He is polltlciaing the 
issue, it is not appropriate. The hon'ble Minister of 
Railways should give a statement in this regard. 

Besides that, I would also like to say that 
compensation of Rs. 500 has been paid to the Injured. 
Paying Rs. 500 to the injured admitted In hospital appears 
to be a farce on the part of the railways. I would like to 
say that a probe should also be conducted In this regard. 
Rs. 25,000 should be paid as compensation to all the 
injured and Rs. 50,000 of compensation should be paid 
to those admitted In the hospital. The hon'ble Railway 
Minister should give a statement as to whether it was a 
time bomb or a ROX explosive was used and whether It 
was placed by a terrorist. All these issues should be 
probed by high-level committee. 

MR. SPEAKER: Pleue do not repeat It. 

SHRI HARIN PATHAK: The security of the railway 
station from whare 1.5 lakh people commute daily IhouId 
be strengthened. . .. (Inlflnuptions) The people are dying 
over there; thousands of people could have died. 

(Englishj 

MR. SPEAKER: I have given you full opportunity. 
This Ie not fair. Do not cut aaperslona on the Chair. 

SHRI HARIN PATHAK: One thousand people would 
have died. The Government should take the MrIou."... 
of the blut. 

MR. SPEAKER: 00 not repeat. 

SHRI HARIN PATHAK: I would request the Railway 
Minister to pl.... reapond to It. 

/T,.."./IonJ 

The Government should at Ieut make people medical 
treatment avaHable to thole admitted In the hoapltal and 
should give a statement 88 to why th. bomb exploalon 
took place? ... (Inlflnupllons) 
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/EngIIsh} 

MR, SPEAKER: Shri Pathak, pi.... llaten. 

SHRI HARIN PATHAK: It appears that Minister of 
Railways Is not aware that such a big explosion hu 
occurred. . .. (In16lT1Jptions) 

/English} 

He Is not aware of the blast. ... (InftllTlJptlons) 

MR. SPEAKER: Can you go on interrogating like 
this? Can you compel anybody? You are a senior 
Member. 

SHRI HARIN PATHAK: I know that, but when the 
Railway Minister is present here, he should respond and 
tell the House as to what has actually happened, what 
is happening, what has happened. ... (In16rrupUons) 

MA. SPEAKER: No, I will not allow. 

... (InMrruptIons) 

MR. SPEAKER: It is very unfortunate. You are 
misusing the opportunity. 

Shri Basu Deb Acharia. 

. . . (In16lT1Jption.s) 

SHRI HARIN PATHAK: When he ia p ..... nt In the 
House, he should reapond. . .. (InhH'nlpllons) 

MR. SPEAKER: Nothing more of Shrl Pathak Ia to 
be recorded. 

... (In16lT1Jptlons)· 

SHRI BASU DEB ACHARIA (Bankura): Sir, the Chief 
Minister of Weat Bengal made certain remarks against 
the US President, Mr. George W. Bush, In a rally In 
Kolkata. . .. (In.,uptions) 

MA. SPEAKER: I will not allow him to speak because 
he is not co-operating with me. 

... (/nlwnlpllons) 

"Not recorded. 

MA. SPEAKER: I will not allow him to speak now. 
This is not the way. 

• •. (In16rrupt1ons) 

SHRi HARIN PATHAK: Sir, this is the only way 
because. . .. (In16lT1JpHons) 

{Tf1Insl8tion} 

PROF. VIJAY KUMAR MALHOTRA (South Deihl): 
Such a big explosion occurred, he wants to reply. 

MR. SPEAKER: 00 you want to respond. 

... (In16lT1Jptions) 

/English} 

SHRI BASU DEB ACHARIA: Sir, the US envoy to 
India. . .. (In16IT1Jpti0n8) 

MA. SPEAKER: Mr. Railway Minister, do you want 
to respond? 

. .. (In16lT1JpUons) 

SHRI HARIN PATHAK: Sir, you are not allowing me 
to speak. 

MA. SPEAKER: Mr. Pathak, this is very unfortunate. 
Please go through the records . 

... (InMrruptions) 

{Tf1Insl8tion} 

SHRI HARIN PATHAK: Everybody speaks on such a 
serious issue, such a big explosion occurred over there. 
. .. (Inttlnuptlon8) 

/English} 

MA. SPEAKER: This is the way you are treating the 
Chair. 

... (In16rruptions) 

MR. SPEAKER: This is the way you are treating. 

. .. (InMnupIions) 

SHRI HARIN PATHAK: Sir, I have all the respect for 
the Chair. 
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MR. SPEAKER: I am requesting you to pIeue lit 
down. 

SHRI HARIN PATHAK: Sir, I am requeatlng the hen. 
Minister to respond on thle lIeue. ... (1nIrInuptkJn6) The 
hon. Mlniater is present here. Let the Houae know what 
has happened in Ahmedabad. . .. (InMnupt/on$) 

MR. SPEAKER: You are not adding to your glory. 

... (Int.nupIiona) 

SHRI HARIN PATHAK: I am requesting you to direct 
the Hon. Railway Mlnlater to make a ltatement as the 
hon. Minister Is present here. It la a very Important matter. 

MR. SPEAKER: How have I not given importance to 
It? 

... (InMmJpt/0n6) 

MR. SPEAKER: I will decide how the House will 
run. There were a number of notic.s, but It was said 
that one matter should be allow.d firat. I gave them my 
word, and I have allowed It. I have allowed thoae hon. 
Members. 

... (/nMnuplions) 

MR. SPEAKER: Piease do not interrupt. We should 
give up thle bad habit. 

· .. (InMrruptlOl76) 

AN HON. MEMBER: Yea. 

MR. SPEAKER: I do not need your .ndorsement. 

· .. (Intsl'n.lPtlona) 

MR. SPEAKER: Please see the agony of the Chair. 
I have allowed you becaule your matter Is Important. I 
have allowed you to raise it Immediately as the number 
two matter. You have also taken lOme time, but when 
you started repeating yourself, then I asked you to please 
conclude. Now, In epite of my requesta, you are lneiltlng 
that I should immediately direct the hon. Mlnllter to 
reepond. There are waye of doing things. You are not a 
new Member. 

Today, I myself directed the hon. Minilt .... to make 
statements. 

· •. (In/fJITupIIoI1$) 

MR. SPEAKER: At least, thlt II not the way. 

. .. (InltlnupI/on6) 

SHRI HARIN PATHAK: I would requ .. t the hon. 
Mlnlst.r to respond. 

MR. SPEAKER: No, If you do that, then I would not 
allow him. He may be a Minllter, but he cannot .peak 
here without my permllelon . 

PROF. VIJAY KUMAR MALHOTRA: Sir, I am 
requesting him, through you, to respond. 

MR. SPEAKER: Yes, he could do it provided he 
wanta to do It. The arrangement between the Members 
and the Mlnilt .... doe. not bind me. But this 18 not the 
way and do not think that it will be repeated . 

THE MINISTER OF RAILWAYS (SHRI LALU 
PRASAD): Mr. Speaker, Sir, I have tak.n not. of the 
Information given by the hon'ble M.mber. I was Informed 
of It. We are worried, as to who they were? I was not 
briefed of the Incid.nt In the sentimental way in which 
he has briefed the House becaue. malntenanc. of law 
and orders on platforms Ie a reeponalbility of the State 
Government. We will conduct a probe In this regard and 
after the probe I wlH reply to the laue raised by him. I 
will give a etatement in this regard at 12.00 h .... tomorrow 
If you permit for the eame. 

fEn{//Ish} 

SHRI HARIN PATHAK: Thank you, Sir. 

MR. SPEAKER: Do not record anything .xcept the 
hon. Mlnlater. Shri Buu D.b Aoharla. 

... (InMrrupIIons) ~ 

SHRI &ASU DEB ACHARlA: Sir, the US Ambueldor 
to India. . .. (InMmlpl/on$) 

MR. SPEAKER: I would have got you a better 
Itatem.nt. I would have got you a much more ' 
comprehenslv. atatement. 

... (InltlrruptlOM) 

·Not recorded. 
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MR. SPEAKER: I would have directed him to make 
a statement. 

... (InfBrruph'ons) 

SHRI HARIN PATHAK: Sir, I did request you to do 
it. ... (Intsnuplions) 

MR. SPEAKER: No, you did not request me. You 
did not request me. 

12.38 hr •• 

(II) Re: Situation art.lng out 0' reported remark. 
made by USA'. Amba ... dor to India on the 
country'. .tand on .ome dome.tlc and 
International I •• ue. particularly on the 
nuclear programme 0' lren 

{English} 

SHRI BASU DEB ACHARIA (Bankura): Sir, the US 
Ambassador to India Mr. David C. Mulford Is behaving In 
a way, which Is unbecoming of a diplomat. He has written 
a letter to the Chief Minister of West Bengal reacting to 
what the Chief Minister of West Bengal said In a rally at 
Brigade Parade Ground in Kolkata where he made certain 
remarks against President Bush. The diplomat hu reacted 
sharply to this. What has he stated and demanded? 

"I ask you to reconsider your aggressive antI-American 
statements .• 

Sir, this is what Mr. David C. Mulford has written to 
the Chief Minister of West Bengal .... (/nltHTrJplions) I would 
like to know from the Government whether an 
Ambassador or a diplomat can write. . .. (/ntsnuptlons) 

MD. SALIM (Calcutta-North East): Is he the 
American Ambassador or the Viceroy of India. 
. . . (/nltlnupllons) 

MR. SPEAKER: I cannot understand it. 

... (/n/6nupIions) 

SHRI DEVENDRA PRASAD YADAV (JhanJharpur): 
How can you say that? 

{English} 

MR. SPEAKER: Will you allow your leader to speak 
or not? This Is very strange. Your leader Is making a 
statement with my permission. 

... (InlBnuplions) 

MR. SPEAKER: If you are not supporting him, then 
nothing is being recorded. 

SHRI BASU DEB ACHARIA: Sir, the same thing 
happened when there was a bomb blast in Assam. He 
himself offered and wanted that the Federal Bureau of 
Investigation (FBI) inquire this incident. 

Again, on the eve of our Republic Day, he has 
outrageously crossed the line of diplomatic propriety. In 
his interview to the Press Trust of India. 

MR SPEAKER: After all, he is the representative of 
a friendly country. Let us not use such strong words. 
You have made your condemnation. 

SHRI BASU DEB ACHARIA: He has stated that If 
the Govemment of India did not support the United States 
of America In case of Iran nuclear Issue, then the United 
States of America would reconsider th~ nuclear agreement 
which was signed between the United States and India. 

/Transllllion} 

SHRilL YAS AZMI (Shahabad): Whether it will 
interfere in our intemal matter? 

MR. SPEAKER: Please sit down. 

{Eng/ish} 

SHRI BASU DEB ACHARIA: In his interview to the 
Preas Trust of India, he has spotlighted the pitiful terms 
of bargain struck by the U PA "Government with 
Washington under the signboard of civilian nuclear 
cooperation. This was a threat passed on to abandon 
any idea of voting independently on Iran nuclear issue . 
This is nothing but transgressing his line and his powers. 
He should be recalled. The Govemment of India has not 
taken up this issue seriously. So far, we have not seen 
any action taken by the Government of India. The 
Govemment of India should have taken it up seriously 
with the United States of America, and the Government 
of U.S.A., should be asked to recall the U.S. Ambassador 
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to India. They should be asked to reoaIl him. I demand 
that the Govemment should make a statement on this 
issue. We want to know whether any diplomat, any 
Ambassador or any envoy can directly write to the Chief 
Minister of any State. I demand a response from the 
Government. This is a very serious issue. 

MR. SPEAKER: It is a serious issue. Repetition will 
not make it more serious. 

SHRI BASU DEB ACHARIA: It is nothing but 
intervening in the internal matter of our country. We 
cannot tolerate such Interference as it is an internal matter 
of our country. Today, he wrote to the Chief Minister of 
West Bengal. He Is interfering in the matter of our country. 
We cannot tolerate it. He should be recalled. 

MR. SPEAKER: You have made your point. Let us 
wait and see. You have made your point. 

. . . (InltJlTUptions) 

/Tl1Insl8tion) 

PROF. RAM GOPAL YADAV (Sambhal): The 
Government should give Its reaction In this issue. 

/English} 

MR. SPEAKER: I cannot direct now. Those who have 
given notices, I will call them. Shri Gurudas Dasgupta, 
please be brief. Strong words break no bon88. 

SHRI GURUDAS DASGUPTA (Panskura): Mr. 
Speaker, Sir, you have rightly said that America is a 
friendly country. 

/Tl1InSI8tion} 

PROF. VIJAY KUMAR MALHOTRA (South Delhi): Mr. 
Speaker, Sir, I should also be given the opportunity to 
speak on this issue for a minute. 

MR. SPEAKER: You have not given the notice. 

/English} 

PROF. VIJAY KUMAR MALHOTRA: On this issue, 
we are all concerned about it. 

MR. SPEAKER: Let him speak. 

SHRI GURUDAS DASGUPT A: I am not using harsh 
words. .., (InltJnupUons) 

MR. SPEAKER: Listen to me first. I am saying that 
you have raised an issue which, according to you, Is 
important. But I am also saying that please do it In a 
manner which also maintains our dignity. Let us only 
match them in rhetorics. 

SHRI BRAJA KISHORE TRIPATHY (Purl): Where 18 
the dignity? 

SHRI GURUDAS DASGUPTA: The point is very 
simple. 

MR. SPEAKER: I do not agree with you that this 
country has no dignity. Of course, this country has dignity. 

SHRI BRAJA KISHORE TRIPATHY: The country has 
dignity, but we are ashamed that the Govemment is silent 
on this issue . 

MR. SPEAKER: Do not belittle your country or this 
House. 

SHRI BRAJA KISHORE TRIPATHY: We are proud 
of this country, but we are ashamed that such a statement 
was made by a foreign diplomat. 

MR. SPEAKER: You are ashamed of the 
Government! You said, 'Where is the dignity?· 

SHRI GURUDAS DASGUPTA: India has to be 
dignified even while dealing with undignified persons of 
the world. We have to be dignified, I agree. The point Is 
that the Ambassador, as the diplomatic representative of 
America, has a diplomatic obligation. The basic point Is 
whether the present Ambueador of America has infringed 
upon his own rights as a diplomatic person. That Is the 
basic question. 

The second point is, he has been adviaing everybody 
in the WOrld, in this country. Only a few days back he 
commented on the role of the Left parties in the country. 
He said that the Left parties' economic policy is against 
the interest of the country. Mr. Mulford is no guardian of 
Indian people. Indian people know what to do and what 
not to do. The Left is an independent political force in 
the country. The Government is running with our support. 
Therefore, the Left should not be advised by anybody, 
least of all by a person who is not an Indian citizen. 
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(8hr1 Gurudaa Oaaguptal 
You have been talking about Indian citizenship. He 

Is not an Indian citizen. He hu be.n advising ev.rybody 
in the wortd. Please let me know und.r what diplomatic 
authority he could afford to wrtte a I.tter to the Chief 
Minister of WMt Bengal. Und.r what diplomatic obligation 
h. is free to advise the Indian Left that th.ir economic 
policy or their attitude towards economic policy is wrong 
for the oountry? What is he to advise us? 

MR. SPEAKER: Do not get 80 excited. 

SHRI GURUOAS OASGUPTA: It seeme he beli.v .. 
that colonial rule still perelsta in India and h. is the 
Viceroy of India. I demand that Mr. Mulford be declared 
PM$OIM non g,. •. Preaid.nt ... • ... il coming to India. 
W. must make It cl.ar ... ·... that this Amb .... dor is 
unfri.ndly to India. .,. (InMrrupti0n6) This Amb .... dor 
should go back immediately with hi. bag and ba""a"e. 

The Governm.nt of India must show a little more 
courage. Th. Government of India must protect the dignity 
of the nation. May I know why the Gov.rnm.nt of India 
h .. not lodged any prot .. t? You could not demand hie 
r.call but why could you not protest against the 
unmann.rly behaviour of the Am.rlcan Ambauador in 
India th.reby giving an Impr ... ion that you are yielding 
to their pre .. ure? If you are afraid of demanding a recall, 
at le .. t you should have proteated against his behaviour. 
We are v.ry lOrry about the b.havlour of the Government 
of India. 

MR. SPEAKER: May I make one obeervation? 

SHRI GURUOAS OASGUPTA: We demand a 
categortcal atatement from the Government on this iuue. 

MR. SPEAKER: Pi.... take your ... t. This Is not 
right. It will glv, a very bad Impreaaion. 

SHRI GURUOAS OASGUPTA: Should not the 
Governm.nt reepond to thle? The Mlnleter of 
Partlamentary Affalre II sitting here. Should he not reepond 
to this? 

MR. SPEAKER: No, not without my pennlulon. 

SHRI GURUOAS OASGUPTA: I seek your 
permluion. 

MR. SPEAKER: " you ... k my permllllon, lit down. 

·Not r.corded. 

SHRI GURUOAS OASGUPTA: ... (lnMrrupt/on$)" 

MR. SPEAKER: This portion will be omitted beoauae 
you have 'P0k.n without my pennl .. ion. 

The queatlon i., this gives a bad imp ..... lon. You 
apoke .. if only Indian oltizens can advise us. There are 
many people all over the worid, well-meaning people, 
very ciose friends of this country, who are not Indian 
citizens but they have goodwill for us. Th.refore, do not 
give an impre88lon that we are so much concerned that 
only Indians can be good. 

SHRI GURUOAS OASGUPTA: He has been 
audaotous. Advice Is one thing: audacity is another thing. 

MR. SPEAKER: I never justified it. I Hid only those 
who are accepted frl.nds of India. Do not tell that every 
non-Indian is your .nemyl 

SHRI GURUOAS OASGUPTA: I have not said 
'enemy'. I said 'unfri.ndly'. 

MR. SPEAKER: You questlon.d u to how non-
citlz.ns can advl ... 

rr,.Mt.Hon/ 

MOHO. SHAHIO (MHrut): Mr. Speak.r, Sir, in our 
country. . .. (InMnupI/t:JIu) 

MR. SPEAKER: Your apeech will not go on record. 

... (InlllfNptIon6)· 

MR. SPEAKER: What did you say? 

MOHO. SHAHIO: In the Hous. ev.rybody II saying 
that the ambauador of the Unit.d States hu threatened 
us .... (~) There ehould be a dlscuaalon in this 
IWg8rd . .•• (In~) 

fEntI/I6h/ 

MR. SPEAKER: If you think this House la not b.lng 
run property, very weill 

... (InMmlptlon$) 

MR. SPEAKER: This Is not the way. No, I would not 
allow you to apeak. 

·Not 1'ICOI'ded. 
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This is not a market plice. 

... (InttlfTUptions) 

PROF. VIJAY KUMAR MAL.HOTRA: Mr. Speaker, Sir, 
this is not a matter of belng In favour or in opposition of 
somebody. But we do not find It appropriate that the 
ambassador of the United States 8hould send a letter to 
any Chief Minister and suggest him that how he should 
express his views or he should not expre .. his views. It 
is totally improper. This is highly objectionable. In this 
country everybody has the right to .xpr... his views. 
This Is a democratic country. There are three objectionable 
pOints In this regard. First is that they threatened that If 
India would vote In favour of Iran the America will 
reconsider the agreement signed between the United 
States and India, second pOint that Is more objectionable 
Is that the Government succumbed before them and voted 
against Iran 8S per their wishes. Therefore, the 
ambassador I)f the United States. 

/English} 

MR. SPEAKER: Hon. Member, you are only 
complicating the matter. 

/Tf'IIf18I6Hon} 

PROF. VIJAY KUMAR MALHOTRA: The Government 
of India should clearly state to the ambauador of America 
that no ambassador has the right to Interfere In the 
Internal matters of India or to threaten us or to lugg.st 
that what views one should hold. 

PROF. RAM GOPAL YADAV: Mr. Speaker, Sir, there 
is some dignity of a diplomat. 

MR. SPEAKER: My only prayer and request to all 
the hon. Members of this great House is that our reaponse 
Ihould be dignified. We should conduct ou .... lves in a 
manner that people can say that here Is a considered 
response by the leaders of this country, not by shouting 
and counter-shouting. 

/Tl'llnsI6Hon} 

PROF. RAM GOPAL YADAV: There Is two very 
objectionable points In the speech of the American 

ambuaador. The first point Is he dI,.,uy threatened the 
Govemment of India that If India would not vote In favour 
of America and against Iran In the International atomic 
energy agency then the agreement signed by the Prime 
Minister In July regarding atomic energy would not be 
adhered to. 

The eecond point which Is more serious Is that an 
ambassador wrttes a letter on the statement of a Chief 
Minialer and in this letter he threaten, him like a Jamlndar 
of a village threatens or challeng .. anyone. It Is a very 
serioua matter. It Is agalnat the dignity, nlf-reapect and 
honour of the country. The worst part Is that deaplte a" 
this, the Government of India I, not reacting on this. 

So, I demand that the Government of India should 
ask the US to recall Ita ambuaador and formally reoord 
Ita objection by summoning the ambueador. With this 
demand, I auoolate myself with Shrl Basu Deb Ache"a. 

/English} 

MR. SPEAKER: This Is what Is expected. 

MR. SPEAKER: Cooperate with the Chair; you will 
get the full opportunity. I want to make thll abaolutely 
certain, ThOle who are not cooperating will not be getting 
the opportunity. 

SHRI DEVENDRA PRASAD YADAV: Mr. Speaker, 
Sir, the conduct of the American ambaa,ador Is 
unprecedented In the way he has given Instruction and 
threatening, written letter to one of our Chief Ministers 
and whatever he has said regarding the Iran luue. I 
think It Is a very serious matter because our country Is 
a sovereign country. When any ambuaador overstep' 
hi. limits, we request the concerned Government to recall 
him Immediately and this tendency of ambuaador should 
be checked forthwith. I feel the Government Ihould 
Immediately call the ambassador and Instruct him 
diplomatically, because the conduct of the American 
ambaaaador Is not only unprecedented but very serious 
and objectionable allo. He h.. behaved like a Viceroy of 
the pre-Independence India. 

Our country hal diplomatic dignity and he hu violated 
that dignity. The ambassador of America has dllreapected 
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our diplomatic dignity. . .. (Int8rrupUons) So he should 
Immediately apologize for this. . .. (InMmlpUOI1$) 

SHRI ILYAS AZMI: Mr. Speaker, Sir, my party is 
also slated to Speaker on this issue. . .. (In18nuptions) 

MR. SPEAKER: You have some patience, I will also 
oali you. I have written your name in the list. If all the 
hon. Members will speak together then nothing will go 
on record. 

/English} 

SHRI BRAJA KISHORE TRIPATHY: Hon. Speaker, 
Sir, we ali have been shocked with the statement of this 
foreign dignitary. We want to respect him. He is the 
Ambassador of a country. He should not also show 
disrespect to the people "f this country. It is further 
shocking that the Govemment is silent over this. The 
prolonged silence of this Government Is further shocking. 
The entire country is shocked over the statement. But 
the Govemment is not reacting and remaining ailent. How 
Is this Government functioning in this country without 
reacting to it when the whole country is insulted? I want 
the Government to come forward with a statement. Such 
type of Ambassadors should be asked to go back 
immediately. The US Govemment should be asked ltlat 
the Ambassador should respectfully quit this country. He 
should not make such types of statement. That is my 
demand. The Government should come forward with a 
statement. 

[Translation} 

SHRI SUKHDEV SINGH DHINDSA (Sangrur): Thank 
you Mr. Speaker. . .. (InltJrrupUons) 

/English} 

MR. SPEAKER: Hon'ble Leader of a party is 
speaking. Please show some respect to him. 

[Translation} 

SHRI SUKHDEV SINGH DHINDSA: Mr. Speaker, Sir, 
it is a very serious issue and you have seen its 
seriousness. All the Opposition and the rulln~ parties have 
expressed their concem the way America has challenged 
our sovereignty and demanded that some action should 
be taken against America. The Minister of Parliamentary 
Affairs 1& present here. If he does not respond to this 

issue now, he may fix some date. He must give some 
answer to apprise the House about what talks were held 
with them and what was the outcome and also what 
action is being taken by the Govemment thereon? 

SHRI ILYAS AZMI: Mr. Speaker, Sir, the issue raised 
by Shri Basu Deb Acharia is an Issue of the prestige of 
this country. Mr. MuHord has not merely written a letter 
to the Chief Minister of West Bengal but has also used 
intimidating language, which is totally against the dignity 
of our country. It is a matter of regret that which ever 
Govemment Is in power, before this NDA was in power, 
they also kowtowed before the super power .... "now the 
UPA Govemment Is in power . ... (lnltJrrupt/ons) 

MR. SPEAKER: You may ignore that. 

SHRI ILYAS AZMI: Now, when the UPA Govemment 
is in power then ... * Through you I demand that to uphold 
the dignity of our country before the arrival of ... * MaHord 
should be declared a p8l'Sons non-grata and asked to 
leave the country. . .. (InhlnvptlOl1$) 

/English} 

MR. SPEAKER: Do not use that name or remark. 

... (InltJrrupUons) 

[Translation} 

MR. SPEAKER: Please help me. I have a sour throat. 

/English} 

SHRI A. KRISHNASWAMY (Srlperurnbudur): Sir, I 
strongly object this type of attitude of the American 
Ambasaador. We have never heard, in the past, regarding 
an Ambassador threatening a Chief Minister by writing a 
letter. It will damage the sovereignty of our country. 
Therefore, to protect the sovereignty of the country, the 
American Ambassador should be asked to leave. There 
should be a statement from the Govemment of India. 

[Tra118lstlon} 

SHRI ANANDRAO VITHOBA ADSUL (Buldhana): Mr. 
Speaker, Sir, both the Issues raised by Shri Basu Deb 

\ 
Acharia regarding the Chief Minister of West Bengal and 
by Shrl Malhotra on the issue of voting, in case of Iran 
are quite serious issues. This is the Issue involving the 

"Not recorded. 
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dignity of the country as well as that of the Chief Minister 
of West Bengal. He has called upon the Government to 
ask the ambassador to leave the country and I support 
him and also associate myself with him. 

13.00 hr •. 

SHRI RAMDAS ATHAWALE (Pandharpur): Mr. 
Speaker, Sir, the kind of letter the American Ambassador 
has written to the Chief Minister of West Bengal 18 totally 
unfair. Aa far as the issue of yielding to America Is 
concerned, during the six year term of the NDA 
Government It was done many a times. W. want that 
America should keep friendly relations with India but if 
America would keep on putting this kind of pressure on 
India, then, we, the Members of all the parties, oppose 
it. If the American Ambassador had to write a letter, he 
could have addressed it to the Government of India but 
he should not have addressed it to any Chief Minister. 
Writing this kind of letter to the Chief Minister of a State 
is very offending and unfair. Therefore, American 
Ambassador must be sent back if the President of 
America is arriving here, we all would try to persuade 
him to call back Ambassador and he must be called 
back. 

SHRI RAJ BABBAR (Agra): Mr. Speaker, Sir, 
whatever has been mentioned about the American 
Ambassador is a very serioul matter. The way 
Ambassadors are interfering in the affairs of the Statel 
is a very intriguing and dangerous. The Ambassadors of 
America and Israel stayed In Uttar Pradesh for 3 days, 
how did they interfere, what were their activities there, is 
evident from this fact that they came to attend the Agro· 
expo but did not attend it for even three seconds. I do 
not know if the Government of India is aware of all this? 
Uttar Pradesh is a very lensitive and a very Important 
State. Few days back it was published In the news paper 
that. ... (/nlsrruplions) 

{English} 

MR. SPEAKER: Are you not speaking on this ongoing 
matter? 

SHRI RAJ BABBAR: Yes Sir, I am speaking on this. 
I am speaking very much on this matter. 

/TtBnSIBlion} 

Just two days back, it was published in the news 
paper that a political person received Rs. 150 crores. I 

am afraid, who is that political person since the amount 
of As. 150 crore which has been transacted, will that 
money be used for terrorism or for purchase of anns 
and weapons. . .. (/nlsrrupbons) 

{Eng/ish} 

MR. SPEAKER: For this, you have to give a specific 
notice. 

SHRI RAJ BABBAR: Why this Government Is not 
providing information regarding visits made by the 
American and Israeli Ambassadors and then activities and 
regarding the undue pressure exerted by them and why 
the IT Department is not guiding In this matter? Who is 
that person, who received Rs. 150 crore? The way this 
person is acting as a middleman . ... (Inlsrrup/ions) 

MR. SPEAKER: No, thil will not be allowed. 

SHRI RAJ BABBAR: Mr. Speaker, Sir, this kind of 
Information is very necessary since transaction of Rs. 
150 crore has taken place In Uttar Pradesh, If luch 
Information is not provided it will be detrimental for the 
elections going to be conducted there In near future. For 
the terrorism in Uttar Pradesh. . .. (Inlrll1vptiOM) r 

MR. SPEAKER: Bring that to me. Hum dekhlenge (I 
will see to it). 

SHRI RAJ BABBAR: Mr. Speaker, Sir, through you, 
I request the Government to respond to this matter as to 
who are those people, who are planning to carryout the 
terrorist activities. 

MD. SALIM: Mr. Speaker, Sir, we are proud of being 
Indian and that we have a culture, have a tradition and 
a democratic tradition. Whenever anybody from aero .. 
the globe or from any country arrives In India, we honour 
him 88 our guest, may he be a politician or 8 common 
men but we cannot permit a person or an Ambassador 
to interiere In our Intemal affairs. It d088 not happen in 
any part of the world, be it a small country. If they have 
some self respect then instructing an elected Chief 
Minister of that country to act 88 per their wish is not a 
fair practice. United States of America has also a dignity. 
If we vlalt America and make certain comments against 
the imperialism of America then we can take the 
responsibility that American democracy allow this. 
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But in this country the American Amb .... dor will 
not .lIow that our Chief Minister.· .... 

{English} 

MR. SPEAKER: No; that will not go on record. 

{Tl'llnslllllon} 

MD. SALIM: Mr. Speaker, Sir, our Prime Minister 
and our Government should muster courage, to convey 
It to the Ambasaador that he c.n't do like thla. If It can't 
do ao It should make a atatement In this House. We 
understand that on Republic day he will say that If vote 
Isn't correct regarding Iran, than It will lead to problem. 
Advice ua on FDI that what leftists should do. 
. . . (InltJlTUp/lons) 

{English} 

MR. SPEAKER: Leave It, those are not the matters 
here. 

MD. SALIM: Mr. Speaker Sir, there Is no need to 
... k permi81lon from America regarding what CPI leaders 
are likely to speak in their rally . ... (Inhlrrupllons) 

{English} 

MR. SPEAKER: All right, Mr. Salim, now you .re 
repeating the lame thing. Please take your .. at. 

{Tl'8MI6t1on} 

MD. SALIM: Mr. Speaker Sir, the Prime Mlnleter will 
have to make It cl,ar that America Is not IUpposed to 
monitor as to what the Chief Mlniater of a State In the 
country should apeak and what not. So, Govemment will 
have to mutter courage .nd needs to make a ltatement 
In thil reg.rd and the Government should apeak about 
recalling .n Ambeaaador from thil country·. 

{EngIiIh} 

MR. SPEAKER: Do not bring UI to that level, pie .... 

MD. SALIM: It should not be tre.ted Uk, thll. 

MR. SPEAKER: Mr. Salim, It dOH not behove you 
to uy like th.t. 

SHAI VIJAYENDAA PAL SINGH (Bhilwara): I endorse 
the views expre88ed by most of the hon. Members here 
on this issue. Let me also put forth my views. 

We have had very eminent Amb.ssadors from 
America. Today India and America are enjoying very good 
rel.tlons. What I want to uy Is that Amb .... dor MuHord 
muet realile thll. AI an Amb .... dor, he II not .n 
ordln.ry person or an ordinary American who Ie coming 
her.. He Is an Ambassador of a country; he must speak 
out what befits the relationship between India and 
America. What he has done is very wrong and we mUlt 
really proteat to the Government of America. This must 
be done by the Prime Minister and the External Affairs 
Mlniater. Thank you very much . 

{T~tIon} 

SHRIMATI SUMITAA MAHAJAN (Indore): Mr. 
Speaker, Sir, we were dlscu •• lng about different kind of 
self-respect. I would like to draw House's attention to an 
another I .. ue. . .. (InhllTUptlons) 

{English} 

SHAI BASU DEB ACHAAIA: Ii there any clarification 
from the Govemment? ... (In/tllruplion8) 

MA. SPEAKER: It depends on the Government. It la 
entirely for the Govemment to reepond. 

... (Inhlmlp/itJfl$) 

{T,."../ion} 

SHRI DEVENDAA PRASAD YADAV: This Is a 
queatlon of country's .. If respect. . .. (InMnuptIoM) 

SHRI RAMJILAL SUMAN: Govemment should make 
a statement. ... (Inhlnuplions) 

{English} 

MA. SPEAKER: So f.r as the Instantaneous response 
la concerned, It entirely depends on the Govemment to 
see whether they would like to respond to It now or later 
or not at all. But if you hold up the plweedlnga of the 
House, how doel it help? It II entirely for the Government 
to respond. 

. •• (InMtruptioM) 
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/TIW1SMtion} 

SHRI DEVENDRA PRASAD YADAV: Govemment 
should make a statement on this. . .. (InMnup!ions) 

[English} 

MR. SPEAKER: Mr. Minister, do you want to say 
something? 

... (Intsrruptions) 

MR. SPEAKER: If he wants to say something, I will 
not stand in the way. I have only said that I cannot 
compel him. 

... (InMrruptions) 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION AND 
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): 
Sir, I have respectfully heard the concerns expressed by 
the distinguished hon. Members. Certainly, I can usure 
the House that I will convey the concems to the hon. 
Prime Minister today. I can also tell that our Govemment 
and our natlon-not in the put, nor now nor In future 
too-ehall compromise on our national dignity, and honour 
and authority of the Parilament. 

SHRI BASU DEB ACHARIA: Sir, It is not sufficient. 

/TfBns/II/1on} 

SHRI RAMJILAL SUMAN: We boycott the House 
against this. 

13.08 hr •• 

[Shri Rllmjil8l SUmlin lind soms ollNlr hon. MtJmbtJts 
thtJn !sit IhtJ HOtIStI} 

[English} 

SHRI BASU DEB ACHARIA: Sir, we are not satisfied 
with the statement and we are walking out. 

13.081" h .... 

[At this stllfItJ, Shri BIl8u DtJb AchIIf'iII lind sOtntJ othtJr 
hon. MsmbtJlS!B1t IhtJ H0US8.} 

[Trsnslllfion} 

SHRI DEVENORA PRASAD YADAV: Thl. is a very 
serious matter for House and the country . ... (lnltlm.ptIon8) 
We walk out from the House. 

13.OIVa hr •• 

[Shtl iMtWIdnI PIUIId Y.a.rv .tnd .."". oIhtIr Han. 
MtIfr1MfB tMn ItIII 1M H~} 

[Eng/Ish} 

MR. SPEAKER: Do not take down anything now. 
Nothing should be recorded . 

... (InMlTUpIIons)· 

/TlWI8I.ttlon} 

SHRI GURUDAS DASGUPTA: You .hould allO go . 
Do not protect them. Do not protect them . ... (lnftlmJpl/tJn6) 

13.01*', h .... 

[At this *91, ShtI Oul'UCI.t8 OMgIII* .tnd 8DI1'NI oIhtIr 
hon. MwnIJtJm Mit 1M HOtI8II.} 

SHRI RAJ BABBAR: Income Tax Department of GoVl. 
of India should trace out the name of that pel"lOn, about 
whom It hal been reported In the newepapers, 10 that It 
can be known that Who Is thle pereon of brokerage nature. 
... (InffImIpIIol1ll) Gov!. of India Ie not undemanding Its 
responsibility, Hence I am walking out from House. 

13.01 hr •• 

[Shri RI/ &/JbIlr lINIn ItJIt 1M HOtIII8} 

. .. (InftJrruptiOl1ll) 

• 'TfIlI7$/.tlion} 

MR. SPEAKER: Now, we are on another ISlue, I will 
be calling you by your tum. If your Name is In notice 
then you will aI80 get an opportunity. Shrlmati Sumitra 
Mahajan may please continue now. 

SHRIMATI SUMITRA MAHAJAN (Indore): Mr. 
Speaker, Sir, I would like to a ralee a sensitive iIIue 
before this House. Recently, when few days back, 
sentiment of a community wu hurt by the cartoon, at 
that time I came to know that Government expressed Ita 
displeasure to Government of Denmark in writing. I am 

·Not recorded. 
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of the opinion that it would be better if the Government 
could be a Httle bit more accommodating in showing the 
kind of sensitivity that it has shown in this matter. It 
would be better if Government can expand this 
sensitiveness a bit, because, one such case has seen 
reported from the Greek city of Athens. There, one liquor 
company has depicted the goddess Durga on liquor 
bottles. I wish that Govemment to express its opposition 
and lodge its protest in this matter also. 

Apart from this, I will draw Govemment's attention 
towards another matter, this is a very sensitive matter. In 
India also one painter continuously paints such paintings 
and apologise for the same. Recently, an incident has 
come into. light that this painter has painted a nude 
painting of Indian goddess. May be he had apologized 
for the same. I would also like to tell that an institution 
named Action India Trust auctioned this painting for 
helping some earthquake affected areas and earned 
money from auction. Earlier it was said that this painting 
will not be auctioned. Later It came to be known that It 
was auctioned and money was earned from it. Will 
earthquake victims get relief from auctioning such painting. 
Arstly human's die from earthquake and thereafter money 
earned by such means is being used for feeding people, 
than public's humanity will die. Will public eat from money 
earned by such means? This is most dangerous trend In 
this country. I would like to know from Govt.-whether It 
has shown its unhappiness against such painting in 
Athens city. If unhappiness was not shown than why It 
has not been shown? 

Secondly, I would like to say that will the Government 
take any action, if such paintings are painted by Indian 
painters? Thirdly, that nude painting of Indian goddess 
has been auctioned. Money has been earned from nude 
painting of Indian goddess. Will some action be taken on 
the same. ... (Inltlnuptions)? 

MR. SPEAKER: If yoU ·wlll speak In the middle then 
how her point will be heard. 

SHRIMATI SUMITRA MAHAJAN: I wish that 
Government will definitely give due attention to these 
sensitive matters. 

{TrsnsIIltionj 

MR. SPEAKER: Shri Rewati Raman Sinet!, you have 
given a notice to raise the Issue of' bird flu on which a 
full statement has been made. 

13.11 hr •• 

The LoIr s.bha thsn IIdjoumtld for Lunch till Mn 
minutss pIIst FourttNIn 01 the Clock. 

14.12 hr •. 

The Lok Sabha re-assembled after Lunch at twelve 
minutes pIIst FourtfHJn 01 /he Clock. 

[MR. DEPUTY-SPEAKER in the Chsi.1 

{English} 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION AND 
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): 
Sir, I would like to make a submission. In the Leaders 
meeting, It was decided that the discussion on the 
Contempt of Courts (Amendment) Bill would be taken up 
tomorrow and now we would take up discussion on the 
Motion (" Thanks. 

MR. DEPUTY SPEAKER: I think the House agrees. 

SEVERAL HON. MEMBERS: Yes. 

14.13 hra. 

MATTERS UNDER RULE 377* 

/Engllsh} 

MR. DEPUTY SPEAKER: Matters under Rule 377 
listed for the day may be treated as laid on the Table of 
the House. 

(I) Need to take aultable atep. to ameliorate the 
lot of .... mera In Auranpbad P8rtlamentary 
Conatltuency, Blher 

SHRI NIKHIL KUMAR (Aurangabad): Agriculture Is 
the mainstay of Bihar specially after Jharkhand was carved 
out of It. But farmers In the State face all kinds of 
problems. North Bihar, as is universally known, is ravaged 
but floods, which have become an annual hardship. 
Farmers are forced to shift from flooded areas to dry 
places and they remain there for extended ~riods. During 
this period they are unable to work in their fields. 

·Not recorded. 
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large areas in my Aurangabad Parliamentary 
Constituency depend upon rainfall for irrigation. For the 
last two years, it has been struck by drought due to 
monsoon failure. Nearly a forth of its Panchayats have 
been so affected where farmers with their own tube wells 
cannot operate them due to shortage of power. 

Therefore, it is important to help the farmers through 
procurement of their produce with enhanced quota. 

Further, the FCI procured only 6611 mt of rice and 
that too not from the farmers directly but through Primary 
Agricultural Credit Cooperative Societies. This procurement 
through middlemen, even if they were cooperative 
societies, hurt the farmers who did not get the deserved 
price for their produce. 

FCI should set up its godown in Aurangabad to store 
the procured foodgrains and the procurement should be 
done directly from the farmers and not through middlemen 
like Primary Agricultural Credit Societies. 

I also request the Railway Ministry to allot a rake for 
Anugrah Narayan Road railway station to facilitate 
foodgrains buyers from outside the State to 11ft the desired 
quantity from the farmers of Aurangabad as was the 
practice till 2002-03. The Railways had then made a profit 
of Rs. 1 crore as transportation charges. The arrangement 
had benefited farmers and the Raiiways as well. 

(II) Need to ensure employm.nt In respect of 
cas.s considered under compassionate 
grounds 

/Tl1Ins/8/ion} 

SHRIMATI KRISHNA TIRATH (Karolbagh): Sir, there 
is need to seriously ponder over the need to ensure cent 
percent employment on the compassionate grounds and 
one of the members of the family of person who died in 
hamen, should be given employment. If the ward of the 
person dying in harness is not a major at the time of 
such an inCident, he or she should be given employment, 
once he attains the minimum age of getting employment 
because in its absence selection in all Govemment Deptts. 
is being done arbitrarily and such individual doesn't get 
employment, who actually needs employment, which 
increases corruption. If some lady's husband dies while 
in service, then employment must be given to her or her 
child, so that his source of livelihood could be maintained 
and shortfall in govemment service can also be fulfilled 

because such vacancies arising out of the death of 
employees during their service tenure adds to the work 
burden and affects overall functioning. Number of Govt. 
employees has already decreased and population has 
increased by five times. Hence, common man feels 
problema in public dealing offices, because employ", 
are leas and work is more. Due to which public's work 
takes time. Hence, I demand from Govemment of India 
that appropriate and strong steps should be taken for 
employment on compaSSionate grounds. 

(III) Need to release funds from Central Road 
Fund for upgradatlon of GodoJ-
Ramachandrapura and Delhl-Alwar-Shahpura 
roads In RaJa.than 

DR. KARAN SINGH YADAV (Alwar): Sir, the 
Govemment of Rajasthan has sent a representation to 
the Central Government to release the amount from 
Central Road fund (C.R.F.) for upgradatlon of aome 
important inter-state roads and other roads of economic 
Importance. In this representation, the Haryana Border-
Godoj, Taseeng, Bahrod-Ramachandrapura road 
mentioned at SI. No. 16 Is a very Important Interstate 
road and Delhl-Alwar-Shahpura road mentioned at SI. No. 
17 is of economic importance. Both the above roadl 
pass through my Constituency, Alwar and both are 
completely damaged. Upgradation and widening of these 
roads will serve the public interest. 

Hence, I urge the Minister of State in the Minletry of 
Road Transport and Highways to release the funds for 
these roads on priority basis. 

(Iv) Need to clear the proposal of the Govemment 
of Andhra Pradesh for the development of 
Inland Waterway. .. Inland Water Tran.port 

{English} 

SHRI RAYAPATI SAMBASIVA RAO (Guntur): Andhra 
Pradesh Govemment has requested for development of 
Inland Waterways and Inland water tranaport in Andhra 
Pradesh. A proposal in this regard for development of 
Inland Waterways and Inland Water Transport in Andhra 
Pradesh by declaring River Godavari between 
Bhadrachalam and Rajahmundry, alongwlth River Krishna 
between Wazlrbad and Prakasam barrage, Integrated with 
Kaklnada Canal, Eluru Canal, Commamur Canal and 
Buckingham canal as National Waterways is under 
consideration of Govemment of India. 
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(Shrl Rayapatl Sambulva Ra01 
The Inland Waterway. Authority of India. In Ita recent 

letter dated 23.8.2005 have Informed that the above 
propOl8I haa already been studied by IWAI and atter It 
waa found viable for development. proposal for declaration 
of the eame as national Waterways Is already under active 
consideration of Government of India; that after declaration 
of this waterway system as National Waterway. 
Government of India through IWAI will take up the 
development works through entire funding by Government 
of India. with proactive support of Government of Andhra 
Pradesh. 

The approval of the Mlnlltry of Road Transport and 
Highways and shipping is stili awaited. I urge upon the 
Government to take necessary action at an earty date 
which will be beneficial to the State of Andhra Pradesh. 

(v) N .. d to review the functioning of Olmodar 
Valley Corporation In Jhllrkhllnd 

rr,.nst.tionj 

SHRI CHANDRA SHEKHAR DUBEY (Dhanbad): Sir. 
the fim Prime Minister of the country. Pt. Jawahar LaI 
Nehru had the vision to set-up Damodar Valley 
Corporation as a public sector undertaking which he 
materialized by enacting a law to this effect in 1948. 

The river Damodar which was known as the sorrow 
of Bengal was converted into a progressive project by 
Pandit Ji. Consequent upon the setting up of this 
corporation. industrial revolution could become a reality 
in the eastem region especially in West Bengal and the 
present State of Jharkhand. 

Presently, the corporation is In a very bad state of 
affairs. The post of Chairman of the Corporation il vacant 
sinee October 2003. I would like to draw the attention of 
the Government towards the irregularities prevailing in 
the Corporation, which have been highlighted in the 
weekly magazine. 'Outiook' dated 31 October 2005. An 
enquiry should be conducted by the CBI to ascertain the 
a88ets of the persons who were appointed as the 
Chairman of the Corporation on ad-hoc basis during the 
last two years. 

I urge the Govemment to immediately appoint a hard-
working professional as the Chairman of this Corporation 
and fill up all other posta which are lying vacant by 
immediately appointing efficient persons to theSe posts. 
In addition to that a comprehensive. enquiry may be 
conducted by the CBI regarding all the aspects of 
irregularities committed. 

(vi) Need to Ht up a Ooordar.hln Kendra at 
a .. na, Madhya Prade.h 

SHRI VIRENDRA KUMAR (Sagar): Sir. Beena Is an 
important Junction in my constituency, Sagar (Madhya 
Pradesh). There is a big grain market there. Bharat 
Petroleum is setting up Beena Refinery here, whereby 
this town will become more important from commercial 
point of view, but in the absence of a Doordarshan Kendra 
here the local people have to face the highhandedne .. 
of the Cable operators. There has been a long pending 
demand of the citizens of Beena to open a Doordarshan 
Kendra there. 

Hence, I urge upon the Government, that keeping in 
view the needs of Beena town. action may be taken to 
open Doordarahan Kendra there on priority basis. 

(vII) Need to confer ownerlhlp rlghtl on the 
tribal. living on fore.t land In GuJarat 

SHRI MANSUKHBHAI D. VASAVA (Bharuch): Sir. the 
tribal populalion is being evacuated from the forest area 
in entire Gujarat. These tribal people have been inhabiting 
in these forest areas since ages and surviving on the 
crops and other things grown in the forests. The forests 
and the Tribal. are suppiementary and complementary to 
each other and the trlbals living in these forests are 
extremely poor. illiterate and belong to the Scheduled 
Tribes and Scheduled Castes. The tribais are not 
responsible for the destruction of the forest but they 
preserve them since they regard the iorest as their deity. 
The Govemment should initiate appropriate action against 
the forest mafias who are destroying the forests and the 
illiterate and innocent people should not be held 
responsible for the destruction of the forest. 

Hence. I urge the Central Govemment, through this 
House. that the Inhabitants of these forests should be 
given legal rights of ownership of the houses they are 
living in and the land they are cultivating. If there is any 
need to enact or amend any law then immediate action 
may be taken in this regard. 

(vIII) Need to upgrade Gwallor-Sheopurkalan 
railway Hetlon and extend It upto Kote city 
In RaJalthan 

SHRI ASHOK ARGAL (Morena): Sir. Gwalior-
Sheopurkalan narrow gauge line of North-Centnil Railways 
is the main rail line of Chammbal region which passes 
through the rural areas. Today, we are in the age of 
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Computerization, stili the trains are running on the said 
line at the speed of 25 k.m. per hour. I urge the 
Govemment to extend this line upto Kota city of Rajasthan 
after the gauge conversion of the said track, the survey 
for which IS being conducted by the Railways. 

(Ix) Need to ensure that adequate quantity of 
ration Is supplied to the people living Below 
Poverty LIne In the region 

PROF. RASA SINGH RAWAT (Almer): Sir, there is 
a well known Nasirabad Cantonment area in my 
constituency, Almer, the developmental work of which Is 
the responsibility of the Cantonment Board. The elections 
for Cantonment Board have not been conducted for many 
years. Due to this reason there is no one to mitigate the 
hardships being faced by the people living In that area. 
So much 80 that they have been deprived of the facilities, 
which are provided to the people IMng below poverty 
line by the Govemment of India and the Govemment of 
Rajasthan. The Civic bodies conducted a survey of the 
entire urban and rural areas in 2003 to ascertain the 
number of people living below poverty line, but no such 
survey was conducted in the cantonment board area and 
the people were even deprived of the facilities of 
foodgralns, sugar, kerosene oil at the cheaper rates 
through Public Distribution System being provided to the 
people living below poverty line. The poor people of 
Nasirabad are absolutely deprived of such facilities for 
the last 2-3 years. 

I, therefore, request the Government to immediately 
hold the election for Cantonment Board and unless the 
board identifies the families living below poverty line and 
above poverty line by conducting a survey the State 
Government may be directed not to deprive the poor 
people living in the cantonment area of the rations and 
other facilities and they may be provided all facilities as 
before. 

(x) Need to continue Rashtrlya Sam Vlkaa YoJaNl 
upto the year 2009 with a view to develop 
selected districts In Madhya Prade.h 

SHRI GAURISHANKER CHATURBHUJ BISEN 
(Balaghat): Sir, the Govemment of India identified the 
most backward districts in the country for their 
development, and included 10 districts In Madhya Pradesh 
for this purpose in the first phase. This scheme was 
named as 'Rashtriya Samvikas Yojana'. The districts thus, 
identified were allocated Rs. 15 crore each, and as per 

the guidelines and directives a Rs. 45 crore scheme was 
chalked out the results wheAlOf are very encouraging. 
Important sectors such .. education. heatth, transportation 
and water resources were Included In this 8Cheme. The 
first phase commenced in 2004. The present year I.e., 
2006, is the last year of this scheme. The selected 
districts have not been developed fully. Therefore. this 
scheme should continue for another three years I.e., 2007, 
2008 and 2009 for the districts Identified Initially and 
another package of Rs. 45 crore each be allocated under 
the Rashtriya Sam Vlkas Yojana. 

(xl) Need to withdraw the decision for 
enhancement of price and reduction of 
quantity of ration Iteml under Targeted Public 
Dlltrlbutlon SYltem In Kerela 

[English! 

SHRI P. KARUNAKARAN (Kasargod): The Public 
Distribution System in Kerala has been functioning for a 
long time providing assistance to the common people. 
The Public Distribution System has assisted to control 
the prices of food grains in the State. The poor people 
are mostly depending on this PDS system. But now the 
Central Government has enhanced the price and reduced 
the scale of distribution of food grains under the TPOS. 
These Will really weaken the rationing system In Kerala 
and poor peopl. may find it difficult to purchau rice and 
wheat required by them. I would like to request the 
Government not to carry out the proposed enhancement 
of price and reduction of quantity of ration Items under 
Targeted Public Distribution System In the State. 

(xII) Need to take lultabJe m .. lure. to check the 
Incr ... e In price. of wheat 

/Tf'IInslallon! 

SHRI RAGHURAJ SINGH SHAKYA (Etawah): Sir, I 
would like to draw the attention of the hon. Minister, 
through House, and submit that the prices of essentla' 
commodities used by the common man have increased 
by 25 to 50 percent during the past six months. With 
wheat prices shooting up by as much as 50 percent. the 
common man Is facing immense hardships. The farmers, 
the poor and the helpless people are reeling under the 
impact of price rise. Importing wheat In order to check 
the price rise is not going to mitigate the problem. To 
overcome this, we should use modem technology to 
increase wheat production. Also, modern spacious 
godowns should be constructed for the storage of wheat, 
to overcome this problem. 
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(xIII) Need to take over the work of Selharna 
Hydro Re .. rvolr In Banke Parliamentary 
constituency, Bihar by the Central 
Government with a view to ensure Its .arty 
completion 

SHRI GIRIDHARI YADAV (Banka): Sir, in my 
parliamentary constituency Banka, Bihar, the Belharna 
Hydro Reservoir in Belhar Block, is under construction 
since the past several years. Only 70 percent construction 
has been completed. But due to the paucity of fund with 
the Bihar Govemment, the reservoir remains incomplete 
even today. The equipment and machinery used therein 
is becoming redundant. This is a national loss. Belhar, 
Sangrampur, Tarapur, Bumbur etc. blocks would be 
benefited immensely from this reservoir. These blocks 
have a large population of Adivasis. With the irrigation 
facility, their life would undergo a sea change. 

Through the House, I request the Government to 
take over the construction work of the reservoir and get 
It completed so that irrigation facility can be provided to 
the people. 

(xlv) Need to review the functioning of various 
Centrally aponsored progremmes providing 
foodgralns to poor people In Uttar Pradnh 
and other parts of the country 

SHRI BRAJESH PATHAK (Unnao): Sir, wheat and 
rice worth thousands of crores of rupees allocated by the 
Central Govemment to provide relief to the poor and the 
unemployed through Antodaya scheme, Annapurna 
Scheme, mid-day meal scheme, Sampoorna Gramin 
Rajgar Yojana, and other related Central Government 
schemes to provide relief in drought and flood hit areas, 
is not being distributed efficiently in the country specially 
in Uttar Pradesh. After preparing BPL and distribution 
cards in various districts of Uttar Pradesh, the executing 
agencies are Indulging In irregularities by showing 
distribution of foodgrains several times for the same work 
done under food for work programme and other central 
schemes. 

It is my request to the Central Government. through 
the House, to take effective steps to qheck irregularities 
in the distribution of huge quantities of foodgrains allotted 
by the Central Government and Its availability to the poor 
and needy. 

(xv) Need to Ht up a 0 .... 1 Homeshed and 
Wagon Carrter Workshop at Purna Junction, 
Parbhanl Parliamentary Constituency, 
Maharashtra 

SHRI TUKARAM GANPATRAO RENGE PATIL 
(Parbhani): Sir, in my Parbhani Parliamentary Constituency 
in Maharashtra, before the Puma junction there was a 
locoshed which was shut-down after the use of diesel 
engine came into vogue. The locoshed still exists there. 
There is also a colony for its employees. Land and water 
too is available. After the locoshed was shut down, a 
diesel homeshed was not constructed. As a resuh. the 
railway is unable to make use of the facilities of Iocoshed 
at Puma Junction. Lalguda workshop is 650 km. Rayal 
Padu workshop Is 650 km, Matunga workshop is 700 km 
and hubll workshop is 600 km, away from Puma junction. 
From Puma junction diesel engine repair facility and 
wagon washing facility are located very far away. This 
entails huge financial loss to the railways, as the diesel 
horneshed with all its facility at Puma junction remains 
unused. 

Therefore. It is my request to the Central Government, 
through the House, to set up a diesel homeshed and 
wagon carrier workshop at Puma junction for the benefit 
of the railway as well as the people. 

(xvi) Need to create a new Railway Division at 
Jharauguda under the East Coaat Railway 

{English} 

SHRI B. MAHTAB (Cuttack): East Coast Railway was 
made operational with effect from 1 st April 2003 with 
Khurda Road, Sambalpur and Waltair Divisions. The 
operating ration of this railway zone has been excellent 
and even one of the lowest In Indian Railways. 

However, expansion of jurisdiction of East Coast 
Railway has become a necessity in view of rapid 
industrialization In Orissa. I would urge upon the Ministry 
of Railways to extend the jurisdiction of Sambalpur division 
to include-

(a) Jharsuguda-Barsuan-Kiriburu 

(b) Rourkela-Nuagaon 

(c) Jharsuguda-Himgiri 

A separate new division may be created at 
Jharsuguda under the East Coast Railway. 
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Likewise, the jurisdiction of East Coast RaUway be 
extended to include Bansapani to Padapahar section and 
Bhadrak-Laxmannath Road section in Khurda Road 
Division. This will help In the Operation of railways In 
that area. 

I urge upon the Govemment to take Immediate steps 
In this regard. 

(xvII) Need to advise the Government of Kernataka 
to ensure that the Job seekers from other 
States are not discriminated while ... klng 
an employment In the State 

SHRI C.K. CHANDRAPPAN (Trichur): It has been 
reported that the employment seekers in Bangalore from 
outside Kamataka are asked to produce poUce verification 
certificates to prove that they are not involved In any 
Criminal case. 

The job seekers are provided job only if they produce 
such a certificate. This practically has led the denial of 
job to people from outside the State, which is unfortunate. 

The House should express its concem over the policy. 
Even if the Govt. of Kamataka requires this certificate for 
security reasons, it is only fair that the applicants are 
admitted in the job first and then asked to produce such 
a verification certificate within reasonable time. I, therefore, 
urge upon the Govt. to take up the matter with the 
Karnataka State Government to ensure that the job 
seekers from other States are not discriminated against. 

(xvIII) Need to take steps for widening of Mumbal· 
Agra National Highway No. 3 at Naslk, 
Maharashtra with a view to ensure smooth 
flow of traffic In the region 

{Trans/a/ion} 

SHRI DEVIDAS PINGLE (Nuik): Sir, Mumbai-Agra 
national highway No.3 passes through Nasik city. Traffic 
remains heavy on the Mumbai-Nasik highway reautting in 
several accidents during the past few years causing 
Immense loss of life and property. The Govemment has 
merely announced its widening. But no action has been 
taken. 

I request the Govemment to take prompt action to 
prevent the loss of life and to provide relief to the people. 

(xix) Need to upgl'llde the exlltlng State Highway 
between Sivakasl and Sattur to a NaUonal 
Highway and Jnclude It In four-lanlng plan 
between Vlrudhunagar and Sattur 

{English} 

SHRI SIPPIPARAI RAVICHANDRAN (Sivaka.i): 
Sivakasi In Virudhunagar district is one of the important 
industrial towns in Tamil Nadu having hundreds of 
fireworks, matches and printing Industries. It has 
production worth more than 1000 crores and exports 
exceeding 100 crores through Tutucorin Port. The four 
lanlng of National Highways Road from Virudhunagar to 
Sattur has already started. Sivakasi Is just 18 km away 
from Sattur and a State Highway Road connects Sivakasi 
with Sattur. If the Sivakasi-Sattur State Highway is 
upgraded to and it is included in the four lanlng plan .. 
a lateral connectivity to NH 07, It will facilitate better 
connectivity to Tutucorin Port. 

(xx) Need to enlure the sum allocated under 
special component plans for the benefit of 

SCa/STI Is not spant on any other Iteml of 
work 

[Tl'Ilnsl8lionj 

SHRI RAMDAS ATHAWALE (Pandharpur): Sir, a 
large number of people are living below the poverty line 
and the number of people belonging 10 SC and ST 18 
the largest among them. So, the need of the hour Is that 
an amendment should be made in the Constitution 80 

that the sum allocated under special component plans 
(SCP) for the upliftment of SCa and STs whose number 
is 50% of the population fa not diverted to any other 
head. The need arisen because the then Prime Minister 
Late Mrs. Indira Gandhi ji launched SCP for SCa and 
TSP for STs in 1976, but it failed to achieve its objective 
a8 It was not binding. So, an amendment should be 
made in the Constitution to uplift the people living below 
poverty line by aHocaling sum according to the population 

of SCsiSTs. 



347 FEBRUARY 20, 2006 MoHon 01 Thanks on 
Pmsident's Addmss 

348 

14.14 hr •• 

/English] 

MOTION OF THANKS ON 
PRESIDENT'S ADDRESS 

MR. DEPUTY SPEAKER: Now we will take up Item 
No. 10. 

SHRI MADHUSUDAN MISTRY (Sabarkantha): I beg 
to move: 

"That an Address be presented to the President in 
the following terms: 

'That the Members of the Lok Sabha assembled in 
this Session are deeply grateful to the President for 
the Address which he has been pleased to deliver 
to both Houses of Par1iament assembled together on 
February 16, 2006'" 

/TIBnslatlon] 

Hon'ble Deputy Speaker, Sir, I express my gratitude 
to the Honourable President for delivering his Address to 
both the Houses of the Par1iament. I rise to move a 
motion of thanks on the President's Address. If one goes 
through the President's Address, it becomes very clear 
what our Govemment plans to do in the coming days, 
what are her priorities and strategies. The President's 
Address clear1y indicates the direction in which the country 
is to head. 

Sir, I would like to submit that since this session has 
staned, that is, the last two days of the last week and 
today, only two issues have been raised. The Hon. Leader 
of Opposition and other members of the NDA are burning 
their calories by making small issues or non-issues into 
big ones. It is a matter of regret. They are not able to 
appreciate the legislation, the Employment Guarantee Act, 
passed by the UPA Government mentioned in the 
President's Address. This is a historical piece of 
legislation. The whole country is pinning its hopes on 
this legislation and watching how we are enforcing it. 

I feei that once the legislation is enforced, people 
living in villages throughout the country in 2000 districts 
will get employment and perhaps the circumstances wHI 
change for the better and nobody would die of hunger. 
People will have money, they will have increased 
purchasing power, and, thus, rural economy would be 
strengthened. it is but regrettable that when the legislation 
was being passed, the opposition had its doubts 88 to 
from which source the finances would be managed, and 
where this legislation would be enforced and also whether 

the Govemment would be able to enforce it. But the 
UPA Government was committed and continues to be 
so. The legislation was passed and this time it is being 
implemented in 200 districts. Most probably, 200 districts 
more would be added this year. I am happy to remind 
him that the hon. Finance Minister and other Minister 
had assured this House that scarcity of funds would never 
let be felt in this scheme. The legislation is such that 
State Governments would formulate the schemes by 
themselves. NDA led and their allied Governments have 
shown less enthusiasm than was expected in the 
implementation of this legislation. The impression I have 
got is that they are not enthusiastic about its 
implementation. 

The State I belong to got prepared for it just one 
week ago despite repeated reminders of rural development 
depanment of the Central Government, and may be, the 
Government of Rajasthan, Madhya Pradesh and NDA's 
allied Governments have the same approach, the same 
attitude as Government of my State has because they 
are afraid for the success of this scheme of the Central 
Government. They are afraid that all the glory, all the 
credits may go to the Central Government with the 
enforcement of Employment Guarantee Act. This seems 
to mar their prospects for the ensuing-elections. That is 
why my Impression is that these Governments do not 
want to enforce it systematically. 

I would like to say to say that if, it happens in the 
House, it would be the highest level of disservice to the 
people of the country. I deplore the attitude being shown 
towards its enforcement to minimize its effect and I 
request the opposition to keep political differences aide 
and to think about the people who wish to work, to utilize 
the sum provided to State Govemments by the Centre 
for the purpose, to enforce the legislation and to provide 
employment to the unemployed to allocate funds to 
villages so that the villager's purchasing power may be 
increased and their needs are fulfilled. 

The UPA Government has said through Presidenfs 
Address that the Govemment is committed towards the 
weNare of the poor, the SCs, STs, CBCs, minorities and 
women and children of weaker sections. They do not 
want to compromise for any caste. I would repeat that 
my friends sitting in front of me want the country's 
attention dive ned to other issues. They are making eHoM 
for it for the last 2·3 days. I would like to tell them that 
this Government is committed to the welfare of SCs, 
STS, OBCs and tribals. This Government' is making all 
out affoM to implement reservation in the private sector, 
In Industries since employment potential is gradually 
decreasing. 
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There are about 8% of STs and more than 16% of 
SCs in the whole SC, ST class. Apart from this, the 
other poor class is the CBC., who are landless. The 
source of their Income is the work they do. The policy of 
the Government is that they get maximum work, now 
and for the times to come. The Government have 
undertaking a very comprehensive time bound programme 
named Bharat Nlrman. The objective of Bharat Nirman 
programme is to provide telephone, road and electricity 
in every village, to provide houses and jobs to the people 
who live in the villages. The Govemment Intends to spend 
more than Rs. 1,74,000 crore under this scheme in the 
coming years. I would like to outline the strategy behind 
the programme which Is that, It intends to thoroughly 
regenerate the villages, utilize the rural manpower and 
their potential energy so that this energy may be used to 
generate work, money, wealth and moreover, the most 
neglected villages have been accorded highest priority by 
the UPA Government in President's address. When the 
Members of the opposition were sitting at this side, they 
used to talk of 'India Shining'. We, too, said and still 
say-

{English} 

Yes, India is now shining but shining for all. 

{Translllh"on} 

Millions of people who live in villages should be 
provided with best of facilities, their employment potentials 
should be increased, infrastructure of the villages should 
be improved, so that they get maximum facilities and 
they should be ones who progress most in the country. 
The Government has also paid attention to the 
urbanisation taking place in the country under the 'Sharat 
Nlrman' programme. This has also been referred to in 
the hon'ble President' Address. How many States are 
there in the country where 34 to 35 percent people are 
living in the cities? At present what is plaguing the civil 
life in cities is the problem of shelter, basic services, 
basic amenities, infrastructure etc. and if the urban rate 
of growth would continue to increase unabated then it 
can lead to a crisis in cities. 

The UPA Government has launched Its Urban 
Renewal Mission In more than 65 cities in view of the 
increasing population and with a view to Improve urban 
infrastructure, roads, transport and the like. The Urban 
renewal mission has been envisaged with a view to 
provide drinking water, electricity, health and transport 

facilities in poor townships in the urban areas. Under this 
programme funds are being allocated to the State 
Govemment for those citle8. There are several such cities 
in the country where 65 to 75 percent people are living 
in jhuggls. It poses a big challenge to us. A large number 
of such people do not even get ten by ten teet space. 
This is also true that crores of people are Ilving on 
footpaths. It is my humble request to the Govemment. 
that the land near major cities should be acquired Its 
ownership rights should be given to the people living In 
jhuggl-clusters. Under the Indira Awas Yojana land Is 
allotted free of cost to the landless agricultural labourers 
for residential purpose in the rural areas. I would like to 
request the UPA Government to provide land for 
residential purposes to crores of people living In jhuggi-
jhopris by acquiring the land around the towns In order 
to address the problems of people living in Jhuggi-jhoprla. 

Today, the condition of living is quite poor In cities. 
A person dies but the land of the house in which he 
resides throughout his life is not his own. The life of 
people living on a plot of land Is totally uncertain. If a 
person gets a right to live in a city he would like to 
construct his own house on that land. He would aleo get 
back loan for that purpose 80 as to furnish his hou .. 
with good facilities. This will also improve the quality of 
life in cities. 

I would like to submit that the entire strategy has 
been discussed in the president's Address. It Ie about 
building up employment potential on the one hand which 
would fetch work to millions and on the other provide 
infrastructure In the villages so that the vWagers could 
start their own work. This would Improve the Infrastructure 
and quality of life of people living In urban areas and 
improve the life style in cities across the country. 

The hon'ble President has touched upon many Issu .. 
in his Address. I will not say anything In regard to them 
since these w"1 be taken up by my other colleagues. 
The hon'ble President has mentioned the development 
work undertaken for the women and children, the Jammu 
and Kashmir and in North East. He has also covered 
Issues like National Rural Health Mission, unorganized 
&ector, rural development, Food and Nutrition, Education 
etc, In his Addl'8Sl. He has reflected the Governmenrs 
stance on these 1s8ueI. These issues will be highlighted 
by my colleagues. 

I would like to make another submiasion In regard to 
many historical works performed by this Government. 
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Legislation like right to property was passed in this House. 
The civil society of this country was talking of right to 
information for many years. That Act has been passed 
by this Government. I regretfully admit that either the 
Chhattisgarh Government or any other Govemment has 
passed such a law whereby any organization involved In 
unlawful activity can be declared so for carrying out such 
an activity. And whereby Its entire property can be seized 
by the Government. 

Sir, this is Freedom of speech, Freedom of 
Expression, Right to Organise. To add to the list are 
Fundamental Rights compounded with Right to Information 
Act. However, the States are adopting an approach so 
as to minimize its implementation and how to divulge 
minimum information to the public. This is a dichotomy. 
All the laws framed by the Union Government are 
historical and progressive in themselves but I find a huge 
gap In how to get these laws implemented by the State 
Governments. This Is a historical law which provides for 
right to Information to every citizen whereby he can make 
the Government accountable. However, the previous State 
Governments have struck an attitude of minimum 
implementation of such laws. I have no hesitation In 
saying that I find this attitude in States wherever NDA 
Government is in power. 

The other day there was much uproar in 'the House 
regarding minorities in the army. Minorities are citizens of 
this country. Every citizen of this country should progress 
ahead and no particular section of society should limp 
and no particular section should surpass and leave others 
behind. The country will never prosper if there would be 
lop sided development. 

Here, I would like to remind that we are so 
unfortunate that the Opposition blames us for 
appeasement of minorities and there we are hauled up 
for voting against Iran. On both the issues we are being 
criticized for favouring minorities. Had we been doing so 
would this have beell the situation? Both these things 
are contradictory . I would like to reiterate that ali the 
decisions taken and laws passed by this Government 
were In national interest. Are minorities not the citizens 
of this country? One can see as if the entire House 
would stand up against seeking a data for seeking some 
information. Tomorrow if the women's groups would seek 
data regard to their strengthen in the forces would they 
refuse them this information. Should not the women join 
the forces? Would not they considered under right to 

equality? The entire attitude changes as soon 8S the 
question of minorities crops up. I know them. They have 
no other agenda for seeking vote except minorities. Only 
espouse feelings. The technique which was adopted in 
Germany, the kind of campaign which wat launched by 
Hitler in Germany that minority Is the only evil of aU 
causes. The similar situation is being developed by the 
Opposition. . .. (Interruptions) 

SHRI KHARABELA SWAIN (Balasore): The 
Commander-in-Chief. . .. (Inlsrruptions) 

[English} 

MR. DEPUTY SPEAKER: Please sit down. 

... (Intsrruptions) 

MR. DEPUTY SPEAKER: Not to be recorded. 

... (Interruph"ons)· 

SHRI MADHUSUDAN MISTRY: When I am not 
yielding, then why is he speaking? 

MR. DEPUTY SPEAKER: Shrl Swalnji, that is not 
going to be recorded. Your speech is not going on record. 

. .. (InlsfTUPtions) 

SHRI MADHUSUDAN MISTRY: Sir, I am not yielding. 
... (Intsrruptions) 

[Translation] 

MR. DEPUTY SPEAKER: Your speech is not going 
on record. 

{English] 

You are speaking without my permission. That is not 
going to be recorded. 

.•. (InlBrruplions)' 

SHRI MADHUSUDAN MISTRY: I am not yielding. 
am not supposed to answer him. . .. (Intenuplions) 

\ 

MR. DEPUTY SPEAKER: Please sit down. Speak 
when your tum comes. 

"Not recorded. 



353 PHAlGUNA 1,1927 (S8ks) 354 

{Translillion} 

SHRI MADHUSUDAN MISTRY: They keep on harping 
on the same agenda. They are obsessed with the minority 
community. Recently, a huge fair was held in Dang, In 
Gujarat. Their contention is that conversions Is being 
undertaken by the missionaries. Therefore, they should 
also be converted. Rare shrubs were cut down to organize 
that fair in Dang. All this was done under the patronage 
of the Gujarat Govemment. Their development agenda is 
only on paper to make a good show before the Preas. 
Their hidden agenda has always been against minorities 
when two thousand people, mostly from minority 
community were killed in Gujarat, did anyone of them, 
go to meet the widows to express sympathy with them? 
I know they have no answers to my charge. In the States 
ruled by them minorities are suppressed and there is a 
lot of vandalism on the St. Valentine'. Day. The people 
of this country are very mature. They will not vote for 
them. They are yet to come to terms with the loss of 
power at the Centre. They will remain In the opposItion. 
It is a decided fact. ... (Interruptions) 

[English} 

MR. DEPUTY SPEAKER: Shri Madhusudan Mistry, 
you are requested to address the Chair and not the 
individual Members. 

SHRI MADHUSUDAN MISTRY: Sir, I am addressing 
you. 

MR. DEPUTY SPEAKER: Please proceed. 

{Trans/a/ion} 

SHRI MADHUSUDAN MISTRY: I cannot help it 
sometimes I happen to look at them. I repeat the sole 
guiding principle of this Government is national interest. 
We always keep in mind. Although they may try to make 
a mountain out of a molehill. But the people are fully 
aware. The work of the UPA Government speaks for 
itself. It will continue getting admiration. 

I do not want to take more time. There are several 
other issues but I am leaving those for my colleagues. 
They will speak on those issues. 

With these words. I move the motion of thanks on 
the President's Address. 

[English} 

MR. DEPUTY SPEAKER: Now I would request 8M 
Jyotiraditya M. Scindia to second the Motion. You have 
to second the Motion. 

SHRI JYOTIRAOITYA M. SCINOIA (Gl.ma): At the 
outset, I would like to thank you, Mr. Deputy-Speaker, 
Sir, for giving me this opportunIty. 

I rise in favour of seconding the Motion of Thanks 
on the Presidant's Address. We thank the President for 
delivering a visionary and inspiring Address. The country 
today is aware of how the President, year after year, Ie 
pushing us forward to push new frontiers, to break new 
barriers, to move faster and to raise the quality of growth 
in our country. I am sure that when our Govammant 
completes its full terms, Mr. Deputy-Speaker, Sir, we 
would have moved very rapidly towards accomplishing 
those goals. . .. (lnttmuplions) 

The policy Statement as reflected in the mandate of 
the President's Address is a mandate that has been 
received by the Congresa-Ied coalition. We are a welfare 
State where we cannot abdicate our responsibility towards 
the weaker sections. Our focus, therefore, Is on the 
farmers, on the under-privileged, on the physically-
handicapped, on the worke .... on the women and children 
and on the marginalized people in our country. This 
reaffirms our slogan to be on the side of the common 
man, the teeming millions that constitute the rural India. 

India today is moving very rapidly in place of taking 
Its rightful place in the Comity of Nations. Over the laet 
two years, the sense has risen by over 80 per cent but 
India's stock in the global fora has risen manifold. The 
8pot~ght Is on us. We are the cynosure of all eyes and 
that is because India today is seen as a country of 
numerous opportunities and no longer perceived as a 
country of myriad problems. 

This was also very evident in the recently held Wortd 
Economic Forum in Oavos where the consistent byline 
was 'India everywhere'. But the wor1d is taking note of 
India today because we have consistently given and 
delivered high growth-greater than 7 per cent. What 
matters is not necessarily only a blip of high growth, 
whether it is in a quarter or in a particular year, but what 
matters is we have to discover the magic of compounding. 
I want to give you an example, Mr. Deputy-Speaker, Sir. 
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The US, which today is a world economic super 
power, over the last hundred years has grown only at 3 
per cent. But it has compounded that growth which Is 
why today it is an economic super power. The task of 
sustaining high growth is difficult and this is an example 
which my friends In the NDA know very well. Of the last 
six Budgets that they presented, almost all of them 
resulted in low growth. The NDA record is not one that 
any person in this country can be proud of. Agriculture 
grew at only 2.1 per cent, industry at only 5.4 per cent 
and GOP only at 5.5 per cent. There are only two periods 
In the country when GOP growth rate has been greater 
than 7 per cent on a sustainable basis and both periods 
were under Congress Government. The first was from 
1988 to 1991, under the stewardship of Shri Rajlv 
Gandhiji. The second was from 1994 to 1997, when we 
delivered 7-112 per cent GOP growth under the able 
stewardship of both Dr. Manmohan Singh and Shri 
Chidambaram, who were Finance Ministers at that point 
of time. Therefore, the dream team has done It again. 
The growth, this time around, which is very reassuring, 
has been on the basis of high manufacturing rates. 
Normally, when there is an agricultural slowdown, It affects 
manufacturing not only in that year but In the next year 
as well. Therefore, this is evident that today the Indian 
economy has drought-proofed Itself. Investment rates have 
grown by 500 basis points to almost 31 per cent. Savings 
rates have reached a new record of 29 per ·cent. 
Therefore, we are on the cusp of a new paradigm of 
growth, a cusp of growth that is fuelled by high Investment 
rates and high savings rates. Therefore, the UPA 
Government has made the Indian economy more 
confident, more resilient and more strident. It Is an 
economy that is confident, resilient and strident based on 
fundamentals and not a Mllysjlllll, not an illusion. But 
a~eleration of growth is only a part of the story. What 
Is Important, which this Government Is trying to do, is to 
make this growth more Inclusive, to make sure that it 
reaches every part of our country. Under the NDA 
Government, the country witnessed and had to go through 
two huge gross inequities. The first, that growth was 
limited only to the high crust of society, and second, that 
you saw regional inequalities were on the rise. The UPA 
Government today is putting In place a slew of policies 
that will redress these imbalances. We require growth, 
but growth that takes everyone along. The centrality of 
focus is on the IIlIm IIlIdmi and, therefore, there are five 
pillars that buttress the centrality. The first is the right to 
employment, which is guaranteed through the National 
Rural Employment Guarantee Act. This re-affirms the 

Congress' understanding that India will only shine when 
the dignity of every human being is present, and dignity 
is connected directly to work and employment. Jobless 
growth is the major issue today. 

[Translillion} 

Mr. Deputy Speaker Sir, employment and progress 
are two sides of the some coin. Both must move in 
tandem. Only this Government can make this possible. 

[English] 

A historical programme is in place today, one that is 
directed at instilling self-pride and confidence in the 
ordinary Indian, breaking the shackles of exploitation and 
of poverty. This is a programme, Mr. Deputy-Speaker, 
Sir, that will not only result in greater employment but 
will also create sustainable durable assets. 

I have no qualms in saying that the single credit for 
this !lrogramme, for this Yojana, goes to none other than 
Sonia Gandhi JI, who had conceptualised it and made 
sure that it has been executed. This programme Is one 
of the most significant legislations since Independence. It 
is a programme, that if it succeeds, it can bridge the gap 
between political equality and economic equality. 

The second pillar is the right. to education, which is 
guaranteed through the Sarva Shiksha Abhiyan and the 
Mid-day Meal Scheme, which covers over 12 crore 
children. Education is a fundamental promise and through 
our increased allocations in education, we are hopeful 
that we would be able to secure a brighter tomorrow for 
the children of the future. 

The third pillar Is the opportunity to a better quality 
of life, that is guaranteed through the Bharat Nirman 
Programme and the Jawaharlal Nehru Urban Renewal 
Mission, which covers 63 cities. This is the first time in 
the history of the country that a visionary approach with 
bold and very clear cut targets for 2009 halle been set 
out. This is the first time that the Panchayati Raj 
Institutions have been involved in this programme to 
translate Rajiv Gandhi's dream of grass root empowerment 
to the people. 

There are six facets to this programme. The first is 
the irrigation, bringing one crore hectal'es· of land under 
Irrigation through Accelerated Irrigation Benefit Programme, 
through the Restoration of Water Bodies Progamme and 
the National Rainfed Area Authority. 
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The second aspect of this policy is connectivity for 
ensuring that every village of a thousand population has 
a road, making sure that Rs. 1,75,000 crore Is devoted 
to the National Highways Programme, As. 20,000 crore 
to two new rail freight corridors, ensuring that Bangalore 
and Mumbai get metros, insuring that a new Civil Aviation 
Policy comes into place. 

The third aspect of this policy Is for ensuring drinking 
water to 74,000 habitation, electrification to 1.26 lakh 
villages that are still non·electrifled. This is through the 
Rajiv Gandhi Gram Vidyutlkaran Yojana. 

{Tl7lnsl8lion} 

This Is not confined to transmission only. This 
Govemment will ensure distribution of electricity to the 
homes of the poor and also to the formers. 

{English} 

Provision of telecom connectivity to the rem8lnlng 
68,000 villages; and opportunity of better health care 
through the National Rural Health Miasion with a budget 
allocation of Rs. 8,420 crore, that will take our primary 
health centres and community health centres upgrade 
them and provide quality medical attention according to 
local needs. 

The UPA Government has accorded the highest 
priority to the rural areas and to the farmers. There have 
been reductions in the Central Pian Outlay In the past 
during NOA Government, for rural development, irrigation 
and agriculture ciose to 36 per cent. Public investment In 
agriculture has declined from 33 per cent to close to 
about 24 per cent in 2004. This has led to a widening 
of the gap between the urban and the rural areas. Sixty 
per cent of population gets sustenance from agriculture. 
Twenty-three per cent of our GOP comes from agriculture, 
yet public and private investment are close to only 1.3 
per cent of the GOP. The country needs a third Green 
Revolution and this third Green Revolution has been 
thought of and executed by the UPA Government with 
five bold steps. 

Aural credit has already been increased from Rs. 
80,000 crore to As. 135,000 crore, namely, sixty per cent 
in two years. A National Horticulture Mission has been 
put in place with Rs. 2,300 crore that will give value 
addition to the farmers. A common market for agriculture 
produce has been thought of by bringing r.forms in the 

Essential Commodities Act and the Agriculture Produce 
Marketing Act. which would transform the lives of the 
rural farmers; crop Insurance through the National 
Agriculture Insurance Scheme of Rs. 14,000 erore 
package for the cooperative sector. This will unleash 
millions of jobs in the rural sector. 

It was late Indira Gandhi Ji that came up with the 
Green Revolution. We could hold our heads high in the 
Wrold stage because of that Green Revolution and 
because of the sweat and toil of our Anf14d8f1l in our 
KhBts. Rajivji took that forward with a Technological 
Miasion, that resulted, in 1989, the highest agricultural 
growth in the history of India at 16.3 per cent resulting 
in GOP growth of close to ten-and·a-haH per cent. 

Therefore, Mr. Deputy·Speaker, Sir, the farm sector 
is critical to our growth. No leas daunting is the problem 
of implementation. Today, if we Introspect and see as to 
what is the problem that is facing our country, it Is the 
problem of execution, it is the problem of implementation. 
The previous Govemment announced numerous schemea 
but did precious little to ensure that they reach those 
whom they were intended to benefit. Therefore, we have 
attacked this problem frontally. 

Talking about the iasue of outcomes versus outlays, 
our Prime Minister Dr. Manmohan Singh has developed 
Ii! policy whereby we will reform the delivery mechanism, 
and reform the delivery process. The President in his 
Addreas has talked about not only the economic reforms 
but also reforms of the administrative system, reform of 
the judicial system and reform of the electoral system. 
This, along with the Right to Information Act, will transform 
and make our Government much more transparent and 
much more accountable. This is the first time that any 
Government has looked at reshaping the instrument of 
change and reforming the delivery system. If India wants 
to march ahead and get its place in the comity of nations, 
then we must bring the change from within. The Prime 
Minister has put in place those building blocks of change. 
The inequality that marks our society today cannot b. 
removed from economic measures alone; we need social 
coheaiveneas, social integration; we need to end ail forma 
of social divisiveness, social discrimination or teligious 
discrimination. 

Mr. Deputy-Speaker, Sir, 50 per cent of our country 
is made up of women. We need to Involve women in our 
society and in our economy. We will only be able to do 
that if we educate our women, if we empower our women 
and if we Imbue them with skills and the confidence that 
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they can lead a self· reliant life. We know from our 
experience that when women are empowered, they have 
the ability to transform society and transform the destiny 
of our country. We may look at the example of Annie 
Besant; we may look at the example of Sarojini Naidu; 
we may look at the example of Indiraji, or we may even 
look at our today's example of Sonia Gandhji. There have 
been policies that have been put in place to make sure 
that we empower women, whether we look at the creation 
of a new Ministry of Women and Child Welfare which is 
also being administered by a lady, whether we look at 
the fact that the Hindu Succession Act has been changed 
to ensure that women get greater and fuller rights of 
inheritance of ancestral properties. We thought of creating 
more than a thousand Kasturba Gandhi Balika Vidyalayas 
in educationally backward districts for women. The fact is 
that our Party and our Government is still committed to 
33 per cent reservation for women in Parliament and in 
the Stat6 Legislatures. A Bill has been passed histOrically 
for protection of women from domestic violence. A Bill is 
under consideration for prevention of sexual harassment 
and registration of marriages. Therefore, Mr. Deputy-
Speaker, Sir, our Government is committed to the cause 
of women and bringing them to participate in the society. 

In addition, the Government is also committed to 
ensure that the Scheduled Castes. Scheduled Tribes, 
Backward Classes and minorities also form a part of our 
growth story. Therefore. it is imperative that each Indian 
feels as much stakeholder In the process to transfer our 
dream of an enlightened and empowered India. Look at 
the steps that we have taken. We have created a new 
Ministry of Minority Affairs. The historical Constitutional 
amendment was passed in the last Session where 
minorities. SCs, STs as well as baCkwards were given 
reservation in privately-aided educational institutions. There 
is a 15-Point Programme for minorities to empower them 
to increase their social development and to even fund 
them on entrepreneurship programmes. The Bill for 
prevention of communal violence will also take care of 
the rehabilitation of those victims. Let us contrast this, 
Mr. Deputy-Speaker, Sir, with the track record of the 
past NDA Govemment. During that period, minorities were 
subjected to violence and to killings. In the NDA 
Govemment there was a concerted programme to ensure 
that they were treated as second-class citizens. The steps 
taken to accelerate our economic progress and to include 
every Indian in our vision will result in trans(orming this 
country into a socially cohesive, economic powerhouse in 
the world. The reality is that it is not 'India shining', it is 

not 'feel good', it is 'India awakening'. The NDA 
Government by emphasising the 'India shining' slogan 
played an ironic joke on the poor, deprived and indebted 
people. 

The UPA Government, Mr. Deputy-Speaker, Sir, 
stands here today to right those wrongs, ·to redefine those 
priorities of growth and to lead India once again Into a 
proud and determined future. 

Mr. Deputy-Speaker. Sir. Jawaharlal Nehruji used to 
keep a flag on his desk. which had engravad on it, etched 
on it the words of Robert Frost, and I take your 
permiSSion to quote that. 

"The woods are lovely, dark and deep. 
But I have promises to keep, 
and miles to go before I sleep, 
and miles to go before I sleep." 

This, Mr. Deputy-Speaker, Sir, is exactly the 
President's mandate. Our pledge to the people is that 
we must be tireless in our efforts, committed in our 

I 
resolve, unflinching in our aim and steadfast in our 
purpose. We should ensure that the India of our dreams 
come alive, her brightness and warmth radiates to the 
last hutment of every village. We must wipe every tear 
from every eye. That is our goal. 

The mandate that this Govemment has been given 
is not different from what the world community expects 
from us. It is a mandate for economic growth but 
economic growth along with equity. It Is a mandate for 
social harmony, our slogan of Unity in Diversity. It is a 
mandate for our age-old lesson that we give the world, 
a lesson of 'Vasudev Kutumbkam'. It Is a mandate for 
communal harmony and peace. These are the solutions 
that the entire world is looking for today and these are 
the values and the prinCiples that ·thls country has 
espoused for thousands of years. It is a mandate for 
empowering every Indian, and when every Indian is on 
the move, this country will take Its rightful place in the 
world stage. 

MR. DEPUTY SPEAKER: Motion moved. 

"That an Address be presented to the President in 
the following terms:-

'That the Members of the Lok Sabha assembled in 
this Session are deeply grateful to the President for 
the Address which he has been pleased to deliver 
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to both Houses of Parliament assembled together on 
February 16, 2006'." 

Before I would request the next hon. Member, I woufd 
like to make an announcement. 

Hon. Members whose amendments to the Motion ot 
Thanks have been circulated may, if they desire to move 
their amendments, send slips to the Table within 15 
minutes indicati~g the serial numbers of the amendfrients 
they would like to move. Those amendments will only be 
treated as moved. 

A list showing the serial numbers of amendments 
treated as moved will be put up on the notice boards 
shortly thereafter. In case any Member finds any 
discrepancy in the list, he may kindly bring it to the 
notice of the Officer at the Table immediately. 

Now, I would request Prof. Vijay Kumar Malhotra to 
speak. 

{Translation} 

PROF. VIJA Y KUMAR MALHOTRA (South Delhi): Mr. 
Deputy Speaker, Sir, the motion of thanks has just bean 
moved. The President's Address is not written by the 
President himself but is prepared by the Cabinet. 
Therefore, its criticism does not tantamount to personal 
criticisms of the President. President's Address was full 
of false claims and hollow promis... It was 80 colourless, 
tasteless, odourless so boring that the Cabinet could not 
fully list its achievements property. If I were to go into 
the details of the blunders, numerous gross mistaf<es, 
and several criminal acts committed by the Government 
and count the number of times it has gone against the 
country's interest and violated the constitution during the 
past one year then It would need a lot of time. 

/English} 

First, I charge this Govemment with jeopardizing the 
country's defence. Second, I charge this Government with 
weakening national security. I charge this Government 
with wilfully wrecking social harmony. I charge this 
Government with subverting the secular character of our 
educational system, I charge this Government with 
destroying probity in administration and in public life. 

15.00 hr •. 

~ ... I charge this Government with increasing 
unemployment. I charge this Government with causing 

untold suffering to our kisans and to our khet 
mazdoors. I charge this Government with denigrating 
key institutions of parliamentary democracy. Finally, 
Mr. Speaker, Sir, I charge this Government with 
blatantly undermining the independence of our foreign 
policy. Our indictment is comprehensive, just as their 
failures are complete." 

{Translation} 

Mr. Deputy Speaker, Sir, these are not my words. 
These lines are taken from the speech delivered by 
Shrimati Sonia Gandhl}i last year and If the e)(presslon, 
the NDA Government is substituted with the UPA 
Government, then it becomes the most appropriate 
chargesheet against this Government. This time we are 
not fortunate enough to Ustan to her speech, even if it 
were a written one . ... (Interruptions) 

{English} 

MR. DEPUTY SPEAKER: Silence pJeue. This is not 
a meeting place. Please do not interrupt the hen. Member. 

. .. (Interruptions) 

{Translation} 

PROF. VIJAY KUMAR MALHOTRA: Mr. Deputy 
Speaker, Sir, when AdvaniJI remarked here that the 
Present Prime Minister was weakest the country has seen, 
so far, the Prime Minister was highly agitated. He 
remarked, 'judge me by my works'. He added that he 
should be 8868ued and judged on the basis of his work. 
The world will see whether he was a weak Prime Minister 
or not. The following lines of the 'Economist' magazine 
reflect a correct assessment of the Prime Minister. 

{English} 

KShri Manmohan Singh is a Prime Minister who Is in 
office not in power--eomeone to be pitied rather than 
admired." 

{Transllliionj 

We should pity him of his helple .. ness. It was written 
at that time. I would like to quote another newspapers. 

/Et¥J8h/ 

"The most shocking moment In the second Press 
Conference held by Prime Minister on Wednesday 
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1st February, 2006, at Vigyan Bhavan in the capital 
stared on our face when a journalist in the full glare 
of the domestic and international media asked the 
most obvious question about the authority he was 
able to exercise as the Prime Minister of India. 
Although the Prime Minister tried to belittle the gravity 
01 the question by trivial argument, the country has 
been debating the issue of Shri Manmohan Singh's 
political authority (or lack 01 it) In governance." 

MR. DEPUTY SPEAKER: This is not to be recorded. 
Shri Jai Prakash, please take your seat. Nothing will go 
on record except the speech of Prof. Vijay Kumar 
Malhotra. 

... (Interruptions)· 

{Translation} 

MR. DEPUTY SPEAKER: Jai Prakashjl your speech 
is not going on record. 

... (Interruptions) 

[English} 

MR. DEPUTY SPEAKER: Nothing to be recorded, 
except the speech of Prof. Vijay Kumar Malhotra. 

... (Interruptions)' 

[Translillion} 

MR. DEPUTY SPEAKER: Jal Prakashjl, listen to me. 
have not allowed anyone from this side to speak. 

/English} 

PROF. VIJAY KUMAR MALHOTRA: MNo Prime 
Ministers in the history of independent India, including 
those who had come as stop-gap arrangement, namely 
s/shri Chandrasekhar, Deve Gowda and Gujral, had to 
face such embarrassing question. It is a blot on the 
prestige of the Nation." 

{Translalion} 

Mr. Deputy Speak&r, Sir, Immediately after the press 
conference. -rimes Now' a TV channel telecast the letters 
Issued by the PMO to all the Min"tries. I am only quoting 
from two of the letters. 

"Not recorded. 

[English} 

"While one letter written by the Principal Secretary to 
the Prime Minister, TKA Nair, to various Ministries 
narrated that "The Prime Minister has observed that 
occasionally important policy decisions are taken by 
ministries and departments without giving prior 
intimation to the PMO". 

In the latest one, now written in November, 2005, 
the Cabinet Secretary is stated to have repeated the 
same complaint. ... (Interruptions) 

Sir, I quote: 

"The situation seems to have remained unchanged 
as far as the deplorable status of Prime Minister 
Manmohan Singh as head of this UPA Govemment 
is concemed. The nation is, therefore, becoming 
increasingly concemed whether the Prime Minister is 
boing transgressed or ignored by the real power 
behind the thrown. Is he leading the Govemment 
without any authority?" 

{Tmnslalion} 

Mr. Deputy Speaker, Sir, as per the constitution, the 
Prime Minister wields the real power. But, who Is 
controlling the Prime Minister? Last time Advanlli said 
that he was the invisible Prime Minis'ler. One newspaper 
al&o made a similar comment. It was also mentioned 
that he was the weakest Prime Minister. Is he putting In 
a proxy for someone else like Bharat in Ramayan who 
put the slippers of Lord Rama on the throne and ran the 
Govemment in thi. name. After Lord Rama renounced 
his kingdom in favour of Sharat, he never looked back 
even once. But in this caso 'Queen-bee' is presiding. 
She wields the real power. Whereas it Is said that the 
Prime Minister functions independently. I was surprised 
at his anger when Advaniji made this remark. The 
'Biggest' achievement of the Prime Minister is corruption. 

Prime Minister'S reply in this connection was that he 
does not know. 

Mr. Deputy Speaker, Sir, Addl. Solicitor General of 
our country takes pain to go to London for defreezing 
Quatarochi's account. It has never been witnessed in 
history of the world earlier that person against whom a 
'red alert' has been sounded, who is wanted by the 
Interpol, for whose arrest the Government Is making its 
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best efforts, Additional Solicitor General of the country 
goes to London and defreezes his account though the 
person himself had not asked lor the money, crores of 
rupees are handed over to him from his account, and 
the Prime Minister says that he knows nothing In this 
regard. Can this Additional Solicitor General of the country 
go abroad without Prime Minister's permission? Invariably, 
he has to obtain the Prime Minister's permission. It Is 
the height of corruption and the country suffered the 
losses, criminal lor whom 'red alert' has been sounded, 
CBI have launched prosecution for his extradition, and 
even then his account is defreezed In London and the 
Prime Minister says that he does not know what has 
happened? 

Mr. Deputy Speaker, Sir, the matter does not end 
here. The Prime Minister on the one hand declares that 
there is nothing to worry as we have foodgrains in plenty 
in our godowns which are over flowing, on the other 
hand, at that very moment the Agriculture Minister Shrl 
Pawar declares that the Government is importing 5 lakhs 
MT of foodgrains. Does the Prime Minister not know that 
5 lakhs MT of foodgrains are being imported? The extent 
of the import scam can be gauged from the fact that the 
speculators and wealthy traders purchased foodgralns at 
the rate of Rs. 668 per quintal, but sold It at the rate of 
Rs. 1200-1300 per Quintal In the market. Though, the 
Government did not procure foodgrains from the farmers, 
last year, yet they announced for an import of 6 lakh MT 
of wheat and the Prime Minister says that, he does not 
know and this is not In his knowledge. 

Mr. Deputy Speaker, Sir, when the NDA Govemment 
was at the centre under the leadership of Shri Vajpayeejl, 
the buffer stock of wheat was e ero .... 45 lakh MT, 
which has not decreased to just 2 crores MT. This stock 
has further reduced to 45 lakhs MT as on 1.2.2006. The 
public distribution system needs 14 lakh MT of wheat 
per month whatever may be the circumstances. There 
was a time when a committee headed by my friend who 
is present here and he had said that we have produced 
much foodgrains that we have no place to keep them 
which should be thrown Into the sea. Your Standing 
Committee had observed It. All the States were asked to 
take away the foodgrains free of cost and use It in food 
for work programme. Today, the situation is such that 
the foodgrains are being Imported. The point I want to 
make is that the Prime Minister does not know how much 
loodgrains are being Imported. The Govemor of Goa, 
Jharkhand and Bihar have· made a mockery of the 

Constitution. They formed minority Govemments, dissolved 
the Assembly, and behaved irresponsibly and In an 
unconstitutional manner. Even then, the Prime Minister 
said that he does not know what is going on that. 

Voicker Committee, the enquiry Committee of the 
UNO has held Shri Natwar Singh and the COngr8S& Party 
responsible for a huge corruption in the food for 011 
scheme but the Prime Minister kept on saying that he 
knows nothing, who went there and what happened there 
and what is the present status. The Prime Minister does 
not know but why he kept on saying that SM Natwar 
Singh is not guilty. then why he is being called by the 
Directorate of Enforcement regularly and being questioned. 
At that point of time, too, the Prime Minister said that he 
did not know anything in this regard. 

The most disturbing thing is that a survey has been 
conducted in the Army. I do not want to go into the 
detail as It has already been discussed yesterday. This 
survey of Muslims is being conducted to split the country, 
to jeopardize the unity and integrity of the country and to 
put the country's security at etakes. The Prime Minister's 
office have said that the Prime Minister Is not aware of 
it. He has not asked for it. The Prime Minister aaye-
'MuJhe nahin maloom', I don't know, he says In Punjabl-
'Mainu ki patta'-he is such a Prime Minister who knows 
nothing and you are saying here that the whole business 
of the Govemment is being conducted according to him. 

Mr. Chairman, Sir, this Government Is in office for 
the last 18-20 months. Four ministers have been 
dismissed. . .. (InlBl1Uptions) 

{English} 

MR. DEPUTY SPEAKER: Mr. Mistry, please do not 
disturb the hon. Member when he is speaking. 

[Translalion} 

PROF. VIJA Y KUMAR MALHOTRA: Four Ministers 
had to go. 

(English} 

In this period four Ministers had to go. 

fTransl4lion} 

First of all, Shibu Soren had to resign. The Prime 
Minister went on giving him the clean chits and for several 
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days the process of giving him clean chit continued but 
finally he was asked to resign. He was made a scape-
goat. After that, Shri Natwar Singh had to resign, I have 
all the documents which show that the Prime Minister 
had said that he has full faith in Shri Natwar Singh, that 
he has not committed any mistake and he went on 
defending him. He also had to resign. Then, Shri Tytler 
ji resigned and thereafter Shri Jaiprakash Yadav and Shri 
Buta Singh. Four Minister and a Govemor had to resign. 
The Prime Minister gave clean chits to all of them and 
it is not necessary to mention so many names to whom 
the Prime Minister gave clean chits all along. This Prime 
Minister is a clean Chit Prime Minister. He Is Mr. Clean. 
He has given clean chits to one and all, and has 
blackened his own face. He must take care of It. He has 
given clean chit to every corrupt person. Every time he 
said pt.iblically that there is nothing in it and tried to save 
till the very end. And when he felt that it is becoming a 
threat to his chair, he made all of them scape goats. He 
did all this to save the Chair. 

My Friend Shrl Sclndla jl had just mentioned that 
this Govemment is working for the poor while the previous 
Government was working for the rich. He gave an 
example that the sensex was rising. . .. (/ntenvptions) 

[English} 

MR. DEPUTY SPEAKER: Please do not disturb the 
hon. Momber by giving running commentary. 

[Trsns/stion} 

PROF. VIJAY KUMAR MALHOTRA: The Sensex of 
the poor Is riSing. 

Sir, they are talking of poor, but the foreign capital 
is coming here non-atop. As a resUlt, black money Is 
being created and because of it, prioes of property have 
soared. What benefit a poor gets If the property rates 
soar? Yes, the prices of cars and mobile phones have 
gone down. Nothing has become cheap for a poor person. 
If anyone has some sympathy for the poor, one should 
see the extent of price rise. Everyday we see in the 
newspapers that "the steep hike in prices have tom the 
common man into pieces.· 

Sir, there has been a swift rise in prices during the 
last 3-4 months. Poor has suffered a lot in the 20 month 
rule of the UPA Government. Soaring prices have taken 
an ugly tum. The prices of wheat, rice, flour, pulses. oil, 

ghee and jaqqery soared 30 to 40% in the rule of the 
UPA Government. The priCes of some of the oommodities 
have raised upto 200%. I would like to submit that wheat 
'Doda' which was Rs. 660/- per quintal during the NDA 
Government rule is Rs. 990/- per quintal now. Flour which 
was Rs. 7.10 per kilo in our times Is Rs. 13 per kilo 
now. Flour which is packed in bags is Rs. 13 per kilo. 
Sugar which was Rs. 1500 per sack is Rs. 2100 per 
sack now and it is selling at Rs. 23 per kilo in the retail 
market now. Urad was Rs. 1700 per quintal in our times 
but it is Rs. 41 00 per quintal now. These figures are 
official. Pulse which was Rs. 1750 per quintal at that 
time is now selling at Rs. 4000 per quintal. Rajma was 
Rs. 2700 per quintal and it is Rs. 3200 per quintal now. 
The price of 8a5mati rice has increased by Rs. 300 per 
quintal. Has anybody noticea tne spurt In cement prices? 
They claim that the Congress Party looks after the 
interests of rich people. 

Sir, there was a time when people forgot to use 
their retion cards. Food items were so cheap in the open 
market that there was no need to use the ration card. It 
is not so that there was no rain as there was any other 
reason which might have resulted in price rise. There 
was adequate rain but it is the polleies of the Congress 
Government which have caused the increase in prices. 
They imported sugar at Rs. 1200 per quintal and sold it 
at Rs. 2200 per quintal. In this wtltf there is a 8cam of 
thousands of crore rupees. In the same way they have 
already paved the way for Importing Wheat. They are not 
ready to give Rs. 668 per quintal to their farmers but 
they will spend Rs. 1000 per quintal for importing wheat 
and then they lay that Congress party Is pro-poor. 

Sir, the Congress is saying that they have passed 
the Employment Guarantee Bill. I would like to say that 
this bill was implemented 10 days before the 
commencement of this Session. I would like to submit 
that the amount which was kept for all schemes by the 
NDA Government has now been divided by this 
Government in various schemes and In our comparison, 
they have kept only 1/10th part for the Employment 
Guarantee Scheme. The unemployment scenario is quite 
conapic:uoua from the fact that thousands of factories have 
closed down. Small scale industries have closed down 
on a large scate. Retrenchments are being done by big 
Industries. Today 1 crore people are unemployed in the 
country. And what is the Government doing. They are 
bringing FDI in retail. They are bringing multinationals in 
retail trading. 4 crore people are feared to be rendered 
unemployed due to this, and they will not provide 
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employment to even 50 lakhspeople. Four cror. people 
will stand l.lnemployed in the country due to coming of 
multinational companies which will open their malls. This 
will increase unemployment. 

Sir, they are saying that th.y have incr .... d 
employment opportuniti.. and have started the 
Employment Guarantee Scheme for which they are giving 
ml.lch credit to Sonia ji. I would like to ask the 
Government as to what is being done by them for the 
urban unemployed and the people living in slums. There 
is no law for them. There are a number of rickshaw 
pullers and people living in alums, there is no employment 
scheme for them. There was one .arlier but the 
Government wlUldrew It and they have not covered them 
under this employment scheme. Do poor people not reside 
In cities? There is no scheme for them. No consideration 
has been done in this regard. That is why I have 
mentioned the problem of poverty before you. 

The most dangerous thing which the Go\C8rnment is 
doing and it has been mentioned in the Presidential 
Address also for taking its credit and which is mentioned 
daily is about minoritism, appeasement of Muslims. I read 
in the newspapers that Sonia ji has written a letter to all 
the her office bearers and Chief Minister that Muslims 
are their natural allies. It should be kept in mind that 
Muslims are their natural aUies. Are the Hindus enemies 
and the other minorities are not natural allies. What was 
the need to write this? You should see, this Government. 
.,. (Intsrruptions) 

[Englishj 

SHRI MAOHUSUDAN MISTRY: This Is totally 
distorting. 

[Tl'Ilnslationj 

MR. DEPUTY SPEAKER: Please speak when your 
turn comes. Please do not disturb. I have not allowed 
him. 

PROF. VIJAY KUMAR MALHOTRA: This Is for the 
first time after the formation of the UPA Government that 
a representative of the Muslims League has been made 
a Minister. Nehru ji, Indira p, Rajiv Gandhiji and no other 
Congress Prime Minister has done 80 but for the first 
thing she has done this to give crecftbility to the Muslim 
League by making the people Minister and giving them 
a berth in the Cabinet who believed in two nation theory 

and who are responsible for division of the country. Now 
they are taking credit for it that for the first time they 
have created a Ministry for the minorities. ... (Inttlrruptions) 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): E. Ahmad Sahid is a Member 
of the Indian Union Muslim League, he Is not a member 
of the Muslims League of Jinnah which believed in two 
nation theory. 

[English} 

I want this on record. ... (Interruptions) 

MR. DEPUTY SPEAKER: Please elt down. Not to 
be recorded. 

... (Interruptions) # 

MR. DEPUTY SPEAKER: Only Mr. Malhotra's speech 
will be recorded. 

[TflInsllltionj 

have not allowed. 

... (Inttlf'flq)tions) # 

PROF. VIJAY KUMAR MALHOTRA: Mr. Deputy 
Speaker, Sir, the second thing which they have done is 
that they have made a Ministry for the minorities. Earlier 
this work was with Arjun Singh and though he was not 
doing so well and was also doing injustice in minorities 
but now a new Ministry for the minorities has been made. 
Was a department of some Ministry not enough for this? 
This is the second thing which they have done. Thirdly, 
they have announced to give conatitutional status to the 
Minority Comrnis&ion. There is no Minority Commiaaion 
in any country of the world. Human Rights Commlulon 
i8 there but there i8 no minority commiaalon, but it haa 
been constituted, and now they will give It constltlltional 
statue, They will do what no other country among the 
200 countries ha. done In the world. They have 
announced to give reservation in Aligarh MuaIim University 
or in Andhra Pradesh. There is no need to go into deep 
detail8, but they have constituted a number of Commltteee 
in the name of minority. Firat, some committees were 
constitllted. You can S88 how far they are going. One 
committee was constituted, for 

eNot rtcOl'ded. 
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{English} 

socially and economically Backward Sections among 
Religious and linguistic Minorities. Chief Justice 
Ranganath Mishra is the Chairman. 

{Trsnsllllion} 

Shri Tahir Mohd., Shri Anil Wilson, SM Mohinder 
Singh, Shri Sanjeev Khanna are its Members. 

{English} 

After constituting the Committee for Socially and 
Economically Backward Sections among Religious and 
Linguistic Minorities, 

{TflInslalion} 

one more committee was constituted. 

{English} 

A High-Level Committee to. Prepare a Report on 
Social, Economical and Educational Status of Muslims in 
India. 

{TflInslallonj 

First they constituted a Committee tor the minority 
for this purpose and out of that a separate Committee 
for Muslim too and the names of Dr. RaJender Sacchar, 
Sayyad Hameed, T.K. Oman, M.A. Baseeth, Rakesh 
Basant, Akhtar Mazeed and Aboo Saleh were Included 
in that Committee. 

They realized that people are not satisfied with that 
Committee so a third Committee namely National 
Monitoring Commission for Minority Education was 
constituted. The Minister of HRD is its Chairman. It has 
45 members and It also has some members from Lok 
Sabha. First, Ranagnath Mishra Committee than Sacchar 
Committee and thereafter, this Committee was constituted. 
Then, the fifth Committee namely National Commission 
on Minority Education was constituted, ohalrman of which 
is Justice M.S.A. Siddiqui. What this all ie going to what 
extent they will go? In this mad rush five Committees 
were constituted in the name of minorities 'which will 
overlap the functioning of each other. Old the Govemment 
not have any faith in its Education or Human Resource 
Development Minister under whoee supervision this wort< 
was being done that he will successfully complete this 

task? Naturally, there is an effort to somehow get their 
votee. I don't need to say anything more regarding this 
policy of appeasement of the minorities. 

What a vitiated atmosphere has been created today? 
Today such is the state of affairs as was prevailing In 
the pre-Independence era when even drinking water at 
railway stations was sold on communal basis. Now, we 
are seeing separate schools, and other educational 
institutes and army for Hindus and Muslims. Efforts are 
being made to divide the country in the name of Hindu 
and Muslim. After all, in which direction we are heading 
for? One day the army will be identified as Hindu army 
and a Muslim army. They will covert this country into a 
country in which there will separate educational institutes 
and separate localities for Hindus and Muslims. Is this 
the symbol of the unity of this country? What was required 
to be done was to make efforts to provide equal 
opportunities to all on the basis of merit without any 
discrimination. But, how the merit was compromised . 
... (Inl6tn1p1lons) 

{Eng/Ish} 

MR. DEPUTY SPEAKER: Hon. Members, do not 
make running commentaries. 

... (Inltlrruptlons) 

{TfBI1$/8Uon} 

MR. DEPUTY SPEAKER: Your party has been 
allotted time, you may speak during that time 

.. , (InMtnlpUons) 

{Eng/ish} 

MR. DEPUTY SPEAKER: Please sit down. 

... (Inl6tn1p/ions) 

{TflInsIIIlion} 

MR. DEPUTY SPEAKER: Time has been allotted to 
speak, when your tum comes. 

.... (In/stnlpllons) 

MR. DEPUTY SPEAKER: Speak only when you tum 
comes, then he will not be allowed to speak. 

... (Inllltnlp/lons) 
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MR. DEPUTY SPEAKER: You would definitely be 
called. 

... (Intsnuplions) 

PROF. VIJA Y KUMAR MALHOTRA: From where the 
role of the Rajendra Sacchar Committee started? Khalidl 
Sahib was born in Hyderabad and he later on shifted to 
U.S. He published his agenda in Jamat-e-Islami weekly. 
As he had written this to the Minister that is why aU 
these things started. The agenda includes-

{English} 

We need Muslim-majority districts for three reasons. 
First, concentrated areas provides security. Second, they 
provide an environment that is conducive to our cultural 
independence. Third, they provide a political base through 
which our people can be elected. He suggested a Deccan 
province by merging Hyderabad, Rangareddy and 
Gulbarga districts, an Urdu-speaking State covering 
Kishanganj, Katihar and Pumea districts in Bihar. 

{Translation} 

This was the agenda under which the Sacchar 
Committee was constituted. What type of conspiracy is 
taking place in the country under which around one and 
half crores of Bangladeshis have infiltrated Into India. One 
and half crores Bangladeshi infiltrators have settled in 
this country and they are being allowed to stay here. 
Hon'bla Supreme Court held that this act is tantamount 
to the naked aggression and an attack on the country, 
no such permission should be given to anyone to stay 
illegally in our country. But what the Congress party has 
done in this regard-on the contrary it amended the 
Foreigners Act. The Hon'ble Supreme Court quashed the 
IMDT Act as it is mandatory to deport the Banglade8hi 
infiltrators. But they want them to stay here. We w.re 
demanding to scrap the IMDT Act and to bring this matt.r 
under the purview of the Foreigners Act in the entire 
country. They are, on the other hand, propose to amend 
the Foreigners Act itself to facilitate all prospective 
infiltrators to take shelter in this country and stay here 
permanently and all the basic amenities for their 
rehabilitation shall be provided here. To what extent they 
will go to divide this country. Whenever such issues are 
raised they hurt me. The Members in the House are 
demanding that a survey should be conducted as injustice 
has been done to the Muslims, and they are being 
massacred. The Muslims don't have any rights in this 

country. Th.y are driven away from everywhar8. The first 
thing is that 59 years have p .... d .tnce the 
independence of India. Out of these 59 years Cong,... 
ruled the country for 50 years. Shri LaJu ji ruled Bihar for 
15 years but in other States Congress wu In power, 
then why the Muslims are In such a miserable condition 
as is being stating. Why did the Congress not pertorm? 
They are laying the blame for this on the former 
Govemment. 

I would like to state a very general thing that 
whenever people are massacred and subjected to 
Injustice, they tend to flee that area. In 1951 the Muslim 
population In the country was around eight percent which 
has now Increased to 13-14 percent. One and half erore 
people have infiltrated from Bangladesh. Around one lakh 
fifty thousand people came to India on visa from Pakistan 
and did not go back. Whether the people would like to 
come to a country where massacre takes place? 
Massacre have taken place In Bangladesh. There were 
around 30 percent Hindus In 1951 and their population 
has reduced to just 5 to 6 percent today. This is the 
result of mass massacre. At the time of partition the 
population of Hindus in Jammu and Kashmir was around 
35 to 40 percent. Five lakh Kashmlri Pandita have been 
driven away from there. All the Pandlta have been 
expeUed from there. While, It Is being stated here that 
injustice i8 being done to them. What type of Injustice Is 
this? ... (Inltlnuptions) 

{Englishj 

I am not yielding. 

{Tmnsllltion} 

I may be allowed to apeak. 

MR. DEPUTY SPEAKER: You speak, when the tum 
of your party comes. 

... (Inltll1'lJption$) 

{Engllshj 

MR. DEPUTY SPEAKER: PIe ... lit down. 

{T,..".tIonj 

SHRI RAM KRIPAL YAOAV (Patna): They were In 
power for ten years. " one and half crore Muslima are 
staying here i11egaiiy then why did not they deport them? 
... (Inltlnupliona) 
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PROF. VIJAY KUMAR MALHOTRA: We are deporting 
them . ... (lnlsnupliol76) 

(English} 

MR. DEPUTY SPEAKER: Nothing will go on record 
except the speech of Prof. Malhotra. 

... (Inlsl7Uplions) 

[Translation! 

PROF. VIJAY KUMAR MALHOTRA: My point is this 
that by conducting such survey Is it appropriate to defame 
and stigmatize our country at international level? Will 
Govemment go to such an extreme for the politics of 
vote bank? Around the world it is only in India where the 
minority may outstrip the majority. No country provide 
subsidy for Haj. Out of 200 countries there is no such 
country which provides subsidy for Haj, not even a Muslim 
country. If there is a country which provides subsidy, it 
is India. We have Minority Commission . ... (lnfBl7Upfions) 
It is only in India that everyone is equal before the law. 

(English} 

MR. DEPUTY SPEAKER: Why are you speaking 
without my permission? 

[Translation! 

PROF. VIJAY KUMAR MALHOTRA: Mr. Deputy 
Speaker, Sir, If they interrupt in this way, it would be 
difficult to continue . ... (lnfBnuptions) 

MR. DEPUTY SPEAKER: You may speak when your 
tum comes up. Let him apeak now. 

... (Ints11Upllons) 

PROF. VIJAY KUMAR MALHOTRA: I was saying this 
because defaming the country and creating a situation 
which might create rift in the army, Is unfair and wrong. 
I would like to mention one more thing. Besides other 
things a new tradition has been started here. Savarkarjl's 
name has been removed wherever it was written. Ukewise 
all the programmes in the name of Shri Din Dayal 
Upadhyaya have been wound up. The rOaQ projects and 
other projects etc, which wert) In the name of Shrl Atal 
Bihari Vajpayee, have been renamed. What Is going on? 
The statues of Chaudhary Devt Lal are being removed; 

the road and parks, which were in his name, are being 
rechristened. Merely an order was Issued in this regard. 
Whether such things will take place in this country that 
each time a new Government comes to power it will 
change things at its will. Whether things will go on in 
this way? Let me read out the number of projects that 
have been started by them in the name Shri Rajiv Gandhi 
during the past one-year. During past two years around 
20 projects have been started in the name of Shrl Rajiv 
Gandhi. During these two years, ali the old schemes 
being run in the name of Nehruji and Gandhij! have been 
wound up. Now 20 schemes are being implemented in 
the name of Shri Rajiv Gandhi only. I would like to say 
that a resolution must be passed that all the monuments 
should be dedicated to one family only. It may possibly 
appease the Congress party and enable them to take 
their sycophancy to new heights. I was quite astonished 
when Shri Scindia mentioned that they would soon 
introduce women's reservation Bill in the House. Two 
years have passed. It has been mentioned in the UPAs 
agenda also that they would introduce women's 
reservation bill. But no meeting is taking place on the 
issue of women's reservation bill because constituent 
parties of UPA do not let it take place. They do not 
allow any meeting to be held in this regard because 
when Shrimati Sonia Gandhi delivered a speech last time, 
she said that work could be done if there is will to do 
it. She said that if the NDA Governm~nt was willing, they 
could join hands for getting the bill passed without waiting 
for the consent of Laluji and Mulayamji. Now why do not 
they go ahead with this. If you wish I can quote it here 
but I would like to ask them what has come over them 
now" What prevented them from brining this bill during 
the last two years? We said that it should be passed. 
Why are they just doing Iipservice in the name of bringing 
this bill? 

It has been mentioned in the President's Address 
the "my Government has taken a number of steps to 
ensure that the National Common Minimum Programme 
commitments regarding full equality to women is honoured. 
Amendments have been carried out in the Hindu 
Succession Act, 1956 to give equal inheritance rights to 
women in property. Govemment is also contemplating 
amendments to the Guardians and Wards Act, 1890, the 
Hindu Adoption and Maintenance Act, 1956 and the Hindu 
Minority and Guardianship Act". I just want to ask that 
why they are just amending the Hindu' laws? Whether 
the muslim women do not need any rights? They should 
also have rights of succession. Why this succession in 
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providing right of succession which will be applicable to 
Hindus only? Why do not they bring uMonn laws for all? 
Why would they amend Hindu Act only? It has been 
said that it is a matter of justice and this Govemment 
has taken steps to ensure that commitment to attain 
equality for women is fuHifled and if some women get 
equal rights in property then why should other women be 
deprived of the same rights. if it is justice for hindu 
women then it becomes injustice towards muslim women 
if they are deprived of it. They do not want to do it for 
muslim women because they think that if it i8 done then 
like in the case of Shah Bano, demonstrations would 
take piace all over the country and it would tum into a 
big issue. Therefore, it should not be done. 

Therefore, I would like to state that they just want to 
show off that they want to bring this bill for women. 
Fatwas are issued against Muslim women, and incidents 
of rape take place and the Govemment keeps mum on 
all these issue. They never utter a word on all these 
issues and It is said that they have their own laws. Inella 
should not be govemed with two parallel laws. If there 
can be a uniform criminal code them a unifonn civil code 
can also be put in place and I would demand that there 
should be a common civil code for providing justice to all 
and to make everyone equat before law. It's a matter of 
great surprise and I would not like to go in details. 
'" (Interruptions) 

SHRI SAN DEEP DIKSHIT (East Delhi): Mr. Deputy 
Speaker, Sir, what he is saying is . ... (lntenuplionB) 

[English! 

MR. DEPUTY SPEAKER: Silence, please. 

... (Interruptions) 

MR. DEPUTY SPEAKER: Nothing would go on record 
except the speech of Prof. Malhotra. 

... (Interruptions) • 

MR. DEPUTY SPEAKER: Mr. Sandlp Dikshit, 
whatever you are speaking is not going on record. Please, 
keep quiet. 

... (In/tJrruptions) 

MR. DEPUTY SPEAKER: Prof. Malhotra, pleaae 
continue. 

"Not recorded. 

[Transllltion! 

PROF. VIJAY KUMAR MALHOTRA: Mr. Deputy 
Speaker, Sir, recently a cartoon was published In a Danish 
newspaper and we clearly want to say that it was quite 
improper. Attempts should not be made to hurt ones 
religious sentiments. He was wrong, he apologized or 
whatever he said is a different issue but every one should 
respect others religious beliefs. I saw that Soniajl also 
wrote a letter in this regard and condemned it, it was a 
nice gesture, it should have been done. Our Govemment 
also condemned the incident and it was quite right. But 
on the other hand when similar things happen In this 
country, everyone keeps mum. The nude painting of Shrl 
Durga and depiction of the lions tail in a very obscene 
manner, amounts to a blow on the faith of crores of 
people who worship Shrl Durga ... " has painted this picture 
and everyone defended him here. When some people 
tried to protest against it In the exhibition of.... then it 
was said that it's a matter of Individuals freedom of 
expression. Similarly Goddess Sita was also depicted 
nUde. Even Ravan did not attempt to remove Goddess 
Sita's clothes which was done here by .... He depicted 
Goddess Sita in a nude posture, made a nude painting 
of Bharat Mata, and they share a great rapport with such 
a person and say that everyone is equal before them; It 
shows to what extent they believe In the equality of an. 
The sculpture of "Bharat Mata", which was made by them 
was sold for Rs. 80 lakh and who did that work. 
... (Interruptions) 

MR. DEPUTY SPEAKER: Names may be removed 
from proceedings. 

PROF. VIJA Y KUMAR MALHOTRA: Congress 
candidate who contested election against Mamata 
Banerjee.... sold that sculpture through her website and 
now, here 8he talka like this. Sonia JI did not utter a 
word. She did not say word about the paintings of durga 
and Sita where they are shown to be nude. Here, Shri 
Arjun Singh jl called Slta-Ram 88 slster·brother and 
justified their marriage as marriage of slster·brother and 
allowed It to be displayed In exhibition, did not that hurt 
sentiments of Hindu's? Today, a Minister announces 
Re. 51 crore for beheading of the maker of that offending 
cartoon of Hazrat Mohammed and wary one trtea to 
justify him and similar things happen here, and no one 
speaks against the offenders, the logic: of viewing aU with 
same eyes 18 not being applied here. 

"Not recorded. 
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Conversions should be completely banned in this 

country. I would like to tell the difference between two. 
When conversion takes place In Gujarat then it Is said 
that why is a voice being raised against it. On the other 
side, when earth-quake hit Jammu and Kashmir, then 
few Christian missionaries also went there for relief work, 
but the State Government banned them stating that they 
were doing conversion by distributing money. Hence they 
were arrested and case was initiated against them. If a 
Muslim is converted in Jammu and Kashmir then every 
effort is made to check it like a law is formulated to 
prevent it and arrests are also made but if religion 
conversions take place in Gujarat and protests are made 
against it, and 'Shabri Kumbh' is held there, then it is 
considered to be an act of igniting communal tension. It 
is not proper to convert the poor by paying them money. 
A law in this regard was enacted during Nehru's .tenure 
in Madhya Pradesh and Orissa. Hence, we demand that 
convarsion of religion should be banned in the whole 
nation. Similarly cow slaughter should also be banned in 
the whole nation by way of protecting them. Supreme 
Court has also given verdict that cow slaughter should 
be banned. It is legally correct and in tune with the 
Constitution. Therefore, ban on cow slaughter should be 
imposed immediately. Hon'ble President has not included 
the issue of Ram Mandlr in his address. Ram Mandir 
should be constructed. It would be good if a decision in 
this regard is arrived at through negotiations and It would 
also be good if it is constructed following the Court's 
decision in this regard, but no power of world would be 
able to stop construction of Ram Mandir at that very 
place. Ram Mandir will be made. The eartier it is made, 
the better it is . ... (lnltltTUplion6) 

I would like to say that whenever Congress comes 
to power, It brings price hike, corruption with it. I would 
like to ask them a question during last Lok Sabha 
elections. Sonia Ji said In all her speeches at every place 
that this Govemrnent was corrupt and completely engulfed 
In corruption and it should no be pardoned. Now this 
Government has completed two years, but whether they 
have been able to find a single case of corruptions? I 
would like to know about any single case which they 
have initiated against the previous Government? At that 
time, they said a number of things like this Gov.rnment 
was involved in coffin scam and what not, but they have 
. kept mum after elections. They .should name a single 
Member of our party against whom charges of corruption 
have been proved. . .. (Inltlrruptlons) 

[English/ 

MR. DEPUTY SPEAKER: Nothing is to be recorded, 
except the speech of Prof. Malhotra. 

{Translation/ 

PROF. VIJA Y KUMAR MALHOTRA: Whenever 
Congress comes to power then, it brings price hike, and 
corruption in toe. In old times when a man was to be 
tortured, his hands and feet were tied to four hours and 
then the horses were made to be run in different 
directions till he was tom into pieces, this is the situation 
of the UPA Govemment. This Government is being run 
in the same way. The Communists and its other allies 
keep on applying hard brakes and foot brakes from time 
to time. It has yet not diSintegrated. ... (Interruptions) It 
has yet not fragmented because horses are not moving 
in all four directions and if they start moving, then as I 
said in the beginning is the way this Government is 
functioning. ... (Inltlrruptions) 

[EnglishJ 

MR. DEPUTY SPEAKER: Nothing except what Prof. 
Malhotra says will go on record. 

... (Interruptionsr 

{Trsnsl6lionJ 

PROF. VIJAY KUMAR MALHOTRA: Mr. Deputy 
Speaker, Sir, they have endangered India's security, they 
have increased corruption in India, they have added to 
the burden on the poor in the country and I feel that this 
Governments 20 months long tenure is shameful and the 
.. rtler It finishes, the better It will be. ... (lnltlnuptions) 

MR. DEPUTY SPEAKER: Your party has been 
allotted a lot of time. 

... (Interruptions) 

[English/ 

MR. DEPUTY SPEAKER: Nothing will go on record. 

... (Interruptions) • 

"Not recorded. 
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AMENDMENTS TO MOTION OF THANKS 
ON PRESIDENrS ADDRESS 

{Trans/atlOn! 

SHRI SANTOSH GANGWAR (Barellly): I beg to 
move: 

1. That at the 8nd of the motion, the following be 
addsd. namely:-

"but regret that there is no mention in the Address 
about checking the Increasing Incident of Infiltration 
and terrorism from across the border." 

2. That at the 8nd of the motion, the following be 
1Iddsd. namely:-

"but regret that there is no mention in the Addreas 
about taking up the issue of closing down of lSi 
terrorist training camps in neighbouring countries." 

3. That at the 8nd of the motion, the following be 
1Iddsd, namely:-

"but regret that there is no mention in the Address 
about the need to take proper steps to break the 
continuously increasing lSI network in the country." 

4. That at the end of the motion, the following be 
lidded, namely:-

"but regret that there is no mention in the Address 
about the need to solve the problem of illegal 
immigrants from Sri Lanka." 

5. That at the end of the motion, the following be 
added, namely:-

"but regret that there is no mention in the Address 
about any scheme to rehabilitate the people displaced 
from J&K." 

6. That at the end of the motion, the following be 
addsd. namely:-

"but regret that there is no mention in the Address 
about any scheme to check the Increasing separatist 
and terrorist activities in the North-Eastem States." 

7. That at the end of the motion, the following be 
IIddt1d, name!y:-

"but regret that there is no mention in the Address 
about meaau .... to reduce the 1ncnt881ng gap between 
the rich and the poor people." 

8. That at the MId of the motion, the following be 
IIddtId, namely:-

"but regret that there is no mention in the Address 
about mea8ures to check the brain drain and 
migration from rural areas." 

9. That at the tJnd of the motion, the following be 
IIddtK/, namely:-

"but regret that there is no mention in the Addreae 
about Increasing the purchasing power of the 
consumers in the country." 

10. That at the tJnd of the motion, the following be 
1Idd«i, namely:-

"but regret that there is no mention In the Address 
about steps for increasing the agricultural production 
and for bringing more area under Irrigation." 

11. That at the end of the motion, the following be 
add«/, namely:-

"but regret that there i8 no mention in the Address 
about a concrete plan to provide potable water to all 
in a 8tipulated time frame." 

12. That at the lind of the motion, the following be 
addlld, namely:-

"but regret that there is no mention in the Address 
about any scheme to check the rapid 
commercialization of medical profession." 

13. That at the 8nd of the motion, the '(\flowing be 
IIdd11d, namely:-

"but regret that there is no mention in the Address 
about any scheme to check the population growth." 

14. That at the end of the motion, the following be 
IIdd11d, narnely:-

"but regret that there is no mention in the Address 
about implementation of recommendation8 of the 
Sarkaria Commission." 
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15. That at the tIfId of the motion, the following be 

lidded. namely:-

"but regret that there is no mention in the Address 
about maling it obligatory for the multinational 
companies to make their correspondence with the 
Govemment in Hindi language." 

16. That at the SM of the motion, the following be 
addtHi, namely:-

Mbut regret that there is no mention in the Address 
about reviving the loss making PSUs." 

17. That at the tIf1d of the motion, the following be 
added. namely:-

Mbut regret that there Is no mention In the Address 
about checking heavy losses being suffered by 
farmers due to floods and natural calamities and to 
provide relief to them." 

18. That at the snd of the motion, the following be 
lidded. namely:-

"but regret that there is no mention in the Address 
about registering any protest by the government 
against showing national flag upside down in the 
neighbouring countries during sporta events and other 
ceremonies. " 

19. That at the tmd of the motion, the following be 
IlticlBd, namely:-

"but regret that there Is no mention in the Address 
about stopping the counting of Muslims in au the 
three organs of the armed forces." 

20. That at the IIf'Ki of the motion, the following be 
addtld, namely:-

"but regret that there is no. mention in the Address 
about stopping the reservation on communal basis in 
various educational institutions of the country." 

21. That at the tN1d of the motion, the following be 
add8d, namely:-

"but regret that there Is no mention in the Address 
about any scheme to provide national identity carda 
to all the citizens in the country." 

22. That at the SM of the motion, the following be 
lidded. namely:-

"but regret that there is no mention in the Address 
about any scheme to curb corruption by enacting 
the 'Lokpal' Bill and appointing 'Lokpals' under it." 

23. That at the snd of the motion, the following be 
added. namely:-

"but regret that there is no mention in the Address 
about implementation of one rank, one pensions in 
the army." 

24. That at the end of the motion, the following be 
addBd, namely:-

"but regret that there is no mention in the Address 
about any scheme to curb the very increasing 
incidents of suicides by the farmers in the country 
as they are under heavy debt trap." 

25 .. That at the snd of the motion, the following be 
IIddBd, namely:-

Mbut regret that there Is no mention in the Address 
about any scheme to recommence the scheme of 
inter-linking of all the rivers of the country." 

26. That at the snd of the motion, the following be 
1IddtJd, namely:-

"but regret that there is no mention in the Address 
about rasing the interest rate to 9.5 per cent on the 
small savings including the provident fund scheme." 

27. That at the snd of the motion, the following be 
addBd, namely:-

"but regret that there is no mention in the Address 
about any time-bound programme to eradicate bonded 
labour 'particularly child labour' in the country." 

28. That at the BM of the motion, the following be 
addtJd, namely:-

"but regret that there is no mention in the Address 
about reducing the interest rate on th$ loans to the 
farmers from 9 per cent to 6 per cent.· 

29. That at the Bnd of the motion, the following be 
addtJd, namely:-
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"but regret that there Is no mention In the Address 
about the early completion of the golden quardrangle 
highway scheme going on in the country." 

30. That at the end of the motion, the following be 
added, namely:-

"but regret that there is no mention In the Address 
to roll back decision to permit 51 per cent direct 
foreign investment in the retail sector by the 
Govemment in the interest of small traders." 

31. That at the end of the motion, the following be 
addtld, namely:-

"but regret that there is no mention in the Address 
about firm and effective implementation of the Rural 
Employment Guarantee scheme being Implemented 
in the country so as to provide employment to the 
needy." 

DR. LAXMINARAYAN PANDEY (Mandsour): I beg to 
move: 

32. That at the end of the motion, the following be 
added, namely:-

"but regret that there is no mention in the Address 
about any specific scheme to curb continuous 
uncontrolled increase in the prices of foodgraina and 
essential commodities in the country which is. causing 
hardship to the common man.· 

856. That at the end of the motion, the following be 
added, namely:-

"but regret that there is no mention in the Address 
about economic package from the Union Govemment 
to the backward State of Madhya Pradesh for various 
developmental schemes.· 

857. That at the end of the motion, the following be 
added, namely:-

"but regret that there is no mention in the Address 
about implementation of the decision of NDA 
Govemment to set up hospitals on the lines of AIIMS 
in different States for providing uniform medical 
facilities in the country under which a hospital was 
to be set up in Madhya Pradesh also." 

858. That at the end of the motion, the following be 
sddtId. namely:-

"but regret that there is no mention in the Address 
about the implementation of the decitlon of the NDA 
Government to inter-link all the rivera of the country 
including the rivers of Madhya Pradesh." 

859. That at the end of the motion, the following be 
added, nemely:-

"but regret that there i8 no mention in the Address 
about need to set up a adequate number of medical 
and ayurvedlc coHeges In the country to provide 
adequate medical facilities of dlagnoeieand treatment 
to all the people of the country and steps being 
taken to avoid delay In according approval to the 
setting up of such colleges in Madhya Pradesh.· 

860. That at the tN1d of the motion, the following be 
addtld, namely.-

"but regret that there Is no mention in the Addreu 
for any effective scheme to provide effective 
educational facilities In the tribal dominated areas for 
the nursery, primary and middle level education." 

861. That at the lind of the motion, the following be 
6drItId, nameiy:-

"but regret that there is no mention in the Address 
about any effeC1lve scheme to provide desired 
telecommunication services In the likely populated 
States of Madhya Pradesh, Rajasthan and Unar 
Pradesh." 

862. That at the INId of the motion, the following be 
added, namely:-

"but regret that there is no mention in the Address 
for any scheme for an early construction of national 
highway connecting Naslrabad-Mahu which will 
connect Rajasthan and Madhya Pradesh." 

863. That at the end of the motion, the following be 
addtld, namely:-

"but regret that there is no mention In the Address 
for any effective scheme to provide employment in 
the rural and urban areas despite the Govemment's 
announcement. • 
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864. That at the 8nd of the motion, the following be 
addsd, namely:-

."but regret that there is no mention in the Address 
regarding any effective acheme for providing drinking 
water in tribal dominated backward areas of the 
country." 

865. That at the 8nd of the motion, the following be 
addsd, namely:-

"but regret that there Is no mention in the Address 
about any acheme to provide rail and road facilities 
in the backward areas of Madhya Pradesh.· 

866. That at the 8nd of the motion, the foHowing be 
addtKl, namely:-

"but regret that there is no mention in the Address 
for creating basic infrastructure for the development 
of industries in the country keeping in view the 
probability of their development.· 

867. That"8t the 8nd of the motion, the following be 
addtKi, namely:-

"but regret that there is no mention in the AddrelS 
for developing some airports in Madhya P,adeah with 
a view to connect them with other airports." 

868. That at the tII1d of the motion, the following be 
Midsd, namety:-

"but regret that there is no mention in the Address 
about the provision of ample water and electricity to 
the States of Madhya Pradesh, Rajasthan and Uttar 
Pradesh." 

869. That at the tII1d of the motion, the following be 
addtKl, namely:-

"but regret that there is no mention in the Address 
about strengthening the security at the borders with 
neighbouring countries." 

870. That at the 8nd of the motion, the. folloWing be 
8ddtJd, namely:-

"but regret that there is no mention in the Address 
about making the country self-reliant In the matter of 
defence equipments.· 

871. That at the tIf1d of the motion, the following be 
addsd. namely:-

"but regret that there is no mention in the Address 
to reconsider the steps taken to root-out terrorism 
from the country for its speedier elimination.· 

SHRI BACHI SINGH RAWAT 'BACHDA' (Almora): I 
beg to move: 

33. That at the 8nd of the motion, the follOWing be 
addsd, namely:-

"but regret that there is no mention in the Address 
about the Constitution of a Middle Himalayan Region 
Development Council on the North-Eastem Council.· 

34. That at the 8nd of the motion, the following be 
addsd, namely:-

"but regret that there Is no mention in the Address 
about providing mobile, wireless in local loop, basic 
and satellite telephone services in backward and 
remote rural areas of Hilly region." 

35. That at the 8nd of the motion, the following be 
IIddsd, namely:-

"but regret that there is no mention in the Address 
about making special provisions to provide 
employment to unemployed youth of remote hilly 
areBS especially from Uttaranchal State in Industries, 
central services and armed forces.· 

36. That at the 8nd of the motion, the following be 
addtld, namely:-

"but regret that there Is no mention In the Address 
about concrete steps to be taken to meet the heavy 
shortage of drinking water especlaHy in hilly region 
of the country." 

37. That at the 8nd of the motion, the following be 
8ddtKI, namely:-

"but regret that there is no mention in the Address 
about opening of new educational Institutions on the 
pattern of Navodaya Vldyalayas and Kendriya 
VIdyalayas specially in the Uttaranchal and Himalayan 
region by the Govemment." 



389 Motion of ThIInIrs on PHALGUNA 1, 1927 (SMI) 390 

38. That at the tmd of the motion, the following be 
sddtJd, namely:-

"but regret that there is no mention In the Address 
about increasing the existing rate of interest on small 
savings and provident fund." 

39. That at the end of the motion, the following be 
sddtJd, namely:-

"but regret that there is no mention in the Address 
about taking up effective steps to end the cross 
border terrorism.· 

40. That at the snd of the motion, the following be 
sdd6d, namely:-

"but regret that there is no mention in the Address 
about making any efforts to set up an effective 
mechanism to check the price rise of petrol and 
petroleum products." 

41. That at the end of the motion, the following be 
sdded, namely:-

"but regret that there is no mention in the Address 
about making of Right to Work as Fundamental 
Right." 

42. That at the end of the motion, the following be 
sddsd, namely:-

"but regret that there Is no. mention In the Address 
about providing reservation to the people of 
Uttaranchal State in Armed Forces.· 

43. That at the end of the motion, the following be 
sddtJd, namely:-

"but regret that there is no mention in the Address 
about providing special financial package for the 
overall development of Uttaranchal State." 

44. That at the end of the motion, the following be 
sdd6d, namely:-

"but regret that there is no mention in the Address 
about starting a time-bound programme for providing 
housing facility to aiL" 

45. That at the tN1d of the motion, the following be 
sddtJd, namely:-

"but regret that there is no mention in the Address 
about encouraging tourism in Uttaranchal State, where 
there are a lot of places of tourist interest." 

46. That at the lind of the motion, the following be 
sdd6d, nameJy:-

"but regret that there is no mention In the Address 
about revival of 1088 making public sector 
undertakings." 

47. That at the snd of the motion, the follOWing be 
sddtJd, namely:-

"but regret that there is no mention In the Address 
about steps taken by the Govemment to check the 
non-productive expenditure." 

48. That at the end of the motion, the following be 
sdd6d, namely:-

"but regret that there Is no mention In the Address 
about the need to check the incidences of increuing 
drug addiction and criminal activities among youth." 

49. That at the find of the motion, the following be 
sdd6d, namely:-

"but regret that there is no mention In the Addre .. 
about the need to reduce the free of public schools, 
engineering colleges, management Institutes and 
medical colleges." 

50. That at the snd of the motion, the foHowing be 
sddtJd, namely:-

"but regret that there Is no mention In the Address 
about the steps to be taken to abolish begging.· 

51. That at the end of the motion, the following be 
sddtJd, namely:-

"but regret that there Is no mention in the Address 
about the need to prepare a time-bound programme 
for abolition of bonded labour Including child labour." 

52. That at the end of the motion, the following be 
1IddtJd, namely:-

"but regret that there Is no mention In the Address 
about the need to establish new industries with the 
help of central assistance." 

53. That at the end of the motion, the following be 
~ namely:-

"but regret that there is no mention in the Addreaa 
about declaring the Oharchula and Muneyarl areas 
In the dIatrict of Pithoragalh of UttaranchaJ .. tribal 
areu." 
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54. That at the end of the motion, the following be 
added, namely:-

"but regret that there is no mention in the Address 
about implementation of Unlfonn Civil Code in the 
country." 

55. That at the end of the motion, the following be 
added, namely:-

"but regret that there is no mention in the Address 
about starting of credit card scheme for providing 
loan facility to artisana/craftsmen for purchasing raw 
material, instruments and machinery." 

56. That at the end of the motion, the following be 
MIded, namely:-

"but regret that there is no mention in the Address 
about taking measures to meet out the Mure demand 
of power of the country." 

57. That at the end of the motion, the following be 
added, namely:-

"but regret that there is no mention In the Address 
about giving municipality status to Ranikhet 
Cantonment area in Uttaranchal.· 

58. That at the lind of the motion, the following be 
addtKl, namely:-

"but regret that there Is no mention In the Address 
about taking steps for starting air services by 
developing Naini-Saini Air Strip in Pithoragrah, 
Uttaranchal. • 

59. That at the lind of the motion, the following be 
add8d, namely:-

"but regret that there is no mention In the Address 
about providing full subsidy on LPG as alternative 
fuel after putting a ban on cutting to trees in 
Himalayan States especially In the State of 
Uttaranchal." 

60. That at the end of the motion, the following be 
added, namely:-

"but regret that there Is no mention In the Address 
about taking steps to protect the people living near 
forest areas and their crops from wild animals: 

61. That at the end of the motion, the following be 
added, namely:-

"but regret that there is no mention in the Address 
about taking concrete steps to control the increasing 
population in the country." 

62. That at the end of the motion, the following be 
added, namely:-

"but regret that there is no mention in the Address 
about making constitutional provisions to prohibit 
religion based reservation, incentives and survey on 
the basis of religion in the country." 

63. That at the end of the motion, the following be 
added, namely:-

"but regret that there is no mention in the Address 
about putting effective check on religious conversion 
by way of fear and allurements in the country." 

64. That at the end of the motion, the following be 
addtKJ, namely:-

"but regret that there is no mention in the Address 
about omission of Article 370 of the Constitution which 
confers special status to Jammu arid Kashmir State." 

65. That at the end of the motion, the following be 
added, namely:-

"but regret that there is no mention in the Address 
about the plan of providing security to scientists, 
public institutions and scientific laboratories in the 
country." 

66. That at the end of the motion, the following be 
added, namely:-

"but regret that there is no mention In the Address 
about taking effective measures to stop atrocities and 
sex crimes on women Scheduled Castas, Scheduled 
Tribes and weaker sections of the country." 

67. That at the end of the motion, the following be 
lidded, namely:-

"but regret that there is no mention in the Address 
about taking concrete measures to stop rampant 
increase in the prices of essential consumer goods 
in the country: 
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68. That at the end of the motion, the following be 
lidded. namely:-

"but regret that there is no mention In the Address 
about the action plan of providing essential consumer 
goods sufficiently at low price by streamlining the 
public distribution system in the country." 

69. That at the end of the motion, the following be 
1Ic/dsd, namely:-

Mbut regret that there is no mention in the Address 
about protection of production and sale of traditional 
products manufactured by artisans weavers and 
craftsmen in the country." 

70. That at the end of the motion, the following be 
lidded, namely:-

Mbut regret that there is no mention in the Address 
about the time-bound programme to start ambitious 
scheme of inter-linking of all the rivers in the country." 

{English} 

SHRI SUKHDEV SINGH DHINDSA (Sangrur): I beg 
to move: 

71. That at the end of the motion, the following be 
lidded. namely:-

Mbut regret that there is no mention in the Address 
about the reasons for the Government's decision to 
import wheat when sufficient stock is available in the 
country." 

72. That at the end of the motion, the following be 
lidded. namely:-

Mbut regret that there is no mention in the Address 
about any concrete time-bound programme to Improve 
the plight of farmers." 

73. That at the tlnd of the motion, the following be 
IIddtId, namely:-

Mbut regret that there is no mention in the Address 
about Govemment's desire to supply free water and 
eiectricity to farming community in the whole country." 

74. That at the end of the motion, the following be 
lidded, namely:-

"but regret that there is no mention in the Address 
about any remedial measures to be adopted by 
Govemment to prevent increasing incidents of suicides 
being committed by farmers in the country." 

75. That at the snd of the motion, the following be 
lidded, namely:-

"but regret that there is no mention in the Address 
about Govemment's desire to provide interest free 
loans by Banks and other financial institutions to 
farmers whose crops are damaged by natural 
calamities. " 

76. That at the end of the motion, the following be 
1IddtK/, namely:-

"but regret that there is no mention in the Address 
about any plan of the Govemment for transfer of 
Chandigarh to Punjab." 

77. That at the end of the motion, the follOwing be 
1IddtJd, namely:-

"but regret that there is no mention in the Address 
about the steps to be taken by the Govemment to 
increase the strength of minority Sikh community In 
the armed forces." 

78. That at the end of the motion, the following be 
IIddt1d, namely:-

"but regret that there is no mention in the Address 
about Government's desire to hand over all the 
documents pertaining to Sikh history alleged to be In 
the possession to Shiromani Gurudwara Prabandhak 
Committee." 

79. That at the end of the motion, the following be 
lidded, namely:-

"but regret that there is no mention in the Address 
about Govemment's intention to follow up the matter 
relating to ban on wearing of Turban by Sikh students 
in France with Government of France." 

80. That at the end of the motion, the following be 
lidded, namely:-

"but regret that there Is no mention in the Addr ... 
about providing Indian citizenship to thousands of 
Indian bom refugees whose parents migrated from 
Afghanistan and have been living in India since long." 
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81. That at the end of the motion, the following be 

added, namely:-

"but regret that there is no mention in the Address 
about any decision of the Govemment about granting 
of duai citizenship status of NRls and people of Indian 
origin." 

82. That at the end of the motion, the following be 
added, namely:-

"but regret that there is no mention in the Address 
about any plan of the Government to improve the 
dilapidated condition of historical Sikh Gurudwara in 
Pakistan." 

SHRI B. MAHT AB (Cuttack): I beg to move: 

120. That at the end of the motion, the following be 
sdded, namely:-

"but regret that there is no mention in the Address 
about providing gainful employment to t~ youths of 
Orissa.- I 

121. That at the end of the motion, the following be 
lidded, namely:-

"but regret that there is no mention In the Address 
about any plan for expansion of women education in 
the country." 

122. That at the end of the motion, the following be 
lidded, namely:-

"but regret that there Is no mention in the Address 
about waiving of the loan granted to Orissa 
Government." 

123. That at the end 0' the motion, the foliowlng be 
sddtld, namely:-

"but regret that there is no mention in the Address 
about declaring Orissa as a Special Category State.· 

124. That at the end of the motion, the following be 
sdded, namely:-

"but regret that there is no mention in the Address 
about strengthening the Health Services in Otieea.· 

125. That at the end of the motion, the following be 
lidded, namely:-

"but regret that there is no mention in the Address 
about providing healthcare to all expectant mothers 
and newly bom children in Orissa.· 

126. That at the end of the motion, the following be 
added, namely:-

"but regret that there is no mention in the Address 
about providing adequate funds to Orissa for 
development of rural roads under Prime Minister 
Gram Sadak Yojana." 

127. That at the end of the motion, the following be 
added, name/y:-

"but regret that there is no mention in the Address 
about increasing allocation of funds for Central 
Sponsored Accelerated Rural Water Supply 
Programme In Orissa." 

128. That at the end of the motion, the following be 
1IddtHi, namely:-

"but regret that there is no mention in the Address 
about Inclusion of the remaining eleven districts of 
Orissa in the National Rural Employment Guarantee 
Scheme." 

129. That at the end 0' the motion, the 'ollowing be 
lidded, name/y:-

"but regret that there is no mention in the Address 
about increasing labour intensive projects employment 
to the rural poor in Orissa." 

130. That at the end 0' the motion, the 'ollowing be 
addtJd, namely:-

"but regret that there Is no mention in the Address 
about increasing the Irrigation potential in the State 
of Orissa." 

131. That at the end of the motion, the following be 
added, namely:-

"but regret that there Is no mention in the Address 
about any plan to connect river Mahanadi with river 
Rishiku/ya in Orissa." 
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132. That at the tmd of the motion, the following be 
lidded, namely:-

Mbut regret that there Is no mention in the Address 
about any plan to connect river Bansadhara with river 
Rishikulya. 

133. That at the end of the motion, the following be 
IIddtK1, nameiy:-

~ut regret that there is no mention In the Address 
about opening of Indian Institute of Technology in 
Orissa." 

134. That at the end of the motion, the following be 
IIddtK1, namely:-

~but regret that there is no mention in the Address 
about declaring University of Orissa as a Central 
University. " 

135. That at the end of the motion, the following be 
1Iddsd, namely:-

~ut regret that there is no mention in the Address 
about opening of National Institute of Science In 
Bhubaneshwar." 

136. That at the end of the motion, the following be 
lidded, namely:-

Mbut regret that there Is no mention in the Address 
about giving a special economic package for the 
overall development of Orissa.· 

SHRI BASU DEB ACHARIA (Bankura): Sir, In· the 
last lok Sabha elections people of our country voted for 
a change. The people of our country did not support any 
political formation. The people of our country wanted that 
there should be a change in the policy, outlook and In 
the attitude because of the experience of the people of 
our country during six years to NDA regime. During this 
NDA regime the agriculture of our country was ruined 
and there had been agrarian crisis. The crials was 
accentuated and the marginal farmers became poorer and 
poorer. The number of agricultural workers was Increased. 
The unemployment in rural areas was increased. 
Industries were closed and public sector undertakings 
were dlsinvested and sold at a throw away price. That is 
why the people of our country voted for a change and 
they voted for a secular Government. They prayed that 

In future there should not be any Incident Uke Gujarat or 
Manohar Pur in our country. RII8hfrllpllU JI also, in his 
Address to both the House of Partiament assembled 
together referred to this. I would like to quote him. 

"ThIs Government was voted to Office to effect this 
precise change. Only for change In the policy, outlook 
and attitude, the people of our country voted for this 
Govemment." 

But what is our experience during these 20 months of 
this Government? RIIshfMpllU JI has said a lot about the 
problems being faced by the agriculture and the 
programmes being launched by the UPA Govemment. I 
would like to quote him. 

"My Govemment has given the highest priority to the 
weHare of our farmers and to the development of 
our rural economy. There has been 60 per cent 
increase in the credit to the agricultural sector. long-
term measures for the revival of cooperative credit 
institution, as recommended by the Vaidyanathan 
Committee, are being Implemented'-

What Is our experience? The farmers of our country are 
committing suicide. Why are they committing suicide? 
Thousands and thousands of the farmers of Maharshtra, 
particularly Vidharbha area, Kamataka, Andhra Pradesh 
and even the farmers of your State, Punjab also are 
committing suicide. More than 30,000 farmers have 
committed suicide so far. During the last several years, 
the income of the farmers has come down. II is all 
because of the policy of Hberalisation and gloabllsation. It 
has an adverse impact on the agrarian sector of our 
country. There has been reduction in the subaidy. If you 
see the prices of the fertilisers, during the last several 
years there has been steep riae In the prices of the 
fertilisers, during the last several years there has been 
steep rise In the prices of the fertilisers. They subsidy 
was being provided to keep the prices of fertilisers at 8 
lower level. Now the aubsidy has been reduced. With the 
result, the prices of fertilisers have Increased. Due to the 
reforms in the power sector, the tarHf for the agricultural 
sector has increased. Our mar1<et was opened up during 
the NDA regime. They had opened our doors and they 
had removed quantitative restrictions. Now there Is no 
restriction and 1439 Items can be Imported from various 
countries. Moreover, the capital and public investment in 
agriculture has also been reductng gradually. It was 14 
per cent during Eighties and it came down to only 07 
per cent In Nineties and thereafter. ~ a result of this, 
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there has been stagnation in the agriculture sector and 
there is stagnation in the expansion of irrigated area also. 

The institutional credit also has been reduced and 
now the farmers have to depend on the moneylenders. 
That problem has not been properly addressed. The cost 
of inputs is also rising and because of these factors, 
there are crisis in the agrarian sector and the farmers 
are committing suicide. In the Rashtrapatiji's Address, 
there is no mention about the crisis. He has just stated 
some measures which the government is now taking. But 
how to overcome the crisis being faced by the agrarian 
sector has not been mentioned here. Around 80 per cent 
of the people of our country are dependent on agriculture. 

Another factor is the rise in the prices of essential 
commodities. 

Sir, the poorer sections of our country are being 
affected adversely because of this. The prices of 
foodgrains, particularly that of wheat has been increased. 
The price of wheat has been increased to Rs. 15/-. Not 
only there has been an increase in the prices of 
foodgrains, but also in the prices of other commodities. 
The gap between rich and poor has increased. There 
has been no attempt made to reduce this gap. 

15.56 hr •. 

[SHRI GIRIDHAR GAMANG in the Chslij 

A promise had been made in the National Common 
Minimum Programme to strengthen the Public Distribution 
System. During the NDA regime this was restricted to 
only targeted groups. The prices of foodgrains distributed 
through the Public Distribution System were also 
Increased. The prices of the foodgrains to be supplied 
through the Public Distribution System to the people living 
above the poverty line were increased to such extent 
that such foodgrains av.ailable in the market were lower 
in prices to those supplied through the Public Distribution 
System. It was done with an intention only to weaken 
the Public Distribution System. There is not only need to 
strengthen the Public Distribution System but also to 
universalise the Public Distribution System. To do this, 
all that is required is spending a few thousand crores by 
the Government. Three years ago commodities like wheat 
and rice were exported at a cheaper price. It. was exported 
one rupee cheaper than what was available to people 
living below the poverty line.' How much did the 
Govemment spend on export subsidy then? It was to the 

extent of Rs. 15,000 crore. Now, H for export subsidy the 
Government could spent Rs. 15,000 crore, could the 
Government not spend a few thousand crore for 
universal ising the Public Distribution System in order to 
make available foodgrains at cheaper rates to around 80 
per cent of the population of our country? Not attempt 
has been made either to strengthen or to universalise 
the Public Distribution System. 

There has also been stagnation in production. There 
is a negative growth in the agricultural sector. Growth is 
less as compared to growth in population. The situation 
is such today that the per capita consumption of 
foodgrains has been reduced. It has gone back to the 
level of what it was at the time of the Second World 
War. As a result of this there is hunger, there is starvation 
in the rural areas. During these 20 months of existence 
of this UPA Government, this problem has not been 
addressed, rather It has got further accentuated. This is 
evident more in rural areas. 

16.00 hr •• 

Sir, the condition of the people in the rural areas is 
becoming worse. Rashtrapatiji has referred about 
modernisation of our airports in his Address. He has 
stated: 

"My Government intends to create world class airports 
in India. A comprehensive Civil Aviation Policy is on 
the anvil. The process of modernisation and 
expansion of the Delhi and Mumbai Airports through 
public-private partnership has already commenced." 

We are not objecting to modernisation of airports. But 
how can this be done? The Mumbai and Delhi Airports 
are the two important airports of our country and 80 per 
cent of the revenue comes from these two airports. Where 
is the need for their privatisation? One year back, we, 
the Members from the Left parties, met the Prime Minister 
and submitted a proposal prepared by the Unions of 
Airports Authority of India. They have formed a Joint 
Forum. The proposal was that, without taking a single 
paisa from the Govemment, these two important airports 
could be modernised and upgraded to the international 
standard. The Prime Minister assured us that the 
Govemment would examine it seriously. But when the 
Government has decided to privatise, there is no other 

\ 

a"ernative except to hand over these two important 
airports to the private sector without seriously considering 
the alternate proposal submitted jointly by the Unions of 
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Airports Authority of India and the Joint Forum of the 
Unions of Airports Authority of India. In spite of the fact 
that the Airports Authority of India is capable to modemlae 
them, is capable of investing funds and it earns profItB, 
why did the UPA Government decided to hand over these 
two airports? It goes against the National Common 
Minimum Programme. Sir, it has been stated that the 
profit-making public sector undertakings will not be 
privatised. It goes against what has been committed In 
the National Common Minimum Programme. Rashtrapatlji 
has also stated: 

"My Government is committed to doing so through 
the National Common Minimum Programme." 

That is what Rashtrapatijl has stated. But what the 
Government has done in the case of the two airports Is 
contrary to what has been stated in the National Common 
Minimum Programme. We have no objection to green 
field airports. Plans are being made to modernise and 
develop Kolkata and Chennal airports. We would like to 
know whether the same system will be applied for the 
modernisation of Kolkata and Chennai airports also. We 
would like to know whether the same route of public 
private participation will be adopted. 

Last Session, there was a debate in this House. We 
demand that all the materials relating to the tender should 
be placed on the Table of the House as It was done In 
a very dubious manner. An Expert Committee was 
appointed under the Chairmanship of Shri Sreedharan, 
the Chief of Delhi Metro Corporation. What has this Expert 
Committee recommended? This Expert Committee 
recommended that one airport should be modemlsed and 
upgraded to International standards by the Govemment 
under the Government control. For another airport this 
Committee recommended that fifty per cent of the share 
should be with the Govemment. But the Govemment went 
contrary to the recommendations of the Expert Committee. 
I demand that all the papers, including the Expert 
Committee's Report, must be made public so that people 
of our country would know what has happened. Since 
we have the right to infonnatlon now, people of our 
country should knnw what has happened behind the 
curtain. 

In regard to separate freight corridor, we have been 
told that there would be two separate freight corridors. 
One is Kolkata-Delhi and another is Mumbai-Delhi. But 
in the President's Address it is mentioned: 

"The Government has decided to build two dedicated 
high capacity freight corridors-the Eastern Corridor 
from Ludiana to Sonnagar." 

There is no mention of Kolkata. It further says that 
there will be a Western Corridor from Jawahar1a1 Nehru 
Port Trust to Dadri. Then, why is It called Kolkata-Delhi 
Corridor? If it starts from Sonnagar, how can the traffic 
coming through Kolkata and Haldia Port come to northem 
parts of our country? 

The RITES prepared a Report. It recommended a 
freight corridor from Kolkata to Delhi. Why has it been 
changed from Kolkata to Sonagar? Tram route is already 
saturated. It has reached 117 per cent. There is a need 
for a separate corridor because we have to Increase our 
freight traffic. 

The han. President has also referred to improvement 
in power situation in our country. 

While referring to improvement in the power situation 
in our country, he has mentioned about Dabhol Power 
Corporation. You know, Sir, there was an agreement with 
the Enron. They started the construction of it. They started 
generation. The first unit started generating power but 
the unit cost of power was too high, It was Rs. 6 per 
unit. After two years or three years of generation, it was 
closed down. The Enron did not bring a single paisa 
from the United States of America. They took money, 
the loan from our financial institutions like the lOBI and 
the State Bank of India. Now, the Government of India 
has decided to revive it. By spending how much, would 
it revive the Project? It is spending about Rs. 10,000 
crore. Government can spend Rs. 10,000 crore for the 
revival of a sick company; dole out the money. This fund 
is coming from the financial institutions and the public 
sector undertakings like the NTPC and the Gas Authority 
of India Umited. But the Government has no money when 
we ask for the revival of our own sick public sector 
undertakings. In the National Common Minimum 
Programme, it has been stated that attempts should be 
made to revive the sick public sector undertakings. It has 
been stated: 

"All privatisation will be considered on a transparent 
and consultative case-by-case. The UPA will retain 
existing "navaratna" companies in the public sector, 
while these companies raise resources from the 
capital market. While every effort will be made to 
modernise and restructure sick public sector 
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companies and revive sick Industry, chronically loss-
making companies will either be sold-off or closed 
after all workers have got their legitimate dues and 
compensation ...• 

So, Sir, a Board for revival of sick public sector 
undertakings was constituted. The Board recommended 
the revival of certain sick public sector companies. But 
the Government is not providing financial assistance for 
the . revival of such companies. The Government has no 
money for the revival of its own company but the 
Government has money to revive the Dabhol Corporation. 
It is spending Rs. 10,000 crore for the revival of a dead 
company, a private company. The money was taken away 
by the Enron company. The closed down the unit and 
left the country. They are not being penalised. Moreover, 
the public sector undertakings and the financial institutions 
are forced to provide fund for the revival of the Dabhol 
Power Plant. For whose interest is it done? 

We have been opposing the Foreign Direct 
Investment in certain sectors. We are not opposed to the 
Foreign Direct Investment per 88. We will welcome the 
Foreign Direct Investment if it helps to bring new 
technOlogy, the technology which is not available in our 
country. We will welcome the Foreign Direct Investment 
if it helps to generate employment, if it helps to increase 
the productivity and production. Why are we opposing 
the FDI in the retail sector? The Government is bent 
upon opening our retail sector also. The earlier 
Government decided about it but they could not do it. 
Now, the UPA government, in the name of brand product, 
has decided to open the retail sector also. They will 
allow the FDI in retail sector in the name of brand. In 
the name of brand now many products will come to our 
country? What will happen to our small traders? I want 
to know whether the FDI in the retail sector will be able 
to generate employment? Or will the FDI in retail sector 
throwaway lakhs and lakhs of the people who are 
engaged in the small trades? Without considering its 
serious impact, the Govemment decided to open, in the 
name of brand product, the retail sector to FDI. 

Sir, in regard to Foreign Policy, I quote what has 
been stated in the National Common Minimum programm: 

-Even as it pursues closer engagement and relations 
with USA, the UPA Govemment will maintain the 
independence of India's Foreign Policy position on 
all regional and global issues.· 

The earlier Govemment changed the Foreign Policy. They 
surrendered to the dictates of US ImperaD8m. That is 
why the Left Parties wanted that we should have our 
Independent Foreign Policy. Why do we want independent 
Foreign Policy? We want the independent Foreign Policy 
to protect the interest of our country. 

What has happened in the case of Iran? The Prime 
Minister has made a statement. He has not mentioned 
about United States of America. Nowhere he has 
mentioned it. Hon. Rashtrapatiji has also not mentioned 
about Iran. Why? The Govemment of India took such a 
position and has lined up with the United States of 
America. 

Today, during 'Zero Hour' we raised the issue on 
the statement made by the US Ambassador, David C. 
Mulford. We have very categorically stated that the remark 
or statement made by US Ambassador was not a 
personal statement. This is not the question of whether 
Iran will continue to develop nuclear weapons or not, but 
the queation is whether the United State of America will 
dictate others. 

After Afghanistan, before attacking iraq, George W. 
Bush said: 'excess of evils.' Which countries are 'excess 
of evils'? They are iran, Iraq, Syria and North Korea. i 
had been to Iraq 15 days before Iraq was attacked by 
the United States of America. i went to the comer of this 
country. I had been to Babylon and Karbala. Shri N.N. 
Krishnadas who went along with us. It is such a beautHul 
country. It is a secular country. For ten years, during 
sanction, how the people of iraq suffered? We have seen 
the children suffering in the hospitals without mediCines. 
... (In/snup/ions) what did Mr. George Bush say before 
attacking? He said that they have Weapons of Mass 
Destruction (WMD). Without taking permission from UNO, 
without caring for UNO, they started attacking Iraq. After 
three years of occupation, not a single part or particle of 
weapons of mass destruction could be found in Iraq. 
Thousands and t~ousands of innocent people were killed. 
Sanction was imposed for more than ten years. What 
was the fault, of the people of Iraq? Now, Sir, the same 
method would be applied in the case o~ Iran, whether 
Iran is complying with the safeguards that is there. It is 
because Iran is a member, it is a Signatory to NPT, the 
question as to whether they are complying or not can be 
resolved in Intemational Atomic Energy Agency (IAEA). 
But, from day one, even before September meeting US 
President is saying that it has to be referred to the 
Security Council. We were never told; onlY we came to 
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know on the day of voting. We were surprised that our 
Government, our representative there, voted along with 
USA and EU·3 without caring, without taking Into 
confidence the Parliament, the people of our country, and 
without taking confidence the parties who are extending 
support from outside. 

This Government Is dependent on our support. 
Without taking us into confidence, the Government took 
unilateral decision to support USA and to follow the line 
or line up with USA and EU-3. Then, we demanded that 
the mistake which was committed in the month of 
September should be corrected. It is because we would 
get another opportunity. We discussed here and the same 
thing happened when there was another voting on 6th of 
March In Vienna. Our representative, the Government of 
India, lined up with USA and EU-3. Other countries, 
smaller countries, non-aligned countries like South Africa, 
Venezuela, Cuba either abstained themselves or opposed 
resolution referring Iran to the Security Council. 

Sir, if it is referred to the Security Council and 
sanction is imposed, which is the motive and intention 
behind referring Iran to the Security Council, the United 
States of America is preparing to attack Iran. On the 
borders of Iraq, they have 1,20,000 forces. They are 
ready to attack Iran. 

How can we define our independent foreign policy? 
What is the meaning of independent foreign policy? 

16.26 hr •. 

[SHRI V ARKAlA RADHAKRISHNAN in IhB Ch8i/1 

I quote what the Prime Minister in his statement has 
stated. He has stated, "The House will agree that the 
stance taken by the Government has been consistent.· It 
may be consistent with the stance taken by the earlier 
NDA Government but not consistent with the stance we 
took in the past. The statement says: Mit Is consistent in 
keeping with the well considered independent judgement 
of national interest." What is the national interest? By 
supporting the United States of America, will our national 
interest be protected? Then why did the Government of 
India take such a stance? Is it not contrary to what has 
been stated in the National Common Minimum 
Programme? Is this programme only to form the 
Government? After formation of the Govemment, they 
will forget about what is there in the National Common 
Minimum Programme and they will pursue their own 
course. 

We know that there is no difference In regard to the 
economy policy between this Government and the eartier 
Government. The only difference with this Government Is 
that this Government is depending on the support of the 
Left parties. Why are we extending support? Our support 
should not be taken for granted. Why we are extending 
support is that we want that there should be a change 
in the policy which was being pursued by the earlier 
Government. 

MR. CHAIRMAN: Mr. Basu Deb Acharla, you have 
taken about 40 minutes. There are four speakers after 
this. So, it will be better If you conclude. 

SHRI BASU DEB ACHARIA: Sir, I will finish It in five 
minutes. Our Party has another three speakers to speak. 

MR. CHAIRMAN: There are four speakers to speak 
and you have taken more or less 40 minutes. It Is 
altogether 58 rnlnutes. It Is better to conclude. 

SHRI KHARABELA SWAIN (Bala80re): Sir, you allow 
him to threaten the Government more. 

SHRI BASU DEB ACHARIA: In Rashtrapatijl's 
Address, there is no mention about the restoration of 
dernocracy movement which is going on in the 
neighbouring State of Nepal. All the political parties have 
formed an alliance and they are fighting against the 
monarchy. The people of Nepal need the support and 
assistance from the people of our country. Why we are 
extending support to this Government is that this 
Government should undo the wrong which was done by 
the earlier NDA Government. But during the 20 months 
of its existence, this Is our experiencel 

What Rashtrapatlji has stated in his speech Is that 
this Government was voted to office to effect this precise 
change. 

The Government should seriously think of It. Some 
bold measures are to be taken to arrest the crisis which 
is there in the agricultural sector. The poor eections are 
becoming poorer and poorer. Unernployment is growing 
in the rural economy and if it has not been arrested, the 
crisis In the rural sector cannot be solved. The condition 
of the agricultural labourers, poor farmers, marginal 
farmers and mlddleclas. people Is gradually becoming 
WOI'88. 

The Government has committed in the National 
Common Minimum Programme that they would bring in a 
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legislation for the un organised workers. Today, in our 
country there are 37.5 crore people in the unorganised 
sector. The Government Is committed to provide social 
security to these 37.5 crore people who are In the 
unorganised sector. There are 22 crore agricultural 
labourers in the country and there is no law for them. In 
the National Common Minimum Programme It has been 
stated that the interests of the agricultural labourers would 
be protected. But nothing has been done so far for these 
agricultural labourers and for the workers who are there 
in the unorganised sector. 

The Government has reduced EPF interest rate. We 
raised this issue on the floor of the House during the 
last Session also. Earlier, it was 11 per cent and even 
12 per cent. During the NDA regime, it was reduced to 
8.5 per cent. Last year it was increased to 9.5 per cent. 
Again, this year the Government has reduced it to 8.5 
per cent. What is the argument of the Govemment? If 
9.5 per cent is given as an Interest rate for Employees 
Provident Fund, then the Govemment will have to provide 
Rs. 765 crore as subsidy. For how many workers that 
this Rs. 765 crore will go? It is for 17 crore people of 
our country. They say that they do not have money of 
Rs. 765 crore for 17 crore people of our country. How 
much is the amount the Government not getting because 
of tax evasion? Today, how many people are paying tax 
whose income Is more than Rs. 10 lakh? Their number 
is only 80,000. In a country of 104 crore people, there 
are only 80,000 people whose income Is more than Rs. 
10 lakh. The tax evasion is to the extent of Rs. 1,20,000 
crore. Can the Govemment not realise that amount? I 
am not talking of NPA and the bad debts etc. We have 
suggested as to how the resources can be mobilised, 
how the poorer and middle class people can be given 
relief and how the richer sections, who can afford, can 
be taxed. The need of the hour is that unless there is 
a change in the outlook and in the approach and unless 
the Government feels for the poor and the middle class 
who are about 80 per cent of the people, the people will 
not say that there Is change. 

Sir, we demand that they should leam from our 
relations with them. If they continue to commit the 
mistakes which the earlier Government committed, then 
this Government will also face the same consequences 
and the people will not pardon th~m. Tim. Is still there 
and the Government should think seriously on these 
Issues. 

The basis for formation of this Government Is the 
National Common Minimum Programme on which this 
Government has been formed. They should stick to It 
sincerely and try to Implement what has been committed 
and promised in the National Common Minimum 
Programme particularly the programmes which are for 
the agricultural labourers, poor sections of the people of 
our country and for the working class and middle class 
people of our country. 

I thank you, Sir, for giving me the opportunity. 

(Tl'lInsilltionj 

SHRI RAMJI LAL SUMAN (Firozabad): Mr. Chairman, 
Sir, the House is debating the Motion of Thanks on the 
President's Address delivered by the hon'ble President in 
a joint silting of both the Houses of Parliament on 16 
February, 2006. All of us are aware that the said Address 
is just a formality. In fact, the Address Is a policy 
stateroent of the Govemment in power. The Address 
reflects the commitment of the Government towards the 
weaker sections, the poor and the farmers. 

Mr. Chairman, Sir, the Members of Parliament 
belonging to the Congress Party highlighted in their 
speeches the achievements of the Government. 
Significantly, the poliCies and actions of the Government 
have a direct bearing on the subjects. The lofty schemes 
and projects announced or launched by the Government 
do not form the basis of its success unless the proceeds 
thereof reach the end beneficiary. So what is important 
is the direction in which the Government is moving. If 
the Government takes no measures for the welfare of 
the villages, farmers, labourers and unemployed person, 
we can definitely conclude that the Government Is not 
moving in the right direction. 

Mr. Chairman, Sir, mere speeches do not help in 
governance. The action of the Government speak for 
themselves. My party, the Samajwadi Party, Is not happy 
with what the Address contains. We nev~r expected that 
the Government would deviate from its direction and fail 
to fulfill Its responsibility. The Address is not at all 
satisfactory. Hunger is our most serious problem. In 
November, 2005 our wheat stock was 14 lakh tones, 
whereas, our maximum monthly requirement is 12-14 lakh 
lonnes. The Chairman, FCI, SM V.K. Malhotra says that 
we have enough stock of wheat in the country. 
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Despite It, the State Govemments were asked to 
purchase wheat from open market. Not only this, on 1 
January, the Govemment decided to reduce the per family 
quota of ration under PDS from 35 kgs per month to 20 
kgs per month and increased the price of wheat from 
Rs. 6.10 to Rs. 7.05. Consequently, wheat prices sky 
rocketed. It is very difficult to understand as to why the 
Govemment decided to Import 5 lakh tonnes of wheat, 
moreover, the imported wheat cannot reach here before 
April-May, and new crops would be ready during these 
very months. As per the information I have, the price of 
Imported wheat would be As. 7.60 a kg. The 
Government's decision to import wheat is not at all 
justified. The farmers are committing suicide. An hon'ble 
Member from Congress, in his speech, has stated that 
no one would die of hunger now, whereas a large number 
of farmers from Karnataka, Maharashtra, Punjab and 
Andhra Pradesh have committed suicide. The House has 
already discussed the said issue. Earlier, the Government 
was not even ready to admit it, but the Chief Minister of 
Maharashtra had himself admitted it on 6.12.2005. 
Thousands of farmers in Maharashtra have committed 
sllicide. 

Para 11 of the Presidential Address states that the 
Govemment has given top priority to the welfare of the 
farmers to boost rural economy. Agricultural loans have 
been increased by 60 per cent. More allocation to agro-
sector is not as important as is the fact whether a farmer 
who takes loan can easily repay it? Why farmers are 
committing suicide today? It is because agriculture has 
become unremunerative. The farmer Is not in a position 
to repay the loan taken oy him. Therefore, the basic 
question is until and unless agriculture becomes a 
remunerative vocation, the crisis of the farming community 
cannot be overcome. The Govemment Is unconcemed 
about it. The supply of fertilizers, power and water to the 
farmers should be facilitated but the fact remains that 
the Government are not taking positive steps In this 
direction. 

The security of our country, be it intemal or external 
is not at all satisfactory. 13 States are affected by naxalite 
activities. Union Home Secretary, Shri Duggal, himself 
has admitted that naxal activities have increased by 4 
percent during 2005 in comparison to 2004. Further, the 
Union Home Minister admits that funds required to curb 
naxal activities could not be spent. I do agree that the 
said problem is linked to social and economic reasons. 

This issue was discussed in the House and thus I would 
like to charge the Govemment that It fa/led to take efforts 
on a war footing which were required to tackle It. 
Basically, poverty Is the greatest problem In our country. 
When people have no access to employment, they are 
forced to take up arms. The Govemment did not pay 
attention to it with required level of seriousness. 

Our condition is peculiar. On 14 January, 2006 
newspapers published the statement of the Chief of Army 
Staff, General J.J. Singh, wherein he stated that the Army 
will not be withdrawn from the Kashmir valley. 
Subsequently, on 7 February it was reported that three 
thousand troops have been withdrawn. Newspapers also 
reported that terrorist training camps across the border 
have again become active. I would like to know under 
what circumstances the Govemment withdrew troops from 
Kashmir valley. 

The Government have issued large scale 
advertisements that National Aural Employment Guarantee 
Scheme has been launched on 2 February. The hon'bla 
President has also made a mention of it in his Addre88. 
But the Govemment have not disclosed as to by when 
the said scheme would be launched in remaining two-
third districts of the country as it has already been started 
in 200 districts. The Govemment is silent about Its target 
regarding the scheme, availability of resources and by 
when it is proposed to be launched in the whole country? 
Under the said scheme, unemployed persons will be 
guaranteed 100 days employment and minimum wage of 
As. 60 per day. The Government should also make 
arrangements for the remaining 205 days as one would 
get employment only for 100 days. How would one 
manage everything when prices have sky rocketed, milk 
has touched As. 20 a litre from As. 16. One can easily 
imagine that a person cannot think of other facllitiea. The 
Govemment says that it is creating employment, whereas, 
the Planning Commission is of the view that the graph of 
employment generation is declining. One can easily judge 
the plight of unemployment by an incident of recruitment 
In Jammu and Kashmir, wherein three lakh peraons 
applied for 5000 posts of different categories. It is 
indicative of the seriousneas of our Govemment towards 
solving the problem of unemployment. Unemployment Is 
on the Increase. The Govemment have not prepared any 
blue print for tackling the problem of unemployment, 
especially for labourers, and educated unemployed 
persona and the plight of farmers in view of ongoing 
economic liberafisation. 
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So far as foreign relations are concerned, the Address 
has highlighted the visits of our Prime Minister to different 
countries and also the visits paid by the Heads of different 
States to our country. But the Address does not carry a 
single word on Iran. God knows what prompted the 
hon'ble Prime Minister, the very next day to make a 
statement on Iran. Without any fear or fervour, I would 
like to charge the Government that these days it is dOing 
nothing except kowtowing before America. We had 
thousand years old relationship with Iran. 

The non-aligned policy was jointly formulated by Pt. 
Nehru, Marshal Tito and Nasir and we have several times 
led the Non-aligned countries. We should stir our 
conscience and ask to ourselves whether we have not 
aberrated from the path of NAM. A discussion was being 
held in the morning regarding threats emanating from the 
ambassador of the U.S. asking us to either toe their line 
or be prepared to face the music. He wrote a letter to 
the Chief Minister of West Bengal. If the Govemments 
are bona fide it may take the initiative of speaking out its 
mind and lodging protest with the U.S. President asking 
him to call back his ambassador. The Government is not 
ready to do it either. I would like to submit that the U.S. 
is bent upon repeating in Iran what it did in Afghanistan 
and Iraq. The House must have witnessed the Inhuman 
atrocities committed on Iraqis by the American forces in 
Iraqi Jails, the footage of those Gory incidents were shown 
across the world. Only a barbaric Govt. or country WOuld 
do this. In the Governing Board of the International Atomic 
Energy Agency 27 countries including India voted against 
Iran and this matter was referred to the Security Council. 
The most significant point is that the U.S., has repeatedly 
been levelling allegations on Iran that the latter Is 
clandestinely becoming a nuclear power. What would be 
more ironical than this that their Chief Nuclear Expert 
David Albright has said that the report of the American 
Intelligence Agency regarding the said nuclear weapons 
being made by Iran Is unfounded and is far from reality? 
Despite the report of Albright, a renowned nuclear expert 
who says that the Intelligence report Is wrong, the U.S. 
repeatedly levels this allegation that Iran is violating norms. 
Even the Chief of the Intemational Atomic Energy Agenc:y 
Mohd. A)"ber-dei has said that there Is no Impending 
danger from the nuclear activities of Iran. What proof 
would be stronger than this? As far as nuclear programme 
is concerned, the U.S. Intentions are not clear and Iran 
has reiterated it many times that. they are using the 
nuclear plant to generate power and they are not doing 
anything else besides it. In fact the U.S. Intends to repeat 

Afghanistan and Iraq In Iran. Mr. George Bush has said 
that launching an armed offensive against Iran would be 
the ultimate resort. America is mentally prepared to launch 
an offensive on Iran and all this is nothing but pretexts. 
Its Intention and working are like this-"na tadapne ki 
ijazat hai na fariyad ki hai, ghut ke mar jeon yeh marzl 
mere saiyad ki hai". That is why I wish to 5ubmitthat 
the Samajwadi Party has a very clear cut approach. Our 
CPM colleague was speaking right now, we shall 
accompany them for demonstration. On 2nd March, 
however, I would like to submit in the House that if the 
Government of India would not change its stance on Iran 
then the Samajwadi Party will have no other alternative 
but to bring a no-confidence motion against this 
Govemment. This Govemment may say anything but this 
Government has deflected from its policy of non-alignment. 
The prices of petrol and diesel are arbitrarily increased 
and they express their helplessness and say that the 
prices of crude oil have increased in the international 
market so what can they do? When the prices of crude 
oil rose to $ 67 per cent barrel in the intemational market, 
the Govemment effected a hefty increase in the prices of 
petrol and diesel. Here I would like to ask, when the 
prices of crude oil were $ 52 per cent barrel why did not 
the Government reduce the prices? What would be more 
regretful than this that the Govemment has no policy 
and the Rangrajan Committee was set up to make rules 
for fixing the prices, make some ruies and regulations, 
and ironically all sorts of conjectures are being published 
in the newspapers that the prices of L.P.G. petrol, diesel 
may increase this time. What can be more ironical than 
this that the Government has no policy for such a big 
institution which is so vital in a man's everyday life. The 
Government must clarify its policy on petrol and diesel 
immediately. 

Lastly, I would like to make another submission that 
many things were boasted In the President's Address. 
Only announcements are not enough. It is also necessary 
to see how far the assurance given by the Government 
have been made. The Sarva Shiksha Abhiyan has been 
strengthened. it has been linked with the Mid-day meal 
programme. I feel proud and glad to find that Uttar 
Pradesh Is the only state to have spent 98 per cent of 
the funds allocated to it for the Sarva Shlksha Abhiyan 
as were provided by the Union Govemment for the Sarva 
Shikaha Abhlyan to various States. I would like to tett my 
Congress friends that their Govemment in the capital has 
epent only 26 per cent of the funds. If the Government 
has allocated funda for some programme then It becomes 
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its duty to see if the funds are being utilized properly or 
not? They have not done their duty. They cannot run the 
Govemment by showing incorrect figures. Trust cannot 
be generated In the people like this. The Govemment 
cannot get the desired results unless these figures would 
be actual, unless the people would know that the money 
actually allocated by the Govemmentis being properly 
spent. 

I would like to tell my colleague from the Congress 
Party hon. Manvendra Singh ji, to distrtbute one copy 
each of the budget presented by the . Uttar Pradeah 
Government. If one is thinking in tenn8 of working for 
the welfare of villages and poor people, concentrate on 
education then it is necessary to go through the budget 
of Uttar Pradesh. The tasks performed by the State 
Government have not been performed anywhere else. I 
do not know the caste of that twelfth pass girl, but she 
belongs to a below poverty line family. The Government 
of Uttar Pradesh has awarded Rs. 20 thousand to that 
girl. The Chief Minister through his budget decided that 
unemployment allowance to the tune of Rs. 500 per month 
would be given to people who have granted or poet-
graduated till 31.3.2005. We have made education free 
of cost for girls. So, it is mandatory to generate confidence 
in people. And a positive action should be taken on their 
problems. 

I would very humbly request hon. Vijay Kumar 
Malhotra who has left the House that he should stop 
telling every one that Ram Mandir will be constructed at 
that very place. As long as they were in power they 
were never reminded of the Ram Mandlr. What will be 
constructed in Ayodhya is a different question. Either the 
Hindu-Muslims should sit jointly and decide or the Court 
should decide. Would they be able to force the 
construction of a Ram Mandir? They cannot be allowed 
to play with the sentiments of the people. There should 
be consensus between the two communities. 
... (IntelTllpt/ons) When they sit in OPPosition. they are 
reminded of Ram Mandir. . .. (Interrupt/ons) I would like to 
request the Government that politics in associated with 
policy, principles and programme. It is directly related 
with hunger and helplessness and thirst. Once the people 
were caught in their trap. They will not be trapped now. 
The strength will never be the same again. What will 
happen to them is a different question but their fate is 
certain. Had the strength of B.J.P. been reinforced by 
principles then I would have accepted that but It was a 
sentimental phase, which is over . ... (Interruptions) Please 

leave our issue. Nobody is prepared to trust them. They 
know what is going to be their fate. ... (Interruptions) We 
do not consider BJP and Congress Party different on 
policy matters and on economic issues. Both are the 
same on foreign matters. At the outset they began singing 
a different 80ng, thereafter three-four days they started 
appreciating the Government's stance on Iran. We aligned 
with them to check the Government. Their action has 
gr.eatly disappointed us. Their works are not at all 
satisfactory. 

17.00 hra. 

SHRt DEVENDRA PRASAD YADAV (Jhanjharpur): 
Mr. Chairman, Sir, I rise to support the Motion of thanks 
on Presidenfs Address. It Is first time In the 68 years 
history of independent india, that UPA Government has 
started Bharat Nlrman scheme to create rural 
infrastructure. The obJective of the Bharat Nirman only 
be realised through the development of rural Infrastructure. 
Today, the condition of villages is such that have become 
synonymous with poverty and unemployment. Village 
means absence of infrastructure. The villages and poverty 
have become synonymous. If UPA Govemment want to 
work In direction of generating employment and poverty 
alleviation. it is a good effort. I understand that this 18 
the reason behind the vision of Bharat Nirman. Mahatma 
Gandhi too had visualized that ·Sahi Azadi ka Saboot, 
Gaon Hamare Ho Mazboof'. I com end and welcome the 
Initiative taken by UPA Govemment for strengthening the 
villages. This is a historical initiative because time bound 
and transparent work would be done under this scheme. 
It has been said in President's Address, which is an 
expression of UPA Government that this would be time 
bound and transparent. Bharat Nirman Scheme has been 
brought to solve all basic problems related to villages 
whether it may be road, electricity, transport. drinking 
water. housing or telephone services. These schemes 
were announced at the time of budget. but they have 
also been mentioned in Common Minimum Programme 
of United Progressive Alliance. 

One basic problem In most of the states of the 
country is of irrigation. AM India average of irrigated land 
is only 40 percent and 60 percent land Is unlrrigated. 
this 18 the pathetic state ofvlHages. The one reasons 
behind the non-improvement of basiC economic condition 
of the villages In Irrigation. 
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It has been said that additional irrigation capacity of 
one crore hectare land would be created under Bharat 
Nirman, it is a good initiative, but up to what extent this 
would be realized. Creation of additional irrigation capacity 
of one crore hectare land. arrangement for irrigation, target 
of increasing crop production would increase the 
agricultural production. It can change the condition of the 
farmers. Bharat Nirman Scheme will increase agricultural 
production and provide food to the poor. I understand 
that dream of Bharat Nirman has been nurtured to prosper 
the farmers. How this dream will become true in India, 
which is predominately on agricultural based country. Till 
the economic condition of the farmers is improved, the 
economic condition of the country will also not improve, 
no matter whatever slogan we may hurl. 

The house is aware that discussion on making right 
to work as fundamental right is also going on. All political 
parties and our people in the House keep on raising this 
Issue every now and then. Recently National Rural 
Employment Guarantee Act was passed. This Bill was 
introduced in the last session and we passed It, which Is 
for the welfare of the poor and people living below the 
poverty line. It will particularly benefit the agricultural 
labourers and unskilled workers. Recently, the 
announcement in regard to registration was made on 
February 3 and the poor are being registered through 
Panchayat Samitls in various villages. Many of the poor 
living in the country will get work for 100 days. This is 
a good initiative in direction of running extensive 
employment scheme. The poor living in villages would be 
given employment under this scheme and a programme 
to give unemployment allowance to those who do not 
get work has also been formulated. This programme has 
yet not been fully implemented. since it Is in its initial 
stage. I think that if and when implemented, In the entire 
country, it would be a good step in direction of the poverty 
alleviation. 

The Government has made a mention of many such 
programmes in President's Address like-National Rural 
Health Mission, National Crop Insurance Scheme, National 
Horticulture Mission and One-India Plan in telecom sector. 
Besides that you are aware that Railways is earning profit 
without increasing the tariff. The Govemment have decided 
to construct two high-capacity dedicated freight corridors 
with the investment of more than twenty thousand crore 

rupees, as was mentioned by the hon'ble CPM leader, 
Shri Basu Deb Acharia. 

Mr. Chairman, Sir, this Issue was discussed widely 
during the last session and Central legislation in this 
regard was enacted. A positional amendment was brought 
to ensure that the students belonging to Scheduled Caste, 
Scheduled Tribes and O.B.Cs, socially and educationally 
backward classes get the benefit of reservation in 
admission to the unaided or private education institutional 
also. I am of the opinion that this is a very good step. 
The people belonging to Scheduled Caste, Scheduled 
Tribe, which comprise 24 percent of our society, and 
OBC, which comprise 64 percent of our population who 
so far have been deprived of the opportunity to get 
technical education, would avail this opportunity through 
the said legislation, which is a quite progressive piece of 
legislation passed by the House. 

As far as minorities are concerned, the Government 
has set up a separate Ministry for Minority Affairs. Just 
now, hon'ble Malhotra ji has expressed concerns about 
minorities. Last time also I had said this and I hope that 
my BJP colleague would excuse me for saying that 
whenever any initiative for upliftment of backward classes, 
socially and educationally backward classes is taken BJP 
seems to find it hard to digest. Why do they find 
themselves ill at ease? When the Govemment tries to 
bring any deprived class in the mainstream of the country, 
they should express happiness in this regard. I understand 
that a special campaign should be launched to bring 
socially and economically backward class to the 
mainstream of the society. 

A wide discussion of census has been held over 
here. A questionnaire to know the economic and social 
condition of the minorities was sent through Sachar 
Committee, an uproar was created over it I understand 
that this type of mindset cannot strengthen the nation. 
Not only there Is a need to provide equal opportunity but 
also to the people belonging of all classes, includes 
minorities, backward classes, S.C. and S.T. to bring them 
into the mainstream of the country, but there is a need 
to provide special opportunity to those who till now has 
not got the opportunity. I do not want to blame anybody 
in saying as to which Government had been responsible 
for this state of affairs even after the '57 years of 
independence, but there is certainly a need to rethink 
over the Issue in this year 2006. When I said this, many 
hon'ble members did not like it. 
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The issue pertaining to anny has also been raised 
over here. This is a sensitive issue. We are proud of 
Armed Forces of our country. The functioning of the 
Armed Forces is delineated the basis of class or religion 
nor do the armed forces ever discriminate during the 
hour of crisis whether it is flood, drought, storm or cyclone. 
Army people risk their life to protect the people and do 
not discriminate among or adopt biased attitude for 
attaining the soul objective. Army people not only defend 
the borders, but also render help at the time of 
emergency. At the time of war with Pakistan, Abdul Hamid 
has exploded Pakistan's tank by sacrificing his life and 
set an example of patriotism. I would "ke to know whether 
anybody can raise finger against such deeds? What kind 
of country do they want our country to become? One 
needs to be broad-minded and shun parochialism to keep 
the seculars fabric of the country intact. These people 
are not broad-minded; therefore, they tend to get uneasy 
on these issues. They should enlarge their vision to avoid 
being ill at ease. Everyone should support the special 
programmes being run by the Govemment to bring various 
classes like the deprived classes, the minorities, the 
backward classes, extremely backward classes, the 
scheduled castes, the scheduled tribes, etc. into the 
national mainstream. In this country, census Is conducted 
every 10 years. Heaven will not fall on earth if in order 
to take stock of the economic and social status of these 
various classes. The Sachar Committee prepares a 
questionnaire. 

Sir, there Is a talk going on here about dividing the 
army. The Army can never be divided. The army of our 
country that boasts of a uniform and an efficient 
recruitment policy is too strong to get divided. A person 
inclined towards a divisive mentality can entertain such 
thoughts about dividing the anny. Ours is a very great 
country, our nation is very strong and the world 
acknowledges us as second to none in military power 
and prowess. That is why I had said that no finger should 
be raised In this regard. Census based on caste and 
religion is conducted every ten years. Last census was 
conducted In the year 2001. The census Is the basis of 
various programmes like BPl programme and other social 
welfare programmes. This Is a trifling matter which does 
not demand such hype. 

Here I would like to raise a question about waler 
management. During the NDA regime, national level 
discussions regarding linking the rivers were in full swing, 
talks of 'Feel good' were also on, but I am of the opinion 

that today the fundamental problem area is water 
management and a nation cannot ever achieve progress 
until it goes in for water management and uses Its water 
resources in a better way .. We have water resource In 
abundance, river water, ground water, rain water and 
various other kinds of water resources are at our disposal 
but we are unable to formulate a master plan by creating 
a single unit owing to which water is not being used In 
the right way in our country. This is a very basic question. 
Water may invoke a world war unless we use water in 
the right way. Now-a-days, a large number of water 
conservation programmes an\ .':>sing run. This is not only 
meant for India or this is not a question of Cauveri water 
dispute, but the question of water would be raised In the 
entire world. I am afraid even a world war can break out 
involving this water issue. So the Government should be 
sensitive to the question of water problem. This Is a 
matter of concern that we are lacking In water 
management, the ground water, river water, sea or 
rainwater should be brought under a single unit and a 
master plan should be prepared. This is my auggeation 
to the govemment and efforts should also be made In 
this direction by the Ministry of Water Resources or by 
any other ministry. 

Recently the issue of floods and drought was raised. 
Ther~ are a lot of rivers originating from Nepal. I belong 
to Northern-Bihar. My parliamentary constituency is 
Jhanjharpur. North-Bihar is adjacent to Nepal. Every year, 
six crore people of the Northem-Blhar are affected by 
the floods for six months and by drought for the remaining 
six months. The Government spends ten thousand crore 
rupees every year in the name of floods and drought 
relief In the State. This relief measure could not solve 
this problem. I am against this. These kind of temporary 
measures like disaster relief are rendering the people of 
this State worthless and a lazy lot. It will serve no purpose 
to provide these kinds of reliefs and thereby making the 
State full of worthless and lazy persons. This will not 
help in building a stronger nation. There should be a 
plan in place for the permanent solution of the problem 
of floods and droughts, irrespective of the fact that, for 
this purpose an amount as high as Rs. 25,000 crores 
should be set aside. Under this head, every year the 
Government is spending ten thousand crore rupees. 
Whenever the houses of the people are destroyed, 
As. Five thousand crores is allotted for rebuilding them. 
If someone is bitten by a snake in water, he is given 
fifteen thousand rupees in cash. This amount Is distributed 
by the block development officer. What Is going on here? 
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What purpose will be served by these kinds of reliefs. 
This wUI not help in finding a permanent solution to this 
problem. 

Mr. Chairman, Indo-Nepal discussions were going on 
for the last few years. It has been going on since 2001 
but now it has come to a standstill. It was decided that 
7 J.P.O. will be opened in Nepal's Viratnagar, Kurele, 
Janakpur Sahan and Kathmandu cities which will comprise 
of 40% engineers from Nepal and 60% engineers from 
India. For this purpose the Government of India in its 
10th Five Year Plan earmarked only As. 30,000 crore 
under the head-salary, but what is in store In this 
budget:-it will be revealed very soon. For the last two 
years it has been stated that a detailed project report 
will soon be prepared and to solve the twin problems of 
flood and drought permanently, a multi-purpose high-level 
dam will be built and as a result, the flow of water can 
be regulated. Every year floods destroy farmer's crops 
worth crores of rupees and Northern-Bihar, Assam and 
some parts of U.P. are also affected by these floods. 
Besides this, a lot of other states are also facing this 
problem of floods. The condition of our rivers is such 
that apart from destroying crops worth crores of rupees 
every year, it constantly poses a threat to the lives and 
properties of the people living nearby. Pav-Aoti, Sathoo, 
Chooda and other packets were distributed in these areas 
using helicopters. I would like to know whether any 
positive results would come out of this. So I am of the 
opinion that detailed project report should immediately be 
prepared. As a result of preparing this project report, we 
can regulate water by building a high-powered dam. 

Kosi Aiver flows through Bihar. Like the Bhakhra Dam 
which was built for the people of Punjab which ushered 
In progress in agriculture sector and increased the 
production of food grains, similarly in the year 1952 there 
existed a plan for Kosi river also and for this purpose a 
study was undertaken in the year 1952 and a team from 
Japan visited there. The stUdy team had stated that 3300-
megawatt Hydro-electricity C,1n be generated using the 
water of Kosi river. Similarly we can take into account 
Bihar's Kamla Balan, Bagmati and Advara group of rivers. 
Like-wise, there is a river named Gandak in western 
Champaran district. If we can make use of the water of 
this particular river, every year 10,000 megawatt electricity 
can be produced and farmers car'! be provided with 
electricity at cheaper rates and other consumers can also 
take advantage of this electricity supply by paying only 

17 paise per unit. The coat of electricity today is As. 3 
per unit which is very high. If we can generate electricity 
from the above mentioned river, it would be available at 
the rate of 17 paise per unit. The Hydro-electricity 
produced in Nepal can be distributed to various parts of 
country thereby bridging the gap of the total consumption 
of electricity in entire India. So, it is highly e&&ential to 
give importance to this area. If we want to improve North-
India's position regarding electricity, then we have to 
create infrastructure for it. Electricity is the key to progress. 
This will help in obtaining hydro-electricity at cheaper 
rates. If high-level dams can be built on every river, 
10,OOO-megawatt electricity can be produced from aU the 
dams. If any dam is proposed to be built in any area of 
Nepal or in Kamala Balan, from there we can avail water 
for Seesapani. Likewise, a dam on KOSi river is propoaed 
to be built in Bairaj. An area covering 60 kilometers has 
to be used fori this purpose. Some parts of this area are 
in Nepal for which an agreement has been reached. So 
I would like to add that to permanently solve this problem, 
positive steps should be taken in that direction. Mr. 
Chairman, now I would like to say something about the 
plight of iarmers. Today our farmers are living in a very 
pitiable condition. Even though a major portion of the 
Budget of the UPA Government is spent on the farmers, 
yet farmers in the villages have nothing to cheer about. 
Farmers comprise the most downtrodden class. The 
people of our country are very hard working. What an 
irony it is that the Government had to resort to import of 
wheat. And see the plight of our farmers-they have to 
dole out 13-19 percent interest on agricultural loans. If a 
farmer avails loan for purchasing fertilizers, seed etc. he 
will have to pay the said rate of interest. India is 
predominantly an agriculture based country, where 85 
percent population depends upon agriculture for their 
livelihood. Though development has taken place in cities, 
yet the villages are underdeveloped. India Jives in viHages. 
The rules governing loan disbursement are so 
cumbersome that these 85 percent people, the farmers, 
who live in villages find it very difficult to complete the 
required formalities. The farmers visit block offices many 
a time but no action is taken on their loan applications. 
They are asked to come time and again on one or the 
other pretext. The loan procedure adopted by the banks 
is highly cumbersome. The banks have not simplified the 
loan procedure and rate of interest for agricultural loan 
has been peged at 13-19 percent. ' 

I would like to say that loan is available to the rich 
people who live in cities at an interest rate of 6-7 percent 
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If one wants to bUild a home or purchase a car, he can 
easily avail loan at the rate of 6-7 percent. Some people 
are granted loan even at zero percent rate of Interest. 
Such is the dischotomy in India. Separate systems are 
followed granting loan to the rich people on the one 
hand and to the marginal or snt.lil farmers and poor 
farmers on the other. 13-19 percent interest is charged 
on agricultural loan. Therefore, I would like to say that 
there is a lot of difference between 'India' and 'Bharat'. 
Until and unless this difference is done away with, the 
gap between the poor and the rich can not be bridged. 

17.22 hrs. 

[SHRI VARKALA AADHAKRISHNAN in the ens/if 

If we want to alleviate economic inequality, the 
difference between the rich and the poor will have to be 
rooted out. Our country cannot be self reliant unless we 
are economically sound and until and unless the farmers 
of our country become prosperous, our country cannot 
become economically strong. It cannot be so unless our 
farmers and agriculture, the back bone of our economy 
becomes economically strong. Therefore, I said that there 
is an urgent need to simplify loan procedure being 
adopted by the banks. 

What is the situation in ABI today? I would like to 
give an example of 8 state. Generally, only 15 percent 
of the money deposited in the banks by the poor people, 
rickhaw-pullers or marginal farmers remains in parent state 
and remaining 85 percent gets transferred to other states. 
I am talking about Orissa and Bihar. As per the Gadgil 
Formula, perspective plans for any State depend upon 
its internal resources, How Orissa can generate its intemal 
resources? How tribal areas, which have been devastated 
by the cyclone can contribute to internal resources? A 
State, which has a large network of rivers, where the 
crops get destroyed by the floods, can generate Internal 
resources? The UPA Government should change the 
Gadgil Formula. The formula should be based on the 
need of a State, its poverty level, its population and likely 
impact of natural calamities on the state. 

Sir, so long as the plans are prepared on the basis 
of internal resources of a State, State's which are already 
poor shall remain poor and backward and will not 
progress. It cannot create any balance. Though, we may 
give slogans, yet, under present conditions such States 
can never progress. I would like to refer to the '$EIven-
sisters', the north-eastern states. See the plight of these 

states. The Govemment boasts of 10 percent financial 
assistance for these states. Prior to me, SM Ramll lal 
Suman, Shri Beau Dev Acharia and Prof. Vijay Kumar 
Malhotra also mentioned about the State of progr ... in 
these states. I would like to say that only 25 percent 
foodgrains reach the needy people, thepeopla living below 
poverty line, mainly comprleing of SCs and STs. And 
65% gets lost in the way. I am saying 80 8ince I am the 
Chairman of the Standing Committee of Parilament on 
Food, Consumer Affairs and Public Distribution. 

Sir, my Committee smelt a scam involving As. 400 
crore in Arunachal Pradesh. I requested the Central 
Govemment and I am grateful to it since It agreed to my 
request, and the matter would now be Investigated by 
the CBI. A scam involving As. 400 crore took place In 
the name of handling and transportation of food grains. 
The food grains were shown as transported by air, by 
train, by horse or by mule, but in fact It was not so. It 
was only on papers. When the Committee desired to 
know the flight number, train number and places of 
transportation, the Committee was shocked to know that 
actual transportation did not take place. It was only on 
papers. Transaction took place in the name of 
transportation. It happened and a half or two years ago 
and now the CBI will enquire into It. 

Sir, when the condition in backward states is such. 
how these backward states, be they Poorwanchal states 
or any other state will progress? It is just a tip of an 
iceberg. There may be many more such instances. If we 
want to uplift the poor state, we will have to build 
infrastructure, roads there. But, that too may involve 
innumerable such scams. In Poorwanchal states, PWO 
carries out the construction work of godowns because of 
lnaurgency, but It takes 2-3 year. to complete the 
godowns. Prk:es of bricks, iron and cement gets escalated 
so much, whereas, the Central Govemment allocatee only 
10 percent extra funds. If funds continue to be released 
in the same manner, It won't be possible to complete the 
work as the cost will rise steeply. 

The Government should reconsider the Gadgfl 
Formula. If plans for small poor states are formulated on 
the basis of their needs, priorities, population, standard 
of living of Its poor people, then only It can move ahead. 
If the Govemment continue to follow Gadgtrs conventional 
formula such states can never progress. Therefore, my 
submission is that the Govemment should reconsider it. 
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Further, I would like to tell how loan granted to the 

poor people, the farmers is recovered. In our country, we 
have non performing assets to the tune of 65-85 thousand 
crore rupees, which the Govemment writes off. Why it 
has been written off, because big corporate houses, the 
rich people availed large loans to set up industries but 
did not refund. They are not even black listed. But if a 
farmer takes a loan of 5-10 thousand rupees, his land 
would be mortgaged and if he falls to repay the loan, 
bank staff would raid his house and take away his bullock 
etc. And he won't be able to cultivate his land. Such is 
the condition of a farmer today. Recovery is made from 
him but not from big Industrialists. On the contrary, their 
loans are written off and the names are not even 
disclosed. 

Debts ranging from Rs. 65,000 crores to 85,000 
crores are written off. Even the names of such individuals 
are withheld. A commission has been set up to find out 
the loaners. However, they are never blacklisted and their 
names are never disclosed. We cannot initiate recovery 
action against such people of this country against whose 
names an amount to the tune of Rs. 65,000 crores is 
outstanding. We cannot recover money from them while 
recovery action against farmers is going on non-stop but 
no efforts are made for their benefit. That's why I am 
saying that the real Bharath is inside India Gate. What 
is inside the Gateway of India in Mumbai is India. I am 
uttering these words with sincere feelings and pain and 
I am not talking against any particular party. This is the 
misfortune of our country. This side of India Gate 
comprises of India and the otherside of the India Gate 
comprises of Bharath. The Gateway of India inside 
Mumbai and other urban areas in big cities which have 
been divided by the gates belong to India. In India, all 
the facilities like water, electricity, roads, education and 
health measures have been provided with. You can see 
that there exists a well controlled management system 
for this. Here red lights have been installed to prevent 
collision of vehicles. But you go out of India to Bharath, 
the real Bharath about which I have been referring to 
here. To build that real Bharath, you need hard work, 
you need great resolve, you need strong will power. If 
you want to transform I"dla into Bharath, create more 
employment opportunities for the people of Bharath, if 
you want to uplift the farmers of Bharath, prevent 
agricultural labourers from migrating form their home 
states. From Bihar alone agricultural farmers are 
abandoning their homes and are fleeing in search of 
green pastures in large numbers. Other states, like Assam 

are also facing this problem. All other states also may 
be confronting this problem. From Bihar alone, more than 
20 lakh agricultural labourers have fled to other states. 
They go to other states and from there they pick up 
diseases. There, after giving them opium, their capacity 
is exploited to the hilt. Later on, they return to \heir 
homeland in such a condition that even merely pulling a 
Rickshaw becomes an arduous task for them and they 
fall a prey to such diseases which involves the efforts of 
their entire family. I am talking about the practical aspects 
of this problem. I have got several examples to prove 
this point. But paucity of time is compelling me to leave 
It aside. Otherwise I would have explained it in detail 
with full data about the persons who were affected by 
these die-eases, about the people who were made to 
take opium and how the labour of those people were 
exploited by giving medicines and all that. Owing to the 
exploitation of labourers, national production and 
agricultural production of the state to which the exploited 
labourer belongs, gets adversely affected. What are the 
reasons for our declining national foodgrains production? 
You can see this in the soon to be released economic 
survey. This is the reason why these particular labourers 
are being exploited. A worker who in earlier times used 
to put in 50 years of labour without any hitch and 
complaints now finds himself useless at a very young 
age that too after working for only ten years. He can no 
longer put in 50 years of service. Before attaining even 
the average age he succumbs to the cruel fate, actually 
circumstances force him towards a hasty end. This is a 
major problem for the country. Now-a-days people get 
very angry when they hear about any attack or murder. 
I am deliberately talking about violence so that I could 
talk to you about some painful things. 

What kind of a situation Is prevailing today? Five 
percent of the population travel at a height of 35,000 
feets. By virtue of people's licence we alsp travel on the 
same lines. MP's have the right to fly of 35000 feets. So 
there comes a difference of 35000 feet between a 
common man with an average height of feet and· us. 
Earlier there was not much of a difference. In ancient 
times, we have heard that the difference i.B. the economic 
disparity was of only 12 feets. During that time the rich 
men used to travel on elephants. If a man with a height 
of five feet travelled on an elephant, ever after adding 
the elephant's height which is around 12 feets, the 
difference was only 10 feets. That means in earlier times 
the difference between the rich and the poor was ten 
feets. Now this dHference has increased to 35,000 feets. 
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That's why the culture of A.K.-47 has gained momentum 
in our country. I am not in a favour of naxalism, actually 
I am against it because I know that in a democracy 
violence has no place. It cannot solve any problems. But 
I know that whatever the problems our country is facing 
especially the internal problems like nexallte activities, 
violence etc. are all due to this economic disparity. These 
words should be noted in the proceedings that these 
acts of violence will stop only when we can narrow down 
this gap of economic disparity. This economic disparity of 
35000 feet should be lowered down a bit. If we cannot 
reduce the gap of economic disparity, then violence in 
the country would not be abated and this AK-47 culture 
will go on for a long time. People would be deprived of 
a peaceful atmosphere in this country. 

Finally, with these words, I would like to submit that 
special attention should be paid to the farmers of this 
country. The condition of the agricultural labourers should 
be bettered and to implement the plan which is being 
prepared by the Government, great resolve Is needed. 
... (Interruptions) 

There was a talk about water management. Water 
management is an indispensable matter. Flood and 
drought should not be treated as natural calamities. Now-
a-days whenever we have a diSCUSSion, the people are 
of the opinion that these are natural disasters. These are 
not natural disasters, these are man-made problems 
created by us. We never plan for these kinds of things. 
We never try to find out any permanent solution to these 
problems, instead we term it as natural disasters. 
... (Interruptions) Every year we are faced with one type 
of natural calamity or another. We should prepare a long 
term plan to find a permanent solution It to. 

A labour Commission should be set up to improve 
the condition of the poor. In order to prevent the migration 
and also to better the condition of the farmers, plans 
should be made to simplify their debts. In European 
countries 200% subsidy is given to the agricultural sector. 
Similarly, we should also spend a major portion of our 
budget on the agricultural sector. Unless and until budgets 
are prepared in such a way that preference is accorded 
to the agricultural sector, their economic status will not 
show any improvement. Only agriculture is the backbone 
of economy. So this country can never become 
prosperous. . .. (Interruptions) until it encourages and 
supports farmers. 

With these words, I conclude my speech. 

SHRI ILYAS AZMI (Shahabad): Mr. Chairman, Sir, I 
carefully listened the speech of the hon'ble President and 
also made an intense persual of It. Everybody knows 
that whatever has been spoken by the hon'ble President 
are not his thought, rather the Government gave him a 
written speech which was read out In the House by the 
President. So, the tradition to call the speech of President 
as the Presidential Address should be changed, you go 
through it. A cursory persual of the speech will make 
you feel happy. The speech has been written by some 
intelligent person or bureaucrats who has prepared the 
outlines of the govemment policy and the President has 
merely read the speech written by somebody else. Some 
of the things contained in the beginning portion of the 
speech are good and not only me but the entire nation 
agrees with it. 

Many things have been said about poverty and the 
poor people in para-4. Undoubtedly, there can not be 
two different opinion in this regard that the Government 
have formulated several new schemes for the poor people 
and heavy amount of funds have been sent to the 
districts. Whether it is Food for Work scheme or Sam 
Vikas Yojana, New Rojger Guarantee Yo]ana and Ad .... h 
Zlia Yojana, undoubtedly, heavy amount has been 
allocated, however, it Is on account of the weakness88 
of our system that the money is collected from the poor 
people of the country and the revenue collected so are 
allocated to those corrupt people who embezzle It and 
the Government have no control over them. After 
allocating the fund, the Government can not even ask 
the states as to how the funds of crores of rupees were 
utilized by them. I would like to speak on it later. 

All the schemes are falling a prey to corruption and 
embezzlement. Despite raising this Issue in the House 
time and again, the Government do not move. The 
Govemment adopt quite humble attitude towards the State 
Govemments as people deal with America. While talking 
with America, the Govemment tend to adopt tM approach 
which is witnessed between the money-lender and the 
loanees. Though the Government provide funds to the 
State Governments but it does not dare to ask as to 
how fund allocated by them are being utilized. 

Mr. Chairman, Sir, my speech will be lengthy. I know 
that very soon you will start to ring the bell. 'Food for 
Work' scheme has fallen prey to corruption. The entire 
fund have been embezzled by the corrupt people. Even 
the grains have been exhausted. However, the good thing 
is that the said scheme was withdrawn in time. Similar Is 
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the fate of the drinking water scheme. The hon'ble 
President in his address has mentioned with pride about 
the Indira Awas Yojana. If any survey is conducted 
regarding the allotment of residential units under the said 
scheme, not even a single poor person will be found 
who would have got a house without paying four five 
thousand rupees as bribe. I know some of the physically 
challenged persons of the districts. These physically 
challenged persons have certainly got houses under the 
said scheme are those who are able to part with four 
five thousand rupees as bribe. The amount of bribe, 
reaches up to the District Collectors. There is no relevance 
to mention about various welfare schemes for the poor 
people in the President's Address, if there is no proper 
mechanism with the Govemment to monitor the housing 
and other schemes for the poor people. 

Now, I would like to submit about rural electrification. 
It is a good scheme. I would like to extend my thanks 
to the Government for introducing such an ambitious 
scheme that needs heavy expenditure. Under this scheme 
all the villages of the country will be electrified in five 
years time. On account of being in the Advisory 
Committee on power I am well conversant with this fact 
that earlier electricity was provided in ten houses of the 
influential people of a village and that village was cleared 
electrified in the govemment's record while the fact was 
that 90 percent of the houses in the village remafned 
non-electrified. So, the present Govemment have decided 
that the village will be declared electrified only when all 
the houses in the village will have electric connections. 
One year back heavy funds were allocated to the State 
Government for the execution of the said scheme. I can 
say about Uttar Pradesh especially about the Central part 
of the state. Without taking permission from the Central 
Government the Uttar Pradesh Government handed over 
the entire fund to·. The State Government asked them to 
execute electrification work in the state. My reservation is 
that if the State Government was not able to implement 
the scheme, then why did it take up that responslbHlty? 
I had submitted to the Advisory Committee that the Central 
Government itself should execute the electrification 
scheme for the entire Uttar Pradesh. It is the Central 
Fund. Now, there is no shortage of engineers in the 
power sector of the Union Government in any of the 
states. Bihar agreed, so the Government of India is 
executing electrification works in the state. However, the 
Uttar Pradesh Government told thll Central Government 

·Not recorded. 

to do electrification works Ih only eight districts and the 
rest would be done by the state ItaeIf because the State 
Government had to oblige the private contractol'8 and 
capitalists. 

17.43 hr •• 
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*Till now, not even a single village has been 
electrified though the funds for the same were released 
long back. If it is not possible for the Central Government 
to do this work then why do it propagate about it? I feel 
that this scheme is good and the Government desire to 
electrify the entire villages, however, the Governrnent can 
not do any thing except imposing taxes on poor people, 
collecting it and allocating if to the State Government for 
embezzling by them. If it is so, then why do the 
Government make towering claim in this regard? 

Mr. Chairman, Sir, now I would like to mention about 
airports. The airports are being handed over to the 
multir.ational companies in the name of modernization. 
The modernization of airports does not mean only 
cosmetic changes for pomp and show, rather, it is also 
concemed with its internal security as well. Airports are 
more sensitive than the Bagha border, custom and 
migration processes are also involved with the airports. I 
feel that it is dangerous and shameful to handover the 
airports to the multinational companies. I would like to 
submit that the Government have sold it to the 
multinational companies, however, the Government shoukl 
review this decision. The airports must not be put under 
foreign control. If the airports are handed over to them 
then what will the Government have with Itself? The 
Govemment should treat especially the Mumbai and Delhi 
airports as more sensitive than the Bagha and 
Khokharapar border. During the NDA regime one separate 
Ministry was set up tor this purpose. They had given a 
very impressive name for the ministry 1.8. the Ministry of 
Disinvestment. 

Earlier, too, I used to call the Ministry as the Ministry 
of Sen and Devour. Thought the present Government 
have abonshed that Ministry and our Arun Shourie is no 
longer at the helm of the affairs. However, his soul has 
entered Into the UPA Government with greater force. Our 
Hindu brothers believe in rebirth and the soul of Arun 
Shorie ji is funy operational and from which we have to 
protect ourself. If the UPA Government protect itself from 
such tendency then it will be good not only for the country 

·Not recorded. 
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but also for them a weH. However, I feel that nothing 
like this is going to happen. It is so because whether it 
is India or Pakistan, I consider the Prime Minister a the 
most gentle and honest man of India. Despite that It Is 
a fact that whether it is India or Pakistan, the Prime 
Ministers of both the countries are the products of IMF. 
They have long association with the institution. So, it ha 
become the part of their thought and it is on account of 
this that it is being reflected in the form of our faulty 
foreign policy and the Ministry of Sell and Devour is in 
the form of Arun Shorie . ... (lnMrruplions) 

MR. CHAIRMAN: Where has Mr. Arun Shorie gone? 
I suppose he is alive. 

SHRI ILYAS AZMI: He is very much alive, Sir. But 
he is no longer a Member of this esteemed House and 
the Govemment he was a part of, is also no more in 
power . ... (Interruptions) The President's Address makes a 
mention of the Administrative Reforms Commission. 
... (Interruptions) My fellow Congress Members, may pardon 
me. I call this Govemment a Govemment of Commissions. 
Since its inception the Government has, in every 
Presidential Address made a mention of setting up of 
half a dozen new commissions. If the Government is to 
be run by Commissions, then what purpose is going to 
be served by you and me here? It is very essential to 
have an Administrative Reforms Commission, but in the 
name of reforms successive Govemments inflict more 
damage and term it as reforms, irrespective of the fact 
that by doing so it creates more damage. 

In this House i have been vehemently raiaing my 
voice against the practice of corruption for a very long 
time. i have already touched upon all the Sectors. But 
my cries fell on deaf ears and no steps were taken 
towards curbing corruption. If corruption is an accepted 
practice, be man enough to declare that you have 
recognized corruption and that nothing will be said agalnat 
corruption anymore. Action has taken against 10 MPs in 
the name of corruption involving a paltry As. 15000 within 
the winking of an eye. These MPs were the 
representatives of crores of people whose mandate wa 
dismissed by disqualifying these elected representatives 
from Lok Sabha, yet I wonder why the Government Is 
being irresponsible towards the corruptoln involving miUIons 
and billions of rupees. Does this not prick their 
conscience? Everyone should take a note of it. 

In para 33, glowing tributes were paid to minority 
institutions. Minority institutions are not set up and run 
by any lIyas Azmi. Minority institutions are accorded 

recognition by the State Govemments. AN members of 
these institutions should belong to the minority 
communities. I myself have founded • college. After 
getting elected as an MP, I resigned from there. However, 
I have strived hard to lay the foundation of that Institution. 
StiD, I am emotionally affiliated with this Institution. So 
long a I am an MP. I will have no truck with that 
institution. Perhaps in future also I will keep myself away 
from that institution. I have already sevored my 
connections with that institution. For the lat 5·6 years 
the file regarding the minority status of the said institution 
has been pending with the State Govemment but till date 
the State Govemment ha not accorded recognition to it. 
Minority Institution is not the one which is founded or run 
by the minority community people but a minority institution 
is the one which is accorded recognition by the State 
Govemment. So, it is utteriy ridiculous to use nice words 
about the minority institutions. 

The decisions of the State Govemments are; here I 
am not talking about any particular State Govemment, 
often politically motivated and the decision to award the 
minority status of any institution is also Influenced by 
politics. To prove this point, I have already presented 
before you the example of my own institution which started 
functioning seven years ago and after making rapid 
progress now It hae established itse" a8 one of the 
biggest college of that area. But, till date, the State 
Govemment has not accorded minority 8tatus to this 
institution. 

When the honourable PreSident, in his addre8s, 
referred to fifteen point programme for the minorities I 
burst into laughter. Today, while going through the 
Address for the purpose of making this speech once 
again I could not help laughing because we have been 
hearing about thi8 fifteen point programme from the times 
of Smt. Indir. Gandhi, but no one knows about its actual 
position. It seems that it has got no existence. In fact 
what matter ie your Intention. I hope that my fellow MPs 
of Congress will pardon me for my choice of words 
because even if we call them secular or fascist or by 
any other name, there is not going to be much difference 
either in their outlook or in your outlook towards the 
Muslims, the beckward classes and the downtrodden. The 
entire nation is aware of this fact and this ie very much 
true. A mention has been made about this fifteen pOint 
programme in the Presidential Address. If you pick up a 
volume from the library containing the Address delivered 
by the President twenty five years ago you will come 
acm&8 the fact that whenever the Government was fonned 
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by the Congress Party, we have been bombarbed by the 
declarations regarding this fifteen point programme. 
... (Interruptions) This Fifteen Point Pr2Qramme is different, 
that is about the minorities. I have not got any clue 
regarding what they are talking about. In Para-34 very 
attractive and nice words were used to describe this by 
the President or by the person who had actually drafted 
that particular Address. I think the minorities are being 
misled by the Congress Party's Govemment. Instead of 
calling them the UPA Govemment, I prefer to name them 
this way. They have been talking tall about this fifteen 
point programme for the last twenty-five years. Either they 
are misleading themselves or they are misleading crores 
of people belonging to the minority. Something is seriously 
wrong with them. They have to get cured of It. So they 
should bring this Fifteen Point Programe to the fore. They 
have to take it out from the cupboard and Implement it. 
If the President has made a mention about it then they 
should bring it out of mystical wraps and produce It before 
the people of this country so that they could get an 
opportunity to thump their desks on this Govemment's 
intention of giving something to the Muslims of this 
country. 

Now I would like to dwell on the para number 50 of 
the Presidential Address. This para is about our foreign 
policy. To be honest we have not got any Foreign Policy. 
Our foreign policy Is guided by servility. The seeds of 
1000 years or 150 years of bondage, are still coursing 
through our veins. The only difference is that eartler our 
master was a different one compared to our present 
master. Only the master has changed. Changing of 
masters does not mean that the foreign policy also has 
changed. Earlier our master was Russia, now it Is the 
USA. That is why I said that the maater has indeed 
changed but not the foreign policy. It Is a matter of 
shame. Unfortunately, thera Is traditional rivarty between 
India and Pakistan but the people of Afghanistan had 
been all along supporting us even before we achieved 
independence. They kept aloof from Pakistan and never 
favoured them. When the Russians invaded and occupied 
Afghanistan the local people waged a fierce battle against 
them. When for a few days Chowdhary Charan Singh 
became the Prime Minister of India, he did not support 
this move. In fact he opposed it. But after his Govemment 
lost power, the" next Govemment was formed by the 
Congress Party after the a.neral elections. That 
Government was led by SmtL Indirl~ GandhI. I would like 
to share with you the first thing which she did after 
_umlng power. Even though the people of Afghanistan 

are very sensitive about religious matters, they stood by 
us unmindful of our differences of religion. MIHtary rule 
was enforced on them by a very big powerful nation 
after overpowering them. The day when Smt. Indira 
Gandhi had supported Russia's occupation in Afghanistan, 
there started our policy of open slavery. Now old master 
has been replaced. Now Russia has lost its glory. It has 
became a shadow of Its former seH. When the unarmed 
and the oppressed people of Afghanistan stood up to the 
mighty empire of Russia, It got blown into smithers 
likewise another mighty empire is going to meet the same 
fate for taking on Afghanistan, Iraq and Iran. I would like 
to have this prediction of mine to be recorded in the 
proceedings of Lok Sabha. They are serving them as 
slaves and prostrating before them. Their ambassador is 
giving us directions and he is issuing guidelines to our 
State Governments. He Is threatening us with dire 
consequences so that we are forced to follow his 
directions. He is warning us that If we follow a certain 
course of action they will take action against us. Even 
the AMerican GO'lemment is saying so and you are calling 
this as your foreign policy. By going down on their knees 
the Govemment have absolutely surrendered before them. 
Now,' these people have also joined them, both of them 
are speaking in the same vein. They are of the opinion 
that the existence· of a nuclear power in your 
neighbourhood is not In the interest of the country. They 
had been supporting Iran till now but once the remote 
control was operated from Nagpur they immediately fell 
in line and started saying that it is not good to have a 
nuclear power in your neighbourhood. These same lines 
were reiterated by Mr. Manmohan Singh and also by the 
Honourable President in his Address which was drafted 
by somebody else. The President told us that it iEo not in 
the Interest of the nation to have a nuclear power in 
your neighbourhood. I consider Iran as a neighbour. The 
world has shrinked to such an extent that it hall become 
a small unit. Ali nations of the world have become 
neighbours of one another. We share a natural border 
with China. China is a big nuclear power. Pakistan and 
India are one and the eame country. Forcibly we have 
drawn a wrong line in between in the map. Pakistan is 
also a nuclear power. 

Iran is saying that they do not want to make nuclear 
bombs, they need atomic energy for the purpose of 
scientific advancement and also for produbing electricity. 
When we consider the fact that you have to cross 
Pakistan to reach Iran and also the fact that we are not 
having any joint border with Iran, then the statement which 
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says that there should not be any nuclear power in our 
neighbourhood does not make any sense. We have 
already been surrounded by nuclear powers in our 
neighbourhood, from the West, from the North and also 
from the East. Now we are looking for a neighbour who 
is not a nuclear power. I would like to know whether 
America has taken a promise from the almighty that only 
America, Britain, France and their followers can become 
nuclear powers and no other country in the world will 
have the right to become a nuclear power. If that is the 
case, our Parliament should not take unnecessary 
troubles. Then we should declare in no uncertain terms 
that we are with the Americans and we will obey whatever 
America will dictate to us and will not raise any objections 
and also we will accept whatever we are asked to do. 
But it is not proper to indulge in improper pleas. The 
USA is following the footsteps of Great Britain. Uke Britain 
who about a hundred and fifty years back took possesSion 
of the majority of the countries one by one, today America 
is trying to emulate them. With their direct interference In 
Afghanistan, America began to implement their malaflde 
agenda for the first time. Initially they set their eyes on 
economic slavery and other matters, then they militarily 
occupied. Afghanistan first and then Iraq, Iran lies between 
these two countries. They want to attack Iran. You or we 
cannot prevent them from doing so. It is going to be a 
very shameful day for us when our Parliament and our 
Govemment will remain mum about America's attacks on 
Iran and will not express their displeasure and opposition 
against such attacks. It seems that we have surrendered 
ourselves before them, but we should always be alert. 
During those times, I was not in Parliament. When Smt. 
Indira Gandhi supported Russian occupation of 
Afghanistan, I participated in the demonstrations organized 
against her at the boat club and there I stated that all 
the superpowers of the world have one or the other time 
entered Afghanistan and none of them remained there. 
All of them considered Afghanistan as a passage to the 
sub-continent of India. Jial Mujahid of Afghanistan who 
are shedding their blood in the hilly terrains during their 
crusade against the invaders are actually helping us to 
preserve our honour and independence. The day the last 
drop of their blood dries out and they are compelled to 
surrender before the super power, there will not be 
anything left for them in RUS6ia and Afghanistan. They 
will not stop there and through Pakistan they will straight 
away come to India. Today I am saying again that after 
the Americans take control of Iran, God forbid so, the 
next in the line will be Pakistan. 

18.00 hr •. 

God Forbid, the next in line will be Pakistan. It is possible 
that they will try to make both of us attack each other. 
Regarding Iran's matter, we are signing the surrender 
letters. Our situation is such that a newspaper in Oenmar1c 
has published some objectionable cartoons of the Prophet 
Mohammed and allover the world billions of people have 
come out in the streets to protest against it, still our 
Govemment has till date not even issued a statement of 
protest against It. The Govemment are silent on this 
matter because America is supporting Denmark In this 
regard. Yesterday I was in lucknow. 25% of the 
population of lucknow come out on the streets protesting 
against these cartoons. The number of protestors was so 
huge that it was difficult even to walk down the streets. 
Our Govemment did not even made a slightest protest 
against those cartoons. Our Hindu brothers will also not 
like them. In those newspapers " was depicted as a 
cartoon. There are talks of Hlnduthva to gain political 
mileage. " We are protesting against It. Yesterday there 
were thousand banners against the defamation of the 
Prophet Mohammed, but at least 100 banners about" 
were also displayed. If yours souls have become weak 
so much so then think about. ... (InftlnuptiOM) 

MR. CHAIRMAN: Sir, your time Is up. 

SHRill YAS AZMI: If I make a cartoon tomorrow in 
which. ... (Intsnuptions) 

SHRI KHARABELA SWAIN (Balasore): Why W88 our 
party office attacked in the name of what happened in 
Denmar1c? What was our fault? ... (Infsnuph'ons) 

(English) 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI BIJOY HANDIQUE): We may extend the 
time by half an hour and accommodate two speakers. 

(Transillfion/ 

MR. CHAIRMAN: Sir, if the House has no objection, 
the proceedings of the House is extended to half an 
hour. 

SHRI ILYAS AZMI: The Govemment should recall 
our ambassador from Denmar1c and we should sent back 

"Not recorded. 

, , 
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the ambassador of Denmark. We should atleast make 
some token protest. If a huge selection of our population 
from Kashmir to Kanyakumari Is out on the streets to 
protest against something, it is incumbent on the 
Govemment to do something in this regard. Have the 
Govemment become so insensitive? I wanted to say a 
few words about the Freedom of press but I know that 
you will expunge it from the records. If a person makes 
a cartoon in the name of freedom of press and in which 
he shows that • is in the arms of a man who is not her 
husband and a child is bom to them out of this Illicit 
relation, then will it be construed as the freedom of press? 
Certainly it will not be labelled as freedom of press. 

(English! 

MR. CHAIRMAN: No names will go on record. 

... (In/tJrrupb'ons) • 

MR. CHAIRMAN: Names will not be recorded. 

/Transls/ion} 

SHRIlL YAS AZMI: Freedom of press does not mean 
that we insult someone and we hurt the sentiments of 
one and han billion people of this world. Freedom of 
press does not mean that for the name of whom hundreds 
of people came out protesting in the entire world and in 
a few days many of them got killed. ... (InMnupllons) Is 
the freedom of press so sacred that we cannot send 
back Denmark's ambassador or at least recall our 
ambassador? 

MR. CHAiRMAN: Now please take your seat. 

SHRI ILYAS AZMI: As the time is over, I am 
concluding here. I wanted to apeak some more things In 
this regard but I was not given sufficient time. 

18.03 hra. 

BUSINESS ADVISORY COMMITTEE 

Twenty-flret Report 

(English} 

SHRI KHARABELA SWAIN (Balasore): Sir, I beg to 
present the Twenty-first Report of the Business Advisory 
Committee. 

·Not recorded. 

18.04 hra. 

MOTION OF THANKS ON PRESIDENrS 
ADDRESS-contd. 

(English! 

SHRI B. MAHTAB (Cuttack): Thank you, Mr. 
Chairman, for allowing me to participate in this discussion 
on the Motion of Thanks on the Address of the hon. 
President. Hon. President's Address is an annual report 
of the Govemment as well as it also throws light on the 
plan and programme which the Govemment Intends to 
do. Most of us had heard him with rapt attention the 
other day when the hon. President gave his Address in 
the Central Hall. 

We would also pass this Motion of Thanks on the 
President's Address, but before doing so, our attempt 
would be to discuss certain issues that were raised in 
the Address, and if possible to add certain amendments 
to the Motion of Thanks, which is supposed to be 
adopted. 

Everyone is talking about the exciting growth 
recorded, that is, 7.5 per cent in 2004-2005. This has 
also been reflected in the Address of the hon. President, 
and it Is presumed that it is likely to cross 8 per cent In 
2005-2006. Who would benefit from this growth? The 
overwhelming focus on economic growth in the last few 
years has diverted attention away from other key areas. 
Hopes have soared with an economy that seems to have 
taken off, and there Is much discussion on how to move 
further up and to be on a higher orbit of 8 per cent to 
10 per cent of the growth. But other vital indications are 
suffering neglect. 

I will come to those aspects later on, but education 
and health services need more attention. Noble Laureate 
Dr. Amarty8 Sen has recently expressed his fears stating 
that " the current trend continues In our country, then 
one half of India would be like Califomia and the other 
half would be like sub-Saharan Africa. More radical 
critiques even go to the extent of suggesting that at least 
10 per cent of India would be like Califomia while the 
remaining 90 per cent would be reduced to sub-Saharan 
Africa. Who is to be blamed for this state of affairs? The 
Leftist critics put the blame for the plight of the poor in 
India squarely on liberallsation, globalisation~ privatlsation. 
Is the critique justified? This Is my question. Is the critique 
Justified or is the State rather than the market the principal 
culprit here? 
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The truth is that even before llberalilatlon efforts 
replaced the old style of central planning in India, India'. 
performance in either growth or poverty reduction was 
nothing to talk about. Public Sector Units were producing 
goods from bread to cars, and in many cases were 
running in iosses. The Govemment was doing little in 
areas like developing and maintaining roads, transport, 
communication-which is physical in nature-and the 
sociai infrastructure including basic education, health 
services, sanitation, drinking water and social safety net. 
The Govemment was also doing very little in providing a 
responsive administrative system and speedy justice for 
ali. The people who suffer most were the poor and the 
underprivileged. 

Mr. Chairman, Sir, the market would bypass them as 
they do not have the purchasing power or the buying 
power. The State machinery was either ineffective, corrupt 
or it was busy looking after the affluent and the well 
connectEJd. For Instance, foodgrains were rotting in the 
FCI godowns while people died of starvation. This was a 
reality 10 years ago. The public money that used to 
create rural roads got washed away by rains. 

Mostly the contractors, local officials and various 
middlemen prospered. Subsidies on fertilisers, higher 
education, bank finances, electricity were usurped by 
clever people. The quality of services in public hospitals 
was awful for the poor patients, while the influential people 
could get far better treatment in special wards. I agree, 
everyone would agree, that In the post-liberallsation era, 
the average growth rate of the economy has improved, 
but the condition of the poor continues to be miaerable 
as before. 

india has had three phases of reforms. The first, 
rather undeclared, unnoticed, one came starting in the 
1980s. It was a half-hearted approach and the existing 
political opinion, during that time, did not favour it. The 
second set of reforms initiated in the early 19908 was 
due to an economic crisis. But the on-going third round 
of reforms has come from within and not under any sort 
of compulsion. It has come into existence with sheer 
power of vote. The public demand has led to many of 
the reforms. The idea of independence and the power 
within oneseH is growing in the country. Today, we have 
30 crore middle class people in this country. However, 
mere growth is not development; I am again harping on 
this aspect that mere growth is not development. The 
rate of growth that has been calcwlated and being talked 
about should reach the poor. If the Government does not 
visit the poor, the poor will visit the Govemment. 

Nehruvian policies ensured infrastructure development 
and "H-sufficiency in food. The failure in the past should 
be attributed to the system and not to the policies. The 
solution lies in entitling the poor people to land and other 
resources Including education and improving the 
connectivity of villages to the markets through better roads. 
Some revolutionary steps were taken during the NDA 
~ime under Shri Atal Bihari Vajpayee's tenure. Attention 
was given for connecting rural areas. Attention was given 
for the upllftment and empowerment of the rural folk. 
PMSRY is one such programme which was introduced; 
Annapuma Yojana was another; Antyodaya was another. 
I am Just citing these three programmes which were 
initiated to empower the poor, to bring connectivity to the 
rural areas. Rural electrification also got a big boost during 
the NDA regime. 

Due to expansion of teiecom network, it revolutionised 
the total communication network. Telephone connections 
improved four times between 1998 and 2002. We had a 
National Telecom Policy during that period. However, 
today, we all know how miserable the conditions of the 
poor have become. During the last 20 months of the 
UPA regime, prices have shot up breaking the backbone 
of the IIlIm sdmi. 

The Government in this Addreaa mentioned about 
five pillars. The Government wants to build, "new 
architecture, all inclusive development, on the foundations 
of five pillars." What are these five pillars? First is, 
National Rural Employment Guarantee Act; second is, 
Bharat Nirman; third is, National Rural Health Mission; 
fourth is, Mission for Urban Renewal named after 
Jawaharlal Nehru. 

FHth Is the Sarva Shiksha Abhiyan, with a universal 
mid-day meal programme. I would like to deal with all 
these five pillars in detail to show how the Government 
has functioned in the last 20-21 months because these 
are the five pillars on which an inclusive development is 
envisaged. 

The National Rural Employment Guarantee Act is a 
good scheme. We have debated H In the House. It first 
needs proper implementation, proper Identification of 
beneficiaries and allo proper monHoring. We have seen 
through monitoring how this programme has failed in 
Maharashtra. No attempt has been made till now, despite 
the Act coming into force, to check the hsrs-phtJri in that 
programme, how bungling can be made and funds can 
be Siphoned off. 
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I would like to request through this discussion that 

more Districts need to be included under this programme. 
You have selected 200 Districts. There are three criteria 
for selection under this programme. The Planning 
Commission took note of those three elements and 
selected these 200 Districts which qualify under that 
criteria. But, there are another 75 Districts which also 
quality to be included in this programme. Why have those 
75 Districts not been included? 

In Orissa, for instance, 19 Districts have been 
included. Another nine Districts qualify the criteria. The 
three criteria are: population of SCs and STs in the 
District; per capita income of people in the District; and 
the agricultural yield per acre in the District. These are 
the three criteria. That being so, why did the govemment 
select only 200 Districts? There is no commitment in this 
Address to say that more Districts will be included. 

The second pillar is Bharat Nirman. There is nothing 
new in Bharat Nirman. No new programme has been 
included in Bharat Nirman. All the programmes which 
were going on for the last 25-30 years under different 
names have been compiled, have been pooled together 
and termed as the flagship programme of this 
Government. Providing electricity to every village is a 
commitment which is nothing new. Providing all-weather 
roads to every habitation having 1000 population or more 
has been going for the last five years under PMGSY. 
Providing safe drinking water to people is also nothing 
new. This has been going on for the last thirty years. 

If the programme had come up with better 
parameters-say it was a habitation of 250 population 
which was being provided with a tubewell and now you 
have brought it down to a habitation of 100 population-
we could have said that some more areas are going to 
be inciuded. But that is not the case here. 

We have been hearing of providing telephone facility 
in every village, for the last many years. We have been 
discussing it in various forums. Here lies the problem 
that deapite a four-fold increase in telephone connectivity 
in the country, despite mobile facility, wirele8a facility, 
landline facility in the country, despite laying optical fibre 
networks throughout the country, thousands of people in 
the villages are yet to be connected with telephones. 

A target was fixed when Shri Ram Vilas Paswan 
was the Minister for Communications that on such and 
such a date and year, all villages will be covered. But 

we got a technology like MARR technology. Here, 
thousands of such villages were provided with those 
telephones and those telephones do not work. No attempt 
is being made. I should not say no attempt, very little Is 
being made to provide teiephone connection to those 
villages. 

The Govemment seeks to provide one crore hectares 
of land with additional irrigation capacity. I do not find 
anywhere, neither It was in last year's Budget nor is 
there anything in the outcome of the report that was 
placed here as to where you are going to place the 
funds and as to where the funds would be made available 
where you can add one crore hectares of land with 
additional irrigation capacity. 

Lastly, under Bharat Ninnan 60 lakh rural households 
for the poor would be constructed. This programme is 
nothing new but just pooling together ail these five 
programmes and naming it as Bharat NiffT18n. Under the 
programme, you have to identify the poor in the rural 
area and those In the BPL list. But the BPL list Is not 
getting updated. Persons were denied and their names 
are not being Included in the BPL list for certain political 
reasons. How are you going to provide 60 lakh houses 
to the poor people? 

The third aspect and the thlrc:~ pillar is the National 
Rural Health Mission. This is a very good project. The 
idea is good. Taking certain States and focusing on the 
health services is also a laudable step. I do not deny 
that. But the National Rural Health Mission has got an 
all,.~tion of Rs. 6,713 crore in 2005-06. How much of it 
has been spent? How much of it has been spent on 
curative health services? How much of it has been spent 
on preventive health services? Who is the affected person 
for whom this is addressed to? Who is the targeted 
person for whom this NRSM is addressed to? It is the 
poor. Those States which are traditionally bereft of health 
services have been targeted and poor Is being provided 
with curative health services instead of preventive health 
services. I am making a point clear. If attempt Is being 
made to invest more on preventive health services, I 
think, the poor will benefit more than the curative health 
services because under the curative health services, only 
the affluent people, the rich people and the influential 
people will take advantage of the situation. Today, I would 
not go into the details of that but here, I would like to 
mention that a mention has also been made in the 
Address about the All India Institute of Medical Sciences 
(AIIMS) like institutions will be constructed In the country, 
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at least in six places. Already a year has passed by. We 
have got a commitment, again. 

MR. CHAIRMAN: Please conclude. 

SHRI B. MAHT AB: I have some more points to say. 

The AIIMS-like institutions have not seen the light of 
the day, neither in Bhubaneswar nor in other places, 
though the commitment was there. Already a year has 
passed but not a single brick has been laid. 

Regarding the Urban Renewal Mission, certain 
programmes have been made. It has been launched on 
2nd December. The Idea was that all mega cities will be 
included. Cities having population of more than 10 lakhs 
will be included. Then, another part also came In that 
those cities with a population between three lakhs and 
ten lakhs also will be included. The problem lies here. 
There are 63 cities of this country which are included In 
this Mission. If the population is the criteria, then all cities 
which have a population of more than three lakhs should 
have been included as all mega cities with ten lakhs or 
25 lakhs population have been Included. They are making 
a selection between three lakhs and ten lakhs for certain 
cities. What have they mentioned? They have mentioned 
about the historicity; they have mentioned about the 
religious pilgrim centres; and they have mentioned about 
the Urban Growth Centres. If this is the case, I do not 
see why Tirupati has been omitted, why Cuttack has 
been omitted, or why a number of other cities have been 
omitted. A meeting is being held next month. I hope that 
a good sense would prevail on this Government. My 
request would be to include all cities which have a 
population of more than three lakhs. 

The last pillar is the Sarva Shiksha Abhiyan. I would 
like to mention here that today in this country, we have 
19.63 crore of children between the age-group of 6-11. 
Out of which around 11 to 12 crores go to formal and 
non-formal schools and another eight crores of children 
do not go to any school. Should we not make an attempt 
to send these children to schools? Under the Sarva 
Shiksha Abhiyan, things like increasing infrastructure, 
constructing buildings and posting teachers are being 
done. This is a good programme. This is one aspect. 
But, we have to make effort to see that another eight 
crore children, who are not going to schools, should be 
sent to schools. They are not included in the tonnal or 
non-formal education. s.condly, the secondary education 
also needs a lot of support from the Central Govemment. 

No mention has been made about it in the Address of 
the hon. President. 

When we talk about the human resource 
development, there is another aspect. About the . NOrth· 
East the hon. Minister for Heavy Industries is here, so 
also the Minister of Pariiamentary Affairs, Tripura is getting 
a National Institute; Kokrajhar is also getting a national 
institute. There is another management Institute that is 
coming up in the North-East. Wo welcome that. There Is 
an attempt being mede for opening an Indian Institute of 
Management in Singapore. I would like to know what 
attempt is being made in those areas where thi8 type of 
national institutes are not there. The Indian Institute of 
Management, Ahmedabad was started in 1961. It had 
the full support of the State Government. Today, 
respective State Governments are In8istlng for thi8. The 
Orissa Government i8 insisting for getting a National 
Institute of Science, but the Government is silent. Rather, 
they are by-passing the issue. I would again urge upon 
this Govemment in this House that attempt should be 
made for a holistic development of this country which 
was envisaged during the framing of the Constitution. 
Chairman, Sir, you yourseH had vouchsafed when you 
were partiCipating in this debate that all States should 
develop together. It is not that those States which have 
been progressing should progress at a faster pace and 
those who have falien behind, because of historical 
reasons, should always follow others. We should have a 
cohesive, holistic approach for the development of this 
country. Then only this country can march forward. 

Lastly, I will just conclude with these words by 
mentioning the problems of farmers. More than 30,000 
farmers have committed suicides during the last many 
years. 

I would just like to draw the attention of the House 
regarding Maharashtra where a large number of farmers 
have committed 8uicide, and most of them are from the 
cotton growing areas of Vidarbha. Andhra Pradesh also 
is facing a similar problem. But what is the approach of 
the Union Government? The approach of the Union 
Government is: 'We will support the grape growers; we 
will support the wine cultivation, grape cultivation, but we 
will not support the cotton growers. Rather we will import 
cotton from outside." This is the dichotomy with this 
Government. This is the problem with the Government. 

Sir, I would conclude with theee words that I do not 
find a single mention of Orissa in this Address. 
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... (Inltlnupllons) There is not a single mention for the 
development of backward Statea like Orla... I am not 
satisfied with this Address. With a heavy heart I would 
only say that. This Govemment should think about the 
Aam Ad4mi if they really think of the common people. 

With these words, I conclude. 

SHRI ADHIR CHOWDHURY (Berhampore, West 
Bengal): Sir, in the inception I must expr.ss my 
overwhelming gratitude to the hon. President of India, as 
he took pain to deliver his address to both the Houses 
of Parliament. 

[Translation} 

MR. CHAIRMAN: Shri Adhir Ranjan Chowdhury. I 
would like to tell you that the stipulated time of the House 
is over. So you may continue your speech tomorrow and 
sit down for now. 

[Translation! 

MR. CHAIRMAN: If the House agrees we shall now 
take up Special Mention (ZerO-Hour). 

SOME HONOURABLE MEMBERS: Yes, Sir. 

MR. CHAIRMAN: Shri Ramji Lai Suman-not present. 

{English! 

·SHRI P. MOHAN (Madurai): Sir, The people of Tamil 
Nadu are chocked and agitated about the unilateral 
decision of the Andhra Pradesh Government to go ahead 
with the construction of a dam across Paalar River despite 
the opposition from all the political parties of Tamil Nadu 
and the Govemment of Tamil Nadu. The public particularly 
the farmers and the political parties are greatly agitated 
and has given rise to tension between people of both 
the states. 

Traditional cultivable lands to the tune of about 
lakh 50 thousand acres of land in the three districts of 

Veliore, Thiruvannamalal and Kanchipuram are Irrigated 
by the River Paalar. Apart from this Pealar is the only 
drinking water source for municipal towns like Vellore-, 
Katpadi, Kanchipuram and Chingleput and also Chennai, 

·English translation of the 8PHch originally delivered In Tamil. 

the capital city of Tamil Nadu. About a cror. and half 
people depend on River Paalar for their drinking water 
needs. If the Govemment of Andhra Pradesh goes ahead 
with the project, the irrigation and drinking water supply 
would be seriously hampered. 

River Paalar that originates in Kolar district of 
Karnataka flows through Kamataka for about 9.0 kms 
and then through Andhra Pradesh for a mere 33 kms 
and runs to about 222 kms in Tamil Nadu before it could 
flow into Bay of Bengal near Cuddalore In Tamil Nadu. 

According to 1892 agreement, which covers fifteen 
inter state rivers that include River Paalar also, there is 
a clear mention that lower riparian states must be 
consulted before any dam or barrage construction in the 
upstream is to be taken up. The Govemment of Andhra 
Pradesh has not obtained the consent of Tamil Nadu 
and has ignored the letter from Tamil Nadu in this regard. 
The Chief Minister of Andhra Pradesh has not sent any 
reply to the Government of Tamil Nadu till now. Apart 
from that It has been stated that the proposed site where 
a dam is to be raised come under Central Reserve Forest 
area. As a reserve forest, that area comes under the 
Union Government and no state can take a unilateral 
decision without the consent of the Centre. Hence, I urge 
upon the Centre to intervene and prevail upon the 
Govemment of Andhra Pradesh not to go ahead with 
this unilateral decision to construct a dam across River 
Palaar. 

[Translation! 

SHRI CHANDRA SHEKHAR DUBEY (Dhanbad): Mr. 
Chairman, Sir, drawing the attention of the Ministry of 
Steel through you would like to submit that the Bharat 
Refractories Limited (B.R.L.) was earlier an ancillary unit 
of Steel Authority of India Limited (SAIL), which has now 
been separated. Approximately 1800 workers are wot1cing 
therein. Similarly. approximately 2100 workers are 
employed in the Hindustan Steel Construction Limited 
(H.S.C.L.) Both the said organizations are engaged In 
the production of goods used by SAIL, without which the 
latter cannot work. 

It is my request to the Government that the way of 
ISCQ has been merged In the SAIL, similarly B.R.L. and 
H.S.C.L. may also be merged with SAIL so that there is 
no hindrance in the supply of goods to. SAIL. Besides, it 
would ensure security of the workers employed therein. 

This is a very Important issue. 1800 wortulrs of B.R.L. 
and 2100 wort<ers of H.S.C.L. are starving. 
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MR. CHAIRMAN: It is in the notice of the 
Government. 

DR. KARAN SINGH YADAV (Alwar): Mr. Chairman, 
Sir, fresh mustard crops Is coming In the mandi8 of Alwar, 
Bharatpur, Kota and Ganganagar-the mustard growing 
regions of Rajasthan. It is regretful that the procurement 
of mustard has not begun as on date despite the 
announcement of support price. As it is the farmers who 
have to bear 25 to 50 par cent lou owing to serve cold 
this year. Even when the farmers are going to the mandis 
with their first crop, they are compelled to sell their crops 
at a lesser price due to non-procurement by the 
Govemment. 

Even the State Government of Rajasthan is sitting 
quietely therefore, I would request the Union Minister of 
Agriculture to immediately start the procurement of 
mustard through State Government agencies, F.C.I., 
NAFED and Tilam Sangh in the State. 

SHRI RAMDAS ATHAWALE (Pandharpur): Mr. 
Chairman Sir, the Buddhist religion was Initiated under 
the leadership of Babasaheb Ambedkarji in Maharashtra 
on 14th October, 1956. You were also a Member of the 
V.P. Singh Government. During his regime a decision to 
provide all the benefits to the Buddhist people which 
were being given to the Scheduled Castes people was 
taken. But all the Buddhists of Maharashtra have been 
put in the General Category as per the Buddhist record 
prepared during the census of 2001. So, they are not 
getting the benefits of Scheduled Castes. 

It is our request to the Government of India that 48 
seats and 8 seats should be reserved in Legislative 
Assembly and Lok Sabha respectively for the people 
belonging to Scheduled Castes Category in the ensuing 
delimitation process and Buddhists should also be 
declared as Scheduled Castes. Since our Buddhist 
population in the State is 6 per cent and the Scheduled 
Castes population is 10 per cent. The Ministry of Law 
and Ministry of Home Affairs should make efforts in this 
direction. 

SHRI GIRDHARI LAL BHARGAVA (Jaipur): Sir, 20 
lakh gallons less water Is being produced owing to the 
load shedding in Vishwakarma Industrial area and 
Jhotwada industrial area in the Jaipur city. The summer 
season has begun and the people are facing enormous 
difficulties. The water supply in the walled city of Jaipur 
is now only for one hour instead of one and a ha" hours 
owing to shortage of water. There are approximately 250 

tubewells in the Jhatwada and VAhwakarma areas. The 
water supply Is being adversely affected owing to 8-10 
hours dally load shedding In the Industrial areas. 

I request the Union Government for the 
implementation of power projects pending before It and 
the agreements reached with State of Rajasthan 80 that 
the residents of Jalpur may not face difficulties due to 
load shedding and may get relief by getting sufficient 
supply of power during summer and the problem of 
production of water owing to the load shedding In 
Vishwakarma and Jhotwada Industrial areas may also be 
done away with. Alongwlth that the electricity may be 
sufficiently supplied to the farmers of Rajasthan. 

The State Government is making best efforts in this 
regard. Efforts are being made by the State Government 
not to cut supply of electricity In any area. However, the 
load shedding has become a compUlsion since the Union 
Government has been ignoring the interests of the State. 

So it is my request to the Union Govemment to pay 
attention to safeguard the interests of the people of 
Rajasthan. Immediately and to do away with the load 
shedding being done owing to the mistakes of the Union 
Government so that there may be sufficient supply of 
power to the people be they farmers or industrial areas 
of Jaipur, Rajasthan. 

With these words, I express my gratitude to you for 
providing me an opportunity to speak. 

{English} 

SHRI ADHIR CHOWDHURY (Berhampore, West 
Bengal): Maoist Insurgency has been spreading In various 
parts of the country with all Its venomous tentacles. It is 
a concern for all 0' us. West Bengal, which had till 
recently remained outsida the ambit of Maoist network, 
has hogged the limelight by recent Maoist activities. Three 
districts In Southern part of West Bengal have virtually 
become the field day of Maoist activities. The State 
Government of West Bengal has miserably failed to 
contain the MaOist insurgency resulting In the virtual 
collapse of law and order situation in those districts. 

You will be surprised to note that a couple of police 
outposts have been vacated by the administration in 
anticipation of Maoist attacks often conducted by the 
Insurgents to procure arms and ammunition. The tribal 
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people of those areas become the fodder of Maoist 
insurgents largely due to persistent poverty and penury 
only. Police oppression will not be able to yield tangible 
results. The Govemment had eartier deployed Special 
Police Force to protect the affected persons but now that 
has been withdrawn. Those people aNt now at the mercy 
of the Maoist insurgents. 

May I request the Govemment to reinforce the police 
force in those areas? Not only that, I would also request 
to provide adequate welfare programmes so as to wean 

away th088 affected tribats who have faHen prey to the 
Maoist insurgents. 

MR. CHAIRMAN: The House stands adjoumed to 
meet tomorrow at 1100 hours. 

18.42 h .... 

Th6 Lok SIIbINI tMn sdjOumtId /IN EltlvtHI of Ihs Clock 
on TUtlSdsy, FBbfUSty 21, 200tVPh8/guM 2, 1927 (SBks). 
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SI.No. Member's Name Question 2 3 
Number 

1. ~M Athithan, Ohanuskodl R. 102, 174 
1. Shri "Bachda", Bachl Singh Rawat 39 

2. Shri "Beba", K.C. Singh 112 
2. Shri Acharia, Basudeb 36 

3. Shri Adsul, Anandrao Vithoba 22 3. Shri Aaron Rashid, J.M. 180 

4. Shri Barman, Hlten 31 4. Shri Acharla, Basudeb 179, 187 

5. Shri Chaure, Bapu Hari 40 5. Shri Adsul, Anandrao Vithoba 171, 220, 231 
6. Dr. Chlnta Mohan 22 

6. Dr. Agarwal, Ohirendra 115, 128, 220 
7. Shri Chowdhury, Adhlr 32 

8. Shri Ohotre, Sanjay 40 7. Shri Ahir, Hanaraj G. 120, 188 

9. Shri Ganeshan, L. 35 8. Dr. Ajnala, Rattan Singh 1n 
10. Shri Goyal, Surendra Prakash 33 9. Shri Appadural, M. 132 
11. Shri Gudhe, Anant 29 10. Shri Argal, Aahok 99 
12. Shri KhalVenthan, S.K. 35 

13. Shri Libra, Sukhdev Singh 30 
11. Shri Athawale, Ramdas 155 

14. Shrl Mandai, Sanat Kumar 41 12. Shri Barad, Jaahubhai Ohanabhal 103, 200, 221 

15. Shri Masood, Rasheed 23 13. Shri Bannan, Hitan 178 

16. Dr. Mishra, Brajesh 33 14. Shri Barman, Ranan 220 
17. Shri Mohale, Punnu Lal 37 

15. Shri Baxla, Joachim 146, 188 
18. Shrimati Narhlre, Kalpana Ramesh 28 

19. Shri Nayak, Ananta 34 16. Shri Bellannin, A.V. 113 

20. Shri Owaisi, Asaduddin 27 17. Shri Bhadana, Avtar Singh 180 

21. Shri Panda, Prabodh 21 18. Shri Bishnoi, Kuldeep 132 
22. Shri Patel, Kishanbhai V. 34 

"t}. SM Chakraborty, Ajoy 137, 231 
23. Shri Patle, Shishupal 30 

24. Shri Prasad, Harikewal 24 20. SM Chandrappan, C.K. 118, 231 

25. Shri Rawat, Ashok Kumar 29 21- Shrt Chaure, Bapu Hart 204 

26. Shri Reddy, G. Karunakara 25 22. Shrt Chavda, Harislnh 123, 132 
27. Shri Reddy, M. Raja Mohan 38 

23. Dr. Chinta Mohan 186 
28. Shri Singh, Kunwar Manvendra 23 

29. Shri Ringh, Sugrib 26 24. SM Chowdhury, Adhlr 169, 187 

30. Shri Singh, Uday 32 25. Shri Dears, MI/ind 98, 164, 216 

31. Shrl Singh, Rajiv Ranjan "Lalan" 21 26. Dr. Ohanaraju, K. 117, 184 

32. Shri Thummar, V.K. 24 27. SM Ohindsa, Sukhdev Singh 1n 
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28. Shri Dhotre, Sanjay 204 55. Shri Mahato, Sunil Kumar 128, 163 

29. Shri Gadakh, Tukaram Gangadhar 97, 206 56. SM Mahtab, Bhartruharl 231 

30. Shri Gadhavi, P.S. 154 57. Shri Mahto, Tek Lal 128, 192 

31. Shrimati Gandhi, Maneka 207, 227 58. Prof. Malhotra, Vijay Kumar 187 

32. Shri Gangwar, Santosh 142, 187, 220 59. Shri Mandai, Sanat Kumar 167, 204, 218 

33. Shri Gehlot, Thawarchand 109 60. Shri Masood, Rasheed 201 

34. Shri Goyal, Surendra Prakash 180 61. Shri Meghwal, Kaitash 105, 188, 219 

35. Shri Gudhe, Anant 178 62. Dr. Mishra, Rajeah 180 

36. Shrimati Gulshan, Paramjit Kaur 157 63. Shri Mohale, Punnu La! 188 

37. Shri Hassan, Munawar 140 64. Shri Mollah, Hannan 111 

38. Dr. Jagannath, M. ;22, 190, 65. Shri Murmu, Hemlal 127, 220 
222, 233 

66. Shri Naik, Shrlpad Yesso 145 
39. Shri Jha, Raghunath 125,211,220 

67. Shri Nayak, Ananta 185, 205, 220 
40. Shri Joshi, Pralhad 106 

68. Shri Nishad, Mahendra Prasad 139 
41. Shrl Kanodla, Mahesh 189 

69. Shrl Owalsl, Asaduddin 182, 217, 232 
42. Shri Karunakaran, P. 149 

70. Shrl Pallani Shamy, K.C. 141, 176 
43. Shri Khalre, Chandrakant 148, 192, 

208, 228 71. Shrl Panda, Prabodh 170 

44. Shri Khan, Sunil 130, 195, 224 72. Dr. Pandey, Laxminarayan 150, 209 

45. Shri Kharventhan, S.K. 202, 220 73. Shri Parste, Dalpat Singh 101, 189 

46. Shri Koshal, Raghuveer Singh 107 74. Shri Patel, Jivabhai Ambalal 197 

47. Shri Kriplani, Srichand 121 75. Shrl Patel, Kishanbhal V. 185, 220, 221 

48. Shri Krishna, Vijoy 151,210,220 76. Shri Pathak, Brajesh 118, 182, 220 

49. Shri Krishnadas, N.N 188, 221 77. Shri Patll, Shriniwu Dadasaheb 114 

50. Shri Kumar, Nikhil 187 78. Shrl Patle, Shlshupal 128, 181, 191 

51. Shri Kumar, Sajjan 136 79. Shri Prasad, Harlkewal 165, 220 

52. Sr. Libra, Sukhdev Singh 177 80. Shri Rao, Rayapati Sambaslva 133, 198, 
220, 225 

53. Shri Madam, Vlkrambhai A~anbhal 180, 214 
81. Shri Rawale, Mohan 100 

54. Shri Mahato, Bir Singh 115, 132, 
197, 153 82. Shri Rawat, Ashok Kumar 126, 181, 191 
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83. Shri Reddy, G. Karunakara 144, 163, 101. Shri Singh, Mohan 220 
215, 230 

102. Shri Singh, Prabhunath 125, 161 
84. Shri Reddy, M. Raja Mohan 194, 223 

103. Shrimati Singh, Pratibha 10S 
85. Shri Reddy, M. Sreenivasulu 104, 183 

104. Shri Singh, Rewati Raman 158 
86. Shri Reddy, N. Janardhana 124 

1 OS. Shri Singh, Sugrib 220~ 221 
87. Shri Reddy, Suravaram Sudhakar 231 

106. Shrl Singh, Uday 179, 221 
88. Shri Renge Patil, Tukaram Ganpatrao 123 

107. Shri Singh, Rajlv Ranjan "Lalan" 173 
89. Shri Sai Prathap, A. 119 

90. Shri Saradgi, Iqbal Ahmed 133, 198, 225 
1 OS. Shri Solanki, Bhupendrasinh 189 

Dr. Sarma, Arun Kumar 110, 129, 109. Shri Sonowal, Sarbananda 129, 193 
91. 

203, 226 110. Shri Sugavanam, E.G. 98 

92. Shri Saroj, Tufani 134 111. Shri Suman, Ramjl Lal 173, 186 

93. Shri Sethi, Arjun 180 112. Shri Thomas, P.C. 138, 188 

94. Shri Shaheen, Abdul Rashid 140 
113. Shri Tripathy, Braja Kishore 171, 220, 231 

95. Shri Shakya, Raghuraj Singh 147 
114. Shri Verma, Ravi Prakash 143, 156, 

96. Prof. Shlwankar, Mahadeorao 126, 181, 191 175, 212, 229 

97. Shri Sidhu, Navjot Singh 159, 213 115. Shri Yadav, Kailash Nath Singh 126, 181 

98. Shri Singh, Lakshman 131, 196 116. Shri Yadav, Ram Kripal 135, 199 

99. Ch. Singh, Chaudhary Lal 176 117. Shri Yerrannaidu, Klnjarapu 152 

100. Shri Singh, Kunwar Manvendra 172 118. Shri Zahedi, Mahboob 158 
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